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The Assembly met in the Assembly Chamber at Eleven of the Clock. 
Mr. President (the Honourable Sir Fr~erick Whyte) was in the Chair. 

NEW YEAR'S GREETIXGS. 
i(\ Mr. President: Before resuming the deliberations of this 

desire to wish .my colleagues a very hB.ppy New Year. 

MEMBER SWORN: 

:Mr. Winter Charles Renom, )l.LA., (Official, Punjab). 

STATEMENTS f.JAID ON THE TABLE. 
Oolonel Sir S.D'A. Crookshank: Sir, I ta.y on .. the table the information 

promised in reply· to a question by Maulvi Abdul. Rahman on the 22nd 
September, 1921, regarding the recruitment' for postal appointments in the 
Dacca Range: 

Copy uf a demi·officiallett87' No . .,56·P. W:, dated Simla, tke 19tA October. 198'J.,f1'f»r, 
Oolonel Sir S. D·...4.. OrookllAanlc, X.O.M.G., etc .• Secl'Btaryj to tke Govel'nment of 
India, Public Works Department, to .Ilillulvi ...4.bdur Rahman, MoL . ...4. •• Cal't1 oj 
M. L Hag"e, ElKjllire, ...4.ndarlcilla, OlJittagong. 
In continuation of the ad interim l'I!ply given by me on the 22M September. 1921, to 

your Question No. 611 regarding recruitment for POBtal appointments in the Dacca Rp,nge' 
I mite to communicate tl1e following infonnation which has now been obtained from'th; 
Director·General (.f Posts and Telegraphs: . 

.. -....., 

t,;"" 

• 
(a) From 1st January. 1918, the date of formation of the Dacca Range, to 31st Ji!:Jj;' 

)921, the nUl',Jlber of graduates and under graduates rkruit~d WBS 22. Of 
these. 6 belonged to the Dacca District and the rert to other districts,' lrhile 
the number of Baidyas was~6 belonging to difl'ermit ciishicts. None' of them 
is connected in any way with the Deputy Post Master General, Dacca-:fftii 
Bahadur Kali Prasanna Sen. . 

(b) A. tatement i~ enclosed hel'ewith. 
(c) Following the rule for the recruitQlent of Muhammadans iii every thh'Cl vacancy, 

20 out of 62 vacancies should have gone to Muhammadans. }'or 'W~nt of 
suitable Muhammadan candidates seven vacancies stilll'emain to be filled up 
and these .a:e l"ellel"Vtd fo\' Muhammadans . 

• ride Legislative Assembly Debates, Yolume II, No.7, page B2O. . . 

" t 
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• Chittagong Division • 

Dacca Division 

Faridpflr Division 

Mymensingh Division 

9 

2 

4-

8 

7 

• 1 

Nil 

2 

l! 

4 

Narayanganj Division -- Nil zm • 
Tipperah Division 

C}littagong H. O. 

_Dacca Ii. O. 

Mymensingh H. O. 

6 

3 

8 

Nil 

47 

1 

Nil 

5 

Nil 

15 

The Honourable Dr. T. B. Sapru (on behalf of the HonOlhble. 
lb-. Denys Bray) : Sir, I lay on the table the information promised in l:eply* 
to a question by Mr. T. v. Seshagiri Ayyar on the 26th September, 1921, 
regarding the-wan-ant of arrest against the Khlm of Agror : 
(il The WalTRnt issued under Regulation III of 1818 against the ex-Khan of Agror: 

did not apply to his brotllers. Up to 1897 the brothers were given separate allowances fOl: 
ftleir maintenance conditionally on their residing whel'e they were ordered. After 1897. -the 
brothers received shares in the increasing income of the estate. subject to the same 
condition. 
(ii) The wives of the ex-Khan were allowed to join him in exile ann his brothers 

were oJ'tleJ'ed to live out of AgJ'or and were given separate allowanc!>R conditionally on their, 
~in  where they were rder~  as the Government of India were satisfied that peace in the 

Agr8f valley could not othennse be secured. 

(iii) It is not understood what letter of the i~utena nt- ern r of the Punjab is •. 
refel'l'ed to. _ • 
(iv) No promise hal'9ver been made by Government, that the ex-Khan will be permitted 

to re ~ l to Agror. In 1897. he was distinctly informed that the Government was quite 
unable to aold out any • hopes to him or his famiJ,-that their exclusion from Agl'or 01' 

en'om the actual possession of their former lands was intended to be other than perpetual. 
-(v) (II). The' settlement' of the valley was ordered by the Regulation of 1891 but was 

~ t completed tit.1903. 
(b) The relations between the Btitish Govel'llment on one side and of the Hassanzais 

and Akazai tribes on tIle other are for the moment satisfactory, but as recently as 1920, these 
tribes attacked British telTiiory and extensive military operations were with difficulty 

avoided. • ~' 
(vi) The qv.estion of permitting the ex-Khan to return to ~' r bs been most carefully 

considered at frequent intervals by the Govel'llment of India and it 'has been deem 
inadvisable tc;z:rmit such return for the f.,llowitt' reasons:' • 

• Vide Legislative Assembly Debat.. Volume ~  • 

~ ." . 
• • '-=-• 
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Our reiations with the ;:nlack Mountain tribes are al'!l'Ys liable to, be disturbed an~ have 
~uentl  been so dsJring the last few years. The return of thlf eZ-.Khan would stimulate 

-1!.11 the forces 0& inhigue and unrr;s/;, an<\ would undoubtedly disturb the peace of the 
border. ~  

Seccndly, the inhabitants of the valley ';'ould be greatly perturbed at the return of the 
ez-Khan with the !>rOspect of coming again under his exacting and despotic rule after 
-enjoying for the last 20 years a reasonable and sympathetic administration ·ander the regular 
'revenue authorities. 

QUESTIONS AND ANSWERS. 

lYDIA ARMY RESERVE OF OFFICERS IN THE UNITED PROVINCES. .. • ..-' 

I. * Lieut.-Col. H. A.J. Gidney: (1) Will Government be pleased 
to statc if India Army Reserve of Officers, who were temporarily., ~ .. > 
~ l d in the United Provinces during the war on recruiting work, were 
-considered to be (a) on military service or on civil duties, and (6) if the 
former, whether Civil Surgeons and Assistant ur~e n  permanently  or 
temporarily re·employed,who examined recruits for Indian regiments and 
Labour Corps. for War Servine,' in addition to their own dutiel', are shown ~ 

as having performed paid military service? 

(2) Will Government be pleased to Iltate if India Army Reserve of OfficeJ:8 
and their ~i tants on recruiting work, during the period of the \var who did 
not proceed overseas or to thp. N orth-We&t Frontier, or any other area. of 
stiliti~s  l'eceived medals, gratuities or any other a.llowances in addition to 
their pay? 

(3) If so, do Government propose to sanction the same to officers 
mentioned in (1) (6) ? 

Sir Godfrey Fell: (1) ~  Officers of the Indian Army Reserve, 
·employed in the United Provinces or elsewhere during the war on recruiting 
work or other military work, were considered to be on military ser,ice. 

(6) When no military medical officer is available, the examination of, 
recruits forms part of the duties of Civil Surgeons and Civil Assistant 
Surgeons, and their partial em.ployment of such work is not considered to be 
military service. ... 

(2) Officers of the Indian Army Reserve and their assistants, who were 
employed on recruiting work during the war, received the pay and ..,Ilowances 
authorised for the appointments they held, as well as any gratuities admissible 
under the rules in force for officers of the Indian Army Rese::ove j the grant of 
war medals to these officel:s was governed by the general rules applicable to 
. ~ i el'  of the Indian Army Reserve. "le 

(3) As regards the officers mentioned in part 1 (6) above, the 8J'aDt· to 
'them of war medals was regulated by the same rules as applied to Recruiting' 
,Officers and Assistant Recruiting Officers. They were :not eligible for the 
.gratuities and allowances referred to above. The Gove1'l1ment see no reason 
:to alter the rules. 

RAILWAY ,CONCESSION TO LIEUTENANTS AND CAPTAINS OF BRITISH AND 

• INDIAN SERVICES • 

.. " 2. * l eut ~ l  H. A.. J.;Gidnu': (a) Will ~ ern ent . he pleased 
.to state If Lleutenant" amd a ta~ of the Bntlsh and dli~~ Services . 
.haV!! the .,concesl!ioD to I travel by.,. rail first class on paywent of secord 

•  • ., , A2 
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class fare, or second clys on ~ ent of thirJ class fare ~ If so, will e~- .. 
ment be ple&l!ed to shte if families of tha a ~ e officers are tRclided in Ffi"m· 
'E " also the number of servants and the amount of luggage allowed? I 

I 

(6) Will Government be pleal'ed to state if it is owing to the p:>or income I 

or pay of the a~ e officers, tha.t half concession has been &anctioned ; if so, 
are Government prepared to sanction a .. irnilar concession to retiNd officers or 
the Indian Army Department and Indian Medical Department whose pensions 
may be below Rs. 4,500 per aDnUlr, as the CObt of liviDg hai gone up simle 
pre-waf days? 
-, Sir Godfrey Fell: (a) The use of Form' E J by Captains and Subalterns 
of certain British and Indian Services, when travelling at their own, 
expense, only entitles them to travel fint class on payment of second class 

<" ~res  The families of oilicet:S are not entitled to the use of Form 'E J 
and the free allowance of baggage on tickets issued on Form 'E' is Ii 
maunds as for a first class ticket. No concessions are allowed in respect of" 
servants. I i 
(6) The relatively low pay which these· officers drew was only one or 

the considerations which influenced the Railway Board in granting the 
concession. 

The Government of Inoia are not re ar~ to extend the concession to 
retired officers of the Indian Army and Indian Medical Department. • 

It Lieut.-Col. H. A. J. Gidney: )Iay I ask a supplementary I!uestion, 
Sir? ~  would like to ask the Honourable )Iember in charge of the Department .., 
whether families of officers are' entitled to travel on Form 'E', or not? 
And if I may ask anothel· question, why is it that Government refuses 
this concession to officers of the Indian Medical Department? 

Sir Godfrey Fell: As l·egards the first supplementary question, I 

I have already given an answer: I said that families of. officers are not 
,entitled to the use of form' E '. As regards the second part, I would like to" 
have notice of the question. 

j 
~ Lieut.-Col. H. A. J. Giduey: May I ask a supplementary ques- i 

. tion again? I have given notice of this question in the shape in which 
it appeal's on the agenda, pa.per to-day, and with your pE'l"mission, Sir, I would ~ 

like a~ a ~dw er to FthaUt qulestion, iff ~dsi le'tt l ed given i ' ediatedl ~ .... _  d  h \. 
lr 0 rey e: am a ral tao not qUIte un enn .... n  t  e 

Honourable ~le er  I have p.ndeavoured to answer the question as it stood 
on to-day's agenda. I do not know what the Hononrable Member means. 

·Iyieut.-Col. H. A. J. Gidney: I thank YOll• I suppose I must now 
, have 16 submit this question again. 

CONDt"CTORS AND :MILlTARY ASSISTANT S(,RGEONS. 

3. * Lieut.-Col. H. A. J. Gidney: (a) Will Government be 
pleased to state if Conductors -snd M ilitary ssi ~ant ur e n~ ~n the 
Employed or Retii'ed ~ ts are warrant officers, and If the commiSSIons of 
departmental officers of the }ndian Army Department and Inl1ian Medical 
Department are signed by His Imperial Majesty the Ring-Emperor of India, 
or on his 8ehalf by some one else '~ .,-
(b) ~ e King-Emperor signs the' c3mnrissions, do er~' ~t J'ropose. , 

tp mrect that dt'partmental officers on ~e <Emplor-:d and Retired. LIsts are , 
• • • 

~ "\ ....:. 'I 
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'F: ~ t sty led or referrdc! b as _ '. Conllu:!t )ra } 0.11.1 '  A '3ishnt S Ilrgellli} a.nd 
till!; necessary &orl'!.;tions be ma,4e in Army and Civil LIsts? 

• • Sir Godfrey Fell: (a) With re~a rd t() the first pllrt of this que3tion, . 
Conductors of the India.n Army Depa.rtments and Milita.ry Assishnt Surgeons 
3re wJl.rrant icer~  Milita.ry ~ssistant Surgeons rank as Conductors and 
Snb-Conductors according to their seniority in the Indian, MMiclol Depa.l't-
ment. With reO'ard to the second p:ut of the question, \ the commissions 
ra l~i to e a~t enta l Officers of Indian Army Departments and to Senior_ 
-t ... ~si dl nt SUI'geons of the Indian }I';ldicJ.I Dep:utment are issued. undel> His 

.. /~ .... jesty's Sign Manua.l and are similar in form t() those grante:l t() officers 
/,ilolding c ~ta nt commissions. They are signed. by two members of the= 
..... Army CouncIl. 

-

(6) Departmental Officers of Indian Army Departments and Senior 
Assistant Surgeons of the Indian :NIedica.l Dep:utment are, by the terms of 
the commissions granted to them, appointed to be 'Assistant Commissaries} 
and 'Senior Assistant Surgeons,' respectively, with the Army rank of 
Lieutenant. These titles, 'Assistant Commissary} and 'Senior Assistant 
Surgeons,' 'denote the substantive departmenbl ra.nk held by these officers, '" 
who are correctly described by these titles in Army ani Civil Lists. It is n:>t 
proposed to m3.ke any change in these Lists in the method of design3ting 
these officers . 

• PJ.ItTH'UL1RS OF STAFF' cr ~ BOARD'S 1 ~ i  

4. • Rai D. C. Barna Bahadur: Will the Government be pleased 
tl} state whether the particulars about the hst eX>l.minatiou of the Sbif 
Selection Board appeared ill any of the newspapmJ of ASS1.1D or Dacca? 
If not, will they be published in the papers of thos3 prJvin:}es wherr the next 
examinltion is held? 

The Honourable Sir William Vin!lent: The answer to the first part of 
the question is in the nega.tive, but the Houourable Member's suggestion will. 
be borne in mind. at the time of the nei:t examina.tion. 

FATHEIl. Ob' THE SECRErARY OF' THE STAFF' r ~ BOARD. 

ij. * Rai D. C. Barna Bahadur: Wiltthe GOVE"rnment ~ pleaqed to ."1 
whether the father of the pre3ent Secretilry of the St"tt Selel}tion iJard is a 
Kember of the Board? 

The Honourable Sir William Viocent: The answer 1S in the nega.tive. 
The question presumably refers, however; to the time when t,he Secretaryship 
~a s held by ~ r  R. S. Bajpai, a son of R:IIi Bahadur Pandit S. P. a i~  
IS a. member of the Board. lIfr. R. S. B.:Ljpai only acted as Secretal, for a  • 
few months from 8th June 1921 tl 18th O.:ltober 19U a.ni the a lint e~ 
is now held by a.nother officer. 

~l'  IN THE IXDIA-RECRUITEDBRANCH 01' THE INDIAN SERVICE OP 
EXGINEERS. . -

6. * Ra.i Bahad1U' Pandit J. L. Bhargava: (iJ Is the Govern-
plent. aware tha.t there is greapdiscontent and dissatisfaction in the India.-
recrwted Branch of the Indian iervice of Engineers on account of the introduc.... • 
tion ~  OVM"leas Allowanc: and a ~  the Technical ~ ~ce for ~ Europe-
recr~ted ~nc  of the Ame Serllce-by the Re-orgaruzatlon Scheme of 1i20 ? 

• 
. , . -..,. • .-

, 
• 

• • 
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(ii) Is it a fact that the India-recruited Engineer: all over the c un~ 
strongly resented this differentiation in em'21uments spec&lly. the technl&.l 
~ wance  given to one Branch of the grervice only and as a protest submitted 
memorials in August 1920 to the Secretary of State through the proper-
. channel pl'8.ying for the removal of this distinction ?  •  • 

(iii) Will tt.e Government be pleased to state (a) when these memorials 
were received by the Govemment of India, (6) what action has been taken 
on thom so far, (c) whether they have been forwarded to the S'ecretary of 
State,. (d) if not, what is the cause of delay· and (e) when they are likely to. 
be forwarded ? 
c==::":' 

(iv) If the memorials have been forwarded to the Secretary of State, will 
the Government be pleased to lay on the table a copy of their recommend-

.. ations? 

Colonel Sir S. D'A. Crookshank: (i) and (it). Memorials have been 
received praying that the technical pay granted to tlie Europe-l'ecruited branch 
of the Public WorkS Department be abolished. 

(iii) (a). The memorials were received between September 1920 to July 
1921. 

(6) and ~c  The memolials have been submitted with the Government or 
India's recemmendations to the Secretary of State. 

(d) and (e). These questions do not therefore arise. • 

(iv) The Government of India are not prepared to make any pronounce-
ment in connection with their recommendations to the Secretarv of State in 
the matter. • 

CHARGES AGAINST ALI BROTHERS. 

7. * lIr. W. 11: Hussanally: (a) Will Government please state what 
'\vere the charges brought against the Ali Brother( and other co-accused in 
the recent ttials at Karachi? 

(0) What were the charges proved against them and which disproved? 

(c) Is it a fact that the principal charges against them fell through? 
(d) IB(it a. fact that the Advocate-General, Bombay, and the Indian Mem-

bers of the Executive Council of Bombay gave their opinion against the 
prosecution ? • 

(e) Is it a faet t~t the Ho.nourable the ~aw e ~er ~ the .Government 
of raliia was called mto CounCil at Bombay 10 connectIOn 1I"lth thiS case? 
•  ( f )Q>1s it a fact that the prosecution of the accused was sanctioned '.lnder 
tlfe advice of the Honoul'8.ble the Law Member? 
(0) What has the whole case cost the Exchequer? 
(A) What fees were paid: 
(i) to Mr. Ross-Alston of Allahabad, • 

(ii) to Mr. Elphinston, Public Prosecutor for SiQ.d, beyond his regular-
pay, ., 

(iii),;to Mr. Parsram Tolaram, AssistantPubl.ic Prosecutor? 

( .. Is it a fact that any of the prison.s if} jail is fl1? If so, ~ ic  ? 
• • • 

ct <"t ~  

• 



• .. • QUESTIONS AND A!fSWBllS • \339 • 
• • • . . 

The Honourable Sir William Vincent: (a), (6) and (e). They were 
~secuted lel ~secti ns 120-IJ", 131 and 1>05 of the Indian Penal Code. 
Bharat Krishna Tirathji was acqwttecton all charges and the remaining accused 
were acquitted on the charges under sections 120-B and 131 and convicted under 
section 505 of tbt! Iudian Penal Code. The prosecution of )1ahomed' Ali 
and Shaukat Ali under sections 124-A and 153-A of the Indian Penal Code, 
respectively, was authorised, but was subsequently withdrawn in view of the 
conviction of the brothers under section 505. 

(d) Tbe Advocate-General of Bombay was consulted on tbelegal points 
in tbe case and be was of the opinion tbat tbe prosecution could be success-
fully instituted. It would be contl'3.ry to all constitutional practice to make any' 
statement regarding tbe opinion of individual Members of an Executive Council. 

(e) No. The Law Member of the Government of India had a consult-
ation, subsequent to t'he issue of orders sanctioning the prosecution, with the 
legal advisel'S of the Bombay Government only with regard to the legal points 
involved. 

(/) No. 
(g) The Government Lave no information. 

(h) Rupees 16,000 were paid to Mr. Ross-Alston. The Government have-
no information regarding the fees paid to other Counsel. 

(i) The Government have received no information to this effoci. . . 

Ir. W. 11. Hussanally: May I ask a supplementary question, 
~ir  Coul4 not the inforlIl1l-tion with regard to the cost be obtained by the 
Government? I gave sufficiently long notice? . 

The Honourable Sir William Vincent: Do I understand the Honour-
able Member to ask what was the cost incurred by the Bombay Govemment ? 

lIr. W. 11. Hussanally; Yes. 

The Honourable Sir William Vincent: If 'that is the question, thell 
I would su ~est  that the Honoul'3.ble Member should obtain the information 
from the Bombay Government direct, but if he so wishes, I am quite prepared. 
to write and ask for it. • 

Xr. W. lit. Hussanally: I should lik~  Sir, to havethatin£ormation here' 
if possible. • > 

lIr. President: Order, order. TlJ.e Legislative Council of the province of 
Bombay exists for that purpose. This Assembly must respect the rights of 
its sister Legislature. • 

• 

• 

.' 

IIr. K. Ahmed: Is net the action taken under the sections now eIftmciated e" • 
by the Honourable the Home Member contlwy to the terms of Her Majettty 
Queen Victoria's Proclamation, which was re-affirmed by Their Majesties' 
King Edward VII and King George Y? 

The HOllourable Sir William Vincent: That #s a matter of opinion: 
In my judgment, no action which has been taken is c~ntrar  to the 
Proclamations. •  • .. . 
lIr. K. Ahmed: Is .it riot a fact, Sir, that there is a clear clause ill • 

the ProcIau..tion of the Late dueen Victoria that none of e~ a est- 's 
su~ects Ihpuld be l' se~uted on ea.c&unt of their religious beliefs? .: , .... 
• • ".. 

, 
e 

, 
• 

• e· 
e 

• 
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The Honourable Sir William Vincent: I am not aware that there is 
anything in the Proclamations to which the Honourable M\!mber refers w ~  

precludes the Government of India fromo·prosecuting. for "sedition or for 
othel' offences against the Penal Code. 

Mr. K. Ahmed: Xothing would appeal' either from the statements 
made by Mr. ~ a llled Ali that there has been a breach of the Penal Code? 

The Honourable Sir William Vincent: Does the Honourable Member 
mean that there has been no breach of the law? Certainly, the judgment 
shows there was a breach of the Penal Code. 

Mr. J amnadas Dwarkadas: May I ask a. supplementa,·y question, 
Sir, arising out of pa.rt (i/ of the whole question? Will Government be 
pleased to inform the House if the question of giving treatment to political 
prisoners diiterent from that which is given to ordinary criminals is under 
consideration? 

Ir. President: I think the Honourable Member must give notice. It 
... does not strictly arise out of the question. 

ltr. W... Hussanally: May I ask another su le~e tar  question, 
Sir? Was any fee paid to Mr. Ross-Alston from the funds of the Govern-
. ment of India ? 

The Honourable Sir William Vincent: I believe that half of '~ e fees 
paid to Mr. Ross-Alston was paid by the Government of India, but I will 
verify that point. '. 

, 

Mr. W .•. Hussanally.: May I know, Sir, how much it was? 

The Honourable Sir William Vincent: I have just told the 
Honourable Member that Rs. 16,000 was the total fee paid to Mr. Ross-
Alston, and the moiety of Rs. 16,000 is'Rs. 8,000. 
Ii -' -

YEARLY EXTRA COST OP THE SIMLA EXODUS. 

• 8. * Mr. W. lI. Hussanally: (a) What is the yearly extra. cost of 
Simla exodus of the Government of India and all other Departments and 
offices whiih visit Simla every year? 

(b) What other Depa.rtments and offices besides the Government of India 
migrate to Sinlla every year? • 

(c) What is the necessity of such offices and Departments migratinO' to 
Simla.? to 

" •  . The Honourable Sir William Vincent: It is presumed that the question 
rJers only to the Government of India Secretariats and Attached Offices aud 
does not extend to offices such as those of the Punjab Secretariat. 

(a) In reply to a question asked by Mr. Beohar Raghubir Sinha last 
September, the cost of the a.nnual move to and from Simla w~stated to be 
approximately Rs. 3,87,000. The items included in this estimate do not 
perhaps correspond exactly with the items mllDtioned i~ the question. But 

< the figure is sufficiently accurate and the collecton of the precise information' 
asked for 'laUld involve an amount of tr~u le 'l ic ~ e GovernmfDt of India 
are noJ prepared to take. .... • . ,. 



, 
• • • 

~  AND AYSWERS • 
; 

" • 
(b) A list is ei~  cQmpiJ,d, a.nd when. it is ready, I will supply the 

Inlnourable ~le er with a cOPI' 
(c) These offices have to be "in :onstant touch with the DepartmentR of 

the Govemment of India to' which they are attached and it is essential for 
efficient working. ih!l.t they sh;)uld move, in whole or in plort, with the 
Government of India Secretariats. 

TEI.EPHONE CONNECTION BETWEEN SIMLA AND DELHI. 

9. * Ir. W. 11. Hussanally: (II; Is it a fact that Simla and Delhi 
have now been connected by telephone? 

{D) If so, at what cost? 

Colonel Sir S: D'A. Crookshank: (a) Yes. 
~  The cost of erecting the circuit was: 

• 

Cash • 

Stores 

Rs, 

1,48.4020 
2,82,611 

4,31,03L 

~  OP GOYERNMENT ll~ ' IN SIllLA. 

10, *Ir. W .•. Hussanally: (a) Do the Government propose to 
consider the feasibility of curtailing their establishments in Simla? 

(0) Do they propose to c;)nsidel' the desira.bility of curtailing the number 
a.nd strength of other Attached Offices and departments visiting Simla with a 
vie.1J to economy? 

(e) Are el' el~t prepareO. to appoint a small i~ of officn. 
and non-officials to g'o into this question and make recommendations? 

The Honourable Sir William Vincent: (a), (b) and (c), It is understood 
that the question refers to the move to Simla du!'ing the hot weather of tM 
Government of India Secretariats and the offices of Departments directly 
under the Goyernment of India., Government al'e not at presEllt prepared 
to considel' the suggestions of the Honourable Member, as snitable offices and 
residential accommodation is not yet a"\"ailable in' Delhi. 

'.-• • 
ll. * Mr. W. lit. Huasanally: (a) Are the Government aware of the 

state of feeling among Indian l\:[ussa.lmans over the Khilafat question? 
(6) If so, what steps have the Government taken to adVise the Home 

Government to allay such feeling by settlin'" the Khilafa.t question to the 
satisfaction ~  Mussalmans at an early date? e-

. The Honourable Sir William Vincent: The attention of the Honourable 
Member is invited to the .plies of His Excellency the Viceroy to the. 
Addresses if the Moslenf Depfttations which waited upon hilDW'eCently at 
D\lhi and. Calcutta, l'estectivelr. '- • 

• 
~ 

• • • .,. • 
• • • • 

• 
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OFFICE HOURS FOR ~ AND E:UMINERS IN THE K.ARACHI CUSTOYS 

OFFICE. • r" .. . 
12. * Mr. W. M. Hussanally: (a) Is it a fact that Government ha,-e-

fixed office hours for Appraisers and Examiners in the Custom Office at 
Karachi from 9-30 A.M. to 6-30 f.lI. ? 

(6) If so, what are the reasons for these long hours? 

(e) Is it a fact that mel'chants applying for the sen·ices of Appraisers 
between 9-30 A.M. and 10-30 A.M., or between 5-30 P.M. and 6·30 P.M., on over-
time cannot get them on the ground that those hours are duty time for those 
o4Iicers? 

(d) Are merchants therefore inconvenienced and have to pay extra fee-
. because appraising cannot be finished befOl'e 01' after duty time now fixed? 

(e) Do Government propose to consider the advisability of fixing duty time-
for the class of servants from 11 A.M. to 5 P.l,., as in other offices? -

The H(lnourable Mr. C. A. Innes: (a) In 1903, the Government of 
" India, with the conculTtmce of the Secretary of State and in the interests 
of the commercial public, fixed the houl's of duty for the Appraising 
and Examining staffs from 9 A.M. to 6 P.M., but empowered Local Govern-
ments to vary these hours according to local requil·ements. The Government 
of India have no further information as to the practice prevailing at Kal"aChi. 

c 
(6) These hours were fixed in the interebis of the general public. 

(e) and (d). The Government of India have received no compla.:nts that 
merchants are unable to obtain the services of Appraisers during duty time. 
nor that merchants are inconvenienced under the present rules. 

(e) No. 

WORKING HOURS FOR PREVEXTIYE OFFICERS • .. 
13. * Mr. W .•. Hussanally: (al How many hours are Preventive-

Officers expected to be on duty by day and by night? 

• (6) Will Government consider the advisability of curtailing the hours of 
their dnty looking to the arduous nature of their duties? 

~ . 

The Honourable Mr. C. A. Innes: (a) No Preventive Officer is required 
to work olwnarily more than an averagEt of 9 hours a day or 54 hours a week 
during the free time from sunrise to sunset. ·W ork in excess of these hours is 
c ~nsated by the payment of ovel-time fees. 

e: 
... • (6) Tle answer is in the negative, as no curtailment of the hours of duty 

of preventive Officers can be effected without either (1) ~n increase. of estab-
lishment which will entail a heavy burden on the public revenues or (2' 
more overtime work which will impose a prohibitive charge on merchants and 
shipowners. 

., 

OVERTIME R.\TES J'OR ApPRAISERS AND OT!lERS IN CUSTOMS OllFICES. 

14. * Mr. W. M. Hussanally: (a) What ;tre the rates for overtime work 
fixed by ~r ent' for Appraisers, a in~'  ana Preventive i.)fficers in 

r~ li Customs Offices in India? !II.. f 



• ; • 

• 
QUESTIONS AND ANSWERS • 

. ~t 
• 

• 
(b) What a.re the'reasons for di:tftlrent rd.tew in different places? 

• (cl Will e~n ent c nsid~ thf.advisability of assimilating these rates 
in all Custom Houses? 

The Honourallie Mr. C. ·A. Innes: (a) The rates for overtime work fixed 
by Government for Appraisers, Examiners and Preventive Officers vary from 
port to port according to the nature of the services and the time when they 
are required (e.g., on ordinary working days or on holidays). It is therefore· 
not possible to give the information required by the Honourable Member in 
detail. 

(b) and (c). The iates in force have been imposed to meet local condi·· 
tions. The question of securing uniformity in regard to such rates in all. 
ports is already under the consideration ofthe Government of n~  

PASSENGElt SHEDS ON PLATFORMS ON THE NORTH-WESTERN ~  BOMBAY,.. 

BAltoDA AND CENTRAL INDIA RAILWAYS. 

15. * Mr. W. M. HussanaUy: (a) Is it a fact that only few stations .. 
on the North-Western and Bombay, Barada. and Central India. Railways have 
passeuger sheds on platforms; and, ill consequence, passengers are exposed to-
the inclemency of the weather ? 

tb) Will Government (.onsider the advisability of graduaJly building sllch 
sheds at all important stations? 

Colonel W. D. Waghorn: (aj All important stations on the North-
Western and Bombay, Baroda and Central India Railways have passenger 
sheds on or adjoining the platforms. 

(61 It is not considered necessary to provide coverdd accommodation on 
the platforms at road-side stations in addition to that provided in the wa.iting 
sheds. The provision of additional covered accommodation depends upon 
funds being available. • 

R.USED PL.\TFORlIS ON THE KOTRI·RoHRI LINE. 

- 16. * Mr. W ••• Hussanally: (a) Is ita fa.ct that. there are no--
raised platforms on tb,e Kotl·i-Rohri line on the N orth-Western Rw1way ? 

(6) Will Government be pleased to consider the advisllobility of making 
raised platforms on this line for the be.efit specially of women and children ? 

Colonel W. D. Waghorn: (-t) No. There are raised platforms at ].0 out 
of the '~  ~tati ns between Kotri a.nd l{ohri, !'lorth-Western a ilwa~ • . . 

(b) The remaining 18 stations on this section ha.ve rail level platfor.ls. 
Raised platforms are only provided at stations where the volume of traffic 
justities theil· adoption and as funds are available. 

" . 
REFRESHIdENT ROOMS FOR bDIANS ON THE NORTH·WESTEilN R.HLW.H. 

17. * Mr. W .... H'llSsanally: tal How many reh.eshmeqt rooms for 
Indians are there on the N IJJ:th-Western Railway ~ 

• 
(6) Wijl Government consfller the advisability of providing aM. important. 

stations .with such re ~s enil r s  . , 
• •• • • . .. • • 

• • 
• 

• 

• 

• 
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Colonel W. D. Wag horn: ,(a) There aloe seven Muhammadan and eight 
Hindu refreshment 1'ooms on the North·Western Hailway .. In addition, 
. a dining car runs by 17 Up and I ~ fJown' trains for the convenience of 
Muhammadan and Hindu passengers travelling between flelhi and Lahore . 

(6) 'l'he question of providing additional refreshment rooms at Samasatta. 
and Hohri is under consideration, otherwise it is considered that the existing 
facilities are sufficient for present needs. 

PAY OP PREVE!'iTIVE OFPICERS AT KARACHI • 

. 1S. *Ir. W'o M. Hussanally: (a) Will Government be pleased to 
state if it is a fact that in the reorganization scheme of the Preventive Officers 
.at Karachi the pay of Preventiv.e Officers has been fixed at lts. HU-1O-300? 

(6) Have' the existing incumbents of the posts been a.llowed to reckon 
the whole of the substantive service as Preventive Officers for the purpose 
of increments in the time·scaJ.e ? . 
(e) Will Government be plea.sed to sbte if the Appraisers a.nd .Examiners 

• will be given tile same concession? 
(d) If the reply is in the negative, will Government be pleased to state 

reasons ? 

The Honourable Ir. C. A. Innes: aj and (6). Yes. 
(e) a.nd (d). 'rhe prop03als of the Local Government are still under the 

~ nsidera ti n of the Government of India.. \. 

PROllOTIOXS POR ArrRAIsERS AXD EXAMINERS. 

19. * Ir. W. 11. Hussanally: (a) Is it a fact that Appraisers and 
Examinel:s have been 1'ecommended by the Local Gove1'llment for a maxi-
mum of four promotions only although their service may be to years? 
(b) If the reply is in the affirmative, will Government be pleased to state 

iithe recommendations by the Local Uovernment were based on the recom-
mendation of the Telegraph Committee? 

(e) Have the r~ endati ns of the Telegraph Committee been given 
-effect to in the case of telegraphists ? 
• (d) If the reply is in the negative, will Government be pleased to state 
what recolllmendations have been made by the IAoca.l Government and what 
is the reason of their not recommending A r~isers' and Examiners for 
.as many increases in their length of service as in the case of Preventh'e 
Officers?' ~ 0 

TJ!:e Honourable Ir. C. A. Innes: (a Presuming that the Honourable 
e ~l dl question refers to the Karachi Custom House, the answer is in 

l thf negative. Part (h) of the question therefore does not arise. 

.. 

(c) The Honourable Member is referred to the Resolution of the 
Government of India. in this e ~l t ent No. 1629, dated the 30th April 
1920, which was published in the Gazette of India. ' 

(d) Does not arise. C! 

AprnAIsERs AXO EXAllIXERS AT KARAOIII. 

20. * IIr. W. II. Hussanally: (a) Is it: a fact that Appraisers and. 
Examiners..t Karachi have (all but one) risen l ~ inisteria l tOd1on-minis-
'terip.l posts? - • 

, 
f: e 

.' 
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(6) Is it a fact tJ:at if these men are not aHowed a promotion for every 

yeaT's service add not allowed to count ird of their total ministerial &el'Vice 
for such r ~ ti n  they will n~t be "ble to rise to the maximum? 

(c ~ Is it a fact that there is a great discontent among them on account of' 
the scheme submitted by the Local Government for the sanction of the· • 
Government ilf India? 
(d) If the reply is in the negative, will Government be pleased to state what 

the facts are ? 

The Honourable Jlr. C. A. Innes: (a), (6), (c) and (d). The Custom, 
House establishment is under the administrative control of the Local 
Government and the Government of India have no information on the· 
subject. 

REVISION OF PAY OF THE BOMB_\Y CUSTOMS HOUSE AXD THE KARACHI STAUS. 

21. * Jlr. W. M. Hussanally: (a) How many, times have the pay and 
prospects of the staff of the Bombay Customs House been revised since 19 12 ? 

(6) How many times have the PloY and prospl'Cts of the staff in Karachi_ 
been revised during the same period ? 

The Honourable Mr. C. A. Innes: (a\ The pay and prospects of the 
staff at the Bombay Custom House were revised in 1914 and in 1920-2l. 

(6) The pay and prospects of the staff at Karachi were revised in 
1911.· The Preventive Staff was again revised in 1920 and the question of 
revising the pay and l'rospects of the other branches of the office is now under 
the consideration of the Government of India.. 

FREE QUARTERS FOR PREVENTIVE OFFICERS AT KARACHI. 

~  *lIr. W ••. Hussanally: (II) Is it a fact that Preventive Officers 
at Karachi are provided with free qualters, while those who are not given 
quarters will be given house-rent? • 

(6) What rent is proposed for them? 
(e) 'Will that amount secure a decent house in Karachi suitable to their 

status in life ? 
(d) Will Government be pleased to give the reasons why no house-rent 

allowance is given to Appraisers and Examiners? • 

The Honourable lIr. C. A. Innes: (a) Yes. 
(6) The amount allowed is 10 per !lent. of their pa.y. There are no fresh 

proposals on the subject. '. 
(In The Government of India have no information on the poiljlt,-tut I 

would point out to the Honourable Member that the concel'Bion is not intended-
to cover the whole cost of 'l·enting a. house. • 
(d) It is necessary for administrative reasons that 'Preventive Officers. 

should live near their place of work. The same necessity does not arise in 
the case of other branches . 

• 
nl ~ '  P4Y FOR CLERKS IN THE KARACHI Cr;sTOMs HousE. 

28. * lIr. W ••. HussaJC&lly: (a) Is it a fact that clerks in the Karachi-
Customs ~ e not beelf l·ecommended fOl' t ~ time-scale ot pIIf', i.e., one 
pl·omotiQn for every year's pAstoRCwice ? - • 
• 
• .-.. • 
• 

-t  • • 
, 

• 

•••• 

• • - • 
•  t 
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(6) Is it a fact that the cle~ks in the Post Office have been given this 
-concession ? ;' 

(c) Will Government be pleased to "state why it is proposed to treat 
-clerks of the Karachi Custom House differently from the clerks in the Post 
Office, both being Imperial Departments? 

(d) Are Government aware that according to Appendix A of Govern-
ment of Bombay. Financial Department, Circula.r No. 438, dated the 25th 
June, 1920, the pay of aJl clerical establishments in Karachi except Postal 
Department is based on the scale now framed as below : 

Those getting Rs. 37-8-0 now will get Rs. 45 in the scheme. 
,Those getting Rs. 51 now will get Rs. 50 in the scheme. 
Those getting Rs. 59-8-0 now will get Rs. 60 in the scheme. 
Those getting Rs. 68 now will get Rs. 70 in the scheme? 

(e) If it be so, have the Government noticed that many of them will get 
under the scheme less than what they now draw inclusive of their allowances ? 

(I) Are Government awa.re that the cost of living in Kal"achi is greater 
~ than in Bomba.y ? 

(g) Are the Government aware that as the pay and prospects of the 
clerical establishment in the Custom House are not attractive, qualified men 
-do not join the Department, with the result that more than half the staff is 
non-qualified ? .• 

(h) Are the Government aware that the mercantile firms offer better pay ? 

The Honourable !fr. C. A. Innes: (a) and (6). Yes. 
(c) The conditions of service in the two Departmeni;s are essentially 

-different. 
(d) to (k). The Government of India have no information. 

' ~ r AMONG INDIAN AXD ANGLO-INDIAN EMPLOYEES OF THE KARACHI 
ApPRAISING DEPARTMENT. 

24: *!fr. W. Jf. Hussanally: Are Government aware that the pro-
posals rega.rding.the Appraising Department sent by the Local Government, 
have creatrd a strong discontent ~a n  the Indian and Anglo-Indian 
employees of the Department? 

The Honourable Ir. C. A. Innes! If the Honoura.ble Member refers to 
the Karachi Appraising Department, the answer is in the nega.tive. 

~ . 
~ 

ONE CADRE FOR ApPRAISING ANP PREYENTIVE SERVICES. 

25. *J[r. W. Jf. Hussanally: (a) Is it a fact that while the hiO'hest 
-ploy proposed in the Appraising Department is Rs. 725, that in the re e~ti e 
service is Rs. 500 only? 

(6) Will Government consider the advisability of joining the two ser-
ice~ into one cadre for purposea of promotion and prospects, so that the men 
,Ipight have more rapid chance of rise and to t e~sa e extent? 

The HI1!ourable IIr. C. A. Innes: (a) ~s  .. r. f.' 
(. . ,. 
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(6) Government d~ not consider it desirable to join the two services into 

-ODe cadre, as th. nature of the work involved and the qualifications of the 
()fficers c nce~ed in each case afe essc!btilllly different • 

• 
UNIFORJo[ SCAI.E FOR PREVID,'TIVE SERVICE IN CALCGTrA, BOHBAY .AND 

KARACHI' 

26. * IIr. W. I. Hussanally: (a) Is it a fact that· the work of the 
Preventive Service in Calcutta, Bombay and Karachi is simHa.r? 

(6) If so, what are the objections to having a uniform scale for all these 
places? 

The Honourable ltr. C. A. Innes: (a) Yes. 
(6) The obvious objection to having a uniform scale is that in fixing such 

scales, allowance must be made for differences in 10000I conditions and cost of 
living. 

RECRUlmXT OF PREVENTIVE OFFICERS. 

27. • Ir. W. I. Hussanally: (a) Is it a fact that according to the 
Tecent orders of the Government of India the Chief Collector has been autho-
rized to recruit Preventive Officers on a starting salary of Rs. 160, but those 
()fficers who are already in the Department cannot be given a start of Rs. 160 
by him\ although he may like to do so in the case of deserving officers? 

(6) Ha.ve any new recruits been taken on Rs. 160? If not, why? 

The Honourable IIr. C. A. Innes: (a) Yes. The higher initial pay of 
Rs. 160 is given to a new recruit only when his age, stand in%, or experience 
warrants ' the concession. The Collector of Customs has power to allow 
~ istin  incumbents to reckon the whole of their substa.ntive service as 
Preventive Officers for the purpose of increments in the time-scale. 

(6) The Government of India ha.ve no information on the point. • 
TRANSFER. OF THE CANTONlIENr AREA. OF HYDER.A.B.1.D. 

2S. * llr. W. I. HUBSanaIly: (a) Since how long is the question of . 
the transfer of the Cantonment Area of Hyderabad for the removal of the 
City congestion been pending before the Government of India? • 

(6) Is it a. fact tha.t Sir Hora.ce Mules (then Mr. H. C. Mules), Collector 
()f Hydera.baci, first mooted it in 1903? • 

(e) Is it a fact that the Honourable Mr. F. G. Pratt (when Collector of 
Hydera.bad) took up the question a.gain in 1911 and submitted two "Weines 
for the removal of conge-stion which were approved of both by the Bombal • 
Government and the Government of India. ? 

(d) Did the Government of India then Drfer certain la.nds to the Muni-
oeipality which they declined ? 

(e) If so,.what were the terms offered to the Municipality and what 
were the reasons of t ~ Municipality for refusing the offer? 

Sir Godfrey Fell: (II) The first definite proposal fl)r the transfer of • 
the Cantonment to another s~ was made to the' Governmellt of India in " 
1918. • .. 
• 
• .. ... • 

• 
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(hI Sir Horace Mules, whev Collector of Hyderabad, addressed the President 
of the Hyderabad ~ unici alit  in 1903 with ,regard to t e'c n~esti n prevail-
in'" in the city of Hyderaba.d, but he dld not suggest the removal of the 
ca~t n ent as a means of relieving the congestion. • 

(c) The Honourable :Mr. Pratt, when Collector of Hyderabad, submitted 
a scheme for the relief of the congestion in the City of Hyderabad 
(Sind) in 1908. In doing so, he referred to the suggestion that the Cantonment 
should be removecf'and stated that this had been found to be impracticable. 
His scheme, which fell under two divisions, was generally approved by the 
Government of BllmLay. 

The Government of ~dia were unable to accept the proposals as they 
stood,but offered to assist the Municip!l.lity in various ways. 

Cd) and Ce). Yes, subject to cerb,in conditions. The Municipality were 
offered the land free of cbarge for 30 years, and at the end of that period 
were to have the option of buying the land outriglit a~ revenue-free property, 
or to retain it at an annual rental. In the event of the Municipality deciding 

~ to purchase the land, the pmchase va.lue was to be· made up of its value in its 
undeveloped state, calculated on the amount for which the land conld then be 
acquired under the Land Acquisition Act, omitting the 15 per cent. payable 
under the Act for compulsory acquisition, plus the value of the land revenue 
assessable at the end of the 30-year period capitalised on'the basis which miO'ht 
then be in force for the capitalisation of land revenue. If, however, the 
Municipality decided to retain the land at an annual rental, the l'ent ~ a le 

would be composed of an interest charge, at a rate not less than that at 
which the Government might then be raising money, on the value of the 
land in its undeveloped state as defined above, plus the land revenue assess-
able from time to time. 
The ~1unici alit  refused these terms, on the "'round that the Ga.nj() 

Thkar site and the other scattered areas of unoccupied'land lying on the out-
ftirts of the town had been subsequently found to be unsuitable, either because 
their development would be very expensive or because their extent was too 
small. The Municipality considered that the cession to them of the site at 
.present occupied by the Cantonment offered the only satisfactory solution of 
the question of the expansion of the City. 

REMOVAl, OF THE HYDERADAD CANTONMENT. 

29. * Ir. W. I. Hussanally: (ttl Did a deputation of the Hyderabad 
Municipality wait upon His Excellency the Govemor of BombloY at Karachi 
in Much 1921 and urge the removal of the H yderab"d Canto!lment ? 

" ,lh) ff so, what reply was vouchsafed them? 
C (c) Did the Hyderabad Municipality Jlolicit permission to send a deputation 
to His Excellency the Governor General in connection with the removal of 
, the Hyderaba.d Cantonment about'October 1921 ?  _ 

Cd) If ~  what was the reply? Did His Excellency receive the deputa-
tion? If not, why not? c 

(e) What are the objections to the removal of' the Cantonment t() 
" another locality? : 
• (f) Is1t a fact that the Mun.icipality has·offere-a to recoup (tovernment 
with an expenditure that may be mcurred ~ ," c , 

(: ... 
C. • 
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e • QUESTIONS AND ANSWERS • 1~  • • 

• 
Sir Godfrey Fall : (a) and (h). The attentIon of the Honourable :Member 

is invited to part fa) of the reply IPven on the 21st September last to 
Question No. 428 asked by Mr. Shahani. 

(c) and (d). The Government of India understand that the Hyderabad 
Municipal Committee askE)d for permission to send a deputation to His 
Excellency the Viceroy about August 1921, but that the BomhayGovernment 
informed the Committee that the proposed deputation would serve no useful 
purpose as the Commissioner in Sind had then been asked to consider in all 
its aspects the question of the transfdr of the Cantonment to a. new site, in 
consultation with the 10c!J.l civil and milibry anthorities, with a view to 
arriving at an early settlement of the problem. 

(e) The attention of the Honourable Member is invited to part \tl) of the 
reply given on the 19th September last to his Question No. 284 and 801&0 to 
part (h) of.the reply given to Questiou No. 423 asked on the 21st September 
last. Stated briefly, the objections are, firstly, that the present site of the 
Cantonment is suitable and convenient; secondly, that there is no other site 
in the neighbourhood which would meet the requirements of the military 
authorities; thirdly, that militaTY considerations do not permit of the removal 
of the troops to another station. 
(f.\ The Government of India. ha.ve no informa.tion on the snbject. 

~ rrr  POR THE REXOVAL 01" THE H YDERABAD CA!Io'TONXENT. 

80. * lIr. W. •. Hussanally: (a) Are Government prepared to 
appoint a small Committee consisting of representatives of the Militarv, the 
Civil authorities and the Municipality to decide the question of the removal, 
of the Hyderahad Cantonment finally within the next six months? 

(h) If not, will Government state \vhen they are likely to finally settle 
thia question ? • 

Sir Godfrey Fell: (a) and (hl. The Government of India are, not 
prepared to appoint a Committee of the nature suggested by the' Honourable 
Member, as it has now, been definitely decided 1;(, drop the proposal to remove 
the Cantonment of Hyderabad (Sind) from its present site. 

• 
ELIGIBILITY OP INDIAN Boys FOn. V ACANCIBS IN THE Loco. AND OTHER 

-DEl'ARTXENTS OF THE OUDH -AND ROHILKIIAND RA.ILWA.Y. 

S1. *Haji Wajihliddin: (i) Ha.s the attention of the Gov,nfment 
been drawn to a notice of the Oudh a.nd Rohilkhand Railway at pa;e • 
21 of Tile Pioneer of 24th July, 19f1l, advertising an examination for 
filling vacancies for Firemen in the Loco. Dep:lrtment, open to European 
and Anglo-Indian boys not under '15 and not over 17 years of age? If not, 
will the Government kindly look at it and be pleased to state if Indian boys 
are similarly ,ligible for a. similar examina.tion or not? If they are, will the 
Government be plea.sel\ to mention the paper in which it wa.s advertised? If 
not, why are Indian boys not eligible? 

(ii) Have the Government_en a notice of the Oudh and Rohilkhand 
Railway at Pfge 21 of 1'4e -Pio"ler of 24th July HJ21 advertising ~n exami-
nati0J! for fill.ing vacancils in theeL&o., Carriage and Wagon and Eleclrical 

• 

• ,: B 
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Departments open to European and Anglo-Indian boys between the ages of 
15-17? Is a similar examination open to Inflian boys? If nofi. why not?·' 

f • 

. (iii) Are the Government prepared to admit Indian boys to the examina-
tions mentioned in the preceding parts if they are not eligible alrea.d y  ? 

Colonel W. D. Waghorn: (i) Indian youths have not hitherto been 
advertised for as the requisite number of Indian firemen has been obtained by 
recruiting from the cleaner class of the running shed staff. The question of 
obtaining educated Indian apprentice firemen by examination is, however, being 
looked into; in the past, there has been no evidence that youths of this class 
would be willing to undergo the needful training in firing. 

(ii) and (iii). Practical training is given by the Railway to Indian mecha.-
nical apprentices from the United Provinces Government Technical Schools 
and a joint scheme for providing an up-to-date technical sChool in the vicinity 
of the Locomotive Workshops is being considered in conjunction with the 
Local Government. Indian mechanics are thus being catered for separately 

. .and there is no necessity to open the examinations in question to Indians. 

RELIGIOUS OBlECTION TO PHOTOS POR PASSPORTS BY MUHAMMADA.N VISITORS 

AND PILGRIMS TO EGYPT, El'C. 

32. * Haji Wajihuddin: (a) Is it a fact that under the Passport 
Rules Muhammadan visitors and pilgrims to Egypt, Mesopotamia. ahd other 
foreign places, except Hedjas are bound to provide half-tone photos when 
applying for such passports, which are affixed to the passports? 

(6) Does the Government know that such practice is highly objectionable 
for Muhammadans on religious grounds? 

(c) 'Will they kindly take early steps to have this grievance removed on 
religious grounds? 
-. 
The Honourable Dr. T. B. Sapru (on behalf of the Honourable 

Mr. Denys Bray) : (a) The Honourable Member's question seems to be based. 
on a mJ.Sa.pprehension. Entry into a foreign country is regulated not by the 
Government of India's Passport Rules, which relate to entry into India. only, 
but by the rules and regulations of the foreign country concerned. Passports 
are now llemanded on entry by most foreign countries, and among these the 
insistence on a photograph for purposes of identification, as in India, is almost 
universal. 

CP) The Government are aware that prejudice on this score' still linO'ers 
among-certain Mussalmans, but the increasing resort to photography see ~ to 
Ghow that it is fast dying out, especia.lly among the class to which most would-
be travellers belong. As the Honoura.ble Member is doubtless aware the 
Government have secured special exemptioa for purdakna8kin ladies tra ~llin  
to certain wuntr~es  and have made ~n express r ~si n in their Passport Rules 
for the exemptIOn of pu,rdaknaBkzn ladies travelling from those count..-ies to 
India. • 

(c) The Government have no means of controlling'the Passport regulations 
of other couutries, nor do they propose tQ make any representations on the 
8ubje(:t.-For even if they could secure the'desire"d di icati ~ in favour of 
Mflssalmans, which is very doubtfull it could bnly be at the cost of the 

e  \ . I 

t II 

.' " 

/) 



, 
• 

• • Qt;ESTIONS AND ANSWERS . 
• 

, . 
_introduction of other regulations not merely. more elaborate and harassing 
btJt also in i~us  • 

• 
H INDIANISATION)) OF THE INDIAN ARlIY. 

3:3. * Ilr. T. V. Seshagirl Ayyar: Will the Government be pleased t~ 
lay on the table the scheme, if any, which th&f have framed for the 
4' Indianisation)) of the Indian Army? 

Sir Godfrey Fell: The Government of India have under consideration 
a scheme for the Indiani<Ja.tion of the commissioned ranks of the Indian 
Army. They have not yet arrived at any conclusions on the subject re~rd
ing which they are in communication with the Secretary of State, and they are 
not prepared to lay any papers on the table. 

ALLEGED BURNING 01' MOl'L.\H HOUSES. 

84. * Ir. Iahmood 8chamnad Sahib Bahadur: Is it true that 
several Moplah houses in Tirurangadi and other places in the martial-law 
area have been burnt by the military and the police? 

The Honourable Sir William Vincent: Mopla.h houses have on occasion 
heen burned as a military operation. 

• EVACUATION OF VILLAGES IN ERNAD AND W ALWANAD. 

35. * Ilr. Iahmood Schamnad Sahib Bahadur: Is it true that the 
authorities in Malabar had ordered the evacuation of most of the villages in 
Ernad and W alwanad even as early as September last and the swelling of-the 
num1;»er of refugees is due to that order? 

The Honourable Sir William Vincent: It is not true that the authori-
ties in Malabar have ordered the evacuation of most of the villa.ges in EnuW. 
and Wa.lwanad. Actna.lly orders in a.n opposite sense have been issued. 

COlUUTTEE ON THB MALABAR TRAIN TRAGEDY. 

36. * Ir. lIahinood SchamnadSahib Bahadu: fa) Is it a fact that 
a.ll the Members of the Committee appointed to inquire "into till Malabar 
train tragedy have been taken from the martid-Ia.w area. ? 

. (6) If so) will Government state the reason for this? 

(c) Is Mr. Knapp as Special Commissioner for Malabar l't'Sponsible for the 
administration of martial-law in Ma.la.bar? •  • 

(cl) If so, why has he been made President of the Committee? • 

The Honourable Sir William Vincent: I would refer the Honourable 
Member to the statement made by the Honourable Sir Lionel Davidson in 
the debate which took place in the Madras Legislative Council last week. 
This debate-was reported in the Madras papers ·)f the l+th December . 

• 
TRANSFERS OF. GENEU.L SCALE TELESRAl'HISTS. 

_ ~  * I\r.llahmood c ~ lnad Sahib Bahadur: (a) Is it4& fact that 
~  long transfers ftre, of late, made of general!iCale telegraphMs in 

• • 
,.. B2 

• -.. 
.-. • • 

• 

• 



13.52 LEGISLATIVE ASSEMBLY. [l.OTB "JAN. 1922. 
c 

the Government Telegraph Department such as, for examwe, from Madras to-
Lahore, Madura to Peshawar, Calie,ut ~ Ra.ws.J.pindi, and so onP. 

(6) Will the Government be pleased to state: 

(i) whether there are any special reasons that induce the authorities 
to make such long transfers in spite of the expense incurred 
in the shape of travelling allowances paid to the telegraphists? 

(iJ) what expense was incurred by Gov('!rnment during this official 
year on account of travelling allowanceS paid to the 
telegraphists? 

(e) Do the Government propose to restrict transfers as much as possi-
ble and order transfers only between nearest provinces when such transfers 
are absolutely necessary? 

(d) Is it a fact that while Indians, although they had only three years' 
service or less, were selected for transfer from the Madras Presidency to the 
Punjab aJ,ld Unitetl. Provinces, Anglo-Indians, who were in general service 
since their entertainment, were retained in the circle? 

(e) Will the Government be pleased to state'whether they propose for the 
sake of economy to employ men of the Punjab and United Provinces to serve 
in taese provinces ? 

Colonel Sir S. D'A: Crookshank: {a) The reply is in the affirmative. 

(h) (i). The only reason was that the staff of the Madras Circle was in, 
excess of the requisite strength while the Punjab and North-West Frontien' 
and United Provinces Circles were under-staffed. The transfers were. abso-
lutely necessary and had to be made in order to adjust the shortage in the-
two last-named circles. ,. 
(it) Travelling allowances paid to telegraphists for transfers are not shown· 

separately in the accounts and it would be a tedious and difficult matter 
to separate the cost of the transfers of telegraphists from that of the transfers. 
of other staffs in Presidency and District Offices. 

(e) Tl-ansfers are made in the interests of the public service and tlie-
necessity for economy is not overlooked. It is not possible, however, to· 
restrict transferil to adjoining provinces as adjustments have to be made with 
reference to the actual strength of each circle. 

v 
• (d) c:No order directing the transfer of Indians in preference to the non-· 
lodians was issued. The selection of telegraphists for transfer is left to the 
Post Masters General who are in the best position to select suitable men. It 
is not the policy of the Department to send telegraphists of less .than three 
years' service on transfer out of a circle, but this principle cannot always be, 
observed . 

.  . (e) At present the direct recruitment of telegraphist:; is stopped. On -the 
• last occasion when direct recruitment was ordered, the Punjab and North-West 
Frontier and United Provinces circles could net obtain locaJly the number of 
men requfted to fill the vacancies allotted to t~e  and the shorbge of e~ 
had to be made up by drawing on other CIrcles. " 
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• 
• 

J:1IB.E8ENT SITUATION IN MALABAR. 

• • 
38. * Xr. J. R. Pantulu: (I) Wi» the Government be pleased to make 

:a. statement on the present situation in Malabar giving information on the 
following, among other, points, "iz. : 

(1) the number of Hindus that have been murdered by the Moplahs; 

(2) the number of Hindus that have been forcibly converted to Islam; 
(3) the number of Hindu houses looted; 
(4) the number of rebels that have been taken prisoners; 

(5) the number of rebels that have surrendered themselves to the 
military authorities ; 

(6) the number of casualtie~ on both sides during the military 
operations; 

·(7) the cost of the military operation so far ; 

(8) the number of refugees for whom relief is being given? 

(6) Will the Government be pleased to state whether, as soon as the 
eampaign is closed, they will appoint a mixed commission of officials and non-
officials to inquire into and report on the causes of the outbreak: and the way 
in which the local officials dealt with it in the early stages? 

• 
The Honourable Sir William Vincent: (a) The information is being 

eollected and will be c unica~ to the Honourable Member. 

(6) The question of the appointment of a commission of inquiry is still 
under consideration and Government are not at present in a position to make 
:any announcement. 

RBHOVAL OP THE OUICE OP THE SUPERINrENDENr or ~  

SURVEY, SOUTHERN CIRCLE. 

39. * Ir. J. R. Pantulu : Is it a fact that the office of the Superin-
tendent of Archmological Survey, Southern Circle, has been removed from 
Madras to Kotagiri in the Nilgiri Hills and, if so, what are the reasons for 
the removal ? • 

J[r. H. Sharp: The answer to the first part of the question is in the 
:affirmative. The removal was made fbr reasons of economy and efficiency . 
.office accommodation can be now cheaply provided at Kotagiri than at 
Madras j and the Superintendent, who has to occupy a large part of t,e "ear 
.in touring and is permitted a recess in the hills, is thus enabled to keep more. 
fully in touch with his office. 

'TRA.NSFER OF THE OnICE Oll THE AsSISTA.1I'T ARCHEOLOGICA.L ~ 

POR EPIGRAPHS, SOUTHERN CIRCLE, PRO)[ MADRAS • 
• 

40. *Xr. J. R. Pantulu: Is it under contemplation to transfer the office 
~  the Assista.nt Archmological Superintendent for Epigraphy, Southern 
-Circle, fl'om Madras and, if so, tC: what place and for what reasons ? . .. .. 
Mr. H. Sbrp: The IIDswer is.intthe negative • 
• 

-• • • • • • 
~ • • • 
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CIVIL GUARDS. 

41. • Ir. K. Ahmed: Are the ~ ern nent aware that a body of 
persons called Civil Guards, composed of some Indians as well, alleged to be 
law-abiding citizens, have offered their services for keeping peace and order-
in the country, with the approval of the Government? 

The Honourable Sir William Vincent: The answer is 'Yes'. 

TRANSFER OF THE ADMINISTRATIVE CONTROL OF ADE..,\. 

42. • Ir. K. A.hmed: Ca) Will the Government be pleased to lay on 
the table all the correspondence passed between them and the Aden Chamber 
of Commerce and others concerned, with r~rd to the transfer of the 
Administrative Control of Aden from the Government of India to the 
ColoniarOffice or to the Egyptian Government as the case may be, including 
all others, they have had hitherto with the· Secretary of State for India 
as well? 
(") Is it a fact that the Aden Chamber of  Commerce and some others as 

well, are under the impression that Aden should be. transferred to the Egyptian 
Government? 

(e) Will the Government be pleased to state in full the attitude of the 
original and permanent residents of Aden with regard to the transfer or 
otherwise severance of connection with India? lJo they want to remain under 
Arab or Egyptian Government or keep connection with the Government 
of India? 

(d) Is it a fact that Aden was all along politically a part of British India 
and under the Governor of Bombay and most of the Arab. Chiefs along the 
Coast of Aden are under the political control of the British Government? 
Will the Government be pleased to state in full the religion, literature, art 
bond other notable features, historical and geographical, of the majority of the 
original residents of Aden ? 

(e) Do Government propose that Aden should remain under the Govern-
ment of India as it has hitherto been, considering the .• situation, the literary, 
historical, religious, racial and social importance of the people and residents 
of Aden 'il • 
The Honourable Dr. T. B. Sapru (on behalf of the HonoUl'Boble Mr. 

Denys Bray) : (a) Copies of the c<fhoespondence with the Aden Chamber 
of Commerce and'other public bodies are laid on the table. His Majesty's 
Gove'i-Ivnent were duly apprised of the debate and Resolution in the Council 
• 9f. State last September on the subject. As their answer is still awaited,: 
it would not be in the public interest to lay the correspondence with His 
Majesty's Government on the table. 

(6) The answer to the question, as it stands, .is ' ~  But the -wording 
is obscure, and I am in some doubt whether the question, as it stands, is really 
the question the Honourable Member meant to put. . 

(e) The answer, so far as Government are awa ~e  emerges from the· 
papers I lay on the table under (a). ~ 

{Il) :if by 'all along' the HonouraQle Membecr means tM years from 
1839 onwards, thee answer"is 'Yes'. As fu the latter ha.lf of the questioL', he-

l l 
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will, I trust, 'pardon life jf I express my inability to give a full statement of 
th. religion, literMure, art, and other notable features, historica.l and geogra-
phical, . of thA original residedts or,. Aden. But if by 'original 1 he means 
the Arabs, I shall be happy to refer him to standanl books of reference on 
the religion, history, literature, art, and so forth, of the Arab race. 
(6) I would refer the Honourable Member to my answer under (a). 

,Telegram dated the 6th March 192L 

From -The Vice-Chairman, the British Indian Colonial Merchants' Association, 
Bombay; 

, {eI) '!'he Private Secretary to His Excellency the Viceroy. 
To- (!) The Secretary to the Government of India in the Department of 

Commerce. 

The Committee shocked at the announcement .. id to have been made by the Premier 
on 28th February that Indian Government will have no footing at Aden. This news bas 
caused great resentment and irritation to Indian merchants generally. The Committee 
strongl, protest against the policy of the Imperial Government in trying to dismember Aden 
AdmiDlstration from the Indian Government without obtaininr the views of Indians and 
presumably of the Indian Government as well, although from the beginning and up to 
now for .many ~n  years Indian Exchequer and In.dilUl enterprise have borne heav;r 
COlts for Ita admiDlstration and development. The CommIttee request Government of India 
to take iDlmediately effective steps to prevent this dismemberment and to appease the public 
mind incime. Addressed Private Secretary to the Viceroy, Viceroy's Camp i copy delivered 
Registrar, Private Secretary to the Viceroy, Delhi. 

No. T.-628, dated Bombay, the 17th March 1921. 

From-J. K. MBlITA, Esq., M.A., Secretary, the Indian Merchants' Chamber and 
Bureau, Bombay, 

To-The Secretary to the Government of India in the Foreign and liti~ 
Department. 

It baa come to the notice of this Chamber that Aden is to be tranaferred from India to 
the Colonial Office. The local Colonial Merchants' Association has also sent a telegram of 
protest to the Government of India, a copy of which they have sent to my Committee. :My 
Committee will be much obliged if you kindly let them know if it is a fact that Aden is to 
be transferred to the Colonial Office, in which ease my Committee beg to  raise • atmng and 
ellphatio protest. The 1I.e8 qf India Yea,· Book observes in its issue of 11120 that the 
Aden Settlement wae until 1918 subject politically to the Government of Bombay, bllt it has 
DOW been hauded over to the Foreign Office. ,Any elucidation of the present polition of Aden 
will be much appreciated. 

• 
No. 4.79-E.B" dat.ed Delhi, the 6th April 1921. • 

From-A. N. L. QUBB. Esq" Deputy Secretary to the Government of India in ~ e 
Foreign and Politioal Department. . 

To Bombay. {
(I) The Vice-Chairman, the British Indian Colonial Merchants' Auociation, 

-. (2) J. K. MBlI'U, Esq., M.A., Secretary, the Indian Merehants' Chamber 
and.Bureau. Bombay. 

With reference to your £!l tsl~ to the Prints ~~ ~ Hill Excellency the Vioeroy 
[II] letter o. T.-•• dated the 17th lIaroh 19l11. • 

and the s~ to tbe G.rerompt of India in tbe Department of CODIIDeroe. datecl 

flbe.5tb 1IUOli1il, I am'directed 4:0 .tate that the queltion' of the tra":uer oJ AdeD 

• 
• • -• • • 
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to the Colonial Office is at present under discussion and to forwa.rd.l for the information of 

your ..&c;::;m:, a copy of a question w i~ Was asked by t e 11 1ra l~ Mr. Bhurgri ~t a 

meeting of the Council of State on the 26th ~  1 ~1  and of the reply returned by the 
Foreign Secretary to the Government of India, from which it will be _n that the Govern-
ment of India have made it an absolutAI condition of their assent to the transfer thst it ahall 
in no way impair the interests and status of Indians who shell receive precisely the Bame 
treatment as thet accorded to the other subjects of Hi. M.ajesty the King-Emperor. 

No. T.-S51, dated Bombay, the 2nd May 1921. 

From-J. K. llBuTA, Esq., M.A., Secretary, the Indian Merchants' Chamber and 
Bureau, Bombay, 

To-The Deputy Secretary to the Government of I nelia in the Foreign and Political 
Department. 

I am directed to acknowledge receipt of your letter of the 5th ultimo, No. 4.79-E.B. 

My Committee regret thet their experience with ~ to the position of Indians in 
British Colonies and declarations of the Government made time after time with reference to 
the same is so disappointing that they ClIDnot derive any satisfaction from the statAlment 
made in the letter under consideration that the transfer • shall in no way impair tho interests 
and status of Indians who shall receive precisely the same treatment as that awarded to the 
other subjects of His Majesty the King-Emperor '. 

It may be mentioned here that the support of the Aden Chamber of e~ to the 
J!roposal cannot in any way be construed into being a popular support as this Chamber is 
~st wholly. European in its personnel. 

Ml Committee are still of opinion that the proposal for the transfer of Aden to the 
Colonial Office is fraught with a grave menace to the Indian Commercial CommuU:ty there 
and that sufficient care has not been taken to ascertain Indian public opinion before the 
important step was decided upon. 

It is observed in the reply given to the Honourable Mr. Bhul'gri in the Council of SbtAI thet 
'the administration of Aden has been a serio'.!s burden on the Indian Tax-payer' and that 
the Government of India hope to secnre under it (transfer) a 8ubstantial relief for the Indian 
Tax-payer. If it is a !Inestion merely of C08t, my Committee beg to suggest that whatAlver 
108s there is to the Indian Tax-payer should be compensated by the War Office which is 
naturally intAlrested in strengthening the strategic position of Aden as much as possible. 

No. T.-9S9, dated Bombay, the 16th June 1921. 
From-J. K. MBHTA., Esq., M.A., Secretary, the Indian Merchants' Chamber and 

Bureau, Bombay, 

To-The Private Secretary to His Excellency the Viceroy and Governor General of 
l India. 

In continuation of my letter No. T.-62S, dated the 17th March, 1921, addressed to the 
Secretary to the Government of India, Foreign Department, relating to the propose 
transference of the administration of Aden.to the Colonial Office, I am directed by mJ" 
Committee to Bay that they strongly support the l'Opresentation, Bent by the Briti.h 
Indian Colonial Merchants' Association, to HiB Excelleney the Viceroy, through Hi. Excel-
leney the povernor of Bombay, dated the 10th May, 192.J. 

c 
No. 4.B70-225-ContJ.., dated Bombay, the 2Sth Jnne 1921. 

From-A. MOlJTGOKERIE, Esq., C.LE., Sec!:etary to the Government of Bombay, 
Political Department, 

To--The Foreign Secretary to the Government of India in the Foreig}l and Political 
Department. 

Subject.-lhmV''''' of AtltJ1J Oontrol. 
I am directed to forward, herewith, for favour of sqch action as may be deemed proper. 

a memorial tJlJhe address of His Excellency the ViceNY, rec6ived from a largil and inftuen-
tial n~ er of the residents of Aden in the matter,of ~e propOird transfer of aden Control 

\ '\ 

" 
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to the Colonial OlBee. A. Bopy of the 8ignatoriee" representation to the Political eli~t  
Aden, dated the 3rd ~ 1921, together with a copy of the rlllOlution ~sed by the Cham-
ber of ~ den  on the 19th Jpuary,,19lO, is also enclosed for information. . 

To 

HIB EXCBLLBNCY rBB RIGBr ll' ~  rBB EARL 01' BUDING, G.C.B., 

K.C.V.O., P.C., YICBBOY 01' bDU, DBLBI. 

lby IT PLE"B YOUB EXCELLENCY: 

We, the undersigned, repreaenting His Gracious llajllilty'a Arab, Jew and Indian 
oOitizene, trading and residing In Aden. beg most humbly and respectfully to express before 
Your Excellency our deep sense of anxiety felt at the announcement made by the 'Premier 
regarding the proposed transference of the administration of Aden from the Government of 
India to the Colonial Office. 

It was in the year 1839 A.D .• that this piece of rocky land was captured by Major 
Baillie, sent by the Bombay Government; Aden has thus become a part of the British Indian 
Empire and the sdministration has since been carried on at the coat of the Indian Exchequer. 
The Government at that time called upon the Indian Merchants to develop the trade of the 
country. This important outpost is thus maiutained and developed by Indian money and 
Indian enterprise; and the Government at that time assured the Indian pnblic that Aden 
will ever remain a part of the Indian Empire. It was on this assUTanCt'., Sir. that the 
Indian Merchants accepted the invitation and with their instinctive spirit of adventure. 
oame forward and carried on the trade with the country at great risk to themselves and to 
their money. A. reference to the trade returns will convince anybody the nature of the 
laboriou. part the Indian Merchanb have played for the last eighty years for the prosperity 
of the country. It was the Indian Merchant. Sir, who played the part of the intermediary 
:and upheld the prestige of the British Empire, and who was instrumental in turning the 
natives into loyal citizens of the Crown. 

So much has been our connection conducive to the interests of the natives that we are 
·sure that the chiefs and the well-to-do Arab tribes, not only at Aden but round about, will 
·op.pose and resent any proposal of the transference of the administration to the Colonial 
{)flice, and the intimate aontaet with the Indian Merchanis for the last eighty years has 
·oonvinced them of the advantages of the connection with the  Indians and the Indian GoT-
ernment. We venture to bring to Your Excellency's notice, that the resolntion of the Aden 
Chamber was supported by a few merchants and only under the belief that the Govemme'tlt 
lias decided to transfer A.i.en to the Government of Egypt, ""nd they, therefore. preferred 
the Colonial Oflice to it; this will clearly be seen from the representation ligned by over a 
hnndred merchants inclnding all the Indian and Al'llb merchants of the Aden Chamber of 
Commerce and submittted to the Political Resident of Aden on the 3rd March, 1921. 

It will not be presumptuous, Sir. if we claim to be the pioneers in developing the trade 
1rDd prosperity of the country and it behoves. therefore. that the Government ef India and 
Im'perial Government .bauld obtain our viewli and that of Arabs before any change can be 
saddled on. If the proposed transference of the administration takes place, we are afraid. 
Sir, that in spite of the aSlurance of the Hontnrable Mr. Bray. in the Council of State, the 
right of equal citizenship of the British Commonwealth will be denied to Hi. Majesty's 
British Indian subjects whenever the interests of the white Settlers will be at stake. W. future. 
We need not nan'&te here the sad experience of our countrymen in South and Eaat.Africa, nor 
the ignominous condition to which they are reduced. nor the fruitless .uertions of the qav.' 
ernment of India in fighting the just canse of their subiects. We, therefore, most resp1ct-
fully request Your EEcellency that in the interests of the Britiah Empire, nay, in the 
interests of the prestige of British justice aud fairplay, Your Excellency's Government 
-sho.uld not be a party to produce another Africa for the introduction of the ill-feeling. mono' 
}lolies of bu, and land and the very regrettable European policy of Racial Segregation 
which is but a Ilur on the fair name of British justice. 

If the proposed tran:ference takes place, we shall be grieved to find that whenever a 
country is developed by the prolonpd exertion of the Indians, that country ill snatched 
~wa  nom them and is marked down for the settlement and benefit of those, who have • 
}llayed no pert whatsoever tn its ~e el ent and prosperity. Against thia sort of treat-
1 ~nt  we Btrongly beg to P'tItelt as U sWikes at the very root of tbe Indian ente~ and 

• • • ... 
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behays the Indian merchant when he believes in the good inteAtions of the Government •. 
We may here mention that as a result of the Great War, the ri~ Colonies have baen· 
allotted. certain tenitories and Islands el n i1~ to tke enemies, while in Mie oase of India 
she is being robbed of the territories which her people have broultht and de el ~ for the . 
British Empire. Such treatment will naturally tend to shatter all their belief In the talk 
of India's equal partnership in the British Commonwealth and the full citizenship of the 
British Empire. ..... 

It will not be out of place to point out here that the landed estates of the Indian Mer-· 
chants at Aden are e'lOl'IDOUS and the Indians have settled down and have made that country 
as then' land of adoption. The Indians settled there, have sO much built up their trade that 
they at present command the major portion of the Red Sea Ports businels, and for this object 
80me of the great Firms have established their Head Officea at Aden since a number of years. 

We also beg to point out here, that the Blitish Europeans scarcely form a part of the 
population and they are merely temporary residents carrying on tl-ade as Shipping and Coaling 
Agents; and it was these few who were instrumental in pas8in!t the Chamber', resolution,. 
probablv under the same belief that the administration was being transferred to the Govern-
ment of Egypt •. 

Lastly, we think it our duty to bring to Your ElI:cellency's notice a rumour that is 
aftoat that even if the administration of Aden be transferred to the Colonial Office, the 
military expenditure of the country and, furthernlOre, the naval expenditure on the port of' 
Aden, will wholly or to a great extent fall on the Indian Treasury we are sure the Govern-
ment of India will not only protest against and resent any such proposal, bnt, on the other 
hand, will demand a share of the preBent and future military and naval expenditure from the· 
Colonial and the Imperial Treasury as this gateway is and will be maintained for the safety 
of the Empire. It is our fu'm belief that under any circumstances the civil administration of 
Aden can safely and fairly be kept under the Government of India, even if the military and 
naval administration be transferred to the Imperial Government, but we make bold to point 
out, that as suggested in Esher Committee's Report if the Commander-in-Chief.t India 
is going to have direct communication with the Imperial Staff, then there is not the slightest 
reason for snatching away Aden from the Government of India. We therefore request the 
Government of India to publish the conditions under whic:h the administration is proposed to 
be transferred to the Colonial Office. 

In conclusion, we pray to Your Excellency who is upheld as the model of Btitish justice 
and fairplay and who has been specially sent here to govern this country justly and to satisfy 
the aspirations of the Indians, that Your Excellency's Government will strongly put forth 
the Indian ease and advocate the Indian point of view in the Imperial Councils of the Btitish, 
Ec!pire and will thus prevent the transference of an important seat of commerce which watt 
up to now developed at the cost of the Indian Eschequer and by the Indian people. 

We beg to subsctibe, 

Your EJ:cellency's most obedient servants, 

• l 

ADEN, SIlD MABCK 1921 •. 

t. 
MAJOll-GBJlEIAL T. E. SCOTT, C.B., C.I.E., D.S.O., 

Officer Commamding and Political Rendent, Aden, 
81B, 

We haye the honour to bring the following to your favourable consideration. 

We, the Indian and Arab merchants, trading at Aden, sUPPOl't&ll the Chambers' Reso-
lntion for transfer of Aden to the Colonial Government simply under the belief that the-
Government had decided. to transfer Aden to the ~u Government and we preferred 

-----.-:----------------.. ..--" .. 
• Sipatures not re{'r«Wuced. (' 
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the former to the latter. We are stro:fl;r of opinion that Aden m1l8t continue under th& 
Iloternment of I:dia I.e our chief trade an Interest are connected with India. 

AI you are Ihortly prooeeding to t ~e relpectfllIly urge that our views be placed 
before the responsible authority. 

• 
.O' 

We have the honour to be, 
SIll: 

Your mOlt obedient senants, 

Co .... aajee Dinahaw &; Bl'os. 
Menahim Melsa. 
Haieebhoy Lalljee &; (;0. 
Abdoolabhoy and J oomabhoy Lalljee. 
Syed Ahmed Taha Sa&. 
Mohamed Omar Hazara. 
M. A. H&l8&nali &; Broe. 
Syed Mohamed HasBan. 
H. Adamally &; Co. 
l1ot&bhov Mahomedali. 
Aman sa1ah. 
Hajee Mahomed Mowjee. 
Mohamed A. Basindwa. 
M. J. Saleh Jaffer. 
Saleh Barahim. 
Abdulla Banani &; Co. 
Moolji Raghavji Dhanki. 
Orner Baaindwa. 
Calsim Abdnlla Algirby. 
Syed Abdullah bin Hamad Saii. 
Mera1ibhoy Dosa &; Sone. 
Said Ahmed Bahusan. 
Mohamed Haji Ayub. 
Khamiss Haji Janmahomed. 
HA.asanbhoy Mahomed. 
Hirachand Sllndel'ji. 
a~ u Mulji. 
Mahomed Awad Mahreiz. 
Byed Ahmed Bin Husen Elhamed. 
Omer Abdulla BaIOUdan • 
. Haji Ahmed }<'&.l'eh. 
Mahommedali Saad. 
J asaraj Gokuldaa. 
Alibhoy Chagla & Company. 
Kalidas Bhimjee. 
Kapoorchand Lakmicband & C.ompany. 
Sha Panachand Manekchand. 
Bhagwandas Devji. 
Sha Abhechand Savchand. 
Valbhajee Tarachand. 
Devchand Vitbaljee. 
Soonderjee Motichand. 
Bhagwandas Amat'chand. 
Jagjiwan Tarachand. 
Ali Mahomed asli ~ 

BakaI' Balhl'ahil. 
Hoolen and Saleh Jaffer. 
Saleh BaROden. 
Syed Abdrahim AJgofree. 
Jlegbjee Cbapsee. . 
Abdulkadal' Huuenali Yaai. • 
Chaturbhai Harakchanj.· • 
Soondlrji H&l'Cband. • 
Ahmed Bin Omal" Balaleb. •• 

• • • • 

• 

• 

• 

N oormahomed MoOla &; Co. 
Abdulla bin Mahomed Bata .... : 
Saleh bin Omar Bashanffer. 
Kalianji Virjee. 
Mahbub and &ihan Farhat &; Son. 
Kalanjee Vasa!ljee &; Co. 
Parmanand Laljee. 
Dadbhoy k Co., Arabia. 
Hajee Ebrahim Noor. 
Abdrehman Bin Othaman. 
Syed Omar Taha Sali. 
att n ~ Damjee. 
Morarjee Inderjee. 
Kanjee H&.lidae. 
Haridas Gokuldas. 
Sha Ladaha Sheskaran. 
Sha Sanghjee Lakhmichand. 
Narandas Harjiwan. 
Paralljiwan "albhjee. 
Shantilal P annanand. 
Manekchand Amarsi. 
Premjee J etha. 
Amilal Haridas. 
J amnadas N emchand. 
Hirachand Yasanjee. 
Abdulaziz Dadabhoy. 
Siddik 110088 • 
• T agjiwan Sobhagchand. 
Gobindjee Jutha. • 
Heun-aj Hirachand. 
A. A. Nabi. 
Chhagan Moolji. 
H. M. Saleh Fikl'ee. 
Pat-agji Andel'ji. 
M. N. Joshi &; Company, 
Raghunath Y ithaldas.· • 
Badroodin &; Company. 
Madhavjee Laljee &; Bros. 
1tleghjee Parmanand. 
Hari1al Ratilal. 

dul a ~ Haji Abdulla.. • 
Abdulkadar Adamji. • 
Abdulgani du ak r~ • 
HUBanali Eahabhai RupawaI1a. 
Devchand Hira.eha'ld. . 
Hiluchand Soomderjee. 
Talakchand Motichand. 
G. M. Mahmedali &; Company. 
Ranchol'du Girdhar. 
Harjiwan Shankar. 
Madhabji Hirji. 
Tribhllwandas Chotalal. 
ari in~ Poonjmalji. 
Va.nmali Virji . 

.. . 
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Dated Aden, the 21st J anury 1920. 
• 

From-A. E. An.uu, Esq., Honorary ecretar~ Chamber of ~ce  Aden, 
c 

To-M.uOR·GBNBRA.L SIB J. M. STBWART, K.C.M.G., C.B., Political Resident, 
Aden. 

• 

I have the honour to inform you that the following Resolution proposed by the Chair· 
man was carried unanimously at a General Meeting of the Chamber held on 19th iu.tant, 
.viz: 

Besolution.-Understanding that it is proposed to h-ansfer the Adminiatration of the 
British Settlement of Aden to the Government of Egypt, the Aden Chamber of Commerce 
-expreaBeS its earnest deRire that Aden should be placed under the British Colo Dial Office and 
thus be on the same footing as Gibraltar, Malta, British Somaliland, British East Africa, 
Zanzibar, Mauritius, Seychelles, Ceylon, Straits Settlements, Hongkong, and the other Crown 
Colonies. which it is believed would be conducive fu the e~ ansi n of Aden trade, at present 
~ued at ten million pounds sterling per annum, and to the welfare of the inhabitants, 
numbering over rt si~ thousand at last Census. 

Telegram dated the 40th July 1921. 

F1"Om-JERAXGIK B. PBTEL, ~  Honorary S3Cretary. Bombay, 

-To-The Secretary to the Government of India in the Department of Commerce. 

Count}il Imperial Indian Citizenship Asaociation strongl,. supporta protest of British 
Indian Colonial Merchants' Association against transfer Aden from India Government to 
'Colonial Office, London, and prays Aden should continue to be administered as at present by 
Bombay Government. .. 

No. 6097-2340-Conft., dated Bombay, the 6th July 1921. 

From-A. MOliTGO)(BBIE, Esq., e.I.E., Secretary to the Government of Bombay. 
Political Department, , 

To-The Foreign Secretary to the Government of India in the Foreign and Politi-
cal Department. 

In continuation of my letter No. '870-225-Conft., dated the 28th June, 1921, I 
'a ~ to forward herewith a memorial to the addreaa of His ~cellenc  the Viceroy 
receIved on behalf of the British Indian Colonial MerchantB' Association in the matter of 
. the proposed transfer of Aden control to the Colonial Office. 

'To 

HIB EXCELLENCY THB RIGHT HONOUBABLl! SIB RUFUS DANIBL ISAACS, P.C., G.C.B •• 
G.C.!!!., G.C.I.E., K.C.V.O., EUL O. RBADI5G, VICBBOY AND GoV.aBO. 
GINSKAL OJ' INDIA IN COUBCIL, SI.LA, 

Tlwoug-'" 

HIB EXCBLLENCY SIB GEORGE A)(BBOBB LLOYD, G.C.I.E., D.S.O., GOVEBNOB OJ' 
Lo,EAY 111 Cov5ciL, BO)(BAY. 

MAY,U PLBASB YOUB EXCELLENCY, 

We, the undersigned, on behalf of the British Indian Colonial MerchantB' Association 
representing HiB Gracious Majesty's loyal Bl'itisb Indian Subjects Trading with Aden, bag 
most humbly and respectfully to' express to Your Excellency OUl" feeling of great anliety at 
-the annonncement recently made by the Premier regarding the contemplated trazsference of 
the administration of Aden from the Government of India to the Colonial Of6ce. 

2. It was in the year 1839 A.D., that this piece of rocky land w"as captured by Major 
Baillie. sent by the Hom bay Government. From that dat.! the settlement was created .. 
rolitical Residency. Aden thus became a part of the Bri1!isn :llIdian Empire and it. admi-
nistration has sil1ce been carried on at the cost of the ~ndian ~~uer  TIe Govern-
"ment at ,that time called upon the Indian merc_nt.. speeialfy of the Pre.idancy of, 

"- \. 
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-Bombay, to develop the tPade of the country; though it was a fact that long belpre the· 
capture of Aden, BOJlle. Indian merchant. li.ad been prosperously carrying on trade under the 
Sultanate of La¥j. 'This important gutpost i. thus maintained and developed by the Indian 
money lind Indian enterprise; and the GovePnment at that time assured the Indian public 
that Aden will ever remain an integral put of the Indian Empire. It was on this 1II81U"-
ance that Indian ml'rchant. cordially responded to the invitation and with their instinctive-
spirit of adventure came forward and carried on the trade with the country at greolt risk to 
themselves and of the capital invested. A study of the trade reb1l"118 from 18311 A.D. will 
show the _ture of the laborious part Indian merchants have played for the last eighty 
years for the greater progress and prosperity of the country. It W&ll the Indian mercbaDt 
who played the part of the intermediary and upheld the resti~ of the British Empire, and 
who was instrumental in turning the turbulent natives into loyal and orderly mtizens of the· 
Crown, and it W&ll the Indian troops that have been mostly employed. and kept there to 
preserve peace and order. 

3. So mu.ch has our oonnection been conducive to the intel"86.ts of the natives of Aden, 
that we are sure that the chiefs and the well-to-do Arab Tribe .. engaged in the peaceful pur-
suits of e er~  not only in the Settlement but round about, will oppose and resent any 
proposal of the transference of the administration to the Colonial Office, and their intimate-
commercial and aoeial relation with Indian merchants for the last eighty years. So convinClld 
the! are of the immensl' benefit they have derived from that connection that there is every 
likelihood of great discontmt taking plaos by the reason of the proposed severance. We 
venture to bling to Your Excellency's notice that the resolution of the Aden Chamber was. 
supported by a handful of merchants only and that too under the belief that the Government 
had decided to transf81' Aden to the Government of Egypt. They therefore preferred the 
Colonial Office to the Egyptian Government. This will clearly be seen from the represent-
ation signed by over a hundred leading merchants, including all the Indian, Asiatic, Jew and. 
Arab membfors of the Aden Chamber of Commerce and submitted to the Political Hesiclent on 
the 3rd of 11 arch,  1921. . . 
4. We trust, we will not b:. presumptuous, if we claim to be the i~~eers' of the develop-

ment of the trade and prosperity of the country. As such we respaetfnHy beg to point out, 
that it behoves the Government of India and the Imperial Government to .-rtain our· 
views and those of the Arabs before any transfer to the Colonial 0fIice is detannined 
upon. Should it take place at all, we are afraid, notwithstanding. the assurance of the . 
Honourable Mr. Bray in the Ceuneil of State, the right of equal citizenship of the British 
Commonwealth will be denied to Hi, lfajestl's Briti.h Indian subjects. It would be an act 
of grievous injustice and inequity to subordinate the interests of the Indian settlers to those 
of the white. We need not narrate here the sad experience of our countrymen in South and 
East Africa, nor the ignominous condition to which they are reduced, notwithstanding all tile· 
exertions of the Government 01 India in fighting the just cause of their Indian subject&. We, 
therefore. most respectfully pray Yow' Excellency, that in the interests of the British 
Empire, nay, in the interest of British Justice and Fairplay, yow' Government will be· 
pleaSed to oppose most vigorously the creation of an all-India Arabian problem &II there is 
an African one. The introduction of all ill·feeling, monopolies of trade and land and the· 
very regrettlble European policy of Racial Segregation will be another ~ slur on the-· 
fail' fame of impartial British Justice. .  • 
O. If the proposed. transfer takes place, it will be taken for granted by His Majesty's 

Indian subjects that whenever a country i. developed by the r l ~ exertions of the 
Indian, it will only be a preliminary to a transfer of an undeserved. chAracter to a Govern-
ment which had no hand or played no part whatsoever in its establishment, deveio ment and 
prosperity. We beg to enter our emphatic p1"Qlest against so imprudent a \.njust a 
policy. It will strike at the very root of all Indian enterprise in foreign par and will 
amount to a beb"8yal of the best interests of Indian merchants. All the tirm belief in-the· 
just and good intentions of the Governml'nt will be shattered. We may here beg leave to 
ObSel"V8, that as the result of the Great War, while the Britillh Colonies have been allotted 
Cl'rtain tenitories and islands belonging to the enemies, -India is being unjustly and arbitrarily 
deprived of the territories which her people had brought to such prosperous development. 
Such treatm4!lt will naturally tend to undermine all their belief in talk of India's equal 
J!IlrtI!ership with . the .British COJIlmonwealth and the full citizenship of the Briti.h 
EmpIre. 

6. It will not be out of pp t:loint out here, that the landed estates  of the Indian· 
m81'Chants .. Aden are enonnous and the Indians have settled down and luLve made that 
COVntry al their land of adlption. 'llbe .udians settll'd thl're have so substantially built. 

• 
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up their trade, step by step, during the last eighty years, t ~ they at present commnci. 
the major portion of the Red Sea Ports bllBin8Ssand, for this object, some of the promipent 
firms have established their Head Offices at Aden for many a year past. • 
7. We may also be permitted to p<rint out, lhat th; British and other Euro}l8an; scarcely 

form a considerable part of the population. They are merely temporary residents carrying 
(In trade as shipping and coaling agents j and it was these few who were actually instru-
mental in passing the Chamber's resolution, probably under the same belief that the 
administration was being tJ.'&Dsferred to the Government of Egypt. 

8. Lastly, we think it our duty to bring to Your Excellency's notice a rumour that is 
all.oat, that even if the administration of Aden be transflllTed to the Colonial OffiCE', the 
Military expenditure of the country and, fmthermore, the Naval expenditm'e on the POlt 
of Aden will wholly or to a great extent fallon the Indian revenues. We do not believe 
in the rumour but, should thlll'8 be a grain of truth in it, we are sure, the hovernment of 
India will not only protest and resent any such proposal but, on the other hand, will demand 
a shm"8 of the past, present and future enormous Military and Naval expenditure from the 
Colonial and the Imperial Treasury as this gateway has been and will be maintained for the 
safety of the Empire. It is our finn belief, that under any circumstances, the civil adminis-
tration of Aden can safely and fairly be kept under the Government of India, even if the 
Military and Naval administration be transfen"ed to the Imperial Government j but we 
make bold to point out, that as suggested in the ~ s er Committee's Report, if the/Command-
-er-in-chief in India is going to have direct communication with the Chief of the Imperial 
Staff, then there is not the slightest reason for snatching away Aden at all from the 
-Government of India. We therefore earnestly trust, the Government of India will be 
pleased to publish the full conditions under which the administration is proposed to be 
transferred to the Colonial Office. 

9. In conclusion, we pray Your Excellency who are regarded as a model of British 
Justice and Fairplay and who have been specially sent here to govern this country justly 
and to satisfy the aspirations of the Indians, that Your Excellency's Govl!l'I&.ent will 
strongly submit the Indian case and advocate the Indian 'point of view in the Imperial 
Councils of the British Empire and will thus prevent the transference of an important seat 
(If commerce which up to now has been Undoubtedly developed at the cost of the Indian 
Exchequer and by enterprise, patient industry and capital of the Indian people. 

c 

,. 

.. 
BOJ,(BJ.Y; } 

~  

-~e 15tk May, 1921. 

We beg to sUbscnDe, 

Your Excellency's most obedient servants, 

HOOSEINBHOY ABDOOLABHOY LAL WEE, 
HORMUSJI C, DINSH A \V, 

• Vice-PreBitleftts. 
BUNDALIBHOY HAJIBHOY, 

BAKUBHAI MANSUKHBHAI, 

MATHURADASS CANJEE MANTANI, 

Member8 of Managing Committee. 

ALLADIN MAHOOD, 

VAZIRALLY.BANDE.A.LLY, 

Honorary Secretarie, • 

E:rtract from '" cop!/ of t],e Relolutions for transmission to tke Secretar!J of State pasled 
at a fMeting of tke Council of tke Western India National Li6er&l ..4."ociation 
on tke fK!tk ..4.ugrut, 1921,.Bom6ay, 

TBANSr:BB OF ADEf. 

The CouncU of the Western India N ational i e~ ~s ciati n cODsieJil' the contem-
plated transfer of Aden from the Indian Government to the CqJonisl Office as detlimental . . , 

( 

6. .. .. 
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• 
1.0 the intet'l'sb of India-on political, administrative and financial, ground.. They strongly 
_pport the represenWion of the Briti.h Indian Colonial Merchanb' A .. oeiation to Hi. 
'Excellency the -Vieeroy lLnd Goveraol· Gl"ueral in Council on this BUbject and urge on the 
Gonrnment of Illdia and the Secretary of Slate for India the continuance of t1;,e .eat .. quo 
in l'egard to the civil and political administration of that port, not merely becauae Indians 
'have played a great part in the developmect of it and constitute over one-fonrth of its 
population, bat alio because of its strategic and political importance to India for own defence 
when she attain. ber full Dominion .tatu. witbin the British Commonwealth. 

Dated the 29th August 1921. 

From-FAIZ B. TUBlI, Esq., for Self and, CO-Seeretariel, Bombay Presidency 
Association, 

To-The Secretary to' the Government of India in the Foreign and Political 
Department. 

I beg to enclose a copy of a Resolution passed bv the Couucil of the Association at its 
meetillg held on the 24th instant in connection with the transfer of Aden to the Colonial 
Offiae, and trust that the Government will pay due consideration to it. 

The Council of the Bombay reai~nc  Association beg strongly: to oPJlO"8 the C?n-
templated transfer of Aden from the I ndIan Government to the ColOnIal Office, as bemg 
distlDctly debimental to the interests of India and of the Indians settled. in Aden and the 
country around Aden wbo bave played a great I'art in its development and collltitute over 
one-fourth of its population. Tb('! transfer i. opposed on political, administrative, financial 
.1lIld strategic grounds. 'The Council need not dilate on these ~nds as the same are more 
fully stated in the representation of the British Indian Colonial Merchants' Association to 
Hi. Edellenc! the Viceroy aDd Governor-General in Council on this subject and which the 
Council entirely endorses. The Council therefore reapectfuHy :but strongly urge on the 
Government of India and the Secretary of State for India, that the civil, military and poli-
tical administration of Aden be continued as heretofore. ' 

No. 1!(), dated Bombay, the 2nd September 1!12L 

From-The Honorary Secretaries, British India Colonial llerchants' Aseooiation 
Bombay, • 

To-The Private Secretary to His ExcelleDcy the Viceroy. 

We have the honour to inform you that our A88OCiation has submitted some time back 
~ repreaentation to His Excellency the Viceroy through the Governor of Bombay, regarding 
the contemplated tralllfer of administration of Aden to the Colonial Office. 

We beg to bring to your notice that the most infiuential bodies in a~ representing 
varillUB interests and shades of opinion have all with one voice protested against this proposed 
transfer a. detrimental to India on political, administrative and financial basis; this will 
clearly be seen from tbe oopies of the resolntions passed by the Bombay Preaidenc,r. Associa-
tion, the Western India National Liberal Association, the Imperial Indian Citizenship 
Association, the Reform Conference and the Indian Merchants' Chamber and BUl"e\u. 

Our Association is pained to 6.nd that the Government had not 'taken speclM stepa to 
ascertain the view8 of the Indian trading community concerned, as is evident from the l·'Ply 
which the Right Honourable Mr. Montagu gave to Sir T. Bennett in the House of Commons; 
and, therefore, our Association begs to put ita most emphatic protest against the handing 
over of Aden to the Colonial Office without collluiting the views of those who have piayed a 
great p8.1i in its development and who contributed 'Over one-fourth of the population. My 
Association iI further grieved to lind that the Indian public is utterly kept in dark by the 
. ~ e n ent regarding the linancial, clauRes under which the transfer is to be made; and 
Jndgmg from the speecl made by the Secretary of State for Colonies, while moving a vote 
to the Colonial Office in the Houa,of Commona on the 14th. July, 1921, my Association is 
u~der the belief that thia traisfer would involve heavy Military expenditure and that India· 
will have .. bear tremendous linatcial burden 101' maintaining a fortress of first-class 
~nee uence to India. - •  • 
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OUT .Aasociation therefore hopes that His Exeellency the 'ficeroy will be pleued to 

consider the ease from the Indian point of view. after allCllrtaining th,opinion of the Indian 
Commeroial Community in particular and the rblic i .. general.' We may toint out to you. 
in this connection. that the Government have not even takeR the consent of the Indian 
Legislative Assembly. 

In conclusion. my Association prays that His Excellency the Viceroy .ill not perpetrate 
an act of grievous injustice and inequity by allowing this transfer and thus will not be III 
party in creating another contested problem as in British East Africa, as it is Bure to follow 
the transfer in spite ofthe assurance of the Secretary of Stale ;for India that • the Govern-
ment accepted without reservation the condition of the Goverllment of India that its transfer 
should in no way impair the intere.sts and statuI of Indians who should receive .precisely 
the same treatment as other subjects of His Majesty'. We fervently hope that His 
Excellency. during the present state of the country and under his just regim6. win act in 
the best interests of the Indian Empire. 

E:rt,.actfrom tAe Houn ofCom-,' Report, UtA Jllly, 1921 

DuRIliG A nBBUB ON TilE COLOlillAL OFFICB VOTE. 

M,.. CAV1"cT.ill.- •  •  •  • There is another possibility of a reduction of 
expenditure in Aden. The India Office has very kindly handed Aden over to the Colonial 
Office, and my acceptance of the gift has only been delayed by the nnancial negotiations. 
because India has hitherto paid a great part and I certaiuly should not be serving the 
interest of the British Tax-payer if I assumed the whole burden without any of the fnnds 
which are necessary to maintain a fortress of first·class 'consequence to India, but I hope fot. 
a happy solution; in fact, I think, that in a very few days we shall have reached an agree-
ment. And the moment that Aden is transfened to the Colonial Office, it will be possible 
to amalgamate the administration of Aden and Somaliland. Somaliland and ~den are 
really the most lIappy marriage that could be made. They are really necessary to one 
anotller. The high ground, nve or six thousand feet high, in Somaliland will eJfOI-d a hill 
station to which the British soldiers in Aden under the most trying conditions all through 
the summer could go company by company in one night's journey across the sea to Somali-
land. Yon could not have a more harmomous minor proposition, and if this amalgamation 
be carried out in such a way as to effect, perhap. a saving of £200,000 to £300,000 a year 
in the reduction of Military expenditure, it will repay the trouble· which it take3 to arrive 
at sueh a conclnsion • 

• 
COJ11 of tAe mUlla,gell IIf1f1t by Mr. JeAaagir B. Petit on beAalJ" of tAe COllacil of" 
Imperial lruJiaa Oitizea"',ip .4I1BOCiatioa. to tAe SeC7'etat"1 of State for ladia aM 
tAe Government of Iad;'a. 

I The Coq;J.ctl of the Imperial Indian Citizenship ABBOCiation stron[l,r protests againlt. 
eontemplated transfer of Aden from India Government to Colonial 0lIice, London. and. 
-prays that Aden should continue to be administered as at present by Bombay Government.' 

I The Council of Imrerial Indian Citizell..hip ~s ciati n strougly IUPPOrt. protest 
of British Indian Colonia Meroh.ants' Association a in~t transfer of Aden from India 
G3vernlll1nt to Colonial OBia3, London, and prays Aden should continue to be administered' 
as at preaeJlt by Bombay '.Jovemment,' 5th July 1921 . 

• 
c'opyoftAe RtJIIOlJdioapaBlled by tAe Council oftAe We~tern India National Libel"al" 

..4.lIl1ociatio1l at a aeetiag Aeld oa tAe 20tA .A. ugUllt, 1921, vMel' tAe p1"Bllideacy or 

tAlI HOfWu1"ableSi1-D. E. WacAa. 
• 

• The ('ouneH of the Western India National Liberal Alsoci,.tion consider the con-
templaW transfer of Aden from the Indian Government to the Colonial Office as deui • 
• mental to the interest. of India .on political, ~d inistra ti e  and. financial r~unds  They 
strongly support the representation of the BrItIsh Indufn CQ).omal Merchants Association 
to Ris Excellency the Viceroy and Governor Generl! in touncil on thi81 subject and. 
urge on the Govt>mment of India and the Secretuy of State fof India, the continuance of 

• • e • 
• 



• 
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• 
.''''ug''. 'in regarCl to tbI civil and political admini.tratioll of tJaat port, lIOt merely becall88 
Indiana bave Jllayed a.great part in.the development of it and coutitnte over one-fourtk 
o()f AI l'OpuIation;.but ilIo beOaUIIII of i'-atratggio and political importance to India for her 
-own dl1fence when .he attaiDII her full DomilllOil ItatUI witJain the BritUh Commllnwealth.' 

~ eftAe &1Ol,,"0&1I",84 b1 'Ae B01ll1Ja1 PnMe1lC1 A,loeiation. 

'The Couuoil of the Bombay Prendency A.ssociation beg atrongly to oppose the contem-
,plated transfel-of Aden from the Indiau Governm3nt to the Colonial Office, as being di.-
tinctly detrimental to the intere3ts of India and of the Indians settled in Aden and the 
-eountry around Aden who have played a great part in its development and conatitnte over 
-one·fourtJa of it. population. The transfer is oppo.ed On political, administrative, financial 
.and .trategio ground.. The Council need not dilate .on, theJe grounds as the lame are 
more fully .tated in the representation of the British Iniian CGlonial Merchanb' AlBOOiation 
to Hi. Bxcelleuoy the Viceroy ana Governor General in COIlnoil on thi. IUbjeot and which 
the Council eutirely endorses. The COllllcil. therefere. reBpeotfnUy but strongly nl'B8 on the 
Government of India and the S3Cretary of ,:,tate for India th'lt civil. military. and political 
.administration of Aden be continueilllll hithertofore.' 

.Bzl7'act fI'D'" lettt!1' No. 7'.-989. il~tt il 'Ae 16tA Ju,. 1921, fl'O. tie Secretary, I-.dia& 
,MercAa.',' OAallfbtJl' and :1I",."a". to tAe Pti,llue Secl'etary to His EzeBllt!1IC9 tit! 
,ViC'el'Oyaflll GCDel'&01' GelltJl'al 01 l tli~  8iala. 

1 am directed by my Committee to ~  that they atrongly Inpport the repreaentation 
'tRlnt by tbe ilritisb Indian Colonial Merchants' A.lSoci .. tion to Hia E:lcellency the Vicerov. 
ttbrough Hia I!:xcellency the Governor of Bomltay. dated t ~ 15th lIay. 19.H. -

• 
. COP!I of tie ~el lllli  alt ~ by tit! ~  eo&fdl'e&'1e lelt/ i. B ~ l ur tl" 
._pic" oftlle Natiorull Hoae Bille :£eGgM .A tie SOtA A.,..,. 19i1. X .... :B.a. 
pe,illi.g. 

'This confel'8nce considers the contemplated tranlfer of Aden from the Indian Governmeat 
1;0 the Colonial Oftice as detrimental to the interests of India, on political. administrative 
:and financial grounds. It .trongly supports the repl'lll8llhtion of tlae Britiall ladian Colonial 
MerChants' ASllOCiation to His Excellency the Viceroy and Governor General in Couuoil 0. 
;thi. subject and urges on the Government of Indi. and the Secretary of State for I1lClia tlIe 
-continuance of the datu guo'in regarll to the civil and 1 l~eal admini.tration of tllat 
'port not merely becaul8 Indians have plared a gl'eat part in tiie developmai:l.f; of it and con-
sti~ute over one-fourth of its populatIon. but also beoau!18 of ita strategic and politie'\l 
importance to India ror her own aefence, when she aWl have attained her full Do_inioll 
.tus within the Indo-British CommODWealth: ' 

• 
No. 5991. d ,ted Simla. t\e 13th ~ er 1931. 

Elldol',tJd by tAe DspJ,.t",,,,, of OO."'"l'Ce. 
• 

Taj,N8rsK 01' ADBN 'fO COLONUL Ol'B'ICL • 
, A oOPY of tlle unclermentioned pa.per is forwarded to the Foreigu. and Political Depart-

~nt  -

~tract from a letter from the Deccan Sabha, Poona City. dated thl' ind October, 11121 • 

.ErelNolfro"': letle,. l' '~ DeeelS. Sabia. Pooraa Cit!/o dated tAt! 3" OcIoNI'. 1921 • 
• 

I am desired to fonral-cl for :rour information the following two Reaolutions passed at a 
noent meeting of the Council of the Deccan Babba : ' 
.. ..' -
'In viA-of the very la~ Indian interests creat.ed in Allan i~ce its conquest in 1831t 

• by an officer depured: by the Uofernmeutof Bombay. the Council or tiM Deccan 
•••• c 
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Sabha proteats most emphatically against the proptsed tJ'ansfer of its admini-', 
strative contl'Ol from the Government of India to the Celonial Office and \nut, 
that the step, fraught as it is wit, far-reaching conllequencesto the well-being-' 
of the people compo"ing the 8ettlement, will not be cal'ried out without consult-' 
ing the wishes of the people concerned and giving the Indian Legi.lature an. 
opportunity to examine it in all its bearings.' . 

• • • • 

Q{;]'.'lTIOXS IN THE YERX.-I.CULAR. 

43. * Mr. K. Ahmed: In view of the fact that the Members of thia 
Assembly can take part in the debate of a Resolution or a Bill in theU.·· 
vernacular language commonly spoken by them, will the GO\'ernmeDt be 
pleased to state whether they can put in the ve1'llacular questions starred and 
UDstal'1'ed in this Assembly including the supplementary question they may 
desire to put arising out of any questton or questions and the answers of such 
questions of this Assembly? H the answer is in the negative, will the-
Government be pleased to explain t;he principle and reasons of such refusal? 

IIr. President: The procedure which governs questions is under the 
sole control of the President. I therefore propose to answer this question. 
Rule 14 declares that the business of the Assembly shall be transacted in 
English provided that the President may permit any Member unacquainted 
with English to address the Assembly in a vernacular lang'll8.ge. I 
intel'pret this rule as meaning that Members unacquainted with English may 
put their questions, including supplementary questions, in the vernacular. Up 
to the present moment, I have not yet considered it necessary to issue ibstrnc-
tions in this matter. H any specific need for such instructions arises, I am 
prepared to take steps to meet it. 

COUNCIL SECRETARI1!B WITH KNOWLEDGE OF THE VEmUCULARs. . . 
44. ·Ir. X. Ahmed: Do Goyernment propOS9 to a.ppoint Council 

Secretaries qualitied to interpret the vernacular languages used by the ew e~ 

and thereby facilitate the bU8iness of the. House ? 

The Honourable Sir William Vincent: I invite. a refereDce by the 
Honourable Member to the provisions of section 43-A of the Government of 
India Act. The appointment of Council Secretaries is a matter to be decided b 
the Governor General a.r;ld is not a busjness of .the Governor General in CouncIL 

"GHUTIYARI SHERIFF STATION OF THE EASTERN BBNGAL RAILWAY • 

• 
t 45. * Ir. K. Ahmed: Are the Government aware that at {}hutiyari-
Sheriff station on the Canning branch of the Eastern Bengal Railway line 
the platform is much lower than the foot-board of carriages and it being 
the pilgrim station many people, specially the females, find great inconvenieno& 
in aJightinfl from the train? 

(6) Do the Government propose to give proper warning·to the looal 
authorities to supervise. their w ~k duly, so tHat in. case anr step 
is to be taken !or lDlJ?rovlDg the station la~ r  or otherwlB.e wantiDg in 
a.ny other statlOns, ma.y report on the subJect. In ~er that the lDconveniencea 
of the passengers maybe removed ? •• C:... t 

., 
• t 

... 
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Colonel W. D. Waghorn: (a) Ghutiyari-Sheri(f station 'has a medium 

height pla.tforVl 1 ~  a.bove rl\illevel. rfhe lower t- a r~ of ~ e ~n er 
carria.ges is generally level with the ~t r  and no specl801 difficulties are 
experienced in alighting from trains. 

(6) No special a~ti n is thought necessary. 

lttr. K. Ahmed: Is it not a fact that there is co raised. platform and the 
ladies going there are not helped to alight? 

If tha.t answer is in the a.ffirma.tive, I a.m very thankful to the Honoura.ble 
Member. But if it is in the negative, I ask for a definite answer. 

Colonel W. D. Waghorn : 1. have nothing to add to what I have already 
said. ' 

MALDA RAILWAY STATION. 

46. * J[r. K. Ahmed: (a) Are the Government awa.re that MalWr. 
Railway station on the Eastern Bengal Railway line is situated far away from 
the town of Maida, the District Headquarter across the ri ~r Mahana.nda, and 
that near the station on the road leading to the town there are jungles from 
where tigers come out and attack passengers going to and coming from the 
l-ailway statiOil. ? 

(6) Is it a fact that owing to their long-felt grievances of the people of 
Ma.lda, frequently memorials are being' mw to the authorities' and the 
Govern.r of Bengal? 

(c) Do the Government propose to take immediate steps and relieve 
the passengers and ,the people of Maida. of the great da 1l ~r and inconvenience, 
by either removing the railway line neal' the city or olearing the jungles aud 
bridging the river to help the passengers going' to and coming from the 
railway station? ' , ' 

Colonel W. D. Waghorn: (a) The ra.ilway .ta.tion at Malda is 
situated at a. distance of about I! miles from the town, the RailWay Aclmin.i# 
t~ti n has received no reports of any passengers having been a.ttacked 9Y 
tigers; " 

(6) Government are not aware of any memorial about the so-called long-
felt grievances having been received by the railway a1i.thorities, or the 
Governor of Bengal. • 

(e) It is not possible to shift Malda. station from its present site. The 
clea.ring of the jungle along the road aul} the bridging of the river a.re matters 
which concern the District Board and not the Railway. 

Xr. K. Ahmed: Has the Government, Sir, inquired of the ca l ~ ern
ment ? Are the Government in a position to answer tha.t question without 
making a.ny ~ uiries  

Colonel W. D. Waghorn: No. 
Ir. K. Ahmed: Will the Government be pleased to do that?_ 
Colonel W. D. Waghorn: I don't think it is the business of-the 

Government. • 

Mr. K. Ahmed: To stat1Jtwith, the ra.i1.wa.y bas been stationed in the 
middle of the jungle. The-railWay authorities will do nothing and tne people 
a.re being ea.t\n up by iiioaers. My I uk an answer to my question, Sir? 
• • 02 •• • • • • ". • 
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Colonel W. D. Waghom :  I have already explained to the Honourable 
"Member that there have been no reports of a~  passengers "having been eaten 
by tigers and the Government are not ~wa re of any memorials having been 
&lnt in. 

Ir. K. Ahmed: I repeat the same question again, Sir. Has the Govern-
ment taken the trouble to inquire into the matter whether anybody has been 
~ten up 01' not? II: not there any jungle on h(\tll Fiiles of the lltation which 
is situated unnecesarily too far from the town of .Ma;da? 

Colonel W. D. Waghorn: If the Honourclble 1.Iember will give us 
a specific case, I am quite prepared to inquire. 

Mr. President: Order, order. The Honourable Member must be aware 
that there is a Standing Order which prescribes that those who make 
statements in their questions must ma.ke themselves responsible for the 
accuracy of them. -

Mr. K. Ahmed: I am quite responsible, Sir. I know the facts and I am 
asking on that responsibility. Without having made any inquiries with 
regard to the question, how can the answer be given by the Honourable Member 
in charge ? • 

The Honourable IIr. C. A. Innes: I just want to say, Sir, that if Mr. 
Kahtier-ud-Din Ahmed will quote to us any specific instance of any man 
having been eaten up by a tiger, we are ,qnite prepared to go into the ma.tter. 

Mr. K. A.hmed: Will the Government be pleased to make inquiries with 
regard to the jungles, Sir, situated on the road leading to tlie station? . 
I 'llr. President: I drew the Honourable Member's attention to' the Sta.nding Order which imposes on the Member asking the question the 

. ~e knslt ' ilit  for thbel acc ~  of t ~dstate ents ~ade fin hhis s uesdin~ n  
:a. as. e onoura e emuer to conSl er the meaDlng 0 t at tan g 

I Order in relation to the questions which he has jnst been asking. 

II'. J. Chaudhuri: May· I ask Mr. Kabeer-nd-Din Ahmed, wbo 
comes from -MlIlda, if he can undertake to shoot the tigers going a.bout the 
station or sca.re them away? 
Mr. It. Ahmed: I am neither the Chairman of the Railway Board nor 

any high officer of the State Railway, and I am not responsible for that. 

TELEGUl'HlC COMMUNICATION FOR CHAPAI, NAWAnGANJ", :ETC. 

" 
47: *Ir. K. Ahmed: (a) Are the Govel'J,lment aware that the people of 

Chapai, Nawabganj and Kansat, specially the merchants as consignors a.nd 
consignees of goods and parcels at the stations of Amnura and Rahanpur on 
the Eastern Bengal Railway, are under great disadvan1age and inconvenience 
for along time for the .want of telegraphic complunica.tion, the above mentioned 
railway stations being far away frop! the localities? • 

(6) Is it a fact that· for a long time complaints are beiJlg made and memorials 
were sent to the Government of Bengal on the subject without any 
resUlt? . ~ . 

. (c) Do the· Raihvar Department pr;pose-either to r~n e these 
ta.tions at some suitable places, ad anta e~ul to the people, or confer wit}. the , . 

l ~ 

• • 
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• 
Telegraph Department to consider the desimbility of joining those important 
places by te1eglfphie communication ? 

• • 
Colonel Sir S. nJ J.. Croobhank: (a) Both Amnum and Ra.hanpur: 

ra.ilway stations are open to the public for receiving telegrams. 

(6) The Government of India are. not aware that any complaints or 
memorials on the subject have been seut to the Government of Bengal. 
(e) It is not possible to shift the stations from their present sites but ihe 

desira.bility of opening telegraph offices in the towns referred to in (a) of the 
Honourable Member's question will be con&idered. 

TRANSFER OP A VILLAGE PROll BIHAR AYD ORISSA TO BENGAL. 

48. * IIr. X. Ahmed: (a) wm the Government 'be pleased to state 
whether a memorial signed-by ovel' 500 of the residents of the_village within 
the Police Stations Rajmaha.l and Barharwa. in the District of Sa.ntal Parganas 
in Bihar and Orissa Province has been received by the Government? 

(6) 00 the q.overnment propose to transfer the area under these tW() 
police stations to the Province of Bengal immediately? • 

The Honourable Sir William Vincent: (a) A copy of the memorial 
has been sent to me personally, but the e~ rial has not been sent officially 
to thc ~ ern ent of India. 

(6) Government do not propose to take any action·until the memorial. is 
transmitted by the Local Government.. . 

. If. X. Ahm.ed: Will the Government of India. be pleased to forward 
those memol'ials ta the Laca.l Government to m30ke necessary inquiries? 

The Honourable Sir William Vincent: I have ex.plained tha.t a 
memorial on this subject is, I believe, being sent by cerhin persons through 
the Local Government to the Government of India, and. w~ are awa.iting· 
receipt of that memorial fl'om the ~al Government. In the meantime: 
an advance copy has been sent to me by name because I 'amsupposed 
personally to be interested with the areas. Weare at present awaiting 
the receipt of the memal'ial from the Loca.l Governm:mt with t~e opinion 
of tha.t Government on the proposal and I believe tha.tthis is the proper 
and reasonable course. • 

IIr. X. Ahmed: I am very much obliged for this satisfactory answer~ 
Sir. • 

C08l'S O. THE TRBA.TY WITH APGHA.NISTA...,{. •  • 

46. * IIr. X. Ahmed: Will the Government be plea.sed. to state in full an.! 
lay the particula.rs on table as regards the exact amount of thecostB of the 
tr,eaty with a ni~ n frof!! the beginning to end, date by date, which 
Sll' Henry Dobbs, hlS commlttee, the Government of .(ndia and others have 
incurred from.the India.n Exchequer? . 

The Honourable ~r  T. B. Sapru (on beh1.lf of the Honour;\bld Mr. Denya 
Bray): From December 13th, 1920" .. when the Kabul Mission assembled 
at Peshawar, up to the ani of ~ece el'  19B, the tohl cOst of the Ka.blll 
is i ~ incIsing the esti ~ted  t,ost of sllch items for which fin!Jol ch!Jorges 
a ~ not yet been present\d but ~dludtn  the tel8eooraph m!Joterial which is to 

• . ' • • 
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• be presented to the Afghan Government amounted to Rs; 8,85,594. It wHl 
not be in the public interest to lay the particul,.a.rs date by dlte op the table.' 
Ir. K. Ahmed: Will not the putlic realise the situation and appreciate 

the answer of my Honourable Friend, if date by date the items of expendi-
ture are given? 

The Honourable Dr. T. B. Sapru: I have already stated that it wm not 
be consistent with the public interest to answer that question. 

UN STARRED ;QUESTIONS AND ANSWERS. 

INDIAN ArrRENTICES IN THE JAMAI.rUR RAILWAY WORKSHor. 

1. Rai G. C. Nag Bahadur: (Ill Wit.h reference to clause (6) of 
Question No. 1~  asked by Mr. K. C. Nengy on the 15th September last, 
and the answer given by Colonel Waghorn, will Government he pleased 
to state whether the Ind,ian apprentices, while entering the Jamalpuf Rail-
way Workshop,- are at liberty to use,the gateway hitherto used by European 
and Anglo-Indian apllrentices ? 

(6) Do Govunment propose to iss.ue definite inc;tructions to this effect? 
(c) With reference to the answer to clause (d) of the !'laid qUflstioo, do 

Government propose to consider the desirability of adopting the mtthod of 
payment in vogue in the case of the Indian apprenticell in the caFe of the 
European and Anglo-Indiao apprentices as well, in view of the merits of the 
said methocl as stated by Colonel Waghoro ill the said reply? 

Colonel W. D. Waghorn: (a) and (6). It has been ascertained 
that there is no objection at all to Indian apprentices of the special 
grade and 1st class using the gateway referred to. In fact some of them do 
~  

(e) The matter is not one for Government to consider. The Railway 
·Company is at liberty t(\ arrange for the disbursement of the pay of their staff 
in such manner as they see fit. Payments are.usually "made in the manner 
oCOnsidered most suitable and. expeditious iu regard to the class and numbers of 
staff to w~ic  they are applicable. 

Al'r0I1oo"TJI1ENT 011 THE HONOURABLE ,MR. C. A. lNNFS TO THE VICEROy'S 
EXECUTIVE COUNCIL. 

2. 'Rai G. C.liag Bahadur: "With reference to Government of India, 
~ e Department, Notifica.tion No. 2128, dated the 10th Septembel', 1921, 
appointing Mr. CharIeR Alexander Innes, C.S.I., C.LE., to be a temporary 
Member of the Council of the Governor General of India in the vacancy 
cau,ed by the resignation of the Honourable Sir Thomas Holland, will the 
Government kindly sta.te whether seniority in service or other reasons have 
determined the choice of the authorities in making the temporary arrange-
ment? • 

The Honourable Sir William incen~  The gentleman named in 
. the question was appointed to the post b6cause' in theopiniqp . of the 
Governor Genera.I in Council his a in~ nt was in (:he public interest.· .. 

. 
I It 
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• 
RATION'S POR INDIAN SOLDIERS • 

• 

• 
3. Sardar-Gulab Singh: (l) Is ~ e Government aware : 

tal That the issue ofgler for making"tea to Ind'ian soldiers of some non-
filla.<1ar regiments is objected to except as emergency rations? 

~  That the Indian soldiers are cissatistied with the supply of 
impure ghee at present? 

(il) Has Government considered the queftion of haviog regimental 
management for the supply of ~ ee in sach regiments as desire it ? 

(3) Is it a fact that in boari!s for matters about rations the Indian 
()fficers are not sufficiently represented ? 

Sir Godfrey Fell: (1) (a) Gur is issued asa standard ration for Indian 
troops except: 

(1) During some of the hot and moist months of the year when 
sugar is issued as a substitute, and 

(2) When sugar is cheaper than gur. 

Experience has shown tha.t 91t1' is readily acceptable. 

(6) Government are not aware that tlie Indian soldiers are dis-
satisfied with the ghee supplied. The greatest care is taken to obtain "'hee 
()f pure quality and the strictest tests are applied before it is passed as fit for 
issue t~ Indian troops. The price of the ghee supplied to the Indian troops 
has a.veraged about Rs. 112 per 100 los. for the past 12 months. 

Complaints are rarely made, and if made are invariably attended to. 

(2) Yes. It is undesirable, however, from the point of view of the 
Indian soldiers' health and physique, that regimental arrangements should be 
made for the purchase of ghee .. 

When, as a temporary measure, a money allowance was allowed in lieu of 
ghee it was found that the ghee purchased by the troops in the Bazaars was 
impure, often adulterated as much as 40 per cent., and possessing in malfy 
cases little or no food value. This ent-.l.iled 108s to Government who were 
getting a relatively small return for the money. 

With a ghee supply supervised as at present the State receives full value 
£.or the money spent and the indiv:dual soldier a pure and wholesome article of 
food. Careful control and scientific tests cannot in practice ~ effectual-
ly enforced under any system whereby uI,lits purchase their own ghee. 

(3) Boal-ds presided over by a medical officer and on which Indian 
()mcel's are represented are provided for in Army Regulations. 

(i) These boards are assembled under the rd~rs of th; e():licer 
Commanding Station, and in practice one Indian officer of 
each of the classes of men by whom the rati ~ will be consuIled 
is included 011 the boards. 

~i  The Officel' Comma.nding any unit (advisad by Indian officers 
iii all cases where necessary) is required to reject any apparently 
• Ull8&tisfa.ctory supplies tendered to his unit. , 

(iii) lndiaD. ·officers are detailed to accompany Inspectors in the 
supply 8{:rvice anc1, advise them when inspecting depOt stocks. 

These wdeguards are -simple and are found to be effective io. pra.ctice.· 
'Tiey are identical in tAe case of ~'itis  Indian and mixed units . 

• • •• • 
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EDUCATIONAL STANDARD PIXBD BY THB STAPP r ~  BOARD POR W AR-

SERVICE CANDIDATES. • . ~ • 
4. Rai Bahadur Bakshi Bohan La!: (a) Is it a fact that the oondition 

of minimum educational qualifioation. fixed by the Staff Selection Boa.rd. for-
outside candidates to appeal' at their examination for 1st Division of the 
Secretaria.t and attached offices was relaxed ill the case of certain candidate .. 
with war services ? 

. ~  If eo. was there any public announcement made to this effect to-
enable all concerned to avail themselves of the privilege? 

{e) If the reply to (b) is in the negative, do the Government propo8e 
to consider the advisability of extending this concession to other deserving 
Undergraduates with war services who passed for the 2nd Division but could 
not apply for the 1st Division for want of information on the point? 

The Honourable Sir William Vincent: (a) The answer is in the nega.--
tive. 

(b) and (e). In view of the answer to (a) these'lllestions do not arise. 

PROPORTION OF CERTAIN RAILWAY APPOINTMENTS. HELD BY ~ 

5. Bhai Jfan Singh: (a) Will the Government. be pleased to lay on 
~ e table a statement showing the posts of ~siF tant Tmffic ii e~inte ident  
Traffic' Inspectars, Claims Iuspectors ~n . Raiiways held by Sikhs as compared 
with Hindus, .Muhammadans and Chrll.tians? 

(h) Do the Government propm:e to c id~r the question of appointing"" 
Sikhs (new candidates or those already lD "erVlct:) to these pasts? 

Colonel W. D. Waghom: (II) A statement giving the information 
asked for is placed on the table. 

~ (6) It is .not possible to make communal distinctions in aPJ»inting Indians 
to the Railwa.y establishments. The most suitable candidates are selected 
both on tirst a.ppointment and for promotion subsequently. 

Statement ""lwing the pod, qf' .A"idant 'Traffic-Sapmnt61la61lt" TrajJlc lnapectc,." IJfUl 
Claims lmpector. held b!} Sikh. a, cmIIJJar6d -u,;th HindUl, Mahammadall' ami 

Ckri.tia1U em the Norlh-Western Railwa,. 

I 
lr ~  

(" 

... 

Sikhs · · 
Hindus · · 
Muhammadan. . . · 
Christial!s · . . . . 

· 
· 
· 
· 

Total 

Assiata.nt TraftK: 'I'raftie 
tiuperiuteudents. Ins:peotors. 

1 

40 

S . 
440 

Claims 
Iuspectors. 

.. 

1 

7-

40 

•  U --~ :-1-'-. 48 
----------------~--~~~--~~--~~-. 
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El.rerruc INSTALLATION HI' CA.!lTONJrlBNTS. 
• 

• • 
6. Bhai J4an Singh: (a) is it 1\ fact that a la.rge electrical installatiOn.. 

has been started at ""Pel'lhawar and smdler ones at N owshera, J amrud, 
Bisalpur and Attock, and that a similar installation at Ambala is under-
construction ? 

(6) In what other cantonments have electric installations been provided. 
or started within the past two years ? 

(c) In w~at other cantonments are new installations under contemplatioJ). ?-

(d) How much money has been spent on these installations and how 
much more is estimated to be spent? 

(e) How much of ~ is money will be spent in this year? 

(j) Having regard to the aSliuran<'e given by the Government to keep the 
military expenditure as low as posBible, do the Government propose to order 
that the expenditure on electric installatiouB and similar luxuries be stopped 
or deferred till financial conditions improve? • 

Sir Godfrey Fell: (a) Yes. 

(6) Small temporary instaJla.tions have been provided at the Quetta 
Station-hospital; Rawalpindi hospital and some of the han'8.Cks; A",O'J&.. 
hospital; Fyza.bad hospital ; Kohat; Bannu; Dera Ismail Khan; and the· 
Aden hospital and certain other buildings. 

(e) A list is laid on the table. 

(d) The approximate Capital cost of these electrical installations up to date· 
has been Rs. 55,00,000. . 

It is estimated that approximately It crores will be required te 
cumplete the present electrical progl'&mme. ' 

(e; If the scheme progresses as ra.pidly as .is anticipated, the sum· 
expended will be approximatefy Rso 8,25,000: 

(I) The policy of introducing electrical insta.lla.tions into. hospitals, 
barracks and other regimental bUildings was accepted so long ago· as. 
1903, when the Secreiaryof State for Uidia approved of annual expenditure· 
on the provision of joint electrical systems f01" lighting and punkah-pulling 
in large stations. Since that date the policy has been to intr duc~ these 
amenities into the various cantonments, as far as fund. have permittedt 

-The Army in India Committee, in paragraph 47 of Pa.rt Vof theho Repor{;, 
emphasised the necessity for better lighting and cooling arrangements in British 
barracks and, in paragl'&ph 83 of the same part of the Report, advocated the 
provision of .free lighting, on an adequate scale, tLroughout Indian troops lines. 
The Government of J.ndia aloe of opinion that it is essenfal to impl·ove both 
barracks and lines in this respect, so as to maintain the. health and, consequent-
ly, the efficiency of the troops, -Whose health and spirits cannot but be adversely • 
!l'i'fected by iooupying barrl.cks which are i11-1i ~ and badly v.entila.tecio The-
~ tance of. havi.ng a ~ d el~ i  lighting system in h?Spitals, both with 

• •• • .. • • • • 



. 
"1.814 LEGISLATTVE ASSEMBLY. •  . [19TH iAN. 1922. 

• 
"reference to the comfort of the patients and in connection with operations, etc., 
-cannot be over-estimated. ..' .. . 

. ~ist qf tAe Oantonments in wAk! il is proposed to install Electricity. 

Allahabad; C&WDIOre; Luckntw; Sialkot; Rcwalpindi; JullunduT; Multan; Agra; 
...Tubbulpore; Quetta (lighting only); Bangalore (lighting only); Hyde1'8bad (Sind); Nasir-
~ ad  KamI-tee; Benares; Ahmednagar; Dinarore; Secunderabad; Muttra; Campbell-
Fore; FJ2abtd; BUl'ki; Mh(w; RangooD; Karachi and PooDa. 

'ELECTRIC LIGHTS AND FANS FOR INDIAN TROOPS IN AMBALA C,A}''TONMENT. 

7. Bhai Ian Singh: (II) Is it a fact that the benefits of the electric 
lights and fans to be put up at Ambala Cantonment lire intended to be 
...,on6nE'd to the British section of His ~a e t 's troops and that it is not 
proposed t.) extend the sa.me to the quarters and residences of the Indian 
,.ction of these troops? 

(b) Is it further a fact that poleR fol' carrying eabies have alr.!a,ly been put 
up in the Staff Road and.Mall Road, etc., and hall the putting up of poles ~ 

-other. roads of Arnbal .. Cantonment been stopped, and if so, doei this 
'mEan that the roads occupied by British officers only are to be lighted and 
they alolle will recE'ive;private connections? 

(el Has the fame schE'me of putting up the poles in t.be Rritish quarters 
~nl  been adopted in all other cantonments wherll th6.'le ins~lati ns 

.:are etarted ? 

(d) Is it not a fact that Indian troors and Indian offict'rB lit Ambala have 
invariably to remain thtre all the year round and have thus to ftand the 
rigour of t he hot weather, whereas the Britifh troops are ~n sent up to the 
mIls to avoid the bf at of the plains? 

Sir Godfrey Fell: (a) The proposals are as stated, except that it is 
.iatended to supply the Indian troops  hospital with electricity. 

(b) The Government have no precise information as to the progress tha.t 
has been made with the erection of poles in the Ambala Cantonment. All 
--work, however, has been !depped pending the revision of the present scheme 
for the electrification of the Cantonment. 

(e) In'the electrification of cantonments the usnal practice is to provide 
'illectricity in British and India.n hospitals, in British troop lines and in streets. 
It is not proposed to extend the policy Df electrijication to Indian troops lines 
-until funds permit. 

tl~ It is not the fact that Indian officers and other ranks have invariably 
to rem aiL at Ambala all the year round. The rules permit of Indian oftice1'8 
aM other ranks being granted leave liberally during the hot weather months. 
-As regards British troops, a certain number from each unit especially the 
'younger men are, as a rule, sent to tbe hills for the hot weather months, or 
a part thereof. The choice Gf the individuals to be sent is governed by 
.:medical considerations. 

. . 
ELBCrRIC INSTALLATION IN THE AlIaBATA CANTONlIIDi·T. 

# 8. Bllai Ian8ingh: (Ii) Is t ~ Governtllent i ~are  that thewe is a great 
oeomplaint at Ambala CantoDment ~ a t tpmsure / ~  brought on the . 

• • • • • ... 
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- • 
prflprietors of t e~uu al ws ~tnated in military lint'S where electncity is to 
lbe snpplied to-have electric houe conljections thet"Slin ? . 

(6) lf 80, do the Government propose to issue orders to the e~ect that 
the house proprietors are at liberty to have electric house connectious or not, 
.and to give broadcast publicity to such orders? . 

Sir Godfrey Fell: (a) The Government of India have no infofma-
tion on the subject. As, hO'Wever, it is clearly desirable that when electric 
power is ava.ila.ble iu a. cantonment, privately owned bungalows should also 
share in the benefits of the scheme, the owners of such bungalows are invited 
_and encouraged to instal elech'ic fittings. When this is done, it is the in vari-
.able rule to increase the rent of the bungalow . ... 
(6) The Government do not consider it necessary to issue any orders of the 

Wad suggested. 

LAW REL.\TlNG TO THE MANU1!'AC'rURE OF r ~ THREADS IN BOllBAY. 

9. Bhai Ian Singh: (a) Is it a fact that there is a law in the BomL:l.Y 
Presidency prohibiting the manufacture of cotton threads of a flner thioDesS 
than that of a fixed standard? 

(6) Is there such a law in Englan i ? 

(e) If 80, are the standuds of thinneJs pre;cribe 1 by both the laws tbe 
-same? 

(d) If there is a difference, ~ at is the reason fo:-it ? , 
(II) Will the Government be pleased to hy on the table a oopy of the 

Act relating to this matter with all a.mendments? 

Kr. A. C. Chatterjee: (a) No such law is in existence in India. 
(6) The Government of India are unaware of the existence of any such 

law in England. 

2. The remainder of the question does not arise. • 

SPECIAL OPFICER WITH THE RAILWAY BOARD. 

10. Bhai Ian Singh: Will the Government be pleaseJt·) shte : 
(a) Has there been a spt'ci.1l officer with the R"i\w.y rb.ro, dllrin~ 

the last three years? If so. on wbat special duties baa he bee!1 
elllployed ? • 

(6) In what way hilS he improved the system of the ilw~  working 
and.its offioes andwh"t saviogll in the .t:Uf (Euro(>¥n and 
Indian) aod ooata have been effected through him? • 

(e) What bas been the total cost of the !laid o4ficer a.nd his establilh· 
Glent dnring ~ e last three years? 

(d) Will the Government be pleased to lay on the tabId 11 copy of 
the Boggenions and improvemeots made by bim t?geti&er 

• with the fina.l ordara thereon bv the Go\'eromeat ? . 

Colonel W. D. Wagborn: (a), (6) and (e). The Honourable Member 
is rt-ferred to the answer" given by me 011. the 19th September, 1921,. 
~ Khan ~ i  Mirza. M1!hamad kra u~ KhI!.n on the same subject. 

•  • Vide Legi.iative ne~1 t  Drbate., Volume II, pages 663486. 
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• 
(l) The Government do not think it necessa.ry to lay on the table • cOQT· 

of all the' suggestions and i ~r e ents ~ad e ~  Mr. Heseltine •• 

RATES OF FODDER AND FOOD GRAINS IN OTHER COUNTRIES. 

11. Bhai Ian Singh: (a) Ha,ve the Government of India a.ny inform-
a.tion.about the rates of fodderand food grains pl"evalent in other countrie. 
which grow wheat and other food grains? 

(&) If not, will the Government be pleased to make inquiries in thtt 
matter? 

(e) Do the GnernmfDt propose to consider the advisability of importing 
food graiu flom 01hel' countrifB if that could be cheaper taking into (.'On-
Eidelation the very high prict's :&LW prevalent in various parts of India and 
&fecially in the Punjab? 

Ir. J. Hullah : (a) and (6). The Government are regularly 
tiupplied with information regarding wheat prices. They have also a certaino 
amount of information regarding prices of rice and no further inquiries are' 
contemplated. 

(e) As the n ural ~e Member must be aware, the importation of a large-
qua.ntity of foreign wheat into India has already taken place. It does not 
appear that any other food grains largely consumed in India could be imported 
at prices lower than those prevailing in t.his country. 

, . 
. 

MABAllATTA NATIVE COMMISSIONED OFFICERS IN THE MILITARY l' i' ~ 

. 12. Ir. K. G. Bagde: (a) Will the Gove!nment be plea.sed tcl:state: 
tiJ 'The number of the Maharatta Native Commillsioned Officers-

Jamadars, Subad.rs, Rifaldars and Risaidars-serving in the 
Military Department as combatants; 

• (ii) The number of Ench officers who have been recommended by the 
So)oiers' Hoard for grant of land for their meritorious services: 
in the past war; 

(iii) The number of such officer£l, if any, wqo have been refuled such 
grants only because they happen to be residents of some Native-

. ~  States; and if so, why? 

(h) Will the Government be pleased b sta.te : 

{'I The number of Native Ma"haratta Commissioned Officers who-
r have been given King's ComDlission-honotary Captainship 

excluded-eligihle for higher rank and pension in the Indian 
. Army; and 

(is) The nomber of the Maharatta candidates selected direct for lIucb 
commissioned posts? 

Sir Godfrey Fell: (a) (i) The number of Maharatb Indian com-· 
missioned officers serving in the Indian Army on the ~st . January, 1921, 
WIIB 207. _  , 

(ii) The number of Maharatta Indian officers·who have been recommended· 
by the Indian 80ldierB' Board fot' grants of land' On 8.ccount of distinguishecl 
service rendered dnring the Great War is 98. .' • 

• -. • .. 
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ladian officer rec.mmended for a grant of land under the special War Rewatd, 
:scheme has ~n refused such-a grMlt for the reason that he is a resident of a 
Native State. The latter part of this question does not, therefore, now 
.arise. 

(6) (i) Five Maharatta Indian officers bave  been granted Honorary King's 
.commissions of the kind described. '. 

fie) One Mabaratta candidate has been granted a permanent King's 
tCommission. 

EBJ!'.CTION OP BUNGALOWS AND A HOTEL IN POONA. 

] 3. IIr. K. G. Bagde : Will Government be'pleased to shte : 
(a) Whether. they have received offers to build bungalows on the Hill 

opposite to the Rifle Range, Poona, aDd a hotel on the vacant 
plot of ground in front of the Polo Ground, Poona; 

(6) Whether they will place them on the table; and 

(c) Whpther before accel'ting these offers they intent.! to iDV:t3 offers 
from the public? . 

Sir Godfrey FMlj: (a) Yes. 
(6). The t '~ are 'not 'prepared to lay, the papers on the table. 

(c) The i ie t~ r1i, L{:{er q6HsideratioD. 
1:'1/ t: ""ttl I ,li')UI -

t ~ 1 0'( ~ i  ',oI.l , 

.ADDITIONAJ. rF~  DUE TO THE EXHA.NCDJ:Nf or PAT AliD P.IPl810lTS 

OF GOVERNMENT SERVANTS. 
'/1 

H. Lieut.-Col. H. A. J. Gidney: (a) What addition to tlae _oual 
~ enditure of ~rn nent haa been made: 

e') by increasing the pay and allowances of it~ pra3ent 1' a ~si  :\1 
DepartmeRts ; 

i~  by ,incl'easing tile pensions of certain officials, or classe3Gf 
officials, who retired after 2'3rd July, 1913 ? 

(6) What ,reason .is there for the reoont'raising of the ~ i  of 
Chaplains, and .that, too, witla arrears from the ht April, Iln9 ? 

(c) Are those who have retired frOJD service and are ioreoeipt of peaaiou 
~till to be regarded. as Goveroment ~er ants  subject to the rules of Govern-
.. ment regulating:the conduct ef public servants? • 

(el) Do the Govemment 6£ India r ~e to define the P()!i!iOD an" 
":responsibilities of retired BPlVants of Government and issue such rules as Jill 
.ecure for them suitable positions.? . 

The Honourable Sir lIalcolm Hailey: Car (a) 'rlte additional expen.di-
·ture involved in the revision of the pay of the superior civil services in India, 
whether paid from Centt-al or Provincial revenues, is approximately' fi.s. Ii 
.crores per annum. I am unable to furnish information as to the additional 
,cost of revision of pay 'of a.ll svbordinate a.ppointments throughout India. 

. (ii) FJ"4lm calcalation,.mad. early ~t' year, tbe results of . ..rluela were 
:placed on the table ·ef the lIew-se ill. Sel'temool' last, the additional CQst, 
• 
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c a~ed  to Central revenues 00 account of increase in ptlnsioDs paid in India. 
and England to the officers refen-ed to by the Hono1lJ3.ble Member, .,.,.&8: 
apj)l'o:ximately Rs. 19,100 and £.13,200, :aespedlively. 

(I) The increase in. the pensions of Chaplains on the Indian Ecclesiastical 
Establishment was sanctioned bv the Secretary of State after considering 
the revised sc-a.le of pensions ~r uncovenanted services" in India and with 
special reference to the l'evised scale of pensions payable to the Chaplains of 
tpe Royal Army Chaplains Department in England. 

(c) The Government Servants' Gonduct Rules do not apply to pensioners, 
but under Article 351, Civil Service Regulations, the right is' reserved of 
withholding or withdl'awing a pension or any part of it, if the pensioner be-
convicted of serious crime O!' bQ guilty of grave misconduct. 

(d) The Government of India see no reason for taking the action suggest-
ed. The proposal is in any case one which is primarily for the consideration 
of Local Governments. 

PETITION FROM MR. G. N. NAIDU FOR COMI'ASSIONATE ALWWANCE. 

15. Rao Bahadur T. Rangachariar: (0) Is it a fact that the petition of 
aT,peal a ai~st the old"r of the Gove"nment of Madras (G. O. No.4-Mis., 
dated 4th February, HHl, I<inancl', Pusian Department) refusing to grant 
a cOD1Tassionate allQwance, submitted by Mr. G. Narayan8swamy .Nairlur 
late Recf'ivt-r, Nidadawole and Medur Estates, Kistoa District, Madras-
Presidency, for trftnSmi£8ioo to the Govermnent of India, was withheld by 
the Government of Madras, un4er rule XI (a) of the rules for the sub-
milll!ion of memorials to tht: Government of India? 

(IJ) Is it a fact that thereupon, the said Mr. Narayanaswamy Naiilu 
br4)nght to the Dotice of the Local Government that rule XI (9) and not XI 
(3) applied to his memorial and that his memorial came nnder the exceptioD 
4lPntemplated by rule XI (9), and yet the Local Government refused to send 
on the memorial? 

(e) Will Government he pleased to call for the memorial and deal with 
it? 

(d) Is it a fact that Mr. G. N'arayaoaswamy Naidu was 00 foreign service 
drawing .. salary of Rs. 656 a month and that he was subject to "the rules: 
regulating the pension I of the servants of the Government of India ? 

lIr. J. Hullah: (a) and (6). The answer is in the a. ffirmative. 

(e) The Government of Madras were asked in October last to forward. the-
memofiaJ to the Government of India and it is now under consideration. 

t (d) The answer to the first part of the question is in the affirmative. ~ 
With regaTd to the:latter half, Mr. Naidu was subject to the ordiury rule.. 
regarding pensions laid down in the Civil Service Regulations. 

~ F  SELECTION BOARD. EXAMINATIONS AND SUNDARD OJ' QU.ALIFICATION8 

POR EU]l.Ol'EAN, ANGLO-INDIAN AND IxDIAN CANDIDATES. 

16. Dr •• a~d La!: (a) Is it a fact tUt accordinf to the rules of 
\he Sild!: SelectIon Board,' EuroJ!8&n aDd d l -rn~ian candidate. having 

•• 
" 
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passed the Senior a~ riu e Examination are eligible for the 1st Division. 
of .the Secretariat Offices wi~ ut posse&18ing a University degree which is 
necessary for rndian candidates ~ •. 

(6) If so, do tbe Government p;op)Je t> consider the adiinbility of extend-· 
ing thill c:)QceSaiOIl to Indian candidatea as well to remove the racial distinc-
tiun? 

• 
(c) Is it a fact that the tob1 number of ma.rk. anl p>9iti()n of the passed 

Clmdidates of tile Staff Selection B.>.ud haa Mt been m &de kno \yD to them. 
(candidates) ? 

(d) If so, do the Governmont propose to rem)V8 this complaint at an early 
date to enable the candidates concerned to see that due j'lstice is done to tbeir-
claims accOrding to the rehtive position secured bi them in the eomination ? 

(e) Is it a fact that travelling expenses were sanoti(med for the journey 
performed by candidatea called by the Staff Selection Board for interview at-
various centriB ? 
(/) If so, will the Government be pleased to say whether all such ('andi-

date3 were paid this tra.velling allowa.nca, and if not, why not? 

(g) What ste ~ were taken by the Staff ~lecti n ard to make thiSc. 
concession known to the candidate3 concerned to enable the.n t> claim the 
travelling a,llowaucd dut' to them? 

The Honourable Sir Willian Vin'::ent: (a) Yes. 
(6) The educational qualifications required for Upper Division appoint..· 

ments were fixed provisionally for the purposes of the first examination, and 
the suggestion of the Honoura.ble Member will be c nsider~d by the Sta.ff· 
Selection Board. The distinction Wa.3 n:>t m.d;} on any rd.:ll:l.l grounds but 
with a. view to secure men with the highest qU·lolifica.tlon. obhinlohle for the--
pay offered from both cOmmunities. 

(e) The Staff Selection Board's examination was a quaJ.ifying and not ~ 
competitive examination. CandiJ.a.tes were informed whether they' had. 
qualified or failed. They wel'~ not arranged in order of merit. 

(d) In view of the answer to (e), this ~esti n does not arise. 

(e) Travelling expenses were only sanctioned by Governm3nt in the case-
of candi<la.tes summoned tor interview from other provinces. • 

(f) The total number of candidates paid travelling allowance wa.s sevt"D,._ 
representing candidates for intervie", from Bihar and Orissa., Central Pro-
vinces a.nd Assam, which' provinces were not visited by the Board. 

(g) Any candidate summoned from another province (except th.S: from.. 
the neighbourhood of Delhi) was informed by the Board at its intervi ... 
tha.t he/was'imtitled to travelling allowance And in most cases the Secretary 
then and there helped the candidates to fill up the claims. • 

• Boy SCOUT MOVUENT. 

17. Bhai JtI&n ·Singh: With reference to th) qU18tiOIl asked by 
·Mr. Kamini Kumar Chauda. OIl 80th January. 1920. rega.rding the Boy Scout .• 
. MovemeD1 will the GOYernmellt be pleased to stAte whether the Circular 
ze!erred to in the reply giveq. 'tv lthe Honour4ble Khan Ba.hadur' Mian . 

• •• • • • • • 
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• Mohammad Shafi. waSE'ent to the Local Administration of the North-West 

.Frontier Province? If llot, why not? e 
e· • 

Ir. H. Sharp: The reply is in the aJlirmative. 

RECRUITIrIElI"T OF HEADMASTERS IN THE NOltTH-WEST F ~ l  PROVINCE. 

18. Bhai Ian Singh: (a) Is it a fact that the ~ ern ent contem-
plated recruiting Headmasters of Kohat and Del"80 Ismail Khan Government 
High Schools from military men through Formation Commanders, and that 
-the selection was to be made by the Commander, Waziristan Force, to whom 
:the appli('at,ions were to be forwarded by the 30th June last ? 

/..b) Were any applications received and the appointments made'? 

"(c) Will the Government be pleased to state the reasons why the selection 
-vas not to be made by the Director of' Public Instruction, North-West 
. Frontier Province. and why it was thought necesllary to be a'~e through 
the Headquarters, Waziristan ~' rce  

(d) Will the Government be pleased to state when weJ'e the grant-ill-
aid rules ir~t promulgated in the North-West Frontier Province by the 
.Director of PubHc IWltruction ? 

(e) Have they undergone revisi3n since then, if not, why not? 

(t) Did the Director of Public Instruction, North-West Fronti,r Pro-
. vince, surrender any of his budgetted amount to the Local Aiministration 
during the years 1918-19.1919-20 and 1920-21? If so. how much each year? 

(D) What is the amount of grant-in-aid for a primary teacher in the 
aided schools in the North-West Frontier Province? 

(k) Do the Oovernment propose to c nsi~r the question of revising the 
rant-in~aid rules at an early date in view of high prices? 

,. Ir. B. Sharp: (a) The reply is in the negative. / 

(6) Two applications were received from some military officers about to 
'be demobilised. but they w:ere not eventually submitted to the Government of 
India as the Secretary of State had in the meantime secured the requisite 
'officers in the United K".ingdom. 

Cc) The Director of Public Instruction, North-West Frontier Province 
has no power to make final selections for permanent appointments in t ~ 
Indian Educational Service. N or can-they be made by any other authority 
. except the Secretary of State. 

(df The grant-in-aid rules in force in the North-West Frontier Province 
1931'6 published in una. 
(e) The rules.in question have not since then been revised for'the reason 

that up to very recently no revision was considered necessa~  or pn:ctical. 

if) The reply is in the negative in 80 far as the years 1918-19 and 1919-
20 are concerned. In the year 1920-21, however, a sum of Rs. ·66,000 was 
surrendered c i~ l  from the building grants and was delloted to the general 
revision of the pay of teachers. 

.  . (u)Rupees 12 and Rs. 8 per month, res~i e  for every kained and 
untrained teacher in aided primary schoolc. E t 

• e. 
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• 
~  Grants for secondary schools, both for ma.intenance and equipment;, 

" are"already e~ 1i~ral  but thQlre adJPissible in the case of primary !K'hools 
.require some enhancemenfl. The question of amending the grant-in-aid rl'les 
relating to the latter is accordingly engaging the local Administration's 
attention. 

INDIANS ON THE STAFF OF THE GOVER.NMENT OF INDIA SECRETARIAT. 
19. Lala Girdharilal Agarwala: Ca) Is ;t a fact that olit of 647 

Indians ' l ~1 in tbe Governmt>nt of India Secrehriat, ~ belong to 
the Punjab and Bengal whil£' only 147 belong to the rest of India? 

~  Do the Govemment propose to fill future v&eancies by appointment 
Qf suitable candida'tes from those Provinces which are not. adequately 
reprepented a in~ regard to their extent, popu\:\tion and importance, and to 
send this sugg£'BtioD to the Staff Selection B lard for necessary action ? 

(e) How many pe1"80ns belonging to the United Province3 have been 
recruited to the Secretariat within the last 3 years and given permanent 
posts? 

The Honourable Sir William Vincent: (a) Yes. 
(6) The Hononrable Member is referred to the answer given on the lOth 

September,1921, to Mr. J. Ramayya PantuluJs question  (No. 72) on the 
subject.. 
(e) 12 permanent. 

2 provisionally permanent. 

1 on probation. 

21> temporary or officiating. 

UNIVERSITIES IN THE UNrrED PROVINCES, PuN1.AB AND BENGAL. 

• 
20. Lala Girdharilal Agarwala: How many Universities are there' in 

the United Provinct's and how many in the Punjab and Rengal ? 

1Ir. H. Sharp: There a1"Q.four Uftiversities in the United Provinces, one 
in the Punjab ana two in Bengal. . 

• 
KASGANI-AGRA RAILWAY PROJEct. 

21. Lala Girdharilal Agarwala : • (a) Will Government be p18llsed to 
lay upon the table all papers connected with the a~ an - ra Railwav 
project? •• • 

~  What is the tot .. l length of t.he projected Ka.sganj-Agra Railwa, 
and at what intet"mediateplaces between Kasganj and Agra are stations pro-
posed to be constructed ? 
(e) What is the estimated COlt of the Kasganj-Agra Railway' project 

and what is the t-stimated Anoual inoome ? . 

(d) Are the Gover'1rnent prepared to conslruct the Kasganj-Agra Rail-
way? If so, when? 

(e) In caRe the Govemmenl lire unable to undertake thecon!itraotioD 
of Kasganj-.i.gra Railway at the'r ol\'n COlt, are the Government prepared. 
to JIilrmit somebody else !o do it? • 

.- • D • • • 
• 
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(I> When was the Kasganj-Agra Railway proj8ct started and what 
progTeSshas been made in rega.rd to it? • 

• • 
Colonel W. D. Waghorn: (a) The papers connected with the project 

referred to are very voluminous, and the Government of India do not propose 
to lay them on the table. 
(b), (e), (d), (e) and (f). The project was put forward in 1913 as an 

extension of the Rohilkund and Kumaon Railway and the line was surveyed 
in 1914-15. The project report a.nd estimate, pl'epl\fed as a result of the 
survey, showed that the line would be 74'70 miles in length. and pl"Ovided for 
stations at the following intermediate places between Kasganj and Agra. :. 

Nandou. 
Anwalkhera. 

Bhains. 
Khalilganj (Jalesa.r). 
Pondri.· 

Awa",O'8orh. 
Bausa. . 
. l:ta.h. 
:M urtha.ra.. 
Amanpur. 

Babupur. 

The line was estimated to cost Rs. 46,61,555 and to yield an annual return 
thereon of only 4'26 per cent. Under present conditions tVe cost would be 
very much in excess of this fi"O'1ll'e. 

The Kasganj-Agra. Railway was projected as a metre gauge line, and its 
construction would be contrary to the Government's policy of restricting. the 
extension of metre a~a e railways to certain areas . 
• 

DISllISSAL OF HEAD CONSTABLE BISHAllBHAR DAYAL. 

~  Kr.lI. H. Jatkar: Will th& Goverpment of India be pleased to 
state : 

{a) V'hether one Billhambhar Dayal, Head Constable of Delhi Police, who 
had served for over 16 ear~  WIIoI dismissed from service by tbe 
Senior Superintendent of Police, Delhi, on t>uspicion that. he 'Was 
implicated in a criminal o1fence, and his apPf>al to the Chief Com-
uriBBioner was disallowed ? 

c 
(b) (·Whether the mau W8r!I put on rt'gnlar trial in a Criminal Court and 

t:" was acquitted ? 

Je) Whether according to the Police rules and general roles about con-
dn~t of Government. Ilervantll, the Head Constable could Dot be 
dealt with departmentally and dismissed even after he was 
acquitted in a Conrt of J nstice ? . •. 

Cd) Whetber the Government propose to take into <consideration his long 
service and reconsider his calle? • 

The HonoUrable Sir William Vince:Qt: Bishambhar Darl served in 
.the Delhi Pulice from June 1906 to Novemper 1917. 

t-
• 
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• 
The order of tM Senior Superiuteudeut of Police, Delhi, dated 17th 

N.ovember, lin 7, 4iismissing Bishambhar Da.ya.l from the Force rau as follows: 
, H. C. i~a a r Dayal has "been tried and acquitted of the offence of rape. The 

MaO'istrate, howeve:', thongh jndicially not satisfied as to the man's gnilt, is morally certain 
that he is gnilty, The whole natllre of the ca ~e as re e~led by the evidence is revolting 
'lind for 1\ man to have taken advantaga of his official position as this man has is a sti~ a 

on the Delhi Police, For snch as  Bishambhal: Dayal there can be n'> extenUllting circnm-
stance~ and no met'Cv shown, He has violated the trnst placed in him and shown that hd 
IS not fit to be a police officer. 

I order that he be dismi>J...ed from the force with e1'tlcl; fro:n l'lth November, 1917: 

The man'sappea.l to the Chief Commissioner wa.s rejecter) on ardFebrnary, 
1918, and the dismissal confirmed after a careful examination of all the factA 
.of the case. 

In the circumstances the Government of India 'consider the order of dis-
missal a proper order, and do not propose to reconsider the case. 

PASTEUR INSTITUTES IN INDIA. 

23. Ir. B. H, Jatkar: (a) H,)w many' Pam!ur Institntes are main-
tained iu J ndta a;; er l ~nt cost a.nd a.t what, places ? 

(b) What is the amount of e~ ense  incurred every year over each of 
these institutes ? 

te) Are the Government prepared to give t ~e who claim to have devised 
-remedtt's for r.Jbies propel' facilities to go to a.ny SU\lb Inst,tution and prove 
thtl efficacy of their medicine? 

Ir. H. Sharp: (II) There are no Pastenr Institutes maintained entirely 
:at Government expense. There are, however, four Pasteur Institutes iu India. 
which are maintained partly at Government expense and partly by conttibu-
tions from local bodies, Municipalities, India.n States and priva.te individuals. 
'These Institutes are at Kasa.uli, Rangoon, Shillong and Coonoor. 

(b) The expenditure incurred during the year 1920-21 by Governmt!nt 
~n these Institutes, as obtain.ed from the latest annual reports, is as follows. 
(Except as regards Kasauli, the matter does not directly concern the Govern-
ment of India.): 

Kaaauli 

Rangoon 

Shillong 

Coonoor 

Re . 
• 31,000 
20,000 

67,619 

1 ~ 

In addition, the pay of the Directors of these laboratories is 3tet in the 
<CaSe of Coonoor Shillong and Rangoon by Local ~rn ents and in 'the 
case of Kasauli 'from the Central revenues. • 

(c) The Government of India are prepared, in the case of the Kasauli 
Pasteur Institute with which alone they are dil·cctly oonC'erned, to give to those 
'who claiDP to ~ e de i ~ cures for rabies, facilities to prove their efficacy 
;under the followmgeeondltions : 

(1) They must' r duc~ reliable evidence of actual cure of definite <'&Ses" 
• of rabies. •  • 

• • • II 2 • 
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(2) Thev must cure in the presence of the Directo: of a Pasteur Insti-
tute definite cases of rabies in animals, the 1'e1'8on claiming· to 
possess the remedy paying thl!! necessary cost of the ~1  

(3) If the remedy should pass these tests then, before Government can 
allow it to be tried on human beings. the claimp,nt must declare the 
·composition of his remedy, which, if found to be as stated, will be 
tried on human beings who agree to try it, and the result-s will then 
he published. 

WATER TAPS IN GOVERNMDi·T QUARTERS AT SIMLA. 

24-. Rai G. C. Nag Bahadur: cI) Will the 'Government be pleased to 
state how many water taps have been provided in each nnit of the houses 
for: 

• 
('1 Europeans at the Bernloe and the Park estates in Simls. and at 

Summer Hill . 

lis) Indian Clerks at Phagli ? 

(2; Is it a fact : 

(a) That the number of water taps in the existing u~es at BelnJoe, 
the Park and Summer Hill has been redul'.ed, while it has been 
decided to reduce the number of taps in the case of existing 
qnarters for Indian. clerks at Phagli. • 

(b) That it has been decided not to provide any water tap' jn those 
Indian Clerks' Quarters which have been constrooted recently? 

(3) If the reply to 2(a) and (6) is in the affirmative, will the Govern-
ment be pleased to state the reason for reducing the number of water taps 
in the existing quarters and for not providing taps in qnarters recently con-
structed? . 

• {4} Will the Government be pleased to state for what reasons it has been 
decided to reduce the nnmber of water taps in the Indian Clerks' Quarters 
only and not in the ease of hOUBes at Beqlloe, the Park i\ud Snmmer Hilt? 

Colonel Sir S. D'A. Crookshank: (1) Number of taps provided per 
units : 

f" 

(a) (z) Park estate-5 taps. 

Bemloe estate-Cla.s8 A-3. taps. 

Class B-4 taps. 

Class C-3 taps. 

Class D-3 taps. 

Bummer Hill-4-roomed married quarters} 2 ta .  • h 
3-roomed married quarters ps lD eac . 

(it) P/t,agli-2 taps in each quarter, except in those cOnskuoted this 
year where there are none. • 

(2) (a) Yes. 

(b) Yes. • 

(3) Shortage of municiPal water-supplJi. • 

't. 
& • 
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• 
(4) (a) One ~  Was tempomrily removed from each of the old quarters 

... t"Pha.gH for.the following reuons:, 

(i) 

(ii) 

Shortage of water in Simla. 

Water consumption in the Pha.gli clerks' quarters W&8 greatly in 
excess of the free allowance and it W&8 hoped that the removal. of 
one 1ap would reduce waste of water. 
Water was required for the water closets of the new quarters 
under construction at· Pha.gli, and this W&8 gmnted by the 
Municipa.l Committee on the condition that one 1ap W&8, removed 
from existing quarters. 

These 1aps wJ1l be replaced when the water-supply improves. 

(6) No reduction in the number of 1aps provided was made m the 
European Clerks' quarters at Summer Hill as it was decided not to put in 
water closets or 1aps in the new quarters under construction, but to provide 
instead outside stand posts and commodes. The European clerks and the 
Members of the Council of State and Legislative Assembly quartered out at 
Summer lIill are therefore much worse off than the Indian clerks at Phagli . .. 
No taps were removed in the houses on the Beniloe and Park estates as 

building operations were completed on these estates, and as the quantity of 
water ,Fonsumed W&8 very little in excess of the free allowance. Had 
building opel'ations been in progress, some reduction in the number of taps 
would have had to be made. In any case, no true comparison can be dmwn 
between the clerks' quarters at Phagli and the Offictlrs' houses at the Bemloe 
and Park estates as they are sepamtely classed and differently rented. 

FURTHER RELIEF TO S.I!lCRETARIAT STAPP ON THE LIN:&'! OP ARMY HEADQUARTERS 

REORGANISATION. 
• 

25. Rai G. C. Nag Bahadur: (a) Is it a fact that in reorganisation of 
Army Headqual·ters offices a fixed sliding scale of immediate increase was 
granted to aU memberiJ and they were then allotted thqi.r respective positions 
in the time scale. If this is so, will Government be pleased to state whether -
they intend to grant similar relief to all membel's of thtl Civil ecr~ariat  

~  Are Government aware that there is discontent among a large 
number of the staff on account of the high cost of living and of their 
getting little 01' no relief in the l't!organimt.ion? If so, do Government 
propose to devise any scheme other than counting the pa..i; service which 
would do away with the many anomalies at present created j aat would 
ensure the extension to all of a uniform rate of increase? _ 

The Honourable Sir William Vincent: (a) All members who were 
serving in the Army Headquarters offices on the 1st of April, 1920, were 
given an increase of 20 pel' cent, on t.heir old rates of substantive or sub. pro 
tem. pay ollothat date, and their initial par on the new time-scale of pay was 
regulated accordinglJf' subject to certain provisos. There is no intention at 
present of giving further improved terms to members of the Civil Secre-
tariat. - . 

(6) Gowrnment hare" recerved m.emoria.ls e r~ssin  discontent with 
the. revision of pay in the Secretari!t. It is not intended to revise the system .- . • • " 

• • - • 
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on which those serving in the Secretariat w~re brought 0'; to the time-scaler 
as the improvements recently effected are' considered adequate • 

HAILEY COMMI'l'l'EE"S REPORT ON THE IMPERIAL SECRrrARIAT SERVICE. 

26. Rai G. C. N'agBahadur: (a) Will G<.ovf'rnment be pleased to lay 
on thE'! table 8 copy of tbe Hailt'y ComQlittee HE-port cC'ntaiDing t.he recom-
mendations for increliBe of F8.lary of the Impel-ia.l Secretariat Service? 

(bj Is it a fact that as the l'e~ult of the introduction of the ti e-~cale  

in certaiii. cases, men whu a~ on account of their approveli merit earned 
higher rates of pay, are now made to draw lower rates of pay than tht'ir 
juniors, /;nd that const'quently merit, which haR always been considered 
as the chief criterion for advancement, has been ignored ? 
(c) If so : 

(i) What steps are the. Goverome-nt taking to help such men to 
retain their seniority in pOl'ition and plirticula.rly ill pay? 

(ii' Do Govprnment rropose to conside"( the" nE-xt below" role? 

The n ura l~ ir William Vincent: (0) I will give the Honourable 
Member a copy of the Report. 

(6) and (c), The purpolt of the questiou is not clear, but so fa.r as can be 
judged, no cases of the kind have occurred. An automatic time-'Scale is 
bound in certain cases to give more preference to seniority ove.r merit but this 
tendency is corrected, so far as possible, by the system of an efficiency bar. 

DISTRF,sS IN BURMA OWING TO RISE IN THE PruCE OF RICE. 

27. IIr. P. P. Ginwala: (a/ Is the Govf-rnment aware that there ill 
much distress, especially among the poorel' chisseR, in Burma owing to the 
tfudden and excessive rise in the price of rice? 

',6) Will the Govel'nll'ent be plPased to sta~ whether)t pruposes tc) 
take any, and if so what, action to alleviate !!uch dist,ress ? 

Jl[r. J. Hullah: (a) and (6). Since notice of this question was received 
there has been a very substantial fall in the price of rice and paddy in Burma .. 
and in ie~ of this fact and of the favourable character of the rice crop in 
Burma. the Government of India decided to remove all restrictions on the 
export of rice from Burma, with effect from the 13th December, lU21, as 
announced in their press communique of the same date. 

MEIrIORllLs FROM THE POSTAL CLERICAL STAPF FOB. A UNIFORM RATE OF TIME-

t SCALE 01' PAY. 

28. ltr. lIuhammad Faiyaz Khan: (a) Is it a. fact tbat lIinee the-
announcement of tbe time-scale of pay, Government have been receiving 
further memorials from the Postal Clerical Staft throughout India praying 
for a. uniform rate of timc-I!cale of pay, vi." Rs. 60-2&0 in 18 years? 

(6) Is it a fact that that wall t.he time-scale of pay est~d hy mOllt of 
the E.uropean and Indian witnesEes who appeared before the Postal Inquiry 
CODlmittee ? • 

(c) Does the Government "ropOse ,-t6 c nsid~r the memorials 'Yith 
reference to the scple so s ~ested ? 
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(d) Is it a fact that there are different scales of pay and promotion for 
men and women poata I clerks dQing the same dutiel ? If BO, will the Govern-
ment be pleased to state the reasons for the d iatinction ? 

Colonel Sir S. D' A. Crookshank: (a). Yes. Some telegrams on the sub-
ject have been received from the staff. 

(6) A reference is invited to paragraph 4, Chapter II of the Postal 
Committee's Report. 

(e) For the reasons given in paragraph 8, Chapter II of thePosbll Com-
mittee's Report, Government do not propose to consider the prayer made in 
the telegtams. 

(d) er~ is a difference in the time-scales of pay, in that the minimum 
for wome1'i is higher and the maximum is reached within a shorter period; 
but there is no difference in status or as regards promotion. The difference 
in pay is not confined to the Post Office, but exists in all Depai6ments of the 
Government of India. The Honourable Member's attention is invited to t.he 
Report of Mr. Sharp's Committee issued with Home Department Resolution 
No. I 65-C. of the 29th November, HH6, in whic.h the reasons for offering 
a higher pay to women are fully explained. 

DIPFERENT RATEB OF PAY FOR POSTALoCLERKS AND TELEGRAPHISTS. 

29.-ltr. ltuhammad Faiyaz Khan: (a) Is it a fact thllt the postal 
clerks and signalleJ'a and departmental telegraphists working in one and the ... 
same Department, controlled by ODe D. G .• having equal educational qualifi-
cations are given different rates of pay? 

(6) If so, \vill the Government be pltoaBed to state the rea sons why 
the postal (·lerks and signallers are started on a lower seale of pay? 

Colonel Sir S. D'A. Crookshank: (a) No. The position is not correctly 
stated. -
(6) The matter has been clearly explained in the replies given to part (6) 

of Ra.i Bahadur T. Mukherjee's unstal'red question No. & on the. 22nd Sep-
tember, 1921, and to Mr. B. H. Jatkar's unstarred question No. 41 on the 26th 
September last, to which the Honourable Member is requested to refer . 

• 
DISTRFSS OJ!' POSTAL CLERKS OF Snn.A OWING TO INCREASE IN PRICES OF 

FOODSTU FIrS. 

30. ltr. ltuhammad Faiyaz Khan: (a) Is it a a~t that thU Po!'ta1 
clerke of Simla have been petitioning for an immediate incrt'meut in their 
local allowance from .if s. 26 to 40 pel mense m on account of very high ~ 1  

of living in Simla, a.nd the suddt'n lbnorma.l increase in prices of foodstuffs? 

(6) If so, what ateps do the Government contemplate til remove the distress 
immediately? 

Colone1. Sir S. D'A. Crookshank: (a) and (6). Government have 
received a telegram d> this effect. In addition to the sanctioned local allowance, 
postal clerks in Simla han; ~n granted grain compensation allowance at the 
rates and under the c diti ~ l sanctioned by the Local Government with· 
~t ect from the 1st .t\.ugust, 1921, on account of the tempol'&l'Y rise in the 
prices of grain. •  • . 
• •• • -• -
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EuB.A. ALLOWANCE POR POSTAL CLERks • 

. 81. Ir. Iuhammad Faiyaz Khan: (aJ Is it a a~t that the depart-
mental telegraphists, in addition to the· common local allow&oce, draw an 
extra allowance in the sha.pe of house-rent to the-extent of Rs. 36 pel 
mensem? . 

(6) If so, what are tae reasons for this concession not beiog extended to 
the postal clerks and signallers ? 

(c) Do not the Govemmeot contempla.te -to ed Jnd the concession to 
them? . -

Colonel Sir S. D' A. Crookshank: (a) There is no common local allowance 
for telegraphists. Local allowances are granted at & few frontier pets and. 
remote stations. House-rent allowances are granted to telegraphists where 
free quarters .are not provided, varying according to locality and length of 
service.from Rs. 15 and Rs. 20 to Rs. 30 and Rs. 45 for single and married 
men, respectively. 

(6) a~ a  22 of the ;Report of the Telegraph Committee, 1920, shtes 
that the efficiency of the service requires that the shoff should live in the vici-
nitf of the telegraph office whel'e quarters are procurable only with great 
difficulty and at prohibitive cost. This concession has not heen extended to 

\ postal clerks and signallers, ecaus~ the conditions of the service do not require 
that they should ordinarily live in the immediate vicinity of til\, post 
office. 

(e) Government do not conteIpplate the extension of this concession to 
postal clerks, hut the Director General is considering a scheme for providing 
"lWIJ.ters for them where necessary. 

POSTS :FOR PASSED CANDIDATES OF THE STAPP SELJrCrION BOARD. 

t. 32. Eabu Eraja Sundar Das: (a) 18 it a fact that the Staff Selection 
Board has nnt been able ttl provide during this year permanent vacancies 
for more than 2 or 8 out of the hundreds of its pallsed candidate'J and not 
~en temporary or officiating post$ for more tha.n half of them? 

(6) If \he answer til (al be in the affirmative, will the GoverQment be 
pleased to say when and how t.he passlld candidates are likely to be provided 
with perma.nent poets after probation of one year as promised to them in 
the preliminary notification of the Boarel ? 

(e) po the Government propose to see that no further examination' or 
recruitmeut takes place-either direct or through the Board-until all t.he 
a,lruady passed men have been r ided~it  permanent jobs either in the 
Imperial Secretariat or in other Goverument offices? 

The Honourable Sir William Vincent: (a) No. Full information 
regarding the number of appointments made up to the 21st DeceIpher,1921, 
is contained in the statement which i\> laid on the ta~le  \ 

@ The question does not arise. r 

(e) A ful'ther examination will he held whe\' the number of passed men on 
the Board's books is inadequate to meet flilfely de~ds in the near future • 

• 
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'The rights of those can'didates who have already passed the Board's examiw.. 
-nOll will be fully salegu'J.rded • 

• 
.Numbe7' of candidatell Pallll. -220, 

RECOGNITiON OF W Ai SERVICES BY Tm: STAPF SELECl'ION BOARD. 

33. Babn Braja Sundar Das: (a) Is it a fact that there was a column 
for war ser i~es in the Applicatioo Form prescribed by the Staff Selection 
Board? If so, will the Government ~ leils~ to say in what respect 
:preferel1tial treatment was given for military services rendered by the candi-
cbl.tes concerned ? -

(6) Is the Governmeot prepared to rdConsider the Ci&SeS of tliose men who 
did not apply for tile 1st DiVlsion and cOllld not thus be pailled in the lit' 
Division although th.,y had recogni,;ed military aervicdS and good clerica.l 
experience to their cl-edit ? 

'The Honourable Sir William Vincent: (a) Yes. Candidates who hai 
approved war service to their credit were granted the concession authorised in 
para.gt'll.ph 3 of the Government of lndm, Home Department, Resolutioft. 
No. 10119, dated !)th August, 1919. 

(6) Special consideration 'Was paid by the Board to those who had rendered 
milib.ry service, and Government think it unnecess&l'Y to ask the :Board to 
l'econsider individual cases of the kind referred to, if such exist. 

• 
IMPROVEMENT IN brAa1'ING PAY FOR THE SECOND DIVISION OF THE SECREf.U!.IAT 

OFFICES. 

34. Babu Braja Sundar Das: (a) Do the Government proPJse to lessen 
tue dilfer£"nce in t.he rates of stal'ting pay for the 1st and 2nd DIVifilhl:l of 
tho Secretariat offices (i.e., Rs. 200 and H.s. 100, respectively) ? • 

(6) Do Government' propose to consider the quel;tion of ra.ising the mini-
'mum pay of the 2nd Division clerks from Rs. 100 to 1St) ? 

(c) If the reply to (6) Le in the negative, will the Government consider 
the advisability of appointing :I. Committee to report on tne matter after due ' 
consideration of the cest of living of a ~retariat clerk? 

. The Honourable Sir William Vincent: (a) Government consider the • 
difference ~tween the ini.al N of the 1st and 2nd Divisions appropriate to 
the ,difference in the qualification" ri«luired of the entrants to the two divisions, 

• .- • • - • • • 
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~  and re). Government see no necessity for changing the existing 

initial rates of pay in the two divisioni.. •• • 

(d) The existing rates of pay were fixed as a result of the recommenda.-
tions of a Committee which inquired into all the circum!d;a.nces, including the 
cost of living, and the appointment of a further Committee is thought 
unnecessary. 

POSITION OJ!' THE SECREl'ARY OJ!' THE SU1!'F SELECTION BOARD. 

35. Rai D. C. Barua Bahadur: (a) Wiil the Government be pleased 
to say whether the present Secretary of the Staff Selection Boarel is a whole-
time officer? 

(6) If the answer is in the negative, how much of his time is devoted 
daily by him for the Staff Selection Board's work? 

(e) In case he does not devote any time outside the usual office houl'l!', is 
be entitled to get any extra remuneration? 

The Honourable Sir William Vincent: (a) No. 

(6) Bnder the existing arrangement about one hour a day on the average7 
except when an examina.tion is being held and during the periods immediately 
before a.nd after the examination. ~  

(e) The officer who performs the duties of Secretary does so in addition 
to his own work, and Government consider it only reasonable that he should 
'be compensated for the additional work by extra. remuneration. 

e· 

EXElll'TION OJ!' ANY AsSISTAl<" OR CLERK FROM STAFP SELECTION BOARD'S 

WRITrEN 'fEST. 

36. Rai D. C. Barna Bahadur: fa) Will the Government be pleaFcd 
to state whether any aSt'istant or clerk, who has rendered temporary 
servic'.e under the Government of India for the past two or three years without 
any break aLd who has rendered fietd service for one or two years is to 
be exempted from thf' written test of the Staff Selection Board? 
(6) ffas the Board made any such exemption? 

The Honourable Sir William Vincent: (a) and (6). The answer is in 
the negative. 

e· 
, ., , 

(,DUTIES OF ASSISTANT DIRECTOR OF THE CENTRAL BUREAU OF INFORJrlATION. 

In, Rai D. C. Barna Bahadur: (a) Will the 'rn n~ be pleased 
to say what work is done by the Assistant Director of the Central Bureatl 
of Information? ' 

(6) Do the Government propose to consider the question of feplacing the 
re~ent AlIl'istant Directm by a competent offil'e ~ erinteri dent drawing 
lesser nte of pay than that now drawn by thd.present incumbent? 

The Honourable Sir William Vincent: As t ~ title of hisbfficeimplies, 
the Assistant Dire<..ior, Central Bureau of ~nt r ati n  aids the Director in 

• 
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the tiischarge of hi. duties, which are now far too ~ heavy for one individuaL 
So a~ from bemg merely responAible for office correspondence, as the ques-· 
tion suggests, the Assistant Director is in general charge of the. relations. 
between the Central and Provincial publicity organisations. He assic;f;s in: 
the production of the various publications of the Central Bureau, supervises 
the Press cutting work, Engli'!h and Vemacuiar, and acts as S8Cretal'y of the 
Advisory Publicity Committee. He is. in general charge of the W01-k of" 
communicating information to the public departments, as well as to Members 
of both Houses of the Legislature who may consult the Central Bureau of 
Information. Government do not think that this work ·could be discharged 
by a Superintendent on a lower rate of pay than that enjoyed by the present-
incumbent of this office. 

CLERICAL ~ 'F IN THE BUREAU OF IXFoRlrU.TION OFFICE. 

:lS. Rai D. C. :Barna :Bahadur: (a) Will the Government hI' pleased 
to say whether the cl~rical stat: eOlplo.ved in the Bort·au. of Information 
Office have passed the Staff Seltction Board's examination? • 

(0) If not, why have they not heen re la'~ed by a~sed meo of the Board 
and why has that particular office been exempted from the examinations of 
the Staff Selection Board? 

• 
The Honourable Sir William Vincent: (a) The answer is in the 

negative. 

(6) The u erinten~ent of the office being a retired official, the question 
of his passing the "examination of the Staff Selection Board does not arise. 
The stenographer has passed the Board's examination for the 1st Division. 
The general assi~tant was appointed prior to the constitution of the Staff 
Sele<-1;ion Board and has been employed ever since in the office. As there 
wAs no question of his qualifying himself f01' appointment in any other-

ic~ it was not ne('essary for him to take the Board's examination. The-
typist aDd the despatcher were engaged, respectively, from the 22nd of April. 
1921, and the 8th August, 1921. At·that time no clerks passed by the Board 
were available. N {) examination of the Staff Selection Board has since been. 
held. They will be required to taKe the Board's next exa.mina.tion -.hen held. 
The Section dealing with newspaper work consists of a trained journalist and 
four assistants who were appointed because of their technical qualifications and. 
therefore were not required to pass the :board's examination under the terms 
of the Government of India Resolution No.  2366, dated the 15th e~ er~ 

1920. The official Photographer also falls in this category. •  • 

It will thus appear that the office has not been exempted from the open!-
iion of the Staff Selection Board. 

• REVISIOX 01' THE SIMLA ALLOWANCE CODE • 

!\9. Rai D. C . .8trua Bahadur: fa) Will the Government be please.i 
to say when the ~i la Allqwance Code fixing the Simla House Rent 
Allowances WIlS Illst l e is~ ? . . 
.. (6) In ('ase it Wlls dQlle Fome.time ago, does not the Government pTOpoS(t 
to re ~se it now on account of the goneral rise of house rent in Simla? . ~ . 

• • • • • 
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. '. The Honourable Sir William Vincent: The e is~ scale of house 
rent allowances was sanctioned in 1907. A recent intfuiry. into the 'rent 
.actu'llly paid by the clerical estn.blishments :ndica.ted that the allowances were 
on the whole adequate, and Government do not therefore think it advisable 
:to revise the scale. 

:EXTBA. REMUNERATION POR OVERTIME WORK DONE BY GOVERNllE1i'T OF INDIA 

CLERKS. 

40. Rai D. C. Bana Bahadur: (a) Will the Government please 
'8&y wht-ther the clerks, aSEistants, etc., under the Government of Indi. 
are required to work in the offictl after i> P.M., and also required to come 
to office during the holidays? 

(6) If the reply is in the affirma.tive, will the Government be prepared 
to allow them extra remuneration according to their pay for such work? 

The Honourable Sir William Vincent: AI; regards work after 5 r.lI., 
tl)e Honourable Member is' referred to parts xi and xiii of the statement la.id 
on the table in reply to Mr. Seshagiri Ayyar's question of the 10tn Septem-
ber. Assistants and clerks as well as srenographers are whole-time servants. 

The practice as regards holidays is laid down in the Office Memorandum 
of the 30th September, 1901, of which I lay a copy on the table. Govern-
ment consider its terms sufficiently liberal, and are not prepared to take up 
the question of granting extra remuneration to those whose presence on a 
holiday may be necessitated by a rush of work in any Department. 

No. 0411-16. 

GOVERNMENT OF INDIA. 

HOllE DEPARTMENT. 

PUBLIC. 

Simla, tke BOtl, September, 1901. , 
OFFICE l!EllOBANDUli. 

The undersigned is directed to forward a copy of the letters addressed to the Govern-
ments (If Bengal and the Punjab, Nos. 5234 and 5236. respectively. dated the 16th Septem-

• Foreign . 
btl' 1901, and to communicate to the F~e Department the pIinciplea which should in 

e~- . 
-futm'8 regnlau the grant of holidays to ministe1ial establi.hments in the Government of 
India Secl'8tariat •. 
2. The hl'lidays to be given may be divided into foul' classes. The first two classes are 

(i) th(\SC presc.ibed by section 25 of the Negotiable Instl'Ume.nts ~  1881 (XXYI <!f 1881). 
and (ii) those decla.red by the local Government by notificati¥ under that sectIOn to be 
public holidays. The tNI'd class of holidays al'8 holidays announced by the local Govern-
ment to take effect in Government ofllcea either in respect of all clas.es of Government 

• servants. or in respect of the class who observe the fasi or ~elll i al  on accouut of w ~~ ~ 
holiday is announced. Lastly, there are locaJ. or special holiday •• such a. the S1p1 Fm 
-day 01' the la.t Saturday of the month. • •• '  . 

•• • • 
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3. The general rule in respect of the fir.t two cla_ of holiday. mentioned above 
should be to clole alP office entirely. nbject to the conditions (-I that a holiday rotified 
under the Act mat be .topped in the cate of any individual guilty of idlene .. or inattention 
to duty. unless the day in question is deemed specially i8.cred by the members of the-
religion which the offender profe.Bes, and (ii) that very urgent work may be required on a 
holiday provided that a man who has to at~d on a holiday shall get another one in it. 
place, and that, if possible, a man of the religiOUI per81laBion which observe. the holidav 
shall not be called upon to work on it. In the C818 of holiday. given on account of Ii local 
fair nch as the Sipi Fair. or on the lut Saturday of the month on,the ground that the 
state of the work permits of a holiday, all establishment. should be allowed, subject to the-
conditions laid down in the case of holidays under the Negotiable Instrument. Act, to take-
full advantage of the holiday. 

4. On holidays annonnced by the l~al Government, the general rnle shoUld be to dOl&-
an office only where the absence of the persons on whOBe behalf the holiday i. given will 
prevent the wOrk Df the office from being properly done. To this rule. an exception should 
be made in respect of the Chlisliian holiday. which should, if pouible. be granted to all 
establishments, whatever their race or creed. 

5. As regard. the grant of • notified' or • announced' holidays, the rule should' 
be to observe the holiday. declared in the Calcutta Gazette, while the Government 
of India are at ,Calcutta, and those declared in the Punjab Gazette, while the 
(lovernment of InclJa are at Simla. In re.pect of the DUl"ga Puja holidays, however, 
the practice hitherto adoJ'ted in some offices, of giving a whole holiday on every Saturday 
iii September and October In lien of them, should be followed-the Hindus only being 
allowed additional holidays on the two special Puja days. 

In following the list of Hindu holidays publi!lhed in the Punjab Gazette, it would' 
be advisable, if the same festival i. notified on different dates by the Government. of 
Bengal a&J. the Punjab, to observe the date pnbliahed in the Calcutta Gazette, as the· 
majority of Hindu clerkl in the Secretariats of the Government of India are bativea of 
Bengal. 

(6. The undersigned is to J"cque.t ~  the II1lbstance of the general principles .taW 
above ntavbe ~unicated to tlie Heads of offices subordinate· 

() Not to Legislativo Firl'ign 
Department. to the j'uumoe Department.) 

To ,/ 

Foreirn 
Fiiianoe---

The ~ili~1 Department. 
Public Works -
Leii.Bi&tiVe-

etc. 

Departml'Ut of Revenue and Agriculture. 

J. P. HEWETT. 

• 

, . 
• 

I 

• 

• 

REVISION OF PAY IN THE OFFICE 011 THE DIRECTOR-GENERAL, INDIAN MEDICAL. 
BOVICE. 

41. liai ~a adur lJabhi Sohan Lal: (a) With reference to the answer 
given by Sir William "fincent on 26th September, UI!Jl. to Sir Sivaswamy 
Aiyer'. question No. 2S7, will the Government be pleased to state the· 
reasons for granting less .. nd i. some CIIRs practioallyno inoreaae to the-
members of the Office of ·the Diqr-General, Indian Medical Service? 

• •• • 
• • • 
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f • 
(6) a ~ Government taken any !;teps to grant t ~  percentage In(!rease 

-to the full extent sanctioned over the amount drawn on 1st April, 1 \120, 
and if not, why not? .,. 

Ir. H. Sharp: The percentage increases san~i ned by the Govern-
ment of India for the members of the office of the Director-General, Indian 
~ edica l Service, aimed at placing the men on stages of incremental pa.y 
which would give them immediate increases not exceeding 30 per cent. of 
their pay to those drawing Rs. 100 and less a month, 25 per cent. to those 
·drawing pay at more than Rs. 100 but not more than Rs. 200, and 20 per 
cent. to those drawing more than Rs. 200 a month. The percentage in-
crease was, however, sanctioned genel-alJ.y and could not be applied rigidly 
in every individual case. The intention was that no one should be allowed 
by the increase to go beyond efficiency bars unless he would in..the ordinary 
.course have passed those bars. In certaift-cases it was not possible to grant 
the full percentage increase for the following reasons : 

(a) the increase granted placed the clerk on the maximum of the 
grade beyond which no promotion was possible at the time j 

(6) the clerks _ concerned had to be pla.t!ed at a suitable stage of 
the progressive grade and the percentage increase worked out 
at a lower rate j and 

(c) the increase was based on the substantive pay and although there 
was no apparent increase over temporary acting ~r  there 
was an actual increase of pay. 

"REVISION OP PAY IN THE OPPICE or TUE DIRECTOR-Gn"'ERAL or OBSERVATORIES. 

42. Rai Bahadur Babhi Sohan Jlal: {a) Is it a fact that the members 
-of the Office of the Director-General of Observatotjbs (Meteorological 
Department) were granted percentage increase of -in, 20 arid :30 p." cent. 
a.nd those with over 20 years' service of 40 per cent. over their monthly 
ra e~e eaJaries of one year drawn frorn 1st Ap .. il, 1919, to :lIst Maroh, 
HhW? 

(6) If so, is the reply given by Mr. Sharp, in No. 53, dated the 26th 
September, 192], with regard to the 2nd p&rt correct? 

Ir.lI. Sharp: The reply to (a) is in the afli.rm!lotive. 

(6) The reply given on the 26th September, 1921, re err~d to the general 
lines applied in the case of all atta.cqed offices. The deviation adopted in the 
case of the office of the Director-General, Observatories, WiloS intended to 
meet..special circumstances . 

• .. 
"TOTAL PENSIONABLE SERVICE OP THE STAFF OF THE DIRECTOR-GENERAL, INDIAN 

MEDICAL SERVICE. 

4.3. Rai Bahadur Babhi Sohan Lal: Will the Government be pleased 
to state tbe total pensiona.ble 8ervice of each member of the E>tfice of the 
Director.General, ] ndian Medical Service, Oil 1st April, 1920, and the total 
aervice at which they will reach the a i u~ of their grades? 

ltr. H. Sharp : A statement is laid on the ta1>le. 
, . 
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, .. , 

I 
TOTAL AyOUNT or RESERVES AND TRE.&.SURY BALANCE. 

44. •• K. Reddi Garu: Will the Government be pleased to 'lay 
un the table a statement showing : 

( I) the total amount of the following reserves and balances up to the 1 st 
of January, 1922 : 

(a) Paper Currency Reserve, (6) Gold Standard Reserve, (el Trea-
sury balances of the Government of India; . 

(2) bow much of-the above reserves and balances are held in England 
and in India at present and in what form, either as sterling loans or securities, 
as gold or rupees, or as temporary loans; and 

(3) at what rate of interest these reserves are invested in the sterling 
securities ? 

The Honourable Sir Kalcolm Hailey: (1) and (2). The figures required 
by the Honourable MeVJ.ber are published in the Press, and the information so 
far as available can be obtained from the Gazette of ludia or financial journals. 
I shall be glad to show him where to look for it. 
(3) All the securities in the Paper Currency Reserve and most of those in 

the Gold Standard Reserve consist of British 'l'reasury Bills with rates of interest 
varying from time to time according to the date of purchase. 1!he other 
securities in the Gold Standard Reserve consist of Exchequer Bpnds and 
Colonial Government Securities at 5 per cent. to 5t per cent. and about 
ttl million worth of Consols at 21 per cent. and 21 per cent. and Transvaal 
Stock at 3 per cent. 

STERLING SBCURITIl!S HELD BY DllPERENT COUNTRIES AND BANKS. 

45. •• K. Reddi Gam: Will the Government be pWa.sed to state 
, what different countries, banks, or private firma hold our sterling securities, and 
the total a.mount held by each at present ? ,. 

The Honourable Sir Ia1colm Hailey: It would be extremely difficult 
to ascertain who are the actual holders of our sterling securities; in any case it 
would necessitate a prolonged inquiry, and I do not think that the matter is 
of sufficIent importance to justify the trouble and expenditure involved. 

CASH BALANCES or THK GoVEBJOIENT or INDIA HELD IN ENGUlfD. 

. 4-6. •• K. Redeli a-~  Will the ~ ern~ent ~ ~ .to lay .on 
tae table a statement shOWIng : . 

& (ll the cash balances of, the Government of India held in Engla.D.d for 
the years 1912 to )922; . , 

(2) the names of the varions firms to which these balances were lent in 
TJondon during these years ? 

The Honourable Sir J[alcolm Hailey: (1) I lay on the table a state-
ment showing the cash balances of the Government 0"( India. held in England. 

(2) I have no information, and could not obtain it without having a 
laborious examination made of the Bank of' Eng\a.nd's books, which I do not 
feel justified in asking for. • ,. 

If 

• • 
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Statement ,lunDing 

UNSIARRED QUESTIONS AND ANSWERS • 

tAs CIU" balafICu uf tM Gov,,..1IHfIt qf Iuia MIt!. iii. Bngla1lll Oil 

• ~1 t Marc". 

I I 
1911·11. 11112-13. 1918-1 .. 1111+16. 11115-18.. 11118-17. \ 11117·18. 191110111. 11119-210. 09»Zl 11I1JloZ!, 

•  •  I (BnUed.) 

~ ----- ----------- -------
£ £\ £ I.  I. £\ £ I.." £  £ 

1Il,4I88,n=r789,886t,167,7SY,ll11,188 lJ,8OS,IM 11,381,l1li81 18,.,<618j 1,715,_ ll,IIIW,III3(.cm.lM 16,118,800 

ASSISTANT TR.HPIC SUPERTh'TENDENTS IN THK NORTH-W&STBRN R.!.ILWAY. 

47. Baba Ujagar Singh Becti: (4) How many Assistant Traffic 
Superintendents are there in the North-Western Railway? 

(6) How many of these posts are now vacant and held by officiating 
subordinates? -

(e) Are these ,mbordinates Anglo-Indians? 

(d) Did the Traffic ~na er  Lahore, recommend six of these subordina.tes 
to be conirmed as Assistant Tr-affic Superintendents and did the Railwa.y 
-noard refuse to agree? 

(e) Have these six pOilts been filled up yet? If not, why are such large 
number of Assistant Traffic Superintendent's posts not being filled up ? 

Colonel W. D. Waghom: (a) The sanctioned scale of the North-
Western Ra.ilway provided for 89 Assistant ~ ic Superiutendents. and 
against this scale there are 89 perma.nent officers. . This number of appoint-. 
ments is about to be reduced as a consequence of the formation of a local 
~ra i c service. vide ( tl) below. 

(6) None of the P9sts are substantively vacanti but in the room of officers 
on leave or officiating as District Officers there are certain subordinates officiat-
ing as Assistant Traffic Superintendents. _ 

(e) With one exception these officiating Assisbnt Superinteudents are 
.Anglo-Indiaus or Europeans. . 
(dJ and (,-). As explained above, there have, hitherto, been no permanent 

va.ca.ncies in the sanctioned cadre against which officiating sllbordina.tes. &uld 
be confirmed. But following the reorganization of the Engineering Depart-. 
-ment, the Traffic Department-has been reorganized and while the number of 
.a.ppointments on the old superior cadre will be reduced gradua.lly as vaca.ncies 
.occur, a. local Tra.ffic service of Assistant Traffic Superintendents ha.s been 
constituted in the Ra.ilwa.y Board's Resolution No. 870-E.-21. dated the 31st 
Allgust, 1921.. To this service the permanent a.ppointment of el~cted men 
officia.ting as Assistant 'llraffic Superintendents will now be m?ode The recom-
mendations of the North-Western Ra.ilway have already been c nilider~d by 
the Railway Board and terms of appointment are now being fix.ed; the num-
ber of first appointments to be ma.de must,  necessarily, be few as the excess 
under-the old cadre has yet ,to be abtloJbed. . .- • 

• 
• 
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INDIANS AND LOCOMOTIVE DEPARTMENT IN THE NORTH-WESTERN RAIL'YAY. 

4-8. Baba Ujagar Singh Bedi: (a)· Is it a. fact that there is no-
Indian (with one exception) in the whole of the Locomotive Department 
in the North-Western Railway? If so, why? 

(6) Do the Government propose to admit, in future, Indians into this 
Department? 

Colonel W. D. Waghorn: (a) There is no Indian in the Superior 
Branch of the Locomotive Department on the NOlth-Western Railway. The 
reason for this is that hitherto it has not been possible to get qualified can-
didates of the class and general standard of education and training necessary 
. to occupy these appointments. 

(6) If candidates with the necessary qualifications are forthcoming, 
Government will certainly admit them into this Department. 

PASSENGER TRAINS BETWEEN MADRAS AND PALLAVARAli. 

49. Itt. K. Reddi Garu: (a) Will the Government be pleased to state : 

~  the number of passenger trains that run between Madras and 
Pallavaram, 

(ii) the speed at which they run and the time taken to cover the 
distance, --

(iit) the number of first and second class coaches attached to ~  trainJ 
(iv) the number of first and second class passengers that travel by these-

trains on an average per day ? 

(6) Do the Government propose to arrange for quick traffic between these-
.two stations and also to increase the n umber of these tra.ins ? 
Colonel W. D. Waghorn: (a) A statement is being sent to the Honour-

, -able Member which gives the required information. . 

(6) UntI1 the line between Madras Beach andPallavaram stations is 
doubled, it is not possible to take any action in the directions suggested. An 
estimate of the cost of doubling this section of the ra-ilway is now being 
~e i~  

~-

DOUHLE LINES :BETWEEN MADRAS AND CHINGLEl'ET.-

50. Itt. K. Reddi Garu: Do tp.e Government propose to consider the 
advisability of laying double lines between Madras and Chingelpet-a distance 
of ~  miles, in order to avoid the time lost at each station in the crossing of 
trainfl? 

. Colonel W. D. Waghorn: The question is mainly one of finance. If 
arra.ngements can be made by the Government of India to finance a programme 
of Railway capital expenditure over a. series of years, the question of includ-
ing this work in the programme will certainly be considered. . 

OVERCROWDING OF THE SOUTH INDIAN R41LWAY TRAINS. 

51. Itt. ~ Reddi Garu: (a) Are the Government aware of the very 
great discontent and agitation in consequa>lce a£ overcrowding of the Sonth 
Indian Railway trains and the insufficjellt accommodation given to the thi;td 
class passengers? ' 

, f, 
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(h) If so, do they propose to institute an inquiry into the causes 
of tlie overcrowding' of trains aJl.d the measures necessary to give relief' 
to the travelling public P 

Colonel W. D. Waghorn: (a) The Honourable Member is referred to 
the answer given on 10th September, 1921, during the session of September, 
1921, to Question No. 144 asked by Rao Bahadur C. S. Subrahmanyam on 
the same subject. . • 

(b) The Government do not think that any useful purpose would be served 
by an inquiry. The Honourable Member has, no doubt, seen the Railway 
Finance Committee's report. If the recommendations of the Committee in 
respect of the provision of funds for capibl expenditure are approved by the 
Legislature, the Government hope that the conditions of travel of 3m class 
passengers will be improved in the next few years not only on the South 
Indian Railway but on all railways. 

INCOME AND EXPENDITURE OF THE SOUTH INDIAN RAILWAY COMPANY. 

52. If. K. Reddi Gam: Will the Government be pleased to lay On 
the table a statement showing the income and expenditure of the South Indian 
Railway Company since the year 1915-and the avel'age profits earned by this 
company during these years? 

ColoJl\l. W. D. Waghorn: A statement showing the gross earnings and 
working expenses of the South Indian Railway and the share of surplus 
profits and the percentage of return earned by the South Indian Railway 
Company for the last six years is placed upon the table for the Honourable 
Member's information. 

Statement skowing tke gross ea,..ings and working e:xpenses qf tke Soutk Inaian Railway 
and tke skare qf surplus projits and the percentage if return earned by tke Sout! • 
I'lldian Railway CO'IIIpa'lly during tke year, 1915·16 to 1920·21. 

I Profits earned 
IbY the Company Percentage of (exclusive 

Working of interest r~'n 
Year. Gross earnings. eaI'ned' y.the 

expenses. and Government Compauy . 
share of net 
revenue on their capital. . 
receipts). 

- . -------------• 
Rs. Rs. Rs. • 

• 
1915·16 · ·  · 2,95,90,946 1,45,99,870 4,32,328 i 6'38 , 

5,10,6641 1916·17 · · · 3,23,83,253 1,61,57,513 6'95 

1917·18 ·  · · 3,53,66,666 1,51,64,187 7,91,\l!)4l 8'85 · 1918·19 · · ~ 6 6  1,60,30,886 7,64,444 I 8'60 

1919·20 · 4,0I,4il,515 2,19,03,270 8,09,9171 9'67 
• 

1920-21 · · 4,07,28,036 . .2,48,34.019 7,11,217 I 7'01 

.' 
• 
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TOTAL PF.NSIONS PAID BY GOVERNMENT TO OLD .pENSIONERS. 

53. Lieut.-Col. H. A. J. Gidney: (1) What are the totals of 
pensions in (a) each Province and (6) the Government of India paid per annum 
at pl'esent to the old pensioner!! (i.e., those who have not benefited by increases 
to former pensions, under any new order) who draw pensions from Rs. 2,001 
to Rs. 4,999 per annum? • 

(2) What are the totals of pensions in (a) each Province, or (6) the Gov-
ernment of India paid per annum at present to the old pensioners (i.e., those 
who have not benefited by increases to former pensions, under any new orders) 
who dl'3.W pensions of Rs. 5,{l00 per annum (plu8 Rs. 1,000 per annum in 
special cases of Commissioners, Inspectors-General, etc.) ? 

(3) What would be the total initial cost per annuIil to (a) the Provincial 
Governments and (6) the Government of India, of an increase of 15 per cent. 
in existing pensions referred to in palt (1) ? 

(4) What would be the total initial cost pel' annum to (a) the Provincial 
Governments and (6) the Government of India, of the enhancement, as ran~ 

ed to those who retired from 23rd July; 1913, on existing pensions refeu'ed to 
in part (2) ? 

The Honourable Sir Malcolm Hailey: (1) and (2). The collection of 
the details l'equired by the HonoUl"3.ble Member will involve considerable work 
in all accounts offices thl'oughout India, and I do not feel justified In putting 
this additional wOl'k upon them at a time when they are already extremely 
busy with the preparation of the budget. Steps will be taken, however, to 
supply the HonOUl"3.ble Member with the information during the course of 
the summer. 
(3) and (4). I regret that I cannot undertake to arrange for the 

preparation of such-calculations for Honourable Members. 

!liDIA'S CONTRIBUTION TOWARDS THE EXPENSES OF THE LEAG UE OF NATIONS. 

M. •• K. Reddi Gam: (a) With regard to the expenses of the 
League of Nations, is it a fact- . 

f· 

• 

, (i) that India is obliged to pay as much as independent 
nations like Japan, Italy and China j if so, what is the pro-
portion to be contributed towards the total expenses of the 
League by each OIle of these nations and India? 

(ii) Is it a fact that Self-governing Dominions like Canada, 
Australia, South Africa, and Newfoundland contribute only 110 
fourth of what India is asked to pay? 

(6) Are the Govel"llment aware that there is already discontent in the 
country regal·ding the award of the Imperial Conference that India should get 
only 1'20 per cent. while the Dominions get 4'35 per cent. of the reparation 
receipts? • 

(e) Do the Government propose to take any steps in the matter? 

The Honourable Dr. T. B. Sapru: (a) (1) The Second Assembly 
of the League of Nations at its meetingeheld on 5th October, 1921, 
decided on a provisional allocation of tJle. expenses of the League amongst 
Member States with effect from Janual'y Ist, 1922, based on the population on 

• ff· , 
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31st December, 1919, and net revenue for the year 1913. This scheme replaced 
the' original plan u~der which tQese expenses were borne by Member States in 
accordance with the apportionment of the expenses of the International Bureau 
of the Universal Postal Union. It is to remain in force pending the Bubmis-
sion of a final scheme in 1923 by a Committee appointed for the purpose. 
India, Japan, Italy and China are placed in clasB II and will contribute 65 
unitB (i.e., 1,654,786 gold francs) each. Under the original plan India was 
placed in class I • 

. (ii) Canada iB placed in class III and will contribute 35 units (i,c'T 
891,038 gold francs). Australia and South Africa are placed in class IV and 
will contribute 15 units (i.e., 381,873 gold fraucs) each. Newfouudland is 
not a member of the League. 

(b) The Government has received no representation to this effect. 

(e) In view of the fact that the allocation ofreparation receipts has been 
finally settled, the Government do not propose to take any action under this 
head. As regards India's contribution towards the expenses of the League 
of Nations the representatives of India on t e~ Assembly have succt'eded in 
getting India reduced from class I to class Il of the contributing States 
and will no doubt endeavour to protect her interests when the matter comes 
up again before the Allsembly. 

CREATION OF AN INDIAN BAR • 
• 

55. Lala Girdharilal Agarwala: Ca) Will the Government be 
pleased to lay on the table all correspondence and.. opinions relating to the 
Resolution I'e Creation of an Indian Bar which was moved in the Legislative 
Assembly on 24th February, 1921 ? 

(b) What fUlther action is proposed to be taken in the matter? 

The Honourable Sir William Vincent: Government do not propose 
to lay the papers on the table, but when the correspondence is complete 
Government will proba.bly print copies which will be ava.ilable for those 
Members of the Assembly who are interested in the subject on application to 
the Home Department. The various authorities were consulted on the 
question in May, 1920, and ma.ny replies are still outstanding. For this 
reason Government are unable to say what further action they wiU take in 
the matter. . 

OUDH RENT BILL • . 
56, Lala Girdharilal Agarwala : (aJ Are the Government aware 

tha.t the Oudh Rent Bill was passed in the United Pr(lvinces Councij. -in the 
teeth of strong opposition by the representatives of the tenants ana that jJs 
Jll'ssage into law will be }'esented by the tenants? 

(b) Will the Government be pleased to lay on the table representations 
made on behalf of the tenants by certain members of the United Provinces 
Legislative.Councilor Members of thc Select Committee on the Oudh Rent Bill ? 

(e) Whlt action,;f any, has been taken or is proposed to be taken by the 
Government in the matter? 

lIr. J. Hullah: (a) The reply to the first part of part Ca) of the 
question is in the affirmatlve. "It is believed that certain parts of the legisla-
tion are welcome, and others un'\Tl!ilcome, to the tenants, 

• It 

• 
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(b) Copies will be supplied to the Honourable e ~er  
(c) The matter is under the considera.tion of His Excelletwy the Governor 

General. 

POSITION OF MEMBERS OF THE EXECUTIVE COUNCIL IN RELATION TO 

GOVERNOR GENERAL'S ASSENT TO PROVINCIAL LEGISLATION. 

57. Lala Girdharilal Agarwala:-(a) Are any Honourable Members-
()f the Government consulted, in practice, whether formally or informally, gen-
erally or individually by His Excellency the Governor General before assenting 
to or withholding assent from any law passed by any Provincial Legislature? 

(6) Was any Honourable Member of the Government so consulted with 
reference to the Oudh Rent Bill ? 

The Honourable Dr. T. B. Sapru: (a) and (6). There is no provision 
()f any law or rule which requires the Governor General to consult any Member 
of his Executive Council before ... he as~ents to or withholds assent from an 
Act passed by a local Legislature and it is entirely within his discretion to 
do so or not as he pleases. The Government of India are not therefore in 
a position to reply to the question. 

LIsnD POSTS IN THE INDIAN CIVIL SERVICE. 

~  Lala Girdharilal Agarwala: (II) Will the Government bepleaStld 
to lay on the table detailed information and papers showing how far and 
in what manner has the Resolution "e Listed Posts in the Indian Civil Service 
adopted by the Legislative Assembly on 17th February, 1Q21, been given 
effect to and what is the present propOltion of members of the Provincial Civil 
Service in such posts in each Province? 

• (h) In case full effect has not been given by any of the Local Governments 
to the said Resolution, do the Government of India propose to inquire from 
such Local Governments their reasons for not so doing and place the same oil 
the table? 

The Honourable Sir William Vincent: The Honourable Member is 
Teferred to \he answer given on the 15th September, 1921, to' Rai a ~ur 
Girish Chandra Nag's question on the subje<,'i;. 

The replies of ce}'iia.in Local Governments are still due. When the replies 
of all Local Governments have been }'eceived and examined, the Government 
of Indi4,,,m consider the question of laying the correspondence on the table. 

EXl'ORT OF GOOD BREEDS OF CATTLE. 

59. Lala Girdharilal Agarwala: Will the Government be pleased 
to state what practical step has so far been taken to carry out the Resolution 
of the Legislative Assembly passed on 2nd March, 1921, l'e e ~ t of good 
breeds of cattle? " 

Mr. J. Hullah: The replies of Local Governments who were consulted 
in the matter are now under consideration add it· is hoped that a. decision 
will be reached very shortly. •  • 

(I 
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ULTIMATE COURT OF APrEAL IN INDIA • 

• 
60. Lala Girdharilal Agarwala: (a) Will the Government be 

pleased to lay on the table all information and papers including correspond-
-ence, opinions and proposals regarding the ltesolution of the Legislative 
Assembly adopted on 26th March, 1921, re Ultimate Court of Appeal in India ? 

(6) What further action is proposed to be ta.ken in the matter? 

The Honourable ,Sir William Vincent: Goverument do not propose 
. to lay the papers on the table, but when the correspondence is complete they 
will probably print copies, which will be available on application to the Home 
Department for those Members of the 'Assembly who are interested in the 
: su ect~ The various authorities were consulted on the subject on the 9th 
May, 1921, and some replies are still outstanding. 

(6) The action to be taken must dep1lnd on the nature of the replies 

CArITAL RETEN'TION COMMITTEE AT ALI,AHABAD. 

61. Lala Girdharilal Agarwala: Ora) Are the Gl)vernment aware 
-that a ·Capital Retention Committee ha.s been formed at Allahabad ? 

(6) Have Government received any repl'esentation from the Capital 
Retention Committee of Allahabad urging against the action of the United 
Provinces Government in their attempts to remove the capital of United 
Provintes from Allahabad to Lucknow, virtually, and regarding the constme-
-tion of a new Council Chambel' at Lucknow and not at Allahaba.d? If so, 
will the Government be pleased to lay th.e same on the table? 

(c) What action, if any, has been taken or is proposed to be taken by the 
. Government of India in the matter? 

The Honourable Sir William Vincent: (a) alld (6). Yes; a oopyof 
-the memorial addressed to His Excellency the Viceroy and Governor General 
in Council will be supplied to the Honourable Member if he desires. Goverrlo 
ment see no sufficient rea-son to lay a copy on the table. 

(el The memorialists have been informed, through the Local Government, 
· that the Government of India accept the statement made by His Excellenc,v 
· the Governor, in reply to an address presented to him on the 2:>rd July, 1921, 
· that there is not and has not been any question of transferring the ClIpital from 
Allahabad to Lucknow. The Government of India have also communicated 
-to the memorialists their decision that the loeation of the Council Chamber is 
; a matter for the Local Government and" their Legislative Council to settle. 

INDIANISATION OF THF. POSTS OF SECRErARIES, DEPUTY ~  UNDER 
~  ETC" IN SECRETARIATS, • 

62 •. Lala Girdharilal Agarwala: (a) How many of the Secretaries I 
Under Secretaries, Deputy Secretaries, etc., in the Government of India and 
the l'rovincial Secretariats, as given in the statement in answer to my question 
number 48 "rinted at page 66 of Volume II of t he Legislative Assembly 
Debates, are Indians lind how many are non-Indians? 

(6) What steps have been taken 01' are proposed to be taken to Indianise 
-the posts referred to abiwe by amployment of suitable persons to the said posts 
-whenever possible? •  • 

• 
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(e) How many postings have been made to the postV referred to above 
within the last 6 months in the Central and Provincial Governments and how 
many of the said posts were given to Indians? 

The Honourable Sir William Vincent: (a) and (e). The informa-
tion is being collected in so far as the Government of India Secretariat is 
concerned, and will be furnished to the Honourable Member when complete. 
As regards provincial Secretariats, it is suggested that Honourable Member 
might obtain the information required from the various civil lists. The Gov-
ernment of India have no information beyond what is contained in those-
lists. 

(b) The Indianisation of the posts alluded to will proceed pal'i passu with. 
the IndianiFation of the services from which they are filled. The Assembly 
has been informed on more than one occasion of the steps which have been 
taken in the latter conneciion. 

Al'POINTIIENT OF IXDlANS OTHER THAN BENGAl.EES AND PUNJABIS IN THE:. 

blPERIAL SECRETARIAT. 

63. Lala Girdharilal Agarwala: In view of the statement printed 
at page 187, Volume II, Legislative Assembly Debates, showing that 647 
Indians al'e employed in the G ovemment of India Secl'etariat (besides 252 
Europeans and Anglo-Indians) of whom 499 Indians belong to the PUlljab and 
Bengal while only 51 belong to the United Provinces, and very few OT none 
from other Provinces, do the Government propose to consider the desir--
ability of filling future temporary or permanent vacancies by suitable Indians 
belonging to the United Provinces and Provinces other than Bengal and the· 
Punjab? 

The Honourable Sir William Vincent: Tbe Honourable Mem.ber IS: 

refen'ed to the answer given to-day to a similar question on the subject . 
• 

CONDITIONS FOR THE TRANSYER OF A PnOPERTY BEI.D ON ORIGINAl. TENURE. 

64. Ir. W. I. Hussanally: (0) Is it a fact that when applications-
1IoTe made to the Cantonment authority in Karachi for the transfer, of a 
property \-aeId on original tenure from one owner to another, the owners are-
informed tbat applications will be considered provided they are llrt'pared 
to recognize the proprietary right of. Government in the land a.nd that they 
a.re willing to execute leases on Form B  ? 

(l) If so, will the Government be pleac:ed to quote the authority under' 
'f"hich such conditions are tried to be en·'orced? 

Sir Godfrey F.ell: (a) and (b). The attention of the Honourable· 
:Member is invited to the reply given on the 22nd September last to his; 
ue~ti n No. 556. 

IliPROVEMEUS TO ~  REBUILDII'(G OF HOtTSESON ~  OF LAND HEI.D OY 
ORIGIXAL TENURE. 

65. Ir. W. I. Hussanally: la) Is it a. ~tt at sanction to various' 
applications for effecting . improvements, aal'terations and additions to and' 

" 
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rebuilding of hot.'1les on plots held on original tenure within the Ca.ntou-
ment Area of Karachi, and for transfer of such property from one owner to-
another were made conditional unless and until the applicants executed leases" 
On Form B, chapter XXI, Cantonment Code, 1912 ? 

(6) Have any such leases been executed, and have about 41 houses in t ~ 

Cantonment limits of Karachi been affected thereby? 

(c) If so, will Government be pleased to state under what authority the-
owners were asked to sign such leases ? 

Sir Godfrey Fell: (0) and (e). I would invite the attention of the 
Honourable Member to the reply given on the 22nd September last to his 
Question No. 556. 

(b) As I pointed out in that reply, occupants, whose title to the land is 
considered doubtful, are asked if they al'e willing to execute leases in perpe-
tuity for their original holdings as well as for extensions. The Government 
understand that the landlords of 35 houses in the Cantonment of Karachi, 
have executed leases in Form 'B' in respect of properties transfelTed to 
them by their previous owners. 

EXPUJ.sION OF THAKUR AJrl.Ut SINGH. 

6&. Mr. W. J[. Hussanally: (a) Is the Government a.ware of the 
expulsion of Thakur Amar Singh, a resident of Mhow Cantonment, under 
Section 216 of the Cantonment Code? 

(b) Is it a fact that the expulsion· Corder was issued after Thakur Amar 
Singh had given evidence in a police corruption inquiry? If so, is there any 
connection between the evidence he gave in the inquiry and his expulsion? 

(e) If the reply to the latter part of question Ib) be in the negative, 
will the Government state the reasons for which the ex pulsion order was 
issued? • 

(d) Is it a fact that Thllkur .Ama.r Singh has been seeking for an 
opportunity to explain his case to the higher authorities but no opportunity 
has been given to him .so far? 
(e) Under the circlJmstlinces, do the Government propose to direct an 

inquiry to be made into the case} • 

Sir Godfrey Fell: (a) Yes. • 

(b) and (c) In Ma.rch, 1914, Tha.kur Amar Singh, with certain others, 
acCUl.'ed an Inspector of Police of taking bribes. As the result of t careful 
inquiry, it was found that all the complaints that had beeu made were 
. a.bsolutely·false. • 

In June, Hl14, Thakur Amar Singh was expelled from the Cantonment of 
Mhow, as his presence in that Cantonment was considered, by both the local 
civilan.d military authorities, to be prejudicial to good order and military 
discipline: Thakur Amar Singh appealed against this order, hut His 
Excellency the theJt Commander-in-Chief, who is the appellate authority ill 
cases of this kind, saw no reason to intel"fere. The General Officer Com-
manding, 5th (Mhow). Division, after cODsultation with the local civil 
authorities, permitted akul~ Amar Singh to re-enter the Cantonment on the 
24th December, 1915, and he 'lIlA not !:Iince been expelled . 

• , . 
• 

• 



1408 LEGISLATrvE ASSEMBLY. [lOTH JAN. 1922. 

(d) The Government of India have no information on the subject. It 
may be mentioned, however, that Thakur Amar Singh is a~ present awaiting 
trial in the Indore jail on a charge under section 131 of the Indian Penal 
Code. 

(e) No. 

CANTONMENT MAGISTRATE"! AS COURTS OF' SlrALL CAUSES. 

67. Ir. W. I. HUBBanally: (a) Is it a fact that at some stations 
Cantonment Magistrates are also Courts of Small Causes for su()h canton-
ments? 

. (6) Is it a fact that sometimes intricate questions of la.w h'lve to be decided 
~~  • 

Sir Godfrey Fell: (a) and (6) The replies to both parts of this question 
are in the affirmative. 

INDlAl'S IN THE MILITAIiY WORKS SERVICES. 

fl8. lIr. W. I. HUBBanally: (al Is it a fact that Indians are as a 
rule excluded from the Military Works Services ? 

(6) In view of the progressive policy of Indianisation of all services, 
will Government be pleased to state if they propose to Indianise the Military 
Works Services also ? IL 

Sir Godfrey Fell: (a) The reply is in the negative, except that Indians 
are not at present appointed to the Barrack Department. 

(6) The question of Indianising the Military WorD Services, as well as 
other services, is being considered. 

INDIANS ON THE STAP' O. GENERAL OFFICERS COllMANDING • 

• 69. lIr. W. I. HUBBanally: (0) Have the General Officers Com-
manding any Indians on their staffs ?  . 

(b) If so, how many and what positions do they occupy? 

Sir Godfrey Fell: (a) Yes. 
(6) Four Indian officers are attached to the staffs of the General Officers 

Commandidg-. in-Chief, Commands, as Aide8-de-Camp. In addition, one Indian 
officeris attached to the General Staff Branch, Army Headqualiers, as Ahsistant 
Translation Officer; and there is one Indian Staff Officer at the Cavalry 
School, Saugor. . . 
ADMINIffl'RATI0N OF LAND CUSTOMS IN THE FRONTIERS OF PONDICHERRY! 
l 

70. 11. K. Reddi Garu: (a) With regard to the British and French 
villages in the frontiers of Pondicherry will the Government be pleased to 
state if it is a fact (1) that groups of British villages are entirely surrouuded 
by French villages and similarly some French villages by British. villages; 
('Z.) that in some border villages one side of the street .. is British and the 
other French; (3) that the British residents who go to purchase vegetables or 
paddy in an adjacent French village have to take the things purchased to the 
'British customs to get them assessed to duty, a.t a distance of four or five 
miles away? •  • 
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(b) Are the Government aware that even goods carried by free pass duty 

cannot directly pds on to their .destination but should go "it! a land customs 
.. British chauki which in some cases is at a distance? 

(e). Is there any proposal on the part of the Government to cancel the land 
customs duty on the produce and indigenous manufactures in these frontiers ?-

(d) Are the Government aware that on account of these land customs-
duties much hardship is felt by the subjects of ooth the British and French 
villages situated within this frontier ? 

(e) Are the Government further aware of the great discontent and 
agitation in these frontier villages for some relaxation of the rules applicable-
to sea customs, especially in the matter of land customs? 
(f) In 1916 when the tariff rates were raised, did Sir William Meyer, the-

Finance Me'llber, state that he had some idea of mitigating this troublesome-
land customs duty? If so, how far has this suggestion been given effect to ? 

The Honourable Mr. C. A. Innes: The Madl"aS Inland Customs Act, 1844, 
is a local Act administered by the Government of Madras. The Honourable 
Member should, therefore, apply to that Government for detailed information 
on the subject of his question. The Government of India are aware, however, 
that the frontier is intricate and ill-defined and they have no doubt that the-
administration of land customs is harassing both to British snd t.o French 
subjects living near the frontier. The whole subject has recently been 
examlhed and the question of improviLg the arrangements is at present under 
the consideration of the Gove rnment of Madras. 

C.A.SE OF BABU TARAPADA MUXERJJ. 

71. lI. K. Reddi Garu: (a) Is it a fact that some of the statements 
made by one Babu Tarapada. Mukerji in his speech as the Presi-
dent of the AU-India P. and O. and R. M. S. Conference el~ at. 
Lahore, have been taken objection to by the Post Master General 
of Bengal as being untrue and disloyal? 

(6) If so, will the Government be pleased to lay on the table the corres-
pondence that passed between Babu Tarapada. Mukerji and the-
Post Master General of Bengal? • 

(c) Is it a fact that Babu Tarapada is threatened with dismissal, if he-
fails to make a public apology to the Government? 

(d) Is this Tal"apada Babu the' same gentleman on whose transfer to 
Burma there were protests and memorials to ern ~nt  If 
so, what has become of his transfer? -

(e) Is it a fact that the Government desire to get rid of him" at -any 
cost, because he is the chief moving figure in the P. and O. 
and R. M. S. Associations of Calcutta ? 

Colonel Sir S. D'A. Crookshank: (a), (6) and (c). The facts of the case-
are as folrows : , 
-. On the 9th October, 1921, Babu Tarapada. Mukerji, who was President]ior 
the All·India Post Offic:e and R. M. S. Conference, made a speech at the-
opening of the Conference at La.hore. The speech was previously printed. 
and circulated and a copy of it 'is~d ll the table . 

• • • 
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, Thi.s speech conta:ned serious mis-statements and wJ.s calculated to cause 
disloyalty and disaffec:tion amongst the postal staff and was ,of an objectionable 
nature !renerally. The Director-General of Posts and Telegraphs, although he 
c nside~ed that Babu Tarapada Mukerji had rendered i ~el  liable to severe 
disciplinary action amounting to dismissal, decided to give him an oppo;tunity 
to express his regret and called upon him through his superior officer, the 
postmaster-General, Bengal and Assam, to make a public apology or else 
esi~ the service. A copy of the Director-General's letter to the Post Master 
Ge:eral, Bengal and Assam, with its enclosure, is laid on the table. 

Babu Tarapada Mukerji replied to the charges made and refused to 
1Iopologise or resign. A copy I)f his letter is laid on the table. 
The irect l~ eneralwas  however, willing to give Habu Tarapada Mukerji 

Mother chance and had an interview with him on the 17th November in 
Calcutta. He told him that he was prepared to overlook his conduct on this 
occasion if Babu Tarapada Mukel·ji wrote him a letter expressing regret for 
~erta in objectionable pasSlLo<>'es in his speech. At the close of the interview, 
the Director·General understood that such a letter would be sent and he 
agreed that as soon as he had received it, he should issue orders allowing Babu 
'l'arapada Mukerji to rejoin from leave and take up the appointment of 
Sub-Postmaster, Amherst Street, Calcutta. 

The Director-General was surprised to receive no communication from 
Babu Tarapada M ukerji on either the 18th or 19th N ovembel· and he tele-
phoned to the Postmaster-General, Bengal and Assam, to call upon him for 
biB letter of regret. On the 20th November, the Director-General received a 
letter from Habn Tarapada Mukerji, a copy of which is laid on the table. On 
receipt of it, orders were issued dismissing Babn Tarapada Mukerji from the 
service with effect from the 20th November. 

(d) Yes. The Honourable Member's attention is invited to the reply given 
by me to a question put by him on September 21st last. Babu Tarapada 
.Mukerji was not, however, .actually transferred. He was on leave and was 
.appointed to act as Suh-Postmaster, Amherst Street, Calcutta, upon rejoin-
ing duty. 

(e) The reply is in the negative, and there are no grounds whatever for 
.the insinuation Ioade. 

, . 
..ALL-INDIA(INCLUDING BURMA) POST OFFICE AND R.ll. B. CONFERENCE. 

Held at LaAore on tAe 9th, J!Jt1& and 11th OctOOfJ'l", "1921. 

PRBt.DB5TJAL ADDalSs 01' BABu TA1UPADA MUJ[Ban, DBLIVBRED Oli THB 9TH 
• OcTOBER 192L 

lIr. Chairman, Mr. Secretary and Members of the Reception Committee and brother 
Delegates : 

I am dtlllply sensible of the honour that y?U ~a e d~ne by electing me PreRident of the 
~eee nd session of the Conference of the All-India (mcludmg Bunna) Post Office and R. M. 
s. employees. I know my oyrn s ~ in  and in. aU humility recognise m:y unfitness to 
discharge the very responSlble .dutles of the President of an s~ l  c ~  of men 
_comin'" from all parts of India and BDl'ma, gathered together to fOlm deciSions on 

l lle~t us questions, and to mature plans for carrying those decisions into effect. I am 
sadly conscious of my limitations and I have not the conceit to think t a~ I deserve the 
. trust Y0!l ha!e reposed in me. Now that .you a~ cho.ten me to preside over your 
.. deliberatlons, It would be false modesty to heSitate., ~ut at the .outset I pI-efer to teU ~ 

I  l , 
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brothers, that I leriously' count upon your help to pilot me 8ucee.asfully through this 
di1Iieult task; and it encourages me to think that you will most willingly render all possible 
help: Last 1ear the. ~ n ura le Mr. Khaparde, a political leader of all-India reputation. 
than whom a better ohampion the poor Post Offi:le and R. M. S. employees can hardly find, 
was at the helm of the fil'lt session of the Conference held at Delhi, and with what signal 
success you all know; and you have called upon me to step into his shoes! 

2. My election 88 President is not, howJver, withont a s ialsi~nilicance of its own. I 
have paned my life in the lubordinate service of the Post i~  :Lnd am still in harness. I 
have lived the miserable life of the subordinate stall'. and it has become alm.,st a part of 
my existence. In chosing me you have chosen one of your fellow sufferers to lead you; 
you have grasped the true Bpirits of Labonr Union; yon have demonstrated that von are 
prepared to at'apt the leadership of one who has been the object of perseclltion on acConnt of 
the active interest he has taken on. behalf of br"ther officials; YOIl have honoured one whom 
the Director-General wanted to han"alls by illegally tr&nsfening him from ~n al to Bllrma ; 
yon have shown to the world that you have confidence in your own brothers and are prepared 
to depend Ilpon yonr nnaided strength for your salvation. 

3. I have come here under the deep shadow of an impending domestic calamit.\"". I had 
thought that I wonld not be able to leave alone. ill Cnlclltta, my dying wife and come to 
Lahore to attend the Conference. Bilt when I W88 told that ~ had chosen me President, 
it sent a thrill through me. not only becanse I was the recepient of snrh nnique honour, 
bnt e~anse it revealeil that you have learnt to place filII confidence in yOlll"1I81ves and no 
longer hang npon extraneous help. I could not bear the idea of damping .,·onr ardonr by 
Tefusal and I. therefore, readily responded to your call. of conne with the full consent of my 
ailing wife. With my poor eqnipment. and in the present state of my mental anxiety. 
I Ihall be Ifllilty of many shortcominga, bnt I earnestly hope yon will not mind them and 
you will lend all possible help in the discharge of my dnties to make me a sneeess. 

4.. The Punjab has, from time immem01ial. been the gate-keeper of India, and 88 luck 
she has ,Ilad to bear the fint Ihock and the brunt of &ght in all strnggles for national 
enstence. It is, therefore, in the &tness of things that in onr struggle for emancipation 
from the Ilavery, economic or otherwise, that prevail I in the Post Office and R. M. S. service. 
our stalwart brother" of the Pnnjab shonld playa worthy part, and the &nt two selsiOD8 
of the Conference shonld be held in the Land of Five Rivers. We are grateful to onr Punjab 
brothers for their earnestness and spirit of sacrince manifested in the fact of their having 
invited the Conference for two snccessive sessions.· 

6. Let D8 take a brief survey of the events happening since we met at the last Confer-
ence. The much-talked of Postal Committee's report has been pnblished to give us an 
insight into the mentality that formnlated. a scheme of revision grotesque in the extreme, 
absurd 88 absurd can be, and insulting to the dignity of labonr. It is, by this tim" 
familiar to yon all what monster the mountain in labour has produced, of which many of 
you are probably victims. 

6. The. ~tal Committee ~ with t ~ very curiDD;l "!Id insulting proposition t~ 
• all oonceeBlon 1S of the nature -of a gIft, and this bemg' so, 1t II for the donor todeclCle 
what the measure of the gift shall be. ' This tantamount. to sa.ring that the employer. 
are donors and the workers are beggars and they mUlt, therefore, be satis6ed w:th beggar's 
doles. -1 am astonished and you are astonished that a Committee of re,jponsible Dl811 
appointed by a civilised Government in the twentieth century, can so far forget themselves 
as to place workerS in the category of beggaril at a time, when labour h88 become self-
conscious enough to contemplate taking • Direct Action' even in affairs of State. PerhaJ,l!l 
our crime of age-Iong silence in the past is responlible for snoh humiliating rematlt. or, It 
may be, that the Committee wanted to give a quietns to th" growing manifestation ollife in 
the POlt Office by reminding the employees that they were no better than beggars, bou_ 
to accept without a mU1mur what charity the Government. 88 donors were pleased to give, 
and it 11'88 useless to olamour for more. 

7. Ah! ,Brothers, workers are not beggars i they are the salt of the earth, they are the 
only people who produce wealth. Wealth consists 0.£ the labour imprinted on material 
substance; '\,nd In the absence of workers. where 18 the labour to come from which is 
necesBl\.l,. to create wealth P Those who do not work are parasites sucking like vampire the 
life-blood of society anc! are battening on the wealth produced by the workel·s. Is it not 
amusing that the wealth produced by wOI'kerB should be appropriated, and· then the 
producers of wealth be called beggars and then the pittance doled out to them, 1:1 that they 
may keep the body and soU'l toge.her for fnrther production of wealth for the benetit of 
others. .. .; 
• 
• 
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8. Consider, brothers, what this world would be, were the workers"o stop work. Not a. 
grain of cereals would be produced, not a yard of yarn would be SPlln o'nd woven, not a l1rick 
would be laid, not a tenement would be built. Those bloated, over-indulged finely draped 
ligures airing their best manners to their own clasl, would havQ, no food to allay hunger, no 
clothes to cover the body, no home to afford shelter; and they would soon cease to exist to 
call workers beggars. Brothers, shake off the hypnotic spell, the somnambulism of past 
life, wake up and be self-conscious, appraise your value at its real w)rth, do not remain 
forgetful of the dignity of labour, realise your own strength, and march on double quick to 
the goal, • heart within and God overhead.' 

9. Brothers, what better could be expected from the Committee, constituted as it was P 
Through your Associations you sent up the names of certain persons on whom you had 
faith, and wllo could represent your iew- in~  had the)" been· given a place on the Com-
mittee. But the Government religiously excluded every persoll whom you nominated, and 
selected men on whom you had absolutely no faith. You cannot be bound by the findings 
of a Committee with which you had not.hing to do, and who had nothing to do with you. 

10. The Committee had rejected the evidence givl'ln by your witnesses as worthless and 
c n lictin~ and unreliable. They were, however, scrnpulons in comparing and weighing the 
schemes prepared by different Postmasters-General, and considering other reports emanating 
from the Government side. Even in doing 80, the Committee blUshed luide higher scales 
proposed by certain Postmasters-General, when a lower scale was proposed by another. The 
fact of the matter is that the Committee was dllminated by one idea in framing their 
schemt', and that is to keep down any considerable increase of expenditure, and thoy make 
no secret of this view in their report. 
" 11. The consideration of economy is, however, cast to the four winds when the question 
of raising the pay of the upper strata alises. You will be surprised to learn that in the 
course of twelve months more than one revision has been sanctioned for those who are paid 
by thousands instead of by tens, but when the poor underpaid, overworked subordinate 
staff is c®cerned, that is another matter. The soulless cruel cant of • demand and" supply , 
then comes in, family budget is discarded, evidence of those affected is declared extravagant 
and unreliable, compalison is made with commercial firms, ai if the Government are to 
follow, instead oflletting example to, capitalist profiteers in the matter of t@muneration to 
·the employees, and every quarter is r~nsackecr for the justification of denying what 
constitutes the real living wage in the present time. 

12 If we have a look at the scale of wages in the pre-war time and the advance 
sanctioned to compensate the increased cost of living in Eu ... land, we may form a fair idea 
·of the difference of treatment we receive from what out brothers in the British Post 
f)ffice get. In Ent;land a postman at the age of 18  years, on lirst appointment, used to 
.get, before the war, 20 shillings per week, bnt on account of increased cost of living .. t 
present he is paid 53 shillings -per week. Two very striking features livet our attention: 
firstly, the pay of a postman on first appointment is Rs. 175 in Indian money; and 
"secondly, the increase of over 160 per cent. granted on pre·war pay. The masimum pay 
ianctioned for clerks in the Indian Post Office varies from Rs. 120 to Rs. 140 to be attained 
after a eervice of 26 years, if they are at all able to cross the two effioiency bars, to 
be rigoroutf.y enforced after 10 and 18 years' eervice. They have to start on an initial pay 
of Ra. 96, 40 or Ra. 45 or Rs. 60 as the case may be, against Rs. 176 for a postman in 
. England. Congratulate yourselves, brothers, on your good luck! Your increase has been 
lim,ited to 60 per"cent. and most of you have got only a very small increase, and many ha.ve 
even been adversely affected. 

13.. This increase of wages in England was not confined to the cadre of postman alone, 
the clerks got their wages enhanced in like manner. To pay the enhanced rate of wages, 
file British Post Office had to wOI·k at a loss of ten mimon pounds in the first year the 
increased pay was sanctioned. To make up the loss the Blitish inland postage has been 
raised for letters to 2d and for postcard to  Jd, equivalent in Indian money to two annas 
and one auna, respectively. If we look to the Indian Postal Administration, what do we 
~nd P Yeal· after year large snrplul revenue is appropriated by the Government, and in this 
way over live crores of rupees out of POltal revenue has beeu saved in the COl1rse of eight 
years. It has been the declared policy of Government both in the days of the East India 
Company and after the tt-ansference of the adminish-ation to t ~ Crown that no surpluB 
revenue would be derived from the Post Office; but the large savings year after year do 
not give indication of the promise having been kept. 

140. Brothen, we are to thank ourselves for the slabby'treatment we a~ been receiv-
ing. We have been eontent to be .ilent workers for< ages, for which such eulogium .... as 
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hestom on us by Sir Arthtr Fanshawe; and this crime of silence brought its retri uti ~ 
in the neglect to which we were relegated so long. InStead of being silent w r~ers  h.J.d we 
been' a little more cl:mouting for our ri ~ts  then the Government would not. han 
sweata:l us in the I\lanner they have done. It IS time we take lessons from ]l88t espenenee, 
and carty on our fight for all that makes life worth livin> -

15. The burning question of the day is the question of bread and dllll8nt living. Al'8 we 
paid a living wage P Do we get sufficient wages to nourish our children with healthy "'I'd 
nutritious food, to clothe them ,decently, to house them in proper and veutila',ed quarte.s 
with sufficient accommodation for purposea of decency and healthy moral development, to 
give them education, to p3.y for proper medical help, to meet their marriage expenses and 
various other social obligations, and provide for the rainy day? Ah! Brothers, we a" 
know to what strait have we been reduced. We do not live, but we merely exist to drudge 
on to sustain life. Brothers, do you consent to live this life if you can help it ? 
16. Man is som3thing more than au animal. He cannot a.fford to pass his days in 

mere animal existence. He cannot live contented if only his physical needs are satisfied. 
His moral nature wiIllise in rebellion if it is altogether neglected. It is imposs:ble to live 
the life of a mJral being wh0 exists for a higher end, -namely, to develop into full man-
hood and bling it into harmony with the universe and its author,-unless he has a mind 
free from anxiety, and unless he has sullicient  leisure for contemplation and int:ospectioll. 
It is, therefore, necessary that the income should be adequate to dispel domestic Cal'83, and 
time must be available for the development of the higher nature. 

17. Bllt what opportnnities have we to live a hnman r:e in the Postal Service P The 
pay is too low, in conseqnence of which we are in a constant state of anxiety, the long 
hOlll"s of dnty and the hard labolll" of office are very exhausting. We are thus rednced ..0 a 
state of mere animal existence, loud even that-not a healthy one. Brothers, we carllOt 
afford to continue 118 we are, unless we belie our natnre. We lDust, therefore, determine to 
have Olll" pay increa.sed and working hours rednced. We must fight and fight Itrenuously ~  • 
..,nre w.a.t alone can make life wOlth living. We must make up our minClS at this 
conference whether we shall continne to live as hnman cattle or ' take up arms against a 
sea of trouble and by opposing end them: ' 

18. Brothers, agaill do I reiterate that we are to thank ourselves ;f we continue to live 
this present degraded life. It is the law of natnre that we shonld l'IlCeive the tra>.tmel't 
we actually deserve. We have fallen from Dill" high pedestal and we have lost the conscious-
ness of our true self. We have forgotten t~t we have a lOul which is the 81senoo of God 
Once our hypnotism. is gone and once we succeed in overcoming m.ean terror and low I8ltish-
ness and abject submission to fate, the 80ul will manifest in all its glory and it will tl"iumph 
over whate.,er obstacles may stand in our way. ' • 

19. Brother delegates, you had expected a good deal from the Postal Committee; and 
the anin:;.tion and activity displayed by the plstal offiJials throughout India and Burma 
at the time was an index to the high hopes raised by what then appeared as a genuine de3ire 
of the Government to do justice to the long neglected snbordinate staff of the Post OIIice. 
Yonr hopes have been shattered, your expectations have been cast to the four winda, a"d 
you stand to-day in a position hardly better than when the Committee was appointed. I ask 
you, brothers, as to whether the disappointment has broken your spil"it. 01' whlt:"er it ha .. 
given you a new impetus to redonble yonr energy and give no reat to the Government till our 
legitimate claims are fully satistie(l. 

20. If yon are convinced in yonr heart th'lt the l"eoJmmendations of the PORtal Com-
mittee 801'8 humiliating and unsatisfactory, if you feel you have been very shabbily treated 
and you deserved better, and if you aI'll c!etermined to obtaiJi what YOIl have a right t. c"',im, 
only one course is open to you, and that is summed up in the one word 'Organise.' 
Ol"ganise if you want real living wage, organise if you want to have your working hod'r 
reduced, organise if you desire better treatment from your superior officers, organise if you 
want that the anthorities should consult and consider your opinion on all administrative 
m.eaIUI18S affecting you. 

21. Simply because the Postal workers' organisation was still in a liquid state, that the 
Postal Committee Could dare to chara.oterise the workers as beggars, to openly give expression 
in their report to the view ahat the witnes"es chosen by the workers were unreliable, to 
prepare schemes of re'l'ision altogether inadequate, grotesque and ridiculous in the enreme. 
Had the Committee found tL.e Tlostal Organisation as strong as the Telegraph Association, 
they' could have changed their tane and-sung quite a di.lferent seng. We should take lessons 
from the a~titude of the Government towards the tele ra ~ists  Simply because the Tele-
,graph AS800iation i. a very powerful ~it  strong finanoial packiQg, e'lel'y melBber of 
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wh'.ch is alive with class consciousness ready to do in concert'w hatever circumstances demand-
ed. The Telegraph Committee,  of which the President was the same Mr. Haseltine who 
presided over the Postal Committee, recommended almost everythingdemaJlded by Mr. Barton 
of the Telegraph Association, and Government accepted the recommendations without 
demur. 'I hey do not dare to call the Telegraphists beggars, 01' to tharactelise the witnesses 
as unreliable. 

22. Take it from me, brothers, that petitions and memorials and supplications will count 
for nothing 80 long aB.JOU do not organise yourselves in a manntll· to conv. ince the Govern-
ment that you will no longer stand nonsense. This organisation, when perfected, will be 
ten times more powerful than the Telegraph Association. But there are difficulties in the 
way. We have scattered units spread over the length and breadth of the country; and so 
much the str n~r must be our efforts to enthuse them with the spirit of Association,' and 
secure them to the service of the common cause. The spilit of Association is alresdy in the 
air, there is a universal awakening in the Post Office, ~ it of unrest has captured the 
enjre Postal Service, every one is eager to conbibute his mite for the furtherence of the 
common cause. The ground is ready; only some wing spirits are wanted to BOW the seed 
and reap abundant harvest. 

23. Organisation to be effectivll, must be centI-alised. Scattered Associations with very 
l008t' ties to bind them is useless for action and the authorities know it well. Unless, there-
fore, we can conCl'ntrate our scattered forces to be set in motion by some n~ central authority 
we may rest aBsured that our efforts will not be crowned with full success. The All-India (in-
cluding Burma) Post Office and Railway Mail Service Union is intended to supply the place 
of the central authOlity. To make the All-India Union a reality demands a good deal from 
us. We must rise superior to provincialism, we must broaden our outlook, we must cultivate 
a spirit of bust, we must be identified with the All-India Union wherever it may be located, 
we muet fully develop class conciousness, we must have implicit faith in the AU-India 
Executive; in one word, we must strongly feel that we are for the Union, and the Union is 
for us. So long as we cannot thus identify ourselves fully, the Union will lacll the full 
strength necessary for our salvation. 

24. Brothers, our weaknesses arise from the fact that we have fOl'gotten our true selves. 
From this forgetfulness of the self are engendel'ed the vices that mar our life. Flunkeyism, 
c w~rdice  selfishness, treachery, supineneus, and insincerity-these are the tools used by 
Beelzebub to asphyxiate the soul. Brothers, beware of them, shun them as viper's breatli, 
train the mind to be impervious to the devil's wile., and there is no power .that can deny you 
·the lights and dignities of man. 

25. Nc.w comes the question as to what are the requisites to make organisation success-
rful. I cannot do better than repeat the advice given by Colonel Wecbtwood, one of the 
labour leaders of England, at a meeting of the Postal employt'es in Calcutta. The Drst 
requisite, he said, was a strong feeling of class consciousneFs. The bond of all unions is 
this feeling of class consciousness .. We all belong to the Postal Sel'vice, and we are, ther&-
fore, brothers. We mal. come from different provinces, we may speak different tongues, we 
may be separated by WIde areas extending over thousands of miles, but all this difference 
must disa}l}8Br before our common brotherhood. We may have our private disputes, tempting 
offers may be in work to seduce particular officials to create divided interest, but we must 
rise supeIior to all these. Private qilDolTels never so bittel', and temptation never so powerful, 
should not alienate us from our alle i~ce to prother officials and make us traitors to our 
cause. This feeling is class consciousness, without which no organisation worth the name 
is possible . 
• 
The second requisite is that no official should stand aloof from our Union. Union is 

utrength, and we cannot afford-to have division in our camp. In the interest of service PII 
'much 8S for individual interest, everyone should joiu the Union with heart and soul, so that 
our demands may have behind them the united sb'ength of the entire body of officials. 

. The third requisite is to create a substantial Reserve Fund. . ·Brother delegates, full 
. purse constitutes the sinews of war, and no special emphasis is at all necessary on this point. 
You all know that without a strong financial backing, satisfactory-work canD:lt be done. 

The foulth requisite is to give publicity to our grievancMs through the press. The 
labour organisations in the West have their own organs for their purpose. In hdia we had, 
nntillately, practically no Ol'gan of our own entirely devotea to the interest of Postal and 
R. M. S. employees. This want has now been .supplied to 'a certain extent by the • Labour,' 
8 monthly magazine issued under. the auspices of the Provincial Association, Bengal and 
. -'_111. II the All-India Union could undertale 'to issue its own paper er, failing that, 
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recognised the 'Labour' and gave it sanction to assume the  All-India character in name 
as it has alrl'auy don8lin its methods, it would be better still. 1lte organ of the U .ion 
should be vmy largely subscribed, PO t a~ every employee IQay have opportunity to acquahlt 
himself with the'lUltivities of associations and become familiar wah the progress of ideas. 

The fifth requisite is to influence the members of the Legislative Assembly aud the 
Council of State with Ii view to bring pressure on the Government. The value of help in 
this direction will, howevpr, depend to a great extent on the strength of our organisation. 
The membprs are in a position to render help no doubt.-bttt their help will not be vm'y 
effective, unless our organisation becomes powmful. 

26. These are the five requisites for a successful orgauisation. I wislf to add One more 
to the Colonel'slist-I inean a proper Sellse of discipIil'e. I said in my speech at Mymen-
singh the Colonel does not appear to have laid emphasis on the point, simply bec:o.use 
discipline is so spontaneous in England, although the spirit of discipline is almost moribund 
in India. . Discipline requires that when you have a duly elected Executive you must abide 
by their decision in all matters which are within their compei.ence. If you find the 
Executi 7e going wrong you have the choice to elect a fresh Executive; but you cannot 
c is~entl  with the tninciples of.discipline, keep an Executive body in office and override 
their action. Thell dlsciplil'e demand. that when there is a difference of opinion, the 
i~ lit  must abide by the verdict of the majority; there must be no secession. 'I do not 
agree with you on a particular question and I cannot, therefore, act with you '-this spirit 
is subversive 0] discipline. If my view does not find favour with the majority, I must 
subordinate my views to the views of the majOlity, and loyally work whole heartedly for the 
common cause. This is discipline. Brotl'er delegat.es, the ~ llit of discipline is still weak 
in us, and it is, therefore, so very necesBBry always to remember that without discipline no 
organisation can stand and work with success. 

27. The Government do not forget to reiterate, in season and out of season, that a 
strong Committee was appointed to investigate the grievances of Post Office officials. The 
Gove.·IIl(ent have accepted their recommelldations ; what cause of complaint have we then • 
. We must admit that tlJ.e Committee was strong enough to call workers beggars, strong 
in their anxiety to recommelld as little as possible, strong in declaring th8 witnesses chosen 
by the workers as unreliable, strong in rejecting the unanimous demands of the men, shang 
in accepting whatever was suggested from official quarters, strong in murdering logic a..d 
facts, strong in preparing absurd and grotesque schemet. 

28. Most of you have, I hope, gone through the memorial· submitted to His Excellency 
the Vicm'oy by the Secretary, Provincial Postal and R. M. S. Association, Bengal and Assam 
Circle, which contains a criticism of the-Committee's report_ The Committee lichly deselvtl 
the cp.stigations it has received. After a prolonged sitting, the Committee produced a 
scheme, which contains within itself its own condemnation. Junior mell would get higher 
pay than senior men, a graduate newly appointed would march fo.ur ye&l'll in advance 
of graduates in sm-vlce. A graduate appointed paid probationer before December 1919 would 
be entitled to the initial pay of a Reserve clerk, hut a graduate made paid probationer after 
December 1919 would start on an initial-pay 4. years in advance in the time-scale, what 
g.-eater absurdities could be conceived to discredit the report of the Committee. _ 
29. The distinction made between first class and second class Head offices is based on 

reasons inconsistelJ.t with facis. Neither it is true that cost of living in places witlJ. first 
class Head Offices is higher than places with .second class Head Offices, nor it is a fact that 
work in a first class Head Oll!ce is more arduous and more difficult. Then a first class 
Head Office may be reduced to a second class Head Office and f)ice f1t'rad as it has ¥Ppelled 
before and what scale of pay would then apply i. 110 problem for the gods to solve. The 
curious part of the whole affair is tlJ.at the Committee made thip fanciful distinction Ifn 
thllir own initiative er on the initiative from official quarters, without caring even to question 
the workers' witnesses whitt tlJ.ey had to say on the subject. The fact of the matter is that 
the committee di:l not care a jot for the opinion of workers' witnesses, and the fact of 
calling tlJ.ese witnesses was a mere form and nothing else. 
30. I refrain from giving a full catalolrne of tlJ.il absurdities as they are too numerous. 

We are ashamed of the committee and the Governmellt should be ashamed of the committee. 
We rl1jecf'tlJ.e findings of the committee, and the Government should do likewise as the only 
honourable course. 

31. Now, brothers, we should consider what we actually want and determine what we 
should fight for. To my mind follr things are DecesSlUY to establish tlJ.e subordinate 
servioe in the Pilst Office on a correct basi.. The first thing we must have is adequate and 
decent wages; the second thing, curtailment of hours of duty; the third thing, moderation 
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of punishment and good treatment from supeiror officers; and the last thing that we must 
have i. a voice in the administration in matters affecting the subor4inate staff. 

32. At the last conference held at Delhi we agreed that the scale of pay for clerks 
and sorten should be uniform, and we formulated our minimum demands. I do not 
think anything has happened since then to alter our views. We must fight for the 
minimum in-educible demands we determined after matureconsiceration. I think it was 
time that we took up the question of irreducible minimum wages for other classes of 
employees in the subordinate service as well. . 

33. Brothers, time-scale of pay for the subordinate service is meant to give a 
living wage. Efficiency bars are out of place whel"8 living wa"'e is the question. Efficiency 
bars are, theretore. inconsistent and anomalous and out of place in the· time-scale of 
. pay in the subordinate sernce. In the superior services pay is determined, not by the 
standard of living but to attract men of supedor stamp and to -give dignity to high 
officers and it is, tnel"8£Ore, in tho fitness of things that there should be efficiency bars 
in the time-scale of pay in the superior services. Brothers, we cannot, thel"8£ore, tolerate 
any bars in the time-scale of pay in the subordinate service of the Post Office. 

34. The reduction in the hours of duties is of equal impoliance. Under existing 
conditions one is TeCJ.uired to work very long hours; generally from 10 to 12 hoUl's 
daily. The responsibility of Post Office duty is very heavy. Hard labour for inordinately 
long hours with considerabbl money responsibility reduces the men to a state of physical 
and mental paralysis; and it should not be allowed to continue for a day to the detri-
ment of the service if we can help it. The authodties are, however, altogether callous • 
. In the year 1919-20, the work of the Post Office incl"8aaed over 11 per cent. and only 
I'S per cent. incre6aed staff was sanei;ioned. Whel"8 is the wonder then that the mau,-
ipulating staff should be harder pressed year after year. With the question of l-educing 
hours of duty is involved the question of revising the Time-Test. We must press for 
workers' represelltatives in any committee that may be appointed to revise the Time-
Test. 

35. The question of puuishment is another matter which we must take up in earnest. 
The superior ofllters treat their subordinates Dot as public servants but as public slaves. 
One who cares to know can easily find for himself, if one visits -an important Post Office at a 
busy hour, how showers of abuse and insult pour down on the devoted heads of the clerks, as 
a most natural thing. Even assaults are not a very uncommon occurrence. But the clerks do 
not get J.>rotection from the Department they serve. They have to exercise Job's patience 
even under extreme provocation, lest their official career be ruined. 
36. The Postal Administration i~ conducted by working on the terror of the subordinate 

~ ta  Cireulars and instructions issued by the authorities always canoy a sting in the tail 
and the sting is in the shape ola warning that 'mistake or £ailure to carry out instructions 
will be severely 'punished: This betrays a mentality that has no faith in the sense of duty 
and loyalty of the workers, but depends entirely on the terror of punishment. Like slave 
owners, the Postal Administration always keeps the rod uplifted to get the work done. 
What is calculated to demoralise the men more than this P The authorities do not believe in 
the innat8(gOodness of man. They appear to hold that man was not created by the Good 
God, but by the forces of Evil; and the evil propensities so inherited can be restrained only 
by the use of the rod. 

37: Draco, the ancient law giver of Athens, is not dead. He lives in spirit in the Postal 
Administration. Have you missent a letter P You must be fined-you must bleed. Have 
you, tltrongh pressure of work, failed to exercise the necessary scrutiny prescribed in the 
Manual rules P-you must bleed, you must pay heavy penalty in nne and you mnat be 
.degraded. Have you the hardihood of allowing your manhood to rebel against insults, 
abuses and assaults P You must bleed and yonr career is blighted. Any the smallest 
thing will be on record against you, and it will bar your progress beyond the efficiency 
bars, and your dream of entering the selection grades will vanish into the air. The 
Director-General, in his book recently published, admits, to quote his own words, 
'Every offici.al in the Department is supposed to have the contents of these foUl' 
volumes of Manual at his finger's ends, but in reality few have ever reM. them through; 
and anyone who attempted to obey all their instructions"would find hiMself sadly 
hampered in the exercise of his duties.' But what of that P This fran k admission 
by Mr. ~larke does not at all count when punishment is determined, and it goes on 
merrily as ever. We must setiously take up thi,s quejltion of punishment and the 
treatment due from SaperiOl· officers. We cannot allow our manlIood to be destroyed 
;Dy streh constant ten·or of punishment hanlfink like Damocles' sword over our head. 
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38. Brothers, 011{ pDlition will not be quite satisfactory, 1lDless we can secure a 
voice in the Postal Administration in matters affecting the subordinate sta1l'. The 
authorities have the knack of launching into schemes, hasty and defective; and the 
ani ulatin~ staff bave to suffer. You know wdat haPPllDed when the desJIILteh of 
Value Payable-Money Order forms to offices of destination was abolished, what con-
fueion it caused, what trouble it brought to the workers, what serious inconvenience 
it caused to thl.' public, and how at last the old system had to be reintroduced. The 
abolition of Savings Bank Ledger maintained in the Audit Office was another instance 
of I18rious blunder, which enera~ endless difficulties and occasioned the ruin of many 
promising careers. 

39. The dilintegration of the Calcutta General Poilt Office and separation of the Sorting 
work:to form a separate Sorting office nnder the control of the Depnty Postmaater 
General, R. M. S., was iloIlO a hnge blnnder. After a chequered career and varions 
somersaults, the Calcutta Sorting MS been restored to the control of tile Presidency Post-
master. These blundeling experiments have proved unqual;fied failures. But they involved 
a lot of wasteful expenditure and caused endless trouble to the workers. Such blunder can 
be easily avoided if the representative Associations of the workers are consulted, and due 
weight given to their opinion. For purposes of :r'0d administration, for the prevention of 
'WlWIteful expenditure and for saving the workers tram unnecelsary troubles, we have a right 
to claim that in all aclministrative measurel affecting the lubordinate ataff the AU-India 
(including ur a~ POlt Office and R. M. S. Union should be conlulted. 
40. It may look ungallani., but I shall be failing in my . duty if I do not refer to the 

invidims preference given to women clerlrs. They will ~tart on a i ~ initial pay, much 
higher even than .. tbat of gradnates ; the rates of annual lDcrements are hIgher, and there are 
no efficiency bars for them. All the world over, women clerks still hold a place inferior to 
male clerks, and only now a movement is ~in  on in England on behalf of women clerks for 
an equtW status with male clerks. But this natural order has been reversed in the Indian 
Post Office for reasons best known to the authorities. Are you going to accept this lower 
status assigned to male clerks ur are you determined to remove the stigma of infeliority thua 
branded on your forehead P 

41. Brothers, the tale of our woe is endless and I have touched only the fringe. But I 
have already inflicted on you a long lucubI'&tion to tire your patience. I do not dare to tak& 
further advantage of your goodness out of which vou have given me so patient a hearing. I 
shall, therefore, conclude by asking you to renIemkr that you are men, and not dumb diiven 
cattle: you have a soul which is the essence of God and which nothing can repress except your 
own folly and ignorance and supineness. You have immense potentiality, eapaDle of 
moving heaven and earth. Organise this power, ol-ganibe with a purpose, orgnise with detlr-
mination, and I promise you SUCCBBS will knock at your door. 

OOp!! of a communication No . .,6c-Oo"., dated tke 13tk October, 1921,f1'01ll t18 i~ct ' 

General of POstll and TeZe!/1'.apM, to tke PoBtmlUter-GeM1'al, Bengal a\d ..411_. 

I have the honour to say that the following extracts have been taken from a speech 
delivered by Babu Tarapada Mukerji at the Post Office and R. M. S. Conference, Lahore, on 
the 9th October, 1921. 

Will you kindly ascertain from Mr. Mu1.erji if the extracts &re correct and if he actually 
used these 'Words in his address. • 

If so, I have the following rem81·ks to make. The Address was a public one and ps 
been printed for circulation. It is calculai.ed to bring Government and the Postal AdmiDls-
tration into contempt with their own employtfs. 

Statements have been made which are unfair and untrue casting ridicule and acorn 
upon a Committee of Indian and European gentlemen who devoted a great deal of time aud 
care to improve the pay and prospects of the Post Office subordinate staff. The COlt of this 
revision was' no less than 1 crore 31 lakhs a year and the result of the heavy increase in 
expenditure is that the BIlst Office which made a profit of 71> lakh. in 1919-20 has shown a 
deficiency of over 40 lakhs of rupees in 1920-21. 

Other charges are made against the Administration of the Post OffiC0 which the speaker 
must have known to be untrue, I l'eft!r to extl.'8tta Nos. 2,4,0,8 and 9. 

)(1'; Mukerji is a senior po&tma.ter «I Rs. ~  and has been offieiating aa Post-
malter, Mymenlingh. He is now nominated to act al Auistant P08tmaater, Calcutta, OD 

• , . 
• 
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Rs. 350-iSO, but it is impossible to place an officer in this important position who has 
publicly brought false and unfounded c~s against his supeiior olicers and against the 
Government. There is no objection to reasonable criticism of auy action, but public abuse 
of the Postal Administration by a l1IsponsLle officer belonging to it ean ... ot be tolerated. 
If Mr. Mukerji holds the 'Viewd expressed in this MdreSI, he is disloyal to himself hI 
remair;.ng in the Department. His whole speech is designed to stir up disaffection and 
disloyalty among the staff and I am sorry to tind that any officer of this Department could 
be capable of such unseemly and disloyal conduet. • 

Ordinarily no officer who made a public address of this kind could be retained in Govern-
ment service. But I am willing to give Babu TaraP&da Mukerji an opportunity of withdrawing 
his assertions and expressing regret. 1£ he makes a public apology in the following terms 
I shaD. ask Government to overlook the matter npon this occasion. If he refuses to do BO, 
he may be tven the option of resigning his appointment or of being removed from Govern-
ment sernce. 

Fou[ OF APOLOGY. 

I, Habu Tarapada Mukerji, Postmaster in the Bengal and A8II&m Circle, admit that the 
extracts given below are correctly taken from my Address delivered at Lahore on 9th ~t er 
1921 at the All-India Postal aJid R. M. S. Conference. 

I aJlOlogise sil)cerely for the exprellllio!ls used in th!'86 extracts and for the unfair and 
unfounded statements which I have made about the Postal Administration and the Postal 
Comulittee. I withdraw everything which I have· said as reported in these extracts and I 
proI"ise, as a responsible officer of the Department of Posts and ~ele ra s  to refrain in 
future from stirring up disaffection and dialoyalty among the Postal Staff either by speech 
or actions. 

(Signed) 

Eztractft'om fE Presidential  Address qf Babu Tarapada Mukerji at the All-India 
(jncluding Burma) Post OjJice a·nd B. M. S. Conference at Lahore on the 9th, 10th 
and 11th October, 1921 . . ' 

• • .. • 
1. It iii, therefore, in the fitaess of things that in our struggle for emancipp,tion from 

the slaverv, economic or otherwise, that prevails in the Post Office and R. M. Service, our 
stalwart brothers of the Punjab should playa worthy part. • • 

• .. • • • 
2. I am astonished and you are astonished that a Committee of responsible men 

appointed by a civilised Government in the twentieth century, can so far forget themselves 
as to plall" workers in the category of begga,B, at a time, when labour has become sel£-
cOnscions enough to ~ nte late taking • Direct Action.'. • .. 

•  • • • • 
3. Brothers, what better could be expected from the Committee, constituted· as it was P 

Through your AssociationA you sent up the names of certain persons on whom you had 
faith, and who could represent your view poin';" had they been given a place on the Com-
mittee. But the Government religiously exclnded every person w ~ you nominated and 
selected me!1 on ,!,hom ~ u had absolutely no faith. You cannot be ~ und by ~ e findings 
of a Commlttee WIth which yon had nothing to do, and. who had nothing to do, With yon. . . 

•  • • to • • • . ( 
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4. The fact of the matter is that the Committee was dominated by one i~ in framing 
their scheme, and that" to keep down any considel"&ble increase of expenditure. and they 
make no BtlCret of this view in their report. 

• • • •  • 
5. The consideration of economy is, however, eut to the four winds when the question 

of raising the pay of the upper .u'&ta arises. Yon will be surprised to learn that in the 
COU'lI8 of twelve months more than one revision has been lanctioned for those who 
are paid by thousandl, instead of by tens, but when the poor underpaid, overWorked sub-
ordiDate staft' is coucemS!l. that is another matter. The soulless c.rnel cant of 'demaud and 
lupply' then comes in, family budget is discarded, evidence of those affected is declared 
extJ.'&vagant' and unreliable comparison is made with commercial firms as if the Governme·t 
are to follow, instead of setting example to, capitalist profiteel'tl in the matter of remuner-
ation to the employees, and every quarter is T&l18&Cked for the jnstification of denyiug what 
constitutes the real living wage in the present time. • 

• • • • • 
6. Simply because the .Postal worker's orgauisation was still in a liquid state, tllat the 

Postal Commi.tee could dare to characterise the 'Worken as beggars, to openly give ex-
preBlion in their repol'i; to the view t\at the witnesses chosen by the worken were unreliable, 
to prepare schemes of revision altogether inadequate, grotesque and ric.iculous in the extreme. 

• • • •  • 
7. I Nfrain from giving a full catalogue of the absurdities as they are too numerous. 

We &l'll ashamed of the Committee and the Government should be ashamed of the Committee. 
We reject the findings of the Committee, and the aovemment should do likewise as the 
only honourable course.' .• 

• • • • • 
S. The Buper:or officers treat their subol-dinates not as public servants bllt Il8 ]ll.blic 

slaves. One who C&l"ell to know can easily find for himself, if one visits an important Post 
Office at a busy hour, how showers of abuse and insult pour down on the devoted heads 0(8 
the clerks, as a most. natural thing. .Even assaults are not a very uncommon OOOUl'l'ellce. 
But the clerks do not get prok-ction nom the Dep&liment they serve. Tley have to exercise 
..Tob's patience even under extreme pI'ovocation, lest their official career be ruined, 

• • • • • 
9. The Postal administratIon is conducted by working on the tel'l'Or of the ':bordinate 

staft'. 

• • • • 
10. Draco, the ancient law giver of Athens, is not dead. He lives in spirit in the iostal 

.Administration. .Have ~u missent ~ letter P You must be fined-yo'a must bleed. Have 
you, through pressure 0;: work, failed to exercise the necesla1'1 scrutiny pI'escribed in the8 
ManuallulesP You must bleed"you must pay heavy penalty In nne and you must be 
degraded. Have you the hardIhood of allowing yOUI' manhood to rebel against insults, 
a~ es  and assaults P ~ ou must l~ an~ your C&l'll8I' is blighted. Any the smallest thing 
"Wlll be on I'llCord ag&1nst YOIl and It will bar yOUI' progress beyond tlie efficiency bars, and 
your ch'eam of e~telin  the selection grades will vanish into the ail'. 

• , . • • • 
11. ':'he a~t litie  have the knack of launching into schemes, hasty and defective; and 

:the mampulating iitaft' have to suft'er. •  . 

• • ••• • • ,. 
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To 
to 

THE DIBl!C'1"OB-GBnJlAL, POSTS AND TlILJ:GUPJlS IN IlI'DIl, CUCUTU. 

SrB, • 
In connection with the c n ersa~i n I had the honour to have with you at an interview 

on the 17th November 1921, I have received a letter No. A.-9-T.-14, dated the 19th November 
1921, from the Post Master General, Bengal and Assam, requesting me to .. bmit myapolo8Y 
h the Cmlrse of to-day. , 

I ::ig to remind you that I never told 'you that I wc.lI.}d apologise for anything I had 
spoken at Lahore. I maintained that there was nothillif in my speech which was unfair or 
unfounded. 

.My transfer from Bengal to Bm'ma was in ('ontravention of the acceptedpnnciple of' 
the department; and although the hBBsfer was ordet'Cd at the instance of Mr. G. P. Roy, 
Post Master General, and :Rai Bahadur K. P. Sen, Deluty Post Master General, '118 I under-
stood from you, one would naturally have the conviction that it was an act of persecution 
to transfer me out of India. I still believe that my transfer from Calcutta Barabazar to 
DaceI' and my transfer from Bengal to Burma were acta of harassmeut. 

But from the conversation I had the honour to have with you I felt that a publ, .• •. 
utterance of the fact has been an esposure which you have taken much to heart, and out at 
respect for your feelinga and position I agreed to express regret for it. 

I also agreed to express regret for any strong language that may have been ueed with 
reference to Government, although I denied having usrd any, ar.d yon did not point out any 
particular passage or pasEBgl's in my ~ ee  to which objrdion might be taken. 

I beg most. respectfully to Bay that I have been astonished that the conversati8n at the 
interview has been made t() appear in a different light in the Post Master General's letter. 
After the convet'd8tion at the intet"Vi£w, it is needleu to say that I decline to apologise for 
. any pali of my sFeech delivel'ed at Lahore. 

To 

162, Bc.wbazar Street, 

Postal Club. Calcutta, 

The 19th November, 1921 • 

• 

I have, etc., 

(Sd.) TAHAPADA MUKEBJI, 

l t al t~  Pegu (on leave). 

THE PlST MASTER GENIIKAL, BENGAL A.ND ASSAlII, CALCUTTA. 

SIB, r 

.. Wi~  reference to yom' letter No. A.-9-T.-I4, dated the 19th October 1921, I have-
the honour to state that I do not remember having said anything unfair or untIue· 
in my Presidential address delivered at Lahore on the 9th October 1921. 

2. The Presidential address was a JIlinted document, and J actnally used the 'Wordlr 
printed in it. The' extracts fOl"warded with your letter under reply are extracts from my-
speech; but it is necessary to read them with context to avoid misconstruction, 

=:, The statements I made in m;t sJlellCh are none of them u\lfair 01' unfounded, so faI" 
as my: knowledge goes. U.nlcss therefore I am. false !l'nd dislo:rPl to myself, I cannot 
tmbBcnbe to an apology declaI'lng my speech to contaIn unfaIr and unfounded state en~s  

4. As I have been called upon either to apologise Ill' to resign, I submit it will not be-
irrelevant if I adduce facts in justification of what I said at the Lahore Conference and 
I ~ the Director-GeneI'al will not refuse aa, "patient heaIing before he r n un~ hiB. 
b"l Judgment. I will take ill the extracts in the order they have.been given. 

• 
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o. Eztrad No. t.-rThe mract i. made fro.n paragraph 40 of my speech; but it u 
altogether misleading if read by it.elf without reference to the contm: The speech 88 
delivered runs. thus: • It is therefore in the fitness of things that in our Btrnggle for 
emanripation from the slavery, economic or otherwise, that prevails iu the P. O. and 
R. M. S. Bervice, our stalwart brothers of the Punjab should playa worthy part, and the first 
two sessions of the Conference should be held in the Land of Five Rivers. We are grateful 
to -our Punjab brotherB for their earnestnesB and spirit of sacrifice ani ~ in the fact of 
their having invited the Conference for two succesBive sessions '. , 

6. My submission iB, there is absolutely no exhortation to the Postal officials of the 
Punjab to acts of disloyalty to the Bervice to which they belong. My speeeh was only 
an expression of admh'ation and gl'atitude at the Bphit of sacrifice manifested by inviting 
the Conference for succesBive seBsionB. 

7. If objection is taken to the expression' slavery, economic or otherwise, that prevails 
in the Post Office and the R. M. S: I beg to say that the Beales of ]l&y in the P. o. 
even after the revision al.'e qu'te inadequate; and this fact had been admitted by Rai Sahib 
:Bawa Teja Singh. Postmaster of Lahore. in his speech as Chairman of the Reception 
Committee. When one of the chief officers of the Department ld~ the view that the 
scales of pay are inadequate, there is no denying the fact that living wage is denied to the 
men in the Bubordinate service of the Post Office. Economic slavelY means nothing more 
nor less than that the workers in return for full time labour does not get fnllliving wage. 
When the officials in the subordinate Postal and R. M. S. sel'Vice do not get adequate W3ges. 
there can be no exaggeration to say that they are under economic bondage or economic 
slavety. 

8. The public know. and whoever has' taken the trouble to enquire knows, that the 
P ~tal officials have to work long and inconvenient hours. The Postal Committee in their 
report have admitted this fact. The R. M. S. sorters have in many sections to work more 
than 10 hours at a stretal}. in a running train or steamer. This is not economic slavery; but 
it is a slavety of the worst kind. The Postal officials do not practically enjoy holidays like 
Government servant. in othel' Departments. Taey have to work 365 days in the year, and 
from 10 to 12 hours each day, often wit ~s lit duty. lfthis is not £lavery, one wonders 
what slavelY really is. • 

9., From the explanations furnished in the foregoing paragraphs lOU will be pleased to 
Bee that thel'e was no unfair or unfounded statement in the portion 0 my speech from which 
extract No. 1 has been made. 

10. Eztrad No. 2.-This estl'aCt is incomplete without the addition of the words' evo!n 
in affairs of State' as is given in par&gl'aph 6 of the speech. The Postal Committee in theil" 
report (",de page 6) lays down the maxim, to quote their own words, • Any concession is 
entirely a gift, and this being so. it is for the donor to decide what the measure of t.he gift 
shall be.' This, I submit. tantamounts to saying that the workers are beggars, and they 
must be satisfied with beggars' doles. The Committee by this' curious maxim denies t~  

workers the right to claim living wage in return for full time work. The woriers are not 
actually beggars and the employers are not donors. The workers are joint produrers of wealth 
with the employers. and they have the inherent right to living wage as much as the 
employers. Naturally the stl'ange dictum adumbl'ated by the Committae came as a surprise. 
and I and my brother workers were simply astounded. 

11. The labourers of Great :Blitain were dissatisfied with the Ca.binet for cOltir.uing 
military operations in the Archangel Region of RUBsia even aftel' the conclusion of the-
'Great War; and the Execu tivea of • the different labour U nions c ~ ined and advised ~ 
CI'.binet to stop all military opel'ations in RUBsia and to withdl'aw the troops that were in 
occupation of the Archangel region, failing which they Baid they would take Direct Action 
to make any militaly opel'ation in Russia impossible. 

12. Whatever therefore I said 'in my speech; from which extract No.2 has been made, 
are all based 'On facts .. Days of isolation are past. India no longer slumbers within the-
confines of her own bouJldary. She is wide awake to get hill' inspiration from abroad. 
The Indian·labour WQi'ld in general and the Indian Postal and R. M. S. officials in particular 
are alive to the World movement. It was therefore only natural that the Postal Committee's 
estima'i.e of the Postal and R. M. S. employees should astonish by its contrast with the-
hoeatment of labour in Gl't'.at ritain~ I submit I was not therefore at all guilty of unfair 
and unfounded statement in the poli:ienClf my speech from which extract No.2 has bee. 
made. '. 

• , . 
• • 
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• , 
13. E:etract No. B.-As far as I have been able to ascertain from enquh,., the gentle-

men who constituted the Postal Committee were, none of them, .ominated by anyone 
or the Postal Associations except perhaps Roo Bahadur S. Rangaehari, whose name may 
have been ~ by the HangaIore Postal Union of which be was President. Those who 
bad got the largest backing from the officials whose case the Committee was appointed to 
investigate, were, not one of them, given a seat on the Committee. It was therefore idle 
to expect that the Committee constituted as it was could at all command the confidence of_ 
the olficials. I therefore cannot see whel-ein I..have made unfair and unfounded statement. 

14. It is an accepted ninci l~ all the world over that a Committee appointed to investi-
gate the case of workers, should have in it equal representatives of the employen and the 
employee. The Postal Committee was constituted on quite a different ptinciple,-and the 
worken' representatives were altogether excluded. If my information lS not wrong, my 
name was suggested by a large number of Postal Associations; Bengal and Assam were 
unanimous in nominating me ; there were other Provinces &s well that suggested my name for 
membership. But I 'WI'S not given a seat on the Committee. When the Postal Associations 
despaired (If inducing the Director-General to appoint me as a member of the Committee, 
they app.:oached Mr. Kamini Kumar Chanda, a member of the Imperial Legislative Council 
(as it was then called). Mr. Chanda wrote to the Director-General requesting him to have 
me on the Committee. The Di'"llCtor-General's reply to Mr. Chanda is very characteristic and 
I quote it in e:z:t'llu to prove by the vel,. tenor of the Director-General's letter that every 
'Word I wrote in my speech contained the barest truth. Many of the Postal Associations 
nominated )Jr. P. G. Rogers and Mr. H. N. Hutchinson, Postmastel"8 General. They were 
high adminiatrative officers of the Department on whom the workers had faith, but not one 
of them was appointed member of Committee : 

No. 5-S.-E. S. 

DEJ.iI MR. CHANDA, 

OFFICI OF THE DUtKCTOR GE.II1!\J.L OF 

POSTS AND TELEGIAPHS ; 

Simla, the 3Otll-31&t Mart''', 192Q. 

In reply to your letter dated the 26th instant I am afraid that owing to a pressure of 
their official duties it will not be possible to depute either Mr. H. K. Raha or Habu 
Tarapada Mukerji to the Postal Committee as they cannot spare the time for a 
Cl'mmittee. which will have so much work to do. I am, however, asking the President 
of the Committee to call up Babu T&l-apado Mukerji as a witness so that he wiH have eve.,. 
oppol·tunity of expressing liis views upon the points at issue. I think you will find the 
personnel of the Committee thoroughly satisfactory. 

Yours sincerely, 

• (Sd.) G. R. CLARKE. 

15. As to the portion where I said • You cannot be bound by the lindiug. of a Committee 
with which you had nothing to do, and who bad nothing to do with you,' I have BUfficient 
jU8tification for the remark. The employees had actually no voice in the constitution of 
the COIIIIUittee, and they had therefore nothing to do with it. The Committee on the other 
hand did not place any reliance on the evidence given by the witnesses chosen by the 
wukers. The Commlttee summarily brushed aside their evidence, and built up their recom-' 
mendations on the statements and papers produced by the Postma8ters Genel-al and on 
dOCUIIlents supplied by other departments. Evidently therefore the Committee bad very 
little to do with the men of the 8uboi-dinate staff. 

16. I submit that after the explanations furnished in the preceding p&l-agraphs y_ou will 
kindly see that I did not make any statement unfair or unfounded, so far as extract No. 3 is 
concerned. c. 

17. E:z:tract No. 4.-1 bl'g to invite a persnal of t e~ ittee's repOl·t, and no explan-
ation will I submit then be necessary to prove that the dominant idea was to prevent an! 
considerable increase of expenditure. The report of the .committee as a whole is }ervadea 
with this idea and I fail to lee how I could be guiltl of an unfair and unfounded statement 
in merely repeating the same. • 

.. , 
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. IS. E:r.trat:t :No. 5.-A Member of the Bengal Legislative Councihtated in ~ sp;!8Cll 
only at the Session just "Ioled that more than one revi.ion was grauted to the membenl of 
the I. C. S., in the course of twelve mouths, and this statement was not challenged in the 
Council. Thi. revision may have been in the .hape of allowance, etc., instead of increase of 
substantive pay; but all the sal"e, increase of income due to holding paTticular class of 
aN lintments i. revision, whate7er name may be given to it. I submit I cannot hue d3Jle 
w;ong in repeating the statement of a Member of the Legislative Council. 

19. With regard to the last portion of Extract No.5, I beg to invite your attention to 
the Director-General's reply in the Imperial Council given to an Honourable Member. He 
brought prominently to the fore the theory Qf "demand and supply", and he asked the 
Honourable Member as to why the Government should pay more when clerks could be had for 
less. Then, I beg to invite your attention to -the majority report of the McAlpin Com-
mittee appointed to advise tbe Bengal Government as to the revision of pay of the 
Ministerial Officers and menials, and to the Note of Di8lent by Bai Mahendra Chandra 
Mitra Bahadur. The majority report took shelter under the theory of "demand and sup-
ply", diBCBrded family budget, dechu-ed the workers' "vidence 8S unreliable, comparison 
was made with jail and hostel figures as 1I"e11 as with commercial firms. 

20. Bioi Mahendra Chandra 1rIitra Bahadur in his note of dissent met the theory of 
" demand and supply" by citing the anthority of the Public Service CommiSSion who 
declld-ed the theory inapplicable to the conditions of India. I beg to quote a portion of the 
Note of Dissent to prove that every word I said in my speeah, 108 far as Extract No. I) is 
concerned, contains unexaggel'&ted truth. Says the Ba.i Bahadur: 

21. ' The comparilOn with Jail figw-ea is bound to be an under-estimate, linlt,. because 
in a Jail a very large body of men live together, which is not the case in a family; secondly, 
because in Jails several of the items of living have undergone either comparatively little or 
no increase. In adopting Jail figures, the important point to be borne in mind i. that they 
do not include the inCreased cost of labour and the middle-man's profiteering. Paddy, pulses 
mustard decl, yarn, etc., are purehased wholesale r.nd prepared for final consumption by Jail 
labour itself; and while the cost of labour and the rates of profit have increased in the outside 
world, they have not effected Jails. We know that these are two substantial factors in making 
up the ll~ces of articles. Again in Jails articles are purchased wholesale, and there is a> 
considerable difference between the increase of wholesale and retail Jllices. A comparison 
with Jail figures is fallacious in several other ways. For instance, they do not show 
increases, under the heads house rent, vegetable, doctor's fees, educational charge, etc.' 

, Similarly I am not prepared to ace.ept Hostel figures as au absolute basis of comparillOn, 
for the very good reason, that as every parent knows, the fixed monthly remittance is 
supplemented very frequently by the &1lpply of sevel'&l w:ticles or cash. Moreover, the. 
figures for pal·tienlar Hostels refen-ed fo by my collea,,"Iles and quoted in appendices IV 
and V do not give a fair idea of the incI'ease. For instance, the first item of appendix IV, 
viz., the 'Van Hostel, is a missionary hostel, where accommodation i, supplied at a con-
cession rate and there is thus no increase in house rent. The second item, the Krishna,,"Ilr 
Hostel, the estimate from which is regarded by my colleagues as most co:npJete, does not 
include warm clothing and sevel'&l other items, and here also the house ren~ is chEfper than 
it is elsewhere. The gt'eatest defect in figures for the students hoatel:s that there are 
l-egnlar vacations, and the charges "e:llised for these periods go a cousider:tble WJ.Y tow;J,rds 
making up the deficit in the other petiod; and, besides, there are alw.lYs a number of ca su~l 

absentees, who do not consume food, but nevertheless conttibute their share of the common 
cost: 

22. 'This compalison with commercial firms again is a misleading compatison. l'h the 
fint place, in determining the rate of admissible increase in the pay of clerks, it was un-
necessary to seek comJl3lison with Commercial firms. Government themselves have" 
recently revised the whole of their superior services I'nd some of their subordinate services 
too; and the rate fixed for these services would ~i e a fair data for compalison for appoint-
ments with the corresponding rates of pay in the clmical service. But as this gives a very 
inconvenient figure, this method of comparisoll hus been avoided by my colleagues. To 
seek guidance frQm Commercial firms to determine lihe rate of wages to be given by the 
employer to the emplovee appears to me to be a stt-ange idea, and in matters like these 
-Government should l'&t'her lead capitalists than follow them.' 

23. Eztrad No. 6.-This e ~rl 't has been made from pa.ragl'&ph 21 of my speech. The 
,!!xtl'act is intelligible only if it is l'ead wjth the context. It is my personal opinion, and it 
ls the opinion. of all postal employees w:lio .have given a thou.&:ht e~ the matte,· t~at  the 
Postal CommIttee would not have been m4iftllrent to the eVIdence given by the lfitnesS6S 

• 
, . 

• 
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chosen by .the workers, and would not have adumbrated the curious 'Donor and Gift· 
theory if the Postal organization had been as strong as the Telegrapn Associati.on. To this 
conelusion I and other postal employees have come to from the very courteous and 
n!IIsonp ble attitude of the Telegraph Committee towards the demands of the Telegraph 
~s ciati n and I still hold on to the same opinion. 

24. As reg8l"ds my remarks that the Scheme of Revision was inadequate,  grotesque anel 
ridiculous in the extreme, I submit there was no exaggeration iii what I said. I have already 
explained in plu"8graph 7 that the Postmaster of Lahore. who is one of the chief officers of the 
Depaliment, declared in his Chairman's speech that the revision was inadequate. I am 
therefore not alone to hold the opinion that the revision is inadequate. Grotesque and 
ridiculous the revision certainly is, although it may sound uncharitable to say so. The-
Director·Genersl, in reply to representations made to him, said that he was helpless if under 
the revision junior men· should get higher par than senior men. This OBe confession 
comprehends all that I said in my speech. A -graduate who was made paid r ati ne~ 

.plior to December 1919 would under the revision get as his starting pay the wage of a. 
"reserve clerk, but a gt"3duate made paid probationer after December 1919 would get a start 
of four years, and he would always mark four years in advance of the graduate who had 
entered the Department before him. Then again, as a result of the Committee's recommen-
dations, cases have occurred in which a graduate or an I. A. or 1. Sc. would get higher pay 
if he resigned and got reappointed. I -submit that it is no exaggeration to call such & 
scheme 8S gt'otesque and ridiculous; and there was nothing unfair or 'unfounded in what I 
said in this connection. -

25. F:rtmct No. 7.-This is only a matter of opinion. The absurdities pointed out in 
the preceding paragralh do not exhaust the list. The distinction mad!' betwl'en fint class 
and second class Head Offices is another matter, the absurdity of which is apparent. There 
are Disbict Head-Quarters with first class Head Office where the cost of necessaries is much 
kwer than in place. with aecond class Head Office. Then. Barisal was at one tiIIJt first class 
Head Office, and Mymensingh a second class Head Office. The :position was reversed 
afterwards. New if on aceount of partition of the ensin~  DistrIct or from some other 
,cause the work of the Mymensingh Head Office does not justIfy its rentention as a first 
class Head Office, and if it is on that account reduced to a second class HolIld Office, the 
CJ.uestion will at once arise as to whether the cost of living at Mymensingh would drop down 
SImultaneously and the pay of the clerks reduced to the standard of a second class Hl.'ad 
Office. Similar absmd situation will alise if a second class Head Office is raised to the 
status of a first class Head Office. When such absurd and grave and serions faults vitiated 
the recomml.'Ddations of the Postal Committee, we are natUl'ally ashamed of the Committee, 
r and it is not only my pereonal opinion but the opinion of the thoughtful public as wen that 
the Government who appointed the Committee should reject instead of adhering to the-
Committee's recommendations. 

26. F:rtract No. 8.-1 onlv n81-mted the barest truth when I made the remM'ks con-
tained in ntJ"Uct No. 8. The Dh·ector-GI.'Det'Bl in his book' The Post Office of India and 
its Story , makes mI.'Dtion, in the Chapter on Post Office Buildings, of the disgt'aceful scene 
of scnfBe'and petty riots every evening neal-the windows of important and busy Post Offices 
for want of space. I have personal experience, anei every Postmaster who has held charge 
of busy POlt Offices have personal eXpe1ience, that the scuffie and petty liot is not confined 
amongst those who come on postal busineBB. The public go on abuling and sometime. 
8BB8ulting the windcw clnks in their irritation; and no pl'otection is afforded against BUCh. 
aooBl't' and aBB8ults. I may mention only one instance that occurred in the Calcutta Genel'al 
Post Office to prove my contention. 'A European lady came in the aftemoon at the window of 
•• the Registration Department and she asked the window clerk to accept a registered parcel. 
The clerk explained to the lady that parcels were ac.:epted in a different place and the one 
she had presented could not therefore be booked by him, and he requested her to go to the 
place where· parcels were booked. The lady got irritated, and abused the clerk to her heart's 
content, and came to the Assistant Postmaster in charge and complained a~nst the window. 
clerk. The Assistant Postmaster called the window clet'k to know what had happened. 
When the clet'k was explaining to the' Assistant Postmaster the real situation, the lady got 
more and mOl'c initated and in the presence of the Assistant Postmaster slaFped the clerk on 
the face. What protection did the clerk getP Absolutely none. The ASBIstant Postmaster 
quietly told the clerk to go and work, and politely asked the lady to go to the Pal"Cl\l 
Windcw and gave his Chaprasi to escort her to the DfopP.T place. Simply because the publio 
knew that the clerks get no protection from the Department, that they dare to abuse and 
assault the clerks even in the presence of officerl'in·charge. The clerks know very well that 
their career in the Post Office .. "I'0uld be ruined if they give way undet· provocation, and their 

• 
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manhood is thus crushed out of them. The statement contaiued in Extraet 8 is an 
unadulterated truth, and no langua.,ae is strong enough to give expression to the deep and 

• pent up feeling of the Whole service in this connection. 
27. Eztract8 N08. 9 au 10.-1 beg to take up extracts Nos. 9 and 10 together, as 

Extract No. 10 is only an amplification of the general obilervation contained in Extract 
No. 1). The accepted ptinciple of the Postal DepaTtment is to consider an .ollicial gnilty 
·until he is proved innocent. This has been incorporated in the P03t Olliee Manual for the 
gnidance of investigating and administrative Ollicer. This is reversing the accepted prin-
ciples of jurisprudence. Then, the cireularoil and instructions issued by the anthoritie3 are not 
considered complete witbont the warning that' mistake or failure to carry ont iniltructions 
will be severely punished'. I submit that the threats embodied in Circnlars and Instructions 
can have only one signification, namely, wa.nt of faith in the sense of dnty of the workers 
and faith in the ellicacy of the terror of punishment alone. 
28. The Postal Departmeu.t has built up its own tradition qlJ.ite in conformity with the 

above principle. The officers work under the impression that they mllst pnnish and punish 
heavily for every mistake, if they want to get ltork from their subordinates. I have had. 
talks with some administrative and supervising ollicers On the iubject of pnnishm3nt, and 
some of them admitted that they have to be hard on the men, as otherwi3e the olliceu above 
them wonld hold them as too lenient. Then, everyone of them WM snre th'l.t in ab3enee 
of the terror of punishment there would be nothing left to stimulate the ollicials to exertion. 
To such an extent has the tradition of wJrking on the terror of pnnishmant clouded the 
Post Ollice atmosphere that no count is taken of the most elementary moral tt'ilth, that 
constant ten'ot' of punishment serves only to demoralise, and demoralisation 4nd elliciency 
cannot go hand in hand together. 
29. The Director-General in his book 'The Post Ollice and its Story' has admitted 

that, to quote his own words, 'the marvellolls set of rnles known as the P03t O.nca Manual 
,was prepared, which has grown into four healthy volumes. Every ofJicial of tha Department 
is supposed to have the content. of these at his fingers end, bnt in re&lity few hue ever 
read. theJl through, and anyone who attempted to obey all their in3trllctions wJnld find 
himself sadly hampered in the exercise of his dnti83.' But, the Director-General's candid 
confession notwithstandiqg, there is no mitigation of nnis ~nt for failure to adhere 
strictly to any of the Manual BuIes. _ 
30. In the Chapter on ' People and the Post Ollice,' a very intere tin~ story iii related 

how the letters written by one Abbasali failed to bach their destinations. In the cou-
clading portion of the story the Director-General writes: 'Poor Abbasalli WiU qnite 
perplexed and awfully sorry to know that all the valuable letters wtitten by him for two 
weeks, sometimes containing cheques even, were thns washed away by the merciless wavei; 
but no less embarrued am I (Mr. G. B. Clarke) on hearing of. the tomfoolery to think oJ 
what blame it may sometimes accidentally and unnece3Sarily entail on a P03tm:utsr.' Here 
the Director-General admits that unless the trnth is accidentally found out, as in the case 
of the letters written b.Y' Abbasali, the offi'Jials, althou[,h quite innocent and dutiful, are 
considered in the eyes of the Department as guilty. The uirector-General himself therefore 
indirectly upholds me in the statement contained in Extracts Nos. 9 and 10. 
31. Extract No. 10 contains an enumeration and description of the puni!hments to 

which the Postal officials are subjected. I submit there is absolutely no e a ~ erati n in 
what I have said. The troth of my statement can be at once verified if &. reference is made 
to the punishment awarded by Mr. C. D. Rae after his BB9Umption of ollice as Presidenoy 
Postmaster, Calcutta. I am informed that a statement of punishment was compiled some-
'time ago, at the instance of a member of the Imperia' Legislative Council. I therefore 
sUbinit that I made no unfair and unfounded statement so far u Extracts Nos. 9 andel0 are 
concerned. 
32. Eztl'act No, 11.-1 submit that the extract, isolated from what preJedes and w1l.:ft 

ll ~s in my speech, is rather unfair to me. In paragraphs 33 and 33 .of my speeJh I 
made It very clear why I made the statement, and I cannot do better than qUlte the:u below 
in -justification of my observation. 
33. I said in my s,Pllech: 'Brothers, our position will not be -luite satisfactory, unless 

we can secure a voice lD the Postal administration in matters affecting the subordinate staff. 
The authorities have the. knack of launching into scheme., hasty and de e~ti e' and the 
manipulating staff have to suffer. Yon know what happened when the despatch ~  V. P. 
Money Order forms to di e~ of destination was abolished, what confusion it cau.sd to the 
public, and how at last the old system had to be re-introduced. The abolition of Saviugs 
Bank Ledger maintained in the Aildit Olliee was another instance of serious blutlder, which 
generated endless dilliculties and occasioaedttbe ruin of many promising careers '. 

• , . 
• • 
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34 .• The disintegration of the Calcutta General Post Office and separation of the Sorting 
work t~ form a separate Sorting Office under the control of the Depu'\;y Po 'tmaster General, , 
Railway Mail Service. was alao a huge lund~l'  After a chequered career and Val;Ol!' 
s ~rsau1ts the Calcutta Sorting has been restored to the control of the Presidency 
Postmaster. These blundering experiments have proved unqualified failures. Bu.t 
they involved a lot of wasteful expenditure and caused endles8 trouble to the workers. 
Such blunder can be easily avoided if the representative Associations of tlie workers are 
consulted, and due weight given to their opinion. For purposes of good admini8tration, 
for i'he prevention of wasteful expenditure and for saving the worka"B from unnecessary 
troubles, • we have a right t~ claim that in all administrative measul'es affecting the 
!lUbordinate 8taff the All-India (including Burma) Post Office and R. M. S. Union should be 
consulted.,' 
35. I have given chapter and verse to show that the statements I made in my 

apeech are all founded on facts; ana. my criticisms are all fair and rea80nable. J t 
was never my intention to bring Government and the Postal Administration into 
contempt with the employeep. The report of the Postal Committee ca.use universel 
discontent; and petition8 and memorials almost deluged the Directorate and, the Govern-
ment. This, I sullmit, was not my doing. nor the doing of a few malcontents. It 
was a spontaneous outbur.t of the dissatisfaction of the whole body of the subordinate 
staff at the recommendations of the Committee. 
36. The petitions and memorials sent up to the Director-General and the Government 

did not evoke a sympathetic response; and tMs seeming indifference was bound to produce 
certain impressions in the minds of the men, whirh could not be conducive to the 
harmonious w(lrking of the Department. This simmering. discontent was ominous; and 
I and the Associations with which I am connected wanted to get control over the men 
instead of leaving them alone to drift with tbe culTent, with a vieW' to proceed on 
constitutional lines for securing redress of their grievances. 

37. For this purpose it was necessary to win the confidence of the men ·whom we 
wanted to restrain and to acquaint the Government with their view-point and with the 
feelings so strongly working in them. To win the confidence of the men it was necesBJ.ry 
to prove to them that we fully underst.ood their case and were competent to help them 
out of their difficulties. My speech was carefully drafted always keeping this object in 
view; and I bust I 5ucceeded in my attempt. -

3B. If the Director-General kindly condescends to consider my speech from the JIOint 
of view mentioned above, I submit, he will be convinced that inste8d of attempting to bring 
the Government and the Postal Administration into lidicule,  my sole endeavour was to 
, create an atmosphere helpful to a mutual understanding. If I have succeeded in this, I 
have fulfilled a difficult task, and have rendered valuable service both to the Govm"ment 
and to the subordinate staff, If I have failed, it has been due to weakness and incapacity 
and not from lack of earnestness and zeal in the cause of peace and b:u-mony in the Depart-
ment. 

39. As a senior Postmaster on Rs. 2DO to SDO, I had not lost touch with the subordinate 
staff. I I.')ssessed the unique advantage of knowing iT timately tbe thoughts and feelings 
of the men; and I we.uld be false to myself and disloyal to the service to which I belong 
if, at a critical time. an apprehension of trouble to myself had dissuaded me from an attempli 
to clear the lowering atmosphere by open and distinct utterances, as I have done . 
. 40. In these circumstances I submit that I have done nothing unworthy of an officer 

of the Department. I would be false to myself if I were to apoJigise for doing what 
my conscience fully approves; I would be false to myself and to the service if I were to 
J.ender resignation for doing what I considered as the only -honourable and sensible C01l'"8e 
conducive to the interest of both the Postal Administration and the workers iIi. the 
Subordinate Service. -

The Postal Club, 
162, Bowbaziar Street, 
Calcutta, the 26tb October 1921. 

.. . 

I have the honour to be, 
SIR, 

Your most obedient servant, 

(SeL) ~ l'ADA MUKERJI, 

PodmaBter. Pegu (on lflavIJ). 
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DAYS ALLOTl'ED FOR NON-OFFICIAL BUSINFilS OF THE AsSE1IBLY • 
• 

72. I. K. Reddi Gam : Will the Government he pleased to state how 
many days were allotted for non-officia.l business during the two terms the 
Assembly was at work? 

The Honourable Dr. T. B. Sapru: Five days were allotted for the 
transaction of non-official business during the l>elhi Session and five days dur-
ing the Simla Session of 1921. In addition, a number of non-official Resolu-
tions and Bills were given time on days allotted for official business. 

RESOLUTION OF THE TUICHIXOPOJ,Y DISTUHT NON-BRAHMIN CONFERENCE. 

7R ••• K. Reddi Gam: (a) Has the attention of the Government 
heen drawn to the Hesolution No.140ftheTrichinopoly District Non-Brahmin 
Conference held on the 25th of September, 1921, urging the appoint.ment of 
more N on-Bl'3.hmins in the several departments of the Railway administration? 

(6) If so, what action do the Government propose to take in the ma.tter ? 

Colonel W. D. Waghom: It has been aseeIMined that a copy of the 
Resolution referred to has been sent to the authorities of the South Indian 
Railwa! Company. They have full powers in the a ~ er of a.ppointing their 
stmf and the Goyemment of India do not propose to inter rene. 

CENTRAL ADVISORY COMMITTEE ON EDUCATION. 

74. 11. K. Reddi Gam: (a) Will the Government he pleased to st!'".te 
~t  what object the Central Advisory Committee on Education has been. 
created and wha.t are its functions? . 

(6) Have the vacancies created by the absence of Messrs. E. M. Macphail 
and the Right Honourable V. S. Sastri been filled up? ] f not, what is thi.s. 
delay due to ? . 

• 
(e) If the Government should propose to fill up this vacancy now, do-

they propose to consider the qnestion of appointing eminent educationists? 

. IIr. H. Sharp: (a) The main function of the Central Advisory Educa.-
. tion Board is. as stated in the-reply given to Mr. A. B. Latthe on the..I5th 
February, 1921, the giving of advice to the Depa.rtment of Education on 
subjects regarding which that Department may seek the advice of the Board.· 
Its other functions are explained in the Department of Education's letter 
No. 1060, dated the 21st August, 1920, a copy of which is laid on the table. 

(6) The vacancy created by the absence of the Reverend E. M. Macphail 
has been filled up. There is no vacancy in the place of the Right Hono)lrable 
V. S. Sastri, as he is sti1l a Member of the Board. 

(c) There is one vacancy on the Board at present, namely, for the Principal 
of a privately managed college. • In filling vacancies, the object aimed at is: 
to appoint eminent educationists. •  • . ... , . 
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No. 1060, dated Simla, the 21st August 1920. 

From-The Honourable Mr. H SHARP, C.S.I., C.I.E., Secretaf/y to the Government 
of India, Department of Education, 

(The Secretary to the Government of Madras. Home (Education) Department 

I The Secretary to the Government of Bombay, Educational Department. The Secretary to the Government of Bengal, General (Education) Depart-
ment. 

To-i The Secretary to the Government of the United Provinces, Educational Depalt-

I ment. . 
The Under becretary to the Govemment of the Punjab, Home (Educationj 

Department. 
LThe Chief Secretary to the l'hief Commissioner of the Central Pro{lnces. 

Madras 
' a~ ----

I am directed to address the Government of Bengal' 0 the subject ~  
tho United Provinces n 
the Punjab 

local Administration oftlieCentralP'-l"OVl--"u-o-es-
the duties &nd constitution of & Central Advisory Education Board which it is proposed to 
-establish with the Government of India. 

. 2. The Calcutta University Commission considered that the Govel'llment of India perform 
1m invalusble function by defining the general aims of educational policy, by giving advice 
1md aBsistanoo to Local GO"ernments and to universities, by acting as &n impartial arbiter in 
c~ses of dispute, by supplying information, by helping to obtain the services of scholars and 
by gual-ding againstlneedless duplication, etc. They proposed that the Governor General 
should be the Visitor of University of Calcutta and should have power to direct enquiries 
into i;;S work. They added that, if the .Government of India decided to establish a special 
-orgarization to deal with uu;.versity questions, the visitatorial funct'on of the Governor 
General might be performed by the aid of this organizat:on. They further proposed that 
the Governor General should have similar power over all uni ersities~a power which, as 
they Gtated, is inl-erent in the Governments of all countries. They considered that the 
Visiting Committee shoDld include at least one distinguished scholar from overseas and 
that the others should be men of Indian experience. They further indicated the functions 
-which might be performed by the Government of India in parag .. aphs 64, and 56 of 
Chapter L of their Report. . 

3. At the present time, new universities are springing into being, and it is probable that 
,. 'Certain local Governments will accept the further recommendation of the Commission that 
the admission stage to universities should be the intermediate and that secondary and inter-
mediate education should be entrusted to boards separate from the university though 
inclnding university r8p1'e&8ntatives. This re-arrangement of the existing organisation 
'Dlay however be found un8llitable in some provinces. There is every likelihood thel'Bfore 
t a~ the existing system, which is fairly uniform throughout India and is weH 
understacd, will become complicated by a variety of examinations held at different 
'Stages for admission to different universities; and this complication will be aceen~u

ated by the growth of new universities. Hence, in recent university legislation, visitatorial 
powers have been accorded to the Governor General and, further, the recognition of t:'e 
Governor General in Council is required for· the recognition of the equivalence of degrees pr 
other examinations which may be regarded as qualifying for admissi(ln to newly" esta:"'lished 
uniVM'8ities. It is clearly necessary that the ~ art ent of Education should possess some 
~diti nal agency for formulating the advice which should be tenderea to the Governor 
General or to the Government of India l'Bspecting these matters . 
• j,. The adviser of the Government of India is at present the Educational ~is i nel  

In the new conditions, as desclibed above, the creation of a larger and more l'Bpresentative 
adviftOl'Y agency, comprising a non-official element, is desirable. In the opinion  of the 
Government of India, therefore, the time has arrived for constituting a Central Educational 
.AdviBOI'Y Board ic~ will not nl~ serve the .purposes of the i~i~at rial bod.v proposed by 
tnt· Calcutta. UllIverslty CommiSSion but Will also be in a p.ilslbon to tender advice on 
matters regarding universities as well as general educational questions . 

. 5. The Government of India de8ire that it should be clearly understood that this body 
. will possess; purely advisory' functions. It will ba,open to the Governor General, should· he 
desire to make a visitation of any university .w\th ,!-,efel'Bnce to which he is empowered by 
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statute to make such vi,itation, to utilise the proposed Board or certain members of the Boare! 
for purposes of inspection. But, apart from its UBe by the Governor General for such statu-
!ory purposes, the Board will have no administrative functions. Nor will it in any sense· 
Interfere with the control of education, which will be a Provincial transferred subj6("t. It is: 
possible that the Government of India may entrust to it the conduct of certain examinations 
which they will conh-ol, but this question has not yet been decided. 

6. Apart therefore from its position as an agency for the 'exercise by the Governor 
General of his visitatorial powers mentioned above, the function of the Board will, as regards 
local Governments, be relltricted to the ~ in  of advice wheuever they ask for advice and, as 
regarda the Government of India, to the aBaistance of the Department of Education in such 
edncational questious as will still come within the purview of the Imperial Government and 
may be referred to t~e Board by the e~ er-in-c ar e of duc~ti n  The precise duties, 
which it will be convenIent to attach to It, wIll become clearer after It gets to work. But the 
following are suggested-as among those it may naturally be expected to perform: 

(i) The visitation of universities on e a~ of the Governor General as Visitor. 

(ii) The giving of advice regarding the equivalence of examination standards. 

(iii) The scrutiny of any points of university legislation -which is either subj4:ct to Indian 
legislation or reserved, when the Government of India refer such points to it. 

(ill) The giving of advice regarding the mana,,"'Ilment of Imperial institutions .. 

(II) The production of occasionall-eports,..monographs on special forms of education, etl.". 

(iii) The conduct of educational surveys, whenever required. 

(flii) The conduct of such examinations as may be enh-Ilsted to it. 

For the due peliormance of most of t es~ uncti ~s  it will be neces~  to collect a body 
of authorities who are not merely. experts 1D educational matters but WIll have knowledge of 
the conditions in different proviuces and whose names will L'Brry weight lLnd in t~ence  The 
intention of the Board, in fact, is to link the Department of Edul'ation more closely with the 
varioUs official and non-official educational authorities and institutions throughout india. 

7. The composition of the Board will be largely non-official. The following constitution 
has been decided upon: 

(i) The Educational Commissioner with the Government of India as Chairman • 

. (tJ) An expert member from the United Kingdom (whenever required). 

(ii.) Two Vice-Chancellors of universities in India, one of whom will be a whole-time' 
officer. 

(iv) Two Principals of privately-managed colleges. 
, (tI) Four Directors of Public Instruction. 

(tIJ) Four non-officials who, though not immediately-.engaged:ineducation, are interested 
in the subject. ~ • 

With the exception of (i), who is appointed by the'Governor General in Council and will 
be the Bi-officio Chairman of the Board, the appointment of the other membe!'S will be made 
by the Membe!'-in-charge of Education with the approval of the ~ ern r General. In 
addition to the above, Depa.1tments dealing with technical education in any of its branches 
will be iuvited to send representatives to take palt in the delibe., rations reganiing\ anv 
technical matter that may be included in ·the agenda of a meeting. It is clearly nec8s8lIr,Y 
that the chairmanship of the Board should be held by a permanent official with the Govel11-~ 
ment of India. The Educational Commissioner will also be able to conauct correspondence 
with membe!'s of the Board on questions which have been refen-ed to the Board but cannot 
conveniently. be postponed to the next meeting. _ 
8. The tenul'e of office of the members of the Board will be, in th6 case of the two Yice-

Chancellors. two years, and in that'of Nos. (ill), (11) and (t--i; three years. But, in order that 
the whole Board may not change simultaneously, half the first members under each category 
(iii) to (lIi) will reth-e after two yem'S by ballot ~r some other m1'&ngement. 

9. Meetings of the Boal'd will be held quarterly-the first being held in February next 
at Delhi-and agenda of each meeting, as ~ r ed by the Member-in-chm'ge of Education, 
will be circulated sufficiently in advance.f the date thereof to enable memben. to come 
preJi&l-ed with their opinions. It will be ~sar  and detiirable to conduct some· of the 
b1l81DC8S of the Board by correspondence. , . 

G • 
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SEI.EC:rIOY OF C . .HmlDATES FOR KING'S COMMISSIONS. 
" 

75. •• K. Reddi Gam: Will the Government be pleased to lay a 
frliatement on the table to shC\w: 

(a.) Since the year 1918 how many candidates hate been selected to the. 
King's Commission? 

(6) Of these how many have been from Madras? 

{c) Is it a fact that a number of applications were sent by aspiring candi-
dates to the Private Secretary to His Excellency the Governor of Madras : ,if 
so, how many such applications have been received and how many of them 
from the Brahmin community and how many from the non-Brahmin communi-
ties including Muhammadans ? 

(d) Did the Local Government recommend any candidates to the Centril.l 
Government: if so, why none of them' were selected ? 

Sir Godfrey Fell: The statement asked for is laid down on the table. 
The statement is based on the assumption that the Honourable Member's 
question refers to the admission of Indian cadets to the Royal Military 
College, 8andhurst. 

(a) 29 Indian cadets have been admitted to the Royal Milita.ry College, 
. Sandhurst, since 1 9 ; S. 

(6) 1"one. 

(c) Since U)}SI 141 ~uc  applications have been made: ofthese ~ licants  
-38 were Brahmans and lOS non-Brahmans, including Muhammadans. 

(d) Yes. In 1920 and 1921, altogether three candidates were recommend-
ed by the Local Government. but all three failed to qualify for admission to the 
Royal Military College, Sandhurst. 

. ADlIISSION OF INDIANS Ino THE MILITARY ASSISTANT SURGEON CLASS. 
/' 

76. •• K. Reddi Gam: (a) Will the Government be pleased to 
.te if it is a fact that Indians are not admitted into Milibry Assistant 
Surgeon classes; if so, on what grounds? . 

(6) Will the Government consider the advisability of throwing it open to 
the Inaians also·? 

Sir Godfrey Fell: (a) The answer to the first part of the question is in the 
affirmative. As regards the second part, a reference is invited to the reply 
given to Question No. 555 asked on the 22nd September, 1921, by Rai 
G. e. Nag Bahadur. As the duties of Military Assistant Surgeons are wholly 
, confined to the medical care of British troops and their families, it is not 
considered advisable to throw open' the service in question to Indians, who 
might find difficulty in maintaining discipline in hospitals and elsewhere when 
the . Military Assistant Surgeon is placed in command of British private 
soldiers. 

(6) The reply is in the negative. .. 
ELIGIBILITY FOR I. C. S. EXAMINATION TO BE HELD IN INDIA. 

, 77. Lua Girdharilal Agarwala ~ (a) Are the M. As. of the 
Punjab and the Allahabad U niversi(ietl eligible to compete at the nen 

,,' 
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cO:qlpetitive e a in~ti n for the 1. C. S." to be held in India. in 1922, under 
the present r~es ? 
(6) Is it a fact that while M. As. of some of the Indian Universities are 

qualified to appear at the next I. C. S. examination to be held in India 
in 1922, the M. As. of other Indian Universities al'e age-barred r If so, of 
what IIniversities ? • 

(1:) Are the Government aware that for' several years, the Allahabad 
University and the United Provinces Government did not allow any candidate 
to appear at the Matriculation, Entrance, or School Leaving Examination, 
who was below the age 0£\J6 years on the date of the examination, which are 
held ill March or April, and therefore M. As. of the Allahabad University 
who took their degree of M. A. in 1921 would be age-barred for competition 
at the next I. C. S. examination to be held in India In 11l22? 

(d) Do the Government propose to allow those M. As. of the Allahabad 
University to appear at tht;l said examination, who shall not have completed 
the age of 23 years 011 the 1 st of March, 192 2, instead of the 1 st of August, 
~ 922, as provided for in the rules? 

(e) If it is pot within the powers of the Government of India to alter 
the rules or make any exceptions, are the Government prepared to· take 
immediate necessary action to meet the situation ? 

The Honourable Sir William Vincent: (a),. (0), (c), (d) and (e). The 
Honourable Member appears to be under some misapprehension. The quali-
fication for the Indian Civil Service examination to be held in India. this vear 
is 110t the M. A. degree but the B. A. or B .Sc. degree. The fact therefore'that 
up to the year 1920 the minimum age for the Matriculation or Entrance 
examination of the Allahabad University has been 16 years, does not appear-
to impose any special disability on the students of thq,t University; nor does 
there appear to the Government to 'be any reason why the age limit should be 
extended in the case of persons who have taken the M. A. degree .of that 
University. • 

The rules are statutory rules made by the Secretary .of State in Council and 
cannot be varied by the Government of India. 

DI811ISSAL OF BABU TARAPADA MUEERJI. 

• 
~  •• X. Reddi Garu: (a) Will the G.overnment be pleased to state: 
til if it is a fact that Babu Tara.pada Mukerji ,.:>f ~e Postal Depart-

ment .of Ca.lcuttabas been recently dismissed? ' 
(ii) if so, for what reasons? 

• 
(6) Wjll the Government be pleased to lay all the papers c.onnected with 

his cPsmissal .on the table? .  • 

(c) Is it a fact that this action .of the G.overnment has created a great 
~isc ntent among the P.ost Office and the R. M. S. emPloyees? . 

Colonel Sir S. D'A. Crookshank: (a) and (6)'. The facts .of the case have 
already been explained t.o the Hon.ourable Member in my reply t., his U nstar-
red Question N .o. 71 aIrtl the papers c.onnected with, the dismissal .of Babu 
Tal'apada Mukerji have been laid .on the table. 

(c) Representati.ons have been.l'eceived by Government from certain P.ostal 
~ s ciati ns  • .. . 

, . G 2' 
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STATISTICS OF CATTLE IN t,IFFERENT PROVINCES OF INDIA. 

79. Rai Bahadur Luchhmi 'Prashad Sinha: Will the' Government 
be pleased to give statistics of the cattle in the different provinces of India. 
a.nd their ratio to the population ? 

Ir . .t, Hullah: A state e~t giving the required informa.tion is laid on 
the table. 

8tatem81lt altetcing tAe number qf bovine cattle in tAe diJl'erent provinces qf India antl 

'Aei" "atio to tAe population. 

Province. 

-
~ 

Bengal , · · , · · 
:Madras · ·  ·  · · 
Bombay Presidency ·  · · · · 
bay (Sind) · · , , Hom 

B ombay (including Sind but excluding Aden) • 

A gra · ·  · · · · · . 
Oudh , · · · · · · 
'u nited Provinces of Agra and Oudh 

ihar and Oriaaa · · 
PlI11jlih · · · 
Burma 

v' · ·  · · · · ".' 

. ~ral Provinces C '. · · 
Bera.r · ·  · 
A_m( , · · · 
North·West Frontier r~ ince (Districts and 
administered territories). 

Ajmer.lIerwar& .' · · · · · 
Delhi · · · · · 
Coorg · , · · 
lbnpur Pa.rg&na · · · 
British Baluchistau (Districts aud adminiltered 
territorilll). 

•  t 

Number of 
bovine cattle Population Number of 
lICocrding to. according to cattle per 
the cattle the census head of 
cenlulof of 1921. population. 
1919·20. 0 

6 6~ 46,695,536 '63 

22,2IK,328 4.l!,818,985 '58 

8,188,782 16,012,34.2 • '51 
1,778,884. 8,279,377 ." 
9,962,616 19,291,719 ' ~ 

20,828,540 88,209,145 '61 

9,440,224. 12,166,642 -77 

29,768,76' 45,375,787 :86' 

!O,179,990 U,002,1811 '5& 

14.,8112,799 6 ~ '69' 

5,792,72' 18,212,192 '4.£. 

9,654.,256 10,831,263 '8& 

2,072,1115 8,075,316 '67 

6,472,842 7,606,230 '72: 

1,181,881 2,251,840 ' ~ 

298,224 495,271 '59 

135,580 4.88,188 '28 

14-!,778 163,888 '8& 

• 
5,865 ',566 1'28 

.lM,2CII 420,6£8 '82 

& . . 
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SPECIAL W~  RATES POR TRANSPORT 01' CATTLE AND FODDER. 

80.-Rai Bahadu Luchhmi Prashad Sinha: Will the Government 
be pleased to state whether it is the intention of the Government to approach 
the Railway authorities for special rates for the transport of cattle, dry and 
milch, and of fodders ? 

Colonel W. D. Waghorn: Government are satisfied that the rates levied 
on Indian Railways f.:>r the carriage of cattle and fodder are reasonable and, 
in the circumstances, they do not propose to ask them to quote special rates. 
Neither fodder not cattle are liable to surtax. 

2. The transport of cattle in times of famine at cheap rates has been 
tried in the past but was found to be of little use. Fodder is always carried at 
concession rates in times of famine. 

Low LEVEL PUTFORW: AT KroL JUNCTION. 

81. Rai Bahad1l1' Luchhmi Prashad Sinha: (a) Are the Govern-
ment aware or-the low level of platform at such an important East Indian 
Railway Station as the Kinl Junction? . 

(6) Are the Government also aware that the passengers, specially ladies 
and chiIgren, are greatly inconvenienced ? 

(e) If so, will the Government take steps to remove this grievance at the • 
earliest )?')ssible opportunity ? 

Colonel W. D. Waghorn: (a) Yes. The existing platforms at Kinl 
J unction, East Indian Railway, are 1'-2" above rail level. 

(6) and (e). The attention of the Agent has been drawn to the matter. 
But in the opinion of the Government of India there are many other matters 
which have a prior claim. on the tunds available. 

CONSTRUCTION OF A RAILWAY LINE FROM MONGHYR PURABSERAl TO BARUIAR-· 

PUR, ETC. ... 
82. Rai Bahadu Luchhmi Prashad Sinha: (al Is it a fact that there 

was a proposal for the construction of a railway line from Monghyr 
Purabserai, East Indian Railway Station, to Barriarpur, thenr.e to Kharagpur 
and Jamui, a Sub-Division in the Monghyr District? • 
(6) If so, will the Government be pleaSed to lay oil the table the papers 

in connection with it ? 

Colonel W. D. Waghorn: (a) The reply"is in the affirmative. • 

(6) Government do not consider that any useful purpose 'Will be served by 
laying the papers on the table. A reconnaisSlJoIlce survey of the line, carried· 
out in Hn4-15, indicated that there was no inducement to oonstruct a line 
from Bariarpur to Jamooee, but that a line from Bariarpur to Gaighat might 
prove remunel"3tive. In the present financial situation there is no hope of 
constructing the proposed line in the near future. 

CONSTRuc-nON OF A RAILWAY LINE FROM KHAGAB.IA TO SAMASTIrUR, AND 

THE GRIEVANCES OF TBB LOCAL PEoPLE. 

88. Rai Bahadur Luchhm! Prashad Sinha: (a) Are the Govern-
ment awa.re that a railway line has be\!n constructed by the Bengal a.nd N orth-

, •• 



1434 .GISLATIVE ASSEMBLY. [lOTH JAN. 1922. 

Western Railway n·om Khagaria' to Samastipur withflUt the provision of 
sufficient number of waterways, thereby causing stupendous hardship and 
misery to the people of that part of the country? 

(6) Is it a fact that even those few culverts provided for on the line are 
closed up by the Railwa.y authorities during the l-ainy season and floods, thereby 
causing the whole cultivated area. to go under water and exposing life and 
property to the ravages of a flooded area ? 

(e) Are the Government wa~ e of the rumoured intention of the people 
of that part to institute a damage.suit against the Bengal and North-Western 
Railway Company on account of their disappointment in the -matter despite 
numerous petitions, telegrams and memorials to the authorities to provide 
sufficient number of waterways? -

(d) If so, will the Government be pleased to state what steps they propose 
to take in the matter with a view to remove the grievance? 

Colonel W. D. Waghorn: (a), (e) and (d). The Government are aware 
that complaints have been made on the subject for some years past, especially 
in regard to the Khagaria-Rosel'ah section of the line. The que!;tion of the 
waterway on this pa!f; of the line was considered by the Local Government 
in 1913, and the. drainage crossings provided were then approved. The 
• question was ~aa in considered in 1915, and the Local Government then decided 
that there was no evidence that the floods of that year were due to t ~ 

existence of the railway embankment., but in 1918, as an additional i~ecauti n  

the Railway Board sanctioned the construction of two bridges-one of 6 spans 
and the other of 10 spans-at an estimated cost of nearly Rs. 50,000. The 
Government have no information regarding the proposed suit, and do not at 
present propose to take any action. 

~  Government are aware that certain culverts are closed by the railway 
authorities during floods; these culvelts, however, we-e never intended to be 
. flooded eni~ s  but to deal only with impounded water from local rainfall 
and, even i~ kept running full the whole time, wQuld make no appreciable 
difference in a. flood. ~ 

7 Up AND 8 DOWN MAIL TRAINS ON THE BENGAL AND NORTH-WESTERN 
.. RAILWAY AND THE MAHESHKHU}'"T STATION. 

S4. Rai Bahadur Luchhmi Prashad Sinha: (a) Is the Government 
awal·e that the 7 Up and 8 Down Mail trains on the Bengal and N rt ~W estern 
Railway running to and from Katmar' have discontinued stopping at 
Ma4eshkhunt, an important trade centre and station containing many public 
offices, and consequently great inconvenience is caused to the public and 
•. officials a.like, and repeated representations from those concerned so far seems 
to have had no effect? 

~  If the answer is in the a.:ffirmative, do Government propose issuing 
instructions to the authorities concerned to stop the said trains at Maheshkhunt 
station? . 

Colonel W. D. Waghorn: Ca) In this connection'the Honoul'able Member 
is. re er~ed to item. (e) ?f Question No. 94 asked by Babu Baidyanath Pl'asad 
SIDha ID. the Legislative Assembly on 29th September, 1921, regarding the 
alleged slow running of trains and unn ec~ssar st a es at roadside stations 
on the Bengal and NOlih-Western Raihtay. 

~  ~ 
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To meet the desire therein expressed, the Railway Administration intro-
duced a. new time ta\le on and from the 15th October, 1921, which allows for 
one fast passenger tl-ain to run thl'ough the niinor stations on each section 

.. of the line where there are more than three daily trains carrying passengers. 

7 Up and 8 Down trains connect with the Eastern Bengal Railway fast 
passenger trains and are considered the most suitable to run as fast passenger 
trains over the Barauni-Katihar section. 

(h) Maheshkhunt is one of the many small stations from which complaints 
have been received on this account. All the complaizlts are being collected 
and considered by the Railway AdministI'ation with a view to meeting, as far 
as possible, the conflicting interests of the travelling public concerned. 

In the circumstances Government do not propose to ifsue instructions 
to thelhlilway authorities concerned. 

NUMBERS, CASUALnES AND COST IN THE LAST MILITARY OPERATIONS AGAINST' 

THE FRONTIER TRIBES. • 

85. Rai Bahadur Luchhmi Prashad Sinha: (a) Will the Govern-
ment be pleased to lay on the table a statement showing the total number of 
Indians, Anglo-Indians Imd Europeans, c ~tants and non-combafants7 
employed during the last military opel'ations against the :Frontier tribes and 
number pf Indians and other people killed, disabled and discharged ? 

(6) Will the Government be pleased to indicate- the total ameunt of 
expenditure incurred in the said opera.tions ? 

Sir Godfrey Fell: (a) and (b). A statement giving ilhe infol'mation asked 
for by the Honourable Member is laid on the table, rlhe statement has 
been based on the assumption that by 'the last military operations against 
the Frontier tribes' the Honourable Member is. }'eferl'ing to the 'Yaziristan 
opel·ations. 'fhe cost of these operations for the year 1920-21, including-
the·Wana column, amounts so far as is known at present to Rs. 1~ 6  

The accounts for that e~r have not yet been finally closed. 

Btatemetr.t akou:ing (i) tke number of troops, employed in Wasriristan duri .. g 1921 ana eii) 
tke number of calualties incurred by tke Waziristan Field F01'Ce up to date. ,. 
(i) The avel'age numbel' of Bl'itish and Indianh'oops employed in WaziIistan dUling 

1921 al'e as ll w~ :-

BritiBh 

Indian 

2,500 

4!LOOO 
-No separate figures al'e available for Anglo-Indians, who are int'luded with llritish 

~~ , .. 
(ii) The appl'oximate number of casualties incul'l'ed by the Waziristan Field Foree up t() 

date, is as follows :-

Killed 
Wounded ,  , 
I>ied of wounds 
Died of 'disease , 
Accidentally killed , 

British. # 

-, , / 

• • Total 

Officers, 

41 
68 
6 
2t 
4 

1~ 

Other raDks, 

10 
28 
1 
46 
1 

86 
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Killed 
WOt1nded. • 
Died of wounds. 
Died of disease. 
Missing. . 
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Indian. 

Officers. 

19 
15 
3 
2 

Accidentally killed. -;-
Accidentally wonnded 

Total 39 

[10TH JAN. 1922. 

t err~  Followers. 

742 2\ 
2,318 12 
60 

3a 518 
148 
10 
13 

3,809 71 

J:t is not uuderotood what the Honourable Member means by the number" discharged ". 

INDIANS AND l'ERlfANENT rOSTS IN THE INDIAN MEDICAL SERVICE. 

86. _.. K. Reddi Garu: Will the Government be pleased to lay op the 
table a statement showing : 

(a) the number of Indians who have been recruited perma..nently into 
the I. M. S. (rom among the temporary 1. M. S. officers j 

# • 

(6) the number -from each province; 

(e) the number of Parsees, Punjabees, Muhammadans, Benga.lees and 
others so selec!;ed; 

(d) the number who have received Military distinctions; 

(e) the total number of Indians who were taken into the r. M. S. 
during the war ? 

Sir Chdfrey Fell: The shtement is laid on the table. 

iItatement 8lwwing the number of Ifl(lian temporary commi8sioned oJllcers w~  have been 
!P'antBd permanent commissions, etc. 

, '(a) 85. In addition, 12 Indian officers have recently been recommended to the Secretary 
of State for permanent commissions. 

(bl and ~c  The Government of India have no information on the subject; as no inquiry 
is made at the time of recruitment as to the province or class to which a candidate belongs. 

(d) 10 officers have been granted military distinctions. 

(e) 1,0IN. 

:MEDICAL MEN FROM MADRAS IN THE INDIAN MEDICAL SERVICE. 

87" .:X. Reddi Garu: Will the Government be pleased to state the 
number of medical men who .were taken into the I. M. S. from Madras and 
the number c n ir ~d from among them ?_ 

Sir Godfrey Fell: Government have no information on the subject. 
I would refer the Honourable Member to the reply given to parts (6) and (c) 
of his Question No. 86. 

SELECTION BOARD FOR TilE INDIAN MEDICAL SERVICE. 

88. ltI. K. Redell Garu: (tI) Will the Government be pleased to state 
the personnel of the Selection Board for tht ~  M. S. and the ene~ principles 

... .. 
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which guide the Board in recommending candidates for permanent commIS-
sion?, • 

(b) Will the Government be pleased to state whether it is a fact that 
besides other qualifications, the colour of the candidate,. the equcational qualifi-
cations of the wife in the case of married applicants and their fitness to 
move in European society, are also taken into consideration and candidates 
are questioned about them? 

Sir Godfrey Fell: (a1 I would invite the attention of the Honourable 
Member to part (tl) of the reply given on the 5th March last to u~sti n 

No. 869. ' 

The guiding principle of the Selection Board is to chose candidates who, 
jv.dged by their personal and professional quap.tications, are likely to prove of 
the best value to the State. 

(0) The answer is in the negative. 

REGISTRATION OF OFFICERS IN THE INDIAN MEDICAL SERVICE UNDER THE 

. GEr.ERAJ..-- ~ -COUNCIL ... 

e9. •. X. Reddi Garn : :W1ll the Government be pleased to state 'if it 
-is a fact that offiflelos made permanent in the I, M. S. are compulsorily required 
to register themselves under the General' Medical. Council? H 80, will the 
Government be pleased to state the reasons for such a procedure ? 
Sir Godfrey Fell: The answer to the first part of the question is in the 

;affirmative. AB regards the second part, the procedure is . in accordance with 
the rt-gulations that have heen laid down by the-Secretary of State on the 
subject and follows the practice in force in England. In that country no 
medical man may hold any office under the Crown, unless he has been register-
~d by'.fBe General Medical. Council. 

PREVENTION OF EXPORT OF SPECIAL BREEDS OF CATTLE. • 
90. I. K. Reddi Garn: With reference to the undertaking given 

last year by the Honourable Member for Agriculture that, he will stop the 
~ rt of some of the special breeds of cattle from India, will the Government 
be pleased to state if this has been given effect to; if so, what are the kinds 
of 'breeds that are at present prevented from export? • 

IIr. J. Hullah: The Honourable Member is referred to the reply giVen 
by me to-da.y to Question No. 59 put by Lala Girdharilal Agarwala. 

PREVENTION OF THE EXPORT OF OIL CAKES AND OTHER MANURES • • 
91. M. X. Reddi Gam: Will the Government be pleased to state if 

they have any intention to stop the export of oil cakes and other manure; 
from India in the near future ? 

Ir. J. Hnllah: Government can give at the present time no indication 
of the policy they are likely to pursue in the m!'l.tter which is now ander their 
consideration. 

PRlc'ES OF VARIOUS KINDS OJ!' MANURES. 

92. lI.K. Reddi Garn: Will the Government be pleased to lay on 
the table' a comparative statement of the prices of various kinds of manures 
for the last :£-eur years? •  • 

•• , 
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Ir. J. Hullah: A statement is placed on the table showing the-
wholesale prices of different descriptions of manures in" Calcutta. in the-
beginning of December of the years 1918 to 1921. 

WAolslltJle price. of different tle~ri ti n  of _,..,-e" i. Calc-..tta in tAe bBgi •• ing of Decem-
ber of tAe gear" 1918 to 1921. 

I 

DeecriptiOll of manu\ ea. Rate per. 1918. I 1919. 1920. 1911l. I 
I 

i 
Re. A. P. 1 Rs. A. P. Rs. A. P. Rs. A. P. 

1. eastar oil cake . Ton . 1(0/, 7 9 170 2 3 1~ 5 1 1311 11 4-
to  to to 

108 14 3 17615 1 136 1 9 

2. l\luatard or Rape-
" 

85 1  1 08 10 11 91 14 0 105 7 9 
seed cake. to to to 

91 14 0 108 14 3 lOS 14 3 .- . . 
8. LiDEeed cake 

" 
64 10 

51 
122 8 0 14911 7 163 • 4 to to 

68 011 136 1  9 . 
4- Groundnut oil cue. .. • Not a,-ailable. 98 1011 105 7 9 119 1 7-

to 
/ 

102 1 4 • 
5. Bonemeal, ster.med • 

" 
69 0-0 130 0  0 105 0 0 130 0 o· 
to to to 
70 0 0 110 0 0 160 0 0' 

Donemeal unateanned 
" 

63 0 0 115 0 0 105 0 0 ISO 0 0-
to to 

120 0  0 135 0 0-

€. BoneduBt .. 60 0  0 :iii 0 0 95 () 0 115 0 o· 
to to to 

100 0 0 100 0  0 120 0 0-

7. N itn.te of soda 
" 

• Not available. SOO 0  0 295 0  0 r.SO 0 O' 
to to to 

321) 0 0 300 0  0 335 0 0-

" 
8. :I!"isb Guano . 

" · Do. 150 0  0 185 0 0 160 0 0' 
to to to 

160 0 0 190 0  0 165 0 0-

9. (Imported) Basic 
" 

Tlo ... 120 0 

:\ 
120 0  0 160 0 0-

alII{. to to 

- 180 0 180 0 0 
c 

01 10. (Imported) Single 
" 

Do. 165 0 190 0 0 160 0 0 
Superphosphate. to I to 

170 0 01 170 0 0 
1 

1]. (Importtd) Double ,. Do. 34() 0 01 380 0 0 3SO 0 0 
Superpbosphafe. to I to 

350 0 o ~ 340 0.0 

12. (ImPOI ted) Nil",,!" . Do. . 255 0 0 330 0  0 185 0 0 
of Potallh. to to to 

'265 0 0 335 0 0 290 0 () 
I < 
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EXl'ORT OF SA.NDAI. WOOD OIL FROM INDIA. 

93. I. K. Reddi Gam: Will the Government be pleased to state : 

<,) the quantity of sandal wood oil expotted from India. ; 
(ii) to what countries they are exported and in what proportions? 

The Honourable Ir. C. A. Innes": The information is contained in the 
following publications which are issued by the Department of Statistics: 

(1) Annual statement of the Sea-borne Trade of British India with; 
the British Empire and Foreign countries. 

(2) Monthly Accounts relating to the Sea-borne Trade and Nagivation 
of British India. 

The aminal and monthly volumes will be found in the Libl-ary. 

PAY OF INDIAN AND EUROPEA.N OFFICERS OF THE ~ MEDICAL SERVIC!'1. 

94. M. K. Reddi Garu: (a) Will the Government be pleased to state-
wq,t is the pay of the Indian and Enropean officers of the Indian Medical 
Service who have been recruited since 1 st December, 1919 ? 

(0) Whethel' the Government have c ~ to any conclusion if any oversea 
allowaaces are to ,be gl-anted to the Indian members of the Indian -Medicai 
Service? 

c~ If no decision has so far been arnved at, do the Go;ernment propose 
to consider the desirability of restricting the overseas allowances to nQn-lndians 
for the present, in view of the need" for retrenc ~ent of expenditure? 

Sir Godfrey Fell: (a) I will furnish the" Honourable Member with 
statements showing the l-ates of pay drawn by permanent ollicers of the 
Indian Medi('.al Service employed on military and civil duties. • 

(0) Yes. An overseas allowance is admissible to Indian officers of tLe 
Indian Medical Service appointed after the 1st December, 1918, when they 
serve beyond the limit::: of India as defined in Army Regulaticns, India. 

(e) This part of the question does not now arise. 

OVEUSEAS ALLOWANCES ."OR IMPERIAL SERVICES OTHER THAN TaE I. M. S. 

95. II. K. Reddi Garu: Will the Government be plea8ed to sta~  

(i) whethel' overseas allowances a1 e granted to Imperial Sel'vices (otbjlr 
than the I.M.S.), and if so, the amount granted to each service, 
and 

(ii) whether the amount is granted to the Indian membel"s also, whether 
they are recruited in England or in India? .-

The Honourable· Sir William Vincent: (oi) The HonoUl"able Member's 
attention is drawn to Appendix A to the Resolution of the Govel"Dment of 
~~ia  Finance Department, N9.1559-E. A. of "the 16th August, 1921, in 
WhICh the scales of ovel'seas pay sanctioned for the various Imperial Servi ces 
are stated. • 
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(ii) Overseas pay, being granted in consideration oftheJact that an officer 
is serving in a country other thim that of domicile; is in its very nature not 
admissible to Indians serving in India. As a special concession, however, it 
has been granted to Indians who were serving in the Imperial Services at the 
time when this form of pay was introduced, and will be granted to all Indians 
l'ecruited in the United Kingdom for the Indian Civil Service during the five 
years following its introduction . 

.sTAPP EMPLOYED IN PUBLIC SERVICES IN MADRAS DIRECTLY UNDER THE 

GOVERNMENT OP INDIA. 

96. II. K. Reddi Garu: (a) Will the Government be pleased to lay 
~n the table a statement showing the number of (1) European officers, (2) the 
Brahmin officers, (3) the non-Brahmins, in all the departments of Public 
Services directly under the control of this Government in the Madras 
Presidency? . , 

(0) If this is not possible at present, will the Government be pleased to 
lay on the table this statement at the next session at Simla ? 

The Honourable Sir William' Vincent: The information' asked for 
.can, I believe, be obtained from the published,lists of the sel"vices in ques-
'tion, to which I would invite the ~tenti n of the Honourable Member. 

EXAMINERS OF THE POSTAl, INSPECTORS EU.lIINA'nONS. 
97. Itl. K. Reddi Garu: Ca) ~ ill the Government be pleased to lay 

.on the table the names Qf the examiners of the Postal Inspectors examinations 
from the year 1917 to the last examination and the communities to which they 
belong? 

(6) Is it a 'fact that a. brother of the Deputy Accountant General (Posts 
and Telegraphs) has been recently recruited to the department j if so, what are 
liis qualifications? 

(e). Has the attention 9fthe Government been drawn to the fact that none 
Df the non-Bra.hmin candidates were made to pass this year? 
(d) In view of this dissatisfaction that prevails, will the Government be 

pleased to ,order the revaluation of the papers of all the candidates by an 
impartial committee ? 

Colonel Sir S. Dr:!. Crookshank: The information called for by the 
Honourable Member is being collected and will be su li~d when available. 
It would however be convenient if' the Honourable Member W{)uld state 
which e ~t  Accountant General is referred to. . 

CREATION OF NEW Al'POu.-'TMENTS IN THE. ACCOUNTANT-GENERAL'S OFFICE, 

MADRAS. , 

98. •• K. Reddi Gam: (a) Will the Government be pleased to 
sta.te how many new appointments have been created since the last financial 
year in the Accountant-General's office? . 

(6) Of those filled up, how ma.ny were givento the Brahmincommunity? 

(c) Is there any troth in the statement that most of t ~e that got these 
jobs were the relations of the then Accountant-General, ¥r. Aiyar ?  _ 
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The Honourable Sir Malcolm Hailey: On the presumption that the-' 

Honourable e ~l' is refelTing to the office of the Accountant-General,. 
Madras, the following is the reply to his question: 

(a) Since 1st April, 1921, 49 new permanent appointments have-
heen created. In addition 55 appointments, which, prior to 
the date above mentioned were temporary, have been placed 
OR a permanent hasis. 

(6) Of these 104 appointments, 73 have been filled by members of 
the Brahmin community. 

\c) Mr.' W ~ lia  a Elll'opean officer, has  held the appointment of 
cceuntant~ eneral  Madras, since 0<.1;ober, 1920. Mr. Rr 
Srin!vasa Aiyar, who, it is presumed, is the officer refened to, 
officiated as Accountant-General in Madras for some six 
weeks only in May and J-qne, 1919, after which he served in 
Burma and Bombay. He has been on leave since October, 
1920. 

DESPATCH TO THE ~  OF STATE ON !l.'HE ASSEMBLY'S RE90LUTIO:S-

HE: ~  OF THE TEN YEARS' LIMIT B.E: FURTHER ADVANCE. 

IN THE GRn'T OF SELF-GOVERNME2I"T. 

{l9. Beohar Raghubir Sinha: (a) Has the attention of the Govern-
ment \leen drawn to the l'eply given by Mr. Montagu in the House of 
Commons that the Resolution of the Assembly recommending the curtal1-
ment of the ten years' limit. touching the further advance in the grant of 
Self-Government, with the Government of India.'s opinion thereon; has not 
yei been communicated to him? 

(6) Will the Government be pleased to state the cause of delay and when 
they will be able to r~rd the same with their opinion? 

(c) Will the Government lay on the table any correspondence that 
may have passed on the subject with the Secretary of State and place before 
the Assembly their opinion on the subject when they are able to send up the-
same? . 

The Honourable Sir William Vincent: (a) Yes. 
(6) and (e). It will be remembered that the resolution was discussed in 

the Assembly on the 23rd and 29th September, 1921. A copy of the debates 
and of the resolution !L<lopted by the Assembly was forwal-ded to the Secretary 
of State on the 13th October, 1921. No reply has M yet been received.-
Governmental'e at present unable to say whether if a reply is received it will 
be laid on the table. • 

• 
CHARGES AG.HNST MESSRS K. AND A. Br.EWITT. 

] 00. Vaji Wajihuddin : With reference to my question No. 117 and 
the Government reply to it at the last Simla session, will the Government _ 
be pleased to state : 

(1) whether it is a fact: _ 

(a) that l~  K. Blewitt was founq gUTI.ty of an o:lfence with regard to-
'a tespectable Muhamm-&da.ri lady and was let off with a nominal 
fine? •  • . . 

• • 
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(6) that Mr. A. Blewitt, Assistant Station Master, Kalka, E. I. 
Ra.t1way, was summoned by the S. D. l\f.Il,gistrate of Pupar 
(Amba.la.) in connection with an offence, and that notwithstand-
ing his neglect to attend the COUIt, he was let off by merely 
tendering an apology ? 

(2) If it is true, what action has been taken by the Railway authority in 
~ • this connection ? 

t3) If none, does the Railway propose to take any now? 

ColoneL W. D. Waghom: (1) (a) The Government of India have 
1I0thing to add to the Press Communique-issued on the subject on the 8th 
.()ctober last. 

(6) As the Honourable Member was previously informed, the ern en~ 

understand that the Assistant Station Master was fiued but that on retrial the 
.sentence was quashed. 

(2) and (3). The Government of India have no information. 

ALLEGATIONS AG.HNST SOME GUARDS AND TICKKI' COLI,ECTORS OF AMBALA-

KALKA RAIl,WAY. 

101. Haji Wajihuddin: Will the Government be pleased to state: 
• 

(a) if it is a fact that some cases were Sta.Ited by the police in which 
some Guards and Ticket Collectors of Ambala·Kalka Railway 
were accused of stealing some shoes out of a certain parcel and 
the luggage of the Honourable Raja Moti Chand, C.I.E., Member 
of the Council of·State ? 

(6) If it is right, what were the results of these cases? . 
(e) If the accused were convicted, will t,he Railway Company re-employ 

them? , 

Colonel W. D. Waghom: la) In October last two Guards nf 
Ambala and a Ticket Collector of Kalka. were arrested by the Police and 
tried for ~ e ts from luggage and parcels loaded in brake vans. 

(6) One of the Guards was sentenced to J 2 months' rigorous imprison-
ment under section 381, Indian Penal Code, and an additional one month 
-under section 411, Indian Penal Code and the Ticket Collector to two months' 
rigoro'lB imprisonment under section 3b1, Indian Penal Code, and an additional 
.()ne montn under section 411, Indian Penal Code. Sentences in both.cases to 
tun concurrently. The other Guard was acquitted. 

(e) The two Guards and the Ticket Collector have been dismissed and the 
.Ra.ilway Company has no intention of re-employing them. • 

EMPLOYlIJi:NT OF W 0 UN CLERKS IN POST QFFICES. 

102. Rao Bahadur C. S. Subrahmanayam: (II) Will the Govem-
ment be pleased to st3.te the reasons for employing women clerks in Post 
Offices? . -.. 
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(6) Is it a fact that the scale of pay sanctioned for women clerks is higher 
-than that sa.nction'ed for men ? 

(e) What is the total nnmber of women employees in Post Offices ? 

(rl) How many of them come under the class of Anglo-Iudiaus and NatiVe 
.christians and how many are Hindus, Mussalmans and Parsees ? 

Colonel Sir S. D'A.. Crookshank: (a) Women" clerks are found 
'to be useful in dealing with the European population, and their employ-
ment in towns where there is a large European or Anglo-Indian popub.tion 
(such as Simla), in cantonments and in similar places. Their employment 
.has proved to be a success from an administrative point of view. 

(6) Yes, ~n the lower grades. 

(e) The total number of women clerks employed in Post Offices-135. 

(d) They belong to the following classes: 

Anglo-Indians. 

Indian Christians 

HiudUII • 

Mussalmans 

• Parsees 

Europeans 

Jewi .", 

Burmese • 

• 

'" 

-• • 
." 
· 93 
33 

4. 

• Nil . 

• Nil. 

2 

1 

2 

R'ECRUITMBNT OF PROBATIONARY SUPJ!:RIN'lBNDENTS OF POST OPPICES. 

103. Rao Bahadur C. S. Subrahmanayam: (a) Have the Governmellt 
• issued orders that recruitment of Probationary Superintendents of Post Offices 
should be effected by the help of sele<:tion committees? 

(6) How many were ILPpointed as Probationary Superintendents Since the 
.order was issued ? 

(e) How many such appointments were made under "the advice of selec-
;tion committees? 

(d) How and when are such committees formed? 

(e) Howaro likely applicants to-know that the pQilt of a Probltionary 
:8uperintE.'ndent has fa.llen vacant ? . • 

, (f) If not, will the Government take steps to ensure that the existence 
.of vacancies is widely advertised before it;s filled up in order to enable the 
Lest men I!'vailable to apply in time? 

Colonel Sir S. D' A. Crookshank: (a) No ordeN have been issued on 
the subject. 

Theinatter is under c nsiderati n~ 

!6), (e), (d), (e) and (f). ~ le do not.a.rise . 

• • • 
• 
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Apr.on."nIn"TS IN THE GRADE OF POSTlfASTER GENERAl, -IN INDIA 
AND BURMA. • 

10-1-. Rao Bahadur C. S. Subrahmanayam: (a) What is the total 
number of appointments in the grade of-Postmaster General in the whole of 
India and Burma ? 

(6) How many of such appointments are held by officers of the Indian 
Civil 8ervice ? 

, (e) And how many by officers promoted from the Post and Telegraph 
Department? How many are Indians and n ~ ndians  , 
(d) How many Indians have held permanent appointments as Postmaster-

General till now? 

Colonel Sir S. D'A, Crooksha.nk : (a) 10. 

(b) 5. 

--(e) 5. None of the present permanent incumbents are Indians. One-
Indian is officiating. 

(d) 2. 

NUMBER OP APl'ODi'TMENTS IN POST MASTER'S CADRE. 

106. Rao Bahadur C. S. Subrahmanayam: (a) What is the total 
number of appoi.o1tments in Post Master's cadre which carry a pay of Rs. 50!} 
and above? 

(6) How many such appointments are held at present by Indians and ho,v 
many by Anglo-Indians? . . 

Colonel Sir S. D'A. Crookshank: (a) 26 appointments in the-
higher grades commencing from the grade of Rs.450-20-55(1. 

(bi 5 by In<Uans and 21 by Anglo-Indians and Europeans. 

PRESIDENCY POST M ASTE1tS. 

HIS. Rao Bahadur C. S. Subrahmanayam: (a) How many Presidency 
Post Masters are there? . _. 

(61 Are Presidency Post Masters promoted to the l'8.nk ~ of Postmasters: 
General ? 

'c) Among the Presidency Post Masters how many are Indians and how, 
many are Anglo-Indians? . 

Colonel Sir S. D'A. Crookshank: (a) 3. 

(6) They are eligible for such promotion. 

(e) None of the present incumbents are Indians. 

Indians become eligible for the post oy sUliarity . 

• • 
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SUPERI!o"TENDENTS. or POST O!,FICES IN NILGIRIS AND OTHER DrnslONs. 

)07 •. Rao Bahadur C. S. SubrahmaDayam: (a) Is it a fact that only 
European and Allglo-Indian Superintendents of Post Ollices are posted to 
divisions like Nilgiris, the Mysore East and the Mysore West Divisions? 

~  If not, will the Government state the number of Indian Superintendents 
who held office permanently in those divisions during the last 2U years with the 
period for which each has been in each of such divisions? 

Colonel Sir S. D' A. Crookshank: (a) No. There is no such disClimina-
tion as is implied in the question. 

(b) None. No Indian has ever applied for any of these Divisions and· the 
Nilgiris Division, -with Headquarters at Ootacamund, is not populP.r with 
Indians. . 

INDIAN AND NON-INDIAN OPFICERS IN THE MIUTARY DEPARTIlIDi'T D"T]tUSTED 
WITH THE DUTIES OF ROYAL AIR FORCE, ETC. 

) 08. Lala Girdharilal Agarwala: (0) Will the Government be 
pleased to lay on the table a statement showing the nnmber of officers in the 
Military Department entrusted with the duties of (1) Royal Air Force, (2) 
Fighting units with machine guns,IS) Army Headquarters, (4) Headquarters 
of Commands, (5) Brigades, (6) Military Transport Department, (7) Veteri-
nary Department, (8) Ordnance and Clothing Department, (9) other depart-
ments, and how many in each case are Indians? . 

(b) What are the comparative salaries of Indian and non-Indian officers in 
each department of the Military performing the same duties? 

• 
Sir Godfrey Fell: (a) In replying, on the 20th September last, to 

an almost identical question asked by the Honourable e er~ I poin1led out 
the difliculty . in answering that question, owing to the vague and nnusual 
classification of the units of the Indian Army which the Honourable Member 
had adopted. The same classification has been adoptedin the pre€entquelltion 
and there is the same dillicnlty in supplying the information asked frw: 
If the Honourable Member will refer to page 7 of the Estimates of expendi-
ture on military services for the year 1921-:22, he will find figures of the 
number of British officers employed with-(l) Fighting units; (2) Armv 
Headquarters, Headquarters of Commands, Brigades, etc., (3) Animal ~'an
port; (4) Mechanical Transpurt; (5) Supplies; (6) Medical j (7) Veterinary; 
(8) Ordnance and ('lothing; (9) Remounts;, tIO) Military Training and Educa-· 
tion; (II) Royal Air Force; and (12) Miscellaneo1J8. The total number of 
Indian officers with King's Commissions is at present 101. Of these, 93 are 
employed with fighting units. one is Aiae-de-Camp to the General Officer 
Commanding, Peshawar District, one is on special duty in Persia., anll 6 
are employed with Departments. In addition, there· are, appn>ximately, 4,598 
Indian officers with Viceroy's Commissions, almost all of whom are employed 
~t  fighting units. 

-(b) Indian officers holding the King's Commission are paid at present at 
the same rates as British officers ot stIDilar ranks. 

• • R • 
• 
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SUPPLY OF ARTICLES FOR THE PUBLIC SERVICE. 
• 

109. lIr. lIanmohandaa Ramji: (a) Will the Government be ~eased 
to state whether they have submitted to the Secretary of State for India fQr 
his sanction the rules for the supply of articles for the public s~r i e  

(b) If the answer is in the affirmative, will the Government be pleased to 
state as to why the rules were not placed before the Legislative Assembly for 
the expression of its opinion on the same? 

(c) If the reply be in the negative, will the Government be further pleased to 
.tate whether they now propose to place the rules before the Assembly for 
their opinion before submitting them to the Secretary of State for his 
sanction? 

lIr. A. C. Chatterjee: (a) The rules al·e still under consideration 
and have not yet been subInitted to the Secretary of State for India .. 

(6) Does not arise. 

(c) It is not the practice to place before the Legislature the draft roles on 
an administra.tive subject. Honourable Mtmtbers will, however, have an early 
opportunity of expressing their opinion on the general policy in the matter 
of the purchase of stores for Government Departments. 

ADDITIONAL EXPENDITURE DUE TO THE INAUGURATION OP REFORKED 

GOVERNM;ENT. 

110. Beohar Raghubir Sinha: Will the Government be pleased to 
.tate the total increase of expenditure due to the inaugurations and working 
of the reformed Government? 

The Honourable Sir William Vincent: The Honourable Member 
• is referred to the statement printed on Jl8oo00eS. 39-J.l of Volume I 
(No.3) of the Council of State Debates. Further figures are being collected 
so ~ to bring the information up to date, which will be communicated to 
the Honourable Member in due course. 

BELIEF AMONG THE MASSES IN PLAUGE-INFECTED LOCALITIES. 

111. Beohar Raghubir Sinha: Are the Government aware that the 
• masses in certain plague-infected l cali~es en~rall  believe .that these epidemics 
are brought about by Government Itself to reduce the Indian population 
in ~l er ~nd that the eneInies. of Government are making capital out 
of thiS foolish yet dangerous belief to sap the very foundations of Indian 
• .loyalty.? 

lIr. H. Sharp: No ·SIlch rumours as those mentioned by the Honour--
able ~ er have recently been brought to the notice of the Government 
of India. . 

RETURY TO -INDIA OF MR. SUDHINDRA BOSE. 

-112. ~ ar Raghubir Sinha: Is it a fact that Mr. Sudhindra Bose 
.. lecturer II). the Iowa University, America, is not allowed to return to India. ? 
If so, why? . • .• 

• • 
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The Honourable Sir William Vincent: (1) Yes. . -

This gentleman is now a naturalised-citizen of the United States having 
applied to renounce his British Indian nationaiity a. few weeks a.fter tlie 
outbreak of War. He was refused a. visa for the journey to India some 
time ago at the instance of the Secretary of State, and in view of the informa.-
tion available about him, the Government of India are not prepared to 
re-open the question. He ha.s not applied to the Government of India for 
facilities to return to India. -

SUPl'RI!SSION'OF THE IXDIAN NA.TIONA.L CONGRESS. 

113. Beohar Raghubir Sinha: ~ it the intention of the Government 
to suppress the Indian National Congress? If so, do the Government realise 
the consequences of such a policy ? 

The Honourable Sir William Vbu:ent: {No! 

RECRUIT KENT TO THE IXPERIAL FOREST SERVICE. 

114. Sardar Gulab Singh: Will the ~rn ent be pleased to lay on 
the table t ~ following facts : 

(/lj Is there going to be any recruitment in the Imperial Forest Service 
thi. year? If 80, what percentage of Indians will be recruited ? 

~  Is it a fact that lalt year the selection was made at difterent placeB, 
though in the rules and regulations it was written that it will 
be made at Dehra. Dun. If so, will the Government please explain 
why this extraordinary procedure was adopted ? 

(c) Is it a fact that among the selected candidates there were ca.se. whp 
did not pa.'58 the qnalifying test; and there are ca.seiJ who passed 
the qnalifying test, were medicdly fit, and were rejooted. If so, 
is the Government going to give some confideration to those 
candidates in this year's selection ? 

Ir. J. Hullah: (a) Yes. 

Of the total required for India 40 per cep.t. are to he recruited in Indq.. 
Of the number required for Burma 25 per cent. are to be recruited in Burma. 

(6) Owing to the fact that the regulations failed to attract appli&.tions 
from a sufficient number of suitable candidates, the date for the submission of 
applications was extended twice and, as time did not permit of candidates 
responding to the latest cal.l appearing before the Oentral Selection Board, 
nomination in their cases was left to Local Governments. The object was to 
obtain the number of Indian probationers required. 

(c) No standard wt.s prescribed for the qualifying test, consequently it 
<la.nnot be said of any ca'ldidate undergoing this test that he either passed' or 
failed in it. If by {pass' and { pa.sssed ' is meant {appeared for' . the 
answer is that certain candidates ... ho did so .and who passed the medica.1 
examination were considered unfit" fbr appointment by the Selection Board. 

• •• H2 

• 
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Ca.ndidates qualified under the regulations for the current ;tear will i u~l  
be allowed to apply but it is not the intention of the Government to g'lve 
special consideration to any ca ndidate~ 

ADDRESS OF WELCOME TO HIS ROYAL HIGHNESS THE 

PRINCE OF WALES. 

The Honourable Sir William Vincent (Home MemLer) : Sir, th& 
Government of India have received a communication from the Chief 
Secretary to His Royal Highness the Prince of Wales, which, with your 
permission, I should h1re to read. 

Ir. K. Ahmed (Rajshahi Division: Muhammada.n Rural): Sir, befOl& 
the House commences its daIly business, I beg tQ mention that I gave notic& 
on the 22nd of December with regard to a.n adjournment of the House to-
discuss the present political situation of the country. 

If. President: We will come to them. These notices will be in order 
in a moment-or two. 

The Honourable Sir William Vincent: Sir, as-I was "saying just 
now, I have received a letter from the Chief Secretary to His' Royal 
Highness the Prince of Wales, which I propose. with your permission, to read 
to this House. The letter runs as follows : 

'I have the hononr to acknowledge Mr. Tonkinson's letter No. 13S-Public, dated the StIr 
November, 11121, forwarding a copy of the Government of India Despatch with enclOllures to 
the Secretary of State for India, dated the 29th September. l'elating to the Resolutions adopt. 
ed by the two Chambers of the Indian Legislature Tegarding the preaentation of an Address 
of Welcome to His Royal Highness the Prince of Wales. The papers have been laid before 
His Royal Highness the Prince of Wales, who commands me to express his appreciAtion of 
~ spirit which bas animated the n~ian Legislature in this matter, and I am to inform you. 
*hat Hi. Royal. Highness will gladly accept ,the proposed Address.' (Loud Cheers.) 

STATEMENT OF GOVERNMENT BUSINESS. 

The Honourable Sir William Vincent (Home Member): For th& 
tXsnvenience of the Assembly, Sir, I should like to make a statement as to-
the probable business in the immediate future: . 

Motions will be made to-day recommending that the reports of the Joint 
~ ittees appointed to consider and report upon the Indian EleCtricity 
(Amendment) Bill and the Indian Factories (Amendment) Bill be taken into 
consideration. It is hoped that sufficient progress may be made to enable-
these Bills to be passed by the Assembly during the present month. 

If the report of the Joint Committee on the Indian Income-tax Bill can 
be presented by the 16th of January, Government hope that the consideration 
of the Report may be taken up on Monday, the 23rd of Jaonary. 

Government propose that the Code of Civil Procedure  (Amendment) Bill 
relating to fraudulent Buits should be referretA to a Select Committee· on th& 
18th of January. t. • 
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Select Commit\ees have already beeD appointed on the Indian Emigration 
Bill and the Indian Limitation Act -(Amendment) Bill, and it is hoped that 
the Select Committees will be able to present"their reports on the 18J;h arid 
23rd January, respectively. •  -

Lastly, a Bill to incorporate a University at Delhi wiIl probably be 
introduced about the 18th of January. 

RESOLUTION BE: THE ABANDONMENT OF THE POLICY OF 
REPRESSION. 

The Honourable Sir William Vincent (H"meMember) : To-morrow, 
va\'ious motions for the amendment of the Standing Orders will be placed 
before the Assembly by different Members, and, further, there will be a 
debate upon a Resolution to be moved by Munshi Iswar Saran, of whi<lh, I 
think all Honourable Members have had notice. 

Se?:eral HonouralJle. MemiJe" : No • 

.A" HonOlerable M"nlJer: Only hearsay. 

U any Honourable Member seE.'ks to have the debate postponed on that 
account, then, we shall have to consider the point. I am, however, Isurprised 
to hE.'ar Mr. Seshagiri Ayyar say that he has not received notice (of the 
motion,· because he has put in an amendment to the-Resolution. 

:Ir. T. V. Seshagiri Ayyar (Madras: Nominated Non-official) : yay I 
offer a word of explanation, Sir? In the letter which I wrote to the Legisla-
tive Secretary, I said that I had not received notice of the Resolution, but that 
I had heard orally from Mr. Iswar Saran what the language is likely to be, 
and on that statement I sent in my amendment_ I have not yet received 
notice. 

• 
The Honourable Sir William Vincent:, It-was impossible to 

circula.te notices to a.ll Honourable Members, and if any inconvenience has 
bee" causf'd, we are quite prepared to consider the question of postponing the 
deba.te_ But though official notices could not be sent out, we advertised the fact 
widely in the pt'ess.- It has been in the Indian News Agency telegrams and, 
I think, in a.ll the newspapers, that this Resolution would be taken up n~e 

11th. 

o I do not in any way seek to inconvenience Members in this matter. And, 
if there is any feeling that any other course should be taken or tha.t the 
discussion should be postponed, we are quite prepared to cousider the question. 

. . 
Xr. Harchandrai Vishindas (Sind: Non-Muhammadan Rural): 

I think myself every Member knows the wording of the Resolution. It is a. 
very urgent Resolution and no inconvenience will be caused by taking it up 
to-morrow. 0 

Xr. K. Ahmed ('Rajshahi Division: Muhammadan Rural): Reuter's 
report is not gospel truth, There should be at,least twodays' • notice before 
a certain Resolution is taken up, and without having that, certainly this 
Heuse wiH not agree to proceed with the Resolution at such a short notice. 
I am within the four corners of my ~ t to> moye for an adjournment of the 

•• • 
• 
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[Mr. K. Ahmed.] • 
House to have a discussion on the present political s!tuation. I am entitled too 
do th,t under the t;Iues. 0 

Ir. President: I will tak~ that point in a moment. 

CONGRA-TULATIONs ON HONOURS. 

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban) : 
Before the Assembly proceeds wiih the usual business of the day, it is my 
gratifying privilege to perform a very agJ'eeable duty and that is to convey 
to you, Sir, the warmest felicitations of the Assembly and its congratulations 
on the high honour which His Majesty the King-Emperor has been pleased t(} 
bestow on you. (Cheers.) To my mind, it is not an ordinary, routine, con-
ventional honour bestowed upon you as merely the President of the Assembly, 
but it is also an honor to us. No one has worked harder than Sir Alexander 
Muddiman in making the reforms possible, none has worked harder than you 
in making them oa success since they came. ~r experienced tact ar..d 
firmness have set the pace to the Assembly, and even from unwilling quarters 
I thiuk the procetlClings of toe Assembly have extolled appreciation. You 
have set the pace, and it has been your privilege to do so, also to the Provincial 
Councils which have noticeably benefitted by it aud we wish you God-speed 
in the ardu.ous labours you.had in Burma of late. .. 

You have wished us a happy New Year. We fully reciprocate your 0 good 
wiShes and hope that it will not only be a happy but also a fruitful New Year, 
and that we shall see another important stage, under your capable leader-
ship, in the progress of the reforms. It will be gratifying to you,Sir, to know 
that in England your work is-as well appreciated as here, and not the least 
gratifying feature of the record of this Assembly will be that you have so 
well presided over its early de1i era ti~ns  (Loud cheers.) 
• (At this stage MI'. K. Ahmed rose.) 

Ir. President: r er~ order. I will come to that in one moment. 
Gentlemen of the Assembly, I appreciate very warmly indeed the con-

gratulations conveyed to me in the words of Sir Deva Prasad Sarvadhikary. 
The QQnour conferred on your President is one which, I think, we all recognise 
as the signal mark of the appreciation by His Majesty the King-Emperor of 
the' auspicious beginning made by the Legislative Assembly in the new 
Indian constitution. As you know, it is the custom that when a ship in 
the Royal Navy or a regiment of the Anny has performed a feat in an action 
at seA; or in the field, some signal distinction such as the Victoria CroBB is 
.. conferred upon it, Qnd officers and men alike partake of the honour. In such 
]A. case, the regiment meets, or the crew of the ship a.ssembles on the lower deck, 
1:.0 decide who shall wear the coveted decoration on behalf of his comradeit. 

The exact proceduI'e has not perhaps been followed in this case; but I 
assure you, that though I am the bearer of the honour, my colleagues in 
this Chamber are all partakel's in it (Hear, hear.) It has thus a significance 
beyond any meagre personal merit. May I repeat, while I express my deep 
personal appreciation of the manner in which this yote of congratulation has 
been moved by Sir Deva Prasad Sarvadhikary, and while I am moved by 
the words which he has used of me, ~lutt this Assembly, and 0 the world 
oritside, knows that this 0 token of appreciation by His 0 Majesty the 

•• , 
• 
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King-Emperor is a-l>Ossession which belongs of right to all in this Chamber 
who a~e borne a share in laying the foundations of Indian Self-Government. 

I thank you, gentlemen. (Cheers.) 

Rao Bahadur T. Rangachariar: (Madras City: Non-:Muhammadan 
Urban): If Munshi Iswar Saran's Resolution relates to the generaillituation 
of the country, I should like to withdraw the notice of adjournment which I 
gave on the same subject, because there will be a fuller discussion on a motion 
like that, than on a motion for adjournment. 

Ir. President: I should not like to pass from the pleasant interlude 
brought into our business by my colleagne on my left here without convey-
igg my personal congratulations, and I think the congratulations of the 
Chamber to the Honoumble Sir Malcolm Hailey, the Finanee Member, OD 
the mark of appreciation which His Majesty the King-Emperor has conferred 
upon him for his public services to the Indian peoples and· to the Britiih 
Empire. 

The Honourable Sir Ialcolm Hailey (Finance· Member) :  I am very 
grateful to you, Sir, for conveying on behalf of the House its felicitations to 
me on the honour which I have received at the hands of the Sovereign. An 
honour conferred by the Sovereign, the fount of all honour, must always be 
received with gratitude, respectful gratitude, by the recipient and if he can feel 
in addition that that honour is appreciated by those among whom he has 
worked for the most responsible period of his official life and to whose interests 
he has endeavoured to give his whole-h earted devotion, then, Sir, the 
honour is redoubled. 

Sir,. I thank ~  

IIr. J. Chaudhuri (Chittagongand Rajshahi Divisions: Non-Muhamma-
12 lIOON. dan Rural): Before we cQmmence the business of the day, I· 

should like to convey the congratulations of this House 
to the Honoura.ble Mian Sir Muhammad Shafi (Cheers) on the honour 
which has .been conferred upon him by His Majesty the King-Emperor. 
He is not a Member of this House, but he is a very familiar figure 
amongst us. We take great interest in his Department, and he has fre-
quently been amongst us and 1las evinced his sympathy for any motion that 
bas been brought before this House for the advancement of education.. and, 
to the best of his ability, tried to promote the interests and meet the aspira-
tions of the educated community in India. We have always appreciated the 
spirit in· which he has taken part in the debates in this House anti the 
~ at etic response which he has always extended to public opinion as. 
VOICed by us. On behalf of the House I, therefore, convey our hearty 
congratulations to the Honourable the Education Member. (Cheers.) 

The Honourable Mian Sir Muhammad Shaft (Education Member): 
Sir, I am deeply grateful to my friend, Mr. Chaudhuri, for the kind congratu-
lations which he has coLveyed to me on behaH of my friends of this House. 
Not being a. regular Memhtlr of this House, the position occupied by my colleague 
on my right (Sir Maloolm Hailey) and myself is entirely different. But I can 
assure all my Honourable friends of this House that I take as keen an interest 
in the 1lUCCe88 of the proceedings 01 thilil House as I do in the Council of State 
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to which I ha.ve the honour to belong, aud, In consequeuce, I appreciate the 
message of congratulation which has been conveyed to me. 

PANEL OF CHAIRMEN. 

lIr. President: Under Rule 3, I appoint: 
. a. Jh.' H. S. Gour 
4. Mir Asad Ali Khan BahOOur 

to complete the Panel 0'£ Chairmen to which Mr. Seshp,giri Ayyar and 
Mr. McCarthy were appointed iu the Simla. SessiQn. 

~ rtr  TO INQUIRE INTO THE FUNCTIONS OF THE 
, 'DEPUTY PRESIDENT. 

lIr. President': The Legislative Assembly iu,ware 'that the position of 
tlie Deputy Presid.entrequires examination. In Simla, I made a statement of 
the general principles,governing the fuuctions of this officer and I now: appoint 
a small Committee, over which I shaU preside, to report to me upon the 
manner in which the duties of the Deputy President may be enlarged. The 
CQmmittee will consist of ' 

The Honourable Dr. Tej Baha.dur Sapru" 
Sir Siva.SWamy Aiyer,' ,  "  , . 

Dr. H. S. Gour, 

the Deputy President, and myself. 

The report of the Committee will be laid upon the table in due course and, 
though'it will be primarily drawn up for the guidance of the President and the 
Deputy President, the Legislative Assembly will be duly consulted regarding any 
action which may be necessary to give formal effect to its recommendations. 

RULING ON STANDING ORDER No. 38. 

Ir. President: I have a statement to make regarding Standing Order 
N.(). 38. A question ha" arisen since the adjournment of the Legislative 
Ai1Sembly, regarding the interpretation of Standing Order No. 38, which 
authorises a Member in charge of a Bill, when that Bill has been introduced, 
t'1 make one ~  three motions in regard to it. The first two motions, namely, 
that it be taKen into consideration or that it should be referred to a Select 
Committee, raise no controversy.' It is the third motion ,that the Bill be 
circulated for the purpose of eliciting opinion' on which I desire to review and 
amend a ruling given in Simla. ' 

It seemed to me at that time, that where, under Standing Order No. 38, 
anyone of these three motions was passed, the· Legislative Assembly' should be 
held committed to the princi pIc of the Bill, but, as the result of representations 
made to me from various quarters, I have come to the coBciuaion tba.t this 
interpretation of the Standing Order I8&Y ~ to seri,oua inconvenience. 
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A Bill is "CirculP,ted for opinion in order to provide the Assembly with 
material fOr a judgment upon the principle involved. I therefore propose to f[ the mling of 20th September, 1921, recorded in the Official Report of 
Ii Legislative Assembly Debates/ Tuesday the 20th September, 1921, . 
V lume II, pages 588, 589 and 692. After due consideration, I am of ~1-
-opinion, that the Assembly in passing the motion referred to should not be 

! -committed to the .principle of the Bill to which it refers, and that, therefore, 
: -the motion that a Bill be circulated for .the purpose of eliciting opinion 

j' :stands in a different category from the other two motions prescribed by Stand· .ing Order 38. It follows, therefore, that it will be undesirable to maintain the 
-ruling then made. It. will be for the proposed Select Committee on the 
Standing Orders to judge whether the statement I have now made should 
he embodied in a formal amendment of Standing Order No. 38. 

NOTICE OF MOTION UNDER RULE 11. 

Xr. President: I have received notices from four or five MembelS ofthtlir 
-desire to move the adjournment of the business of this House in order to discuss 
.a .matter of urgent public importance. The notices have been cast in various 
wa.ys, but they all refer in more or less general terms to the political situation 
in the country. • 

I Now, in the first place, that question, namely, the political situation in India, »raised in a series of Resolutions of which n ti~e has been given by 
different Members of this House, and I must take it for granted, that 
these Resolutions will before'long come up for discussion. Therefore, the notice 
which I have received of the desire of Honourable Members to move the adjourn-
ment of the House must be read as an attempt to anticipate the dehate which 
would otherwise -arise on those Resolutions. On that grpund, therefore, I am 
bound under the Rules and Standing Orders to mle that that notice i. out of 
order. I should add that a case of this kind, which is of a general character, is 
not sufficiently definite-in the sense in which the word C'definite' is used 
in the Standing Order-to justify the interruption of b1,18iness and, there-
fore, on that ground also the motion cannot be accepted. A matter to be I 
r definite " r urgent " and r of public importance', in the sense in which : 
these terms are used in the Standing Order, must have arisen suddenly in the' 
manner of an emergency. Now the politica.l situation to which these notices' 
refer has arisen over a series of weeks, indeed one might say, over a seri~ . 
of months; and it would make 80 material difference to the discUBBion 
whether it were taken to-da.y, to-morrow, next week or {'ven next m('\nth. 
At all events, it is not of sufficient urgency to dema.nd the intermption of 
the ordinary business of the Assembly in order that a. deba:.e may take'lp1a.ce 
to-day. On all these grounds, therefore, the notices given are not in order. 
I hope the House will not misunderstand me when I say, that the matter is 
not urgent. Upon the politica.l urgency of the matter the Chair has not 
pronounced, but in respect ofthe technical use of the word r urgent' -in the 
rule, there is no doubt whatever in my mind-that these motions do not satisfy 
that requirement. 

• 
MOTION FORt ADJOURNMENT. 

Mr. J. Chaudhuri (Chittagong and RajRhahi Divisions: Non-Muham-
madan Rural): I understand·tWtIlere is a general feeling in the House that 
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the House should be allowed an opportunity to discuss the policy of Govern-
ment with regard to the present political situation. Sir William Vincent said 
just now that permission has been given to M unshi Iswar Saran to move his 
Resolution to-morrow. 1 am one of those who heard of the Resolution for 
the mst time last evening from Munshi Iswar Sarau at Raisina, and not know-
ing t~e exact terms of the Resolution we have not had the opportunity of send-, 
ing appropriate amendments. 1 have, however, submitted an amendment by 
anticipation. I had not seen the Resolution before I came here this morning. 
I think it will satisfy the House if a suitable opportunity is given at an early 
date next week to discuss Mr. Iswar Saran's Resolution. Mr. Iswar Saran 
having given notice of the Resolution in very general terms, 1 think that 
amounts to a motion for adjournment of the House, and-1f that has been 
accepted by the Government, I do not see a.ny necessity ,of bringing forward 
any motion for adjournment now. 1 should like Sir William Vincent to give 
usa suitable day next week, as many Members are not present, here to-day who 
would certainly like to take part in the discussion. (Cries of' To-morrow'.) 

That being so, no useful purpose will be served by bringing forward any 
motion for the adjournment of the House to-day. " 

Jlr. X. Ahmed (B1jshahi Division: Muhammadan Rural): Sir, 1 
llhall be the last person to accept the view of my friend, Mr. C hlloDdhuri, 
because, Sir, if the wording of the Resolution, which we are not aware of. is 
such that we will be shut up from discussing the matter at great length,-
that is, the matter with regard to the present state of political situation in 
India.-there will be some objection ; objel-tion will be raised with regard to 
that. So it is better for the Honourable Home Member, Sir, to enlighten us 
with regard to the wording of that Resolution. And, secondly, Sir, thete is a 
strong suspicion in the mind of the public as well as of Honoutable 'Members 
qere present, as to how is it and why is it that Munshi Iswar Saran's Resolution 
was accepted by the official Member in charge, in the absence of or without the 
knowledge of the public, and outside the ordinary course. Sir, that being the 
ground, the matter fixes itself on the circumstance of the Honourable Mem-
ber's movement in this Honoutable House. And it raises the suspicion that there 
is some mutual armngement between the Government of India and my 
·friend, Mr. Iswar Satan, who has been allowed to move the Resolution in 
question. 

Iaulvi Abu! Kasem (Dacca Division: Muhammadan Rural): Sir' 
we are here to understand the debate. So far as 1 am concerned' 
it may"be defective education or something more, but my Honourable friend's 
Ill"gUments are unintelligible to us. The Honourable Member, Sir, may either 
speak in vernacular or in English, but he must speak in a language which is 
intelli~ le  

llr. K. Ahmed: Sir, that iSl"ather usurping the function of the President. 

lItr. President: Order, order. The Chair is quite able to take care of 
itself. The Honourable Member will kindJY put his point of order as precisely 
as possible. What point does he wish to discuss? 

lItr. K. Ahmed: The point-is that l1n3.er these circumstances, as the 
, . 
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matter stands, with regard to the Resolution which we are asked, should be 
moved to-morrow; 'here is a strong suspicion in the mind of the people, and 
I daresay without knowing it, Sir, without an acquaintance with the wording 
of the Resolution, we cannot accept the view of Mr. Chandhuri. 

KUD8hi IBwar, Saran (Cities of the United Provinces Non-Muham-
madan Urban) : Sir, I rise to offen personal explanation. It was about 10 days 
ago that I sent this Resolution to the Secretary of the Legislative Assembly. I 
did not write or speak about it to any Member of the Government of India. In 
fact I did not write even to any personal friend about it. About three or four 
days ago, I received a telegram, I believe, from Sir William VinC£'nt, saying that 
the Government of India was willing to allow the discussion of my Resolution 
on the 11th of this month, and inquiring whether I would agree to its dis-
cussion on that date. I at once wired back to Sir William Vincent that I 
was agreeable, and it was for the first time to-day since the date on which. 
I sent my Resolution that I met Sir William Vincent in this Chamber. Sir. 
I shall say only one word more. If I am misundel·stood, if it is imagined, 
to quote the words of the Honourable Member over there, that this Resolution 
is the result of a friendly arrangement, then I shall content myself by merely 
saying that I treat the insinuation with the contempt that it deserves. Sir, 
my record of work in this Council, and may I add, my record of 'public life 
extending over a Jferiod of about a quarter of a century, is a sufficient a~wer 
to such insinuations either ,)f the gentleman over there or of anybody else. 
As lonlf as I am here, I have got to do my duty regardless of the frowns of 
officials or the misunderstandings of people like the Honourable Member wh() 
has just spoken. . 

The Honourable Sir William Vincent (Home Member) : Sir, I should 
like now to read to this Assembly, the terms of the Resolution which it is 
proposed to discuss to-morrow, because there is some uncertainty about itg 
terms. It runs : 

. " That this Assembly recommends to the Governor General in Council the immedia& 
abandonment of the policy of repression inaugurated in the country." 

Now, if the Assembly thinks that a Resolution of this kind was proposed in 
collusion with Government, all I can say is, that I shall be very much sur-
.prised. The actual position was this. I received information from varioWl 
Members,.of their intention to move the adjournment of the House. We had 
also received notices of various Resolutions on what is called the repressive 
policy of Government. I was aware, on mv interpretation of the rule 
and on an examination of the notices of Resolutions, that a motion 
for adjournment would he out of order. I was anxious to i~ the 
Assembly,-indeed I think the Assembly will want it-an opportnnit y 
of debating this question at the earliest opportunity. I therefore too I: 
up a ·Resolution which in terms was directly hostile to the action taken 
by Government and of a very comprehensive nature, and I put it 
down for the earliest date possible. If I am in any way to blame fo1' taking 
that course, I regret it. All I can say is, that there was no question of any 
collusion, and what I tiid was for the convenience of this Honourable Assembly. 

I may say, there is auother Resolution of Mr. Rangachariarwhich isd wn~ 

I think, in the list for the 12th, dealing with a diiterent aspect of the same 
question, ani it was not therefore necessary to consider that Resolution for the 
l~t  I am, however, entirely ih t!le hands of this Assembly in the matter. I 
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have taken what I believe to be an honest a.nd open coum" in order to afford 
the House, which might have been debarred from securing a date to discuss 
this matter,-a.u opportunity of doing so at the earliest opportunity. If there 
are any complaints regarding my action, I can only express my regret· for 
having gone out of my way to meet what I believed was a general wish. 

Ueut.-Col. H. A. J. Gidney (Nominated Anglo-Indian): Sir, as 
-one of the Members of this House who submitted an application for an adjourn-
ment of the House to discuss this question, I gladly accept your interpretation 
and would urge that the Honourable the President's views on the motion for 
adjournment be equally applied to the Resolution under discussion. I do 
think that ~ e ers of this House should be given an adequate time to consider 
such an important matter, and it was only in yesterday's Pioneer that I saw 
that the Resolution would be put up. To put it up in such a way, I consider, 
is distinctly contrary to Standing Orders, for it doe!! not give  Members an 
ample opportunity for considering the subject. I therefore put it for the 
consideration of the Honourable Home Member and this Honourable House 
that the subject be postponed for a few days at least so as to give to Members 
desirous of talking on the subject a better and fuller opportunity of considering 
their views and placing them before the House. 

Rao Bahadur T. Rangachariar (Madras City: Non-Muhammadan 
Urban): Sir, I would oppose the proposal for an adjournment of t ~s most 
impodant question. It is an urgent question: indeed we consider it 1ft) urgent 
that we think we should interrupt the business of the Assembly; the country 
is going wild over the state of affairs; and· it will not do for uiI, the 
representatives of the people, to sit quiet without deciding this most important 
point. I am glad that Mr. Iswar Saran has given notice of this Resolution 
and I am thankful to Government for  having placed it at as early a date as 
possible, because, I, knowing Mr. s~r Saran as I do and having had a 
e1)nsultation with him in Calcutta. in l'egard to this very matter, I knew 
he would not give notice of any Resolution which would not be acceptable to 
us. I am glad to know that the Resolution of which. he has given notice 
speaks worthily of Mr. Iswar Saran. I therefore think, Sir, that it would be 
futile to move any motion for adjournment of it, and I urge that this motion 
may be. taken up to-morrow without fail, and, if possible, Sir, that .it should 
be given precedence over other business posted for to-morrow. 

Ir. Jamnac1as Dwarkadas (Bomba.y City: Non-Muhammadan 
Urban)..: Sir, I am not called upon at this stage to give my views with 
regard to. the Resolution that is tabled in the name of my friend, Mr. Iswa.r 
Saran ; but without discussing the merits of the Resolution I endorse the view 
~ ressed by my Honourable friend, Mr. Ranga.chariar, that the subject is of 
such vital importance that it would be a pity if the House did not diScuss it at 
as ea.rly a momentas possible. I was one of those who gave notice of·a motion 
for adjournment and I gladly ac<:ept in place of that motion the motion that 
has been placed for discussion by Mr. Iswar Saran. l repeat Sir, that t do 
not commit myself to any view for the present. I accept that motion, only 
because it provides sufficient scope for the House to discuss the matter 
thoroughly to-m'Orrow. I hope Sir, that the Honourable the Home Member will 
m"a.ke it possible for us to discuss this matte.: to-morrow as early as possible • 
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Itr. Harchandrai Vishindas (Sind: N on-Mnhammadan Rural): 
I rise, Sir, to drair the attention of the Assembly to one particular 
aspect of this question, and that is this: this is not tbe first time that 
a misunderstanding has arisen with some Members as to the action of 
Government when the Government has actually obliged the House by 
going out of their way to allot an official day for non-official business. 
On a previous occasion, a similar misunderstanding arose. On. this 
partiC'Olar occasion, 60 far from accusing Sir William Yince.nt of any 
collusion or sinister motive, I think we ought to be thankful to him that 
he has selected the earliest day for the Assembly to express their views on a. 
subject which is foremost in the hearts of all of us. Therefore, Sir, I want to. 
bring it to .the notice ,of the ,&sembly that Mr. Kabeer-ud-Din' Ahmed's 
remarks are not only out of place but they are actna:!, against the interests of 
the House. In future, I think, there will be no such misunderstanding, because-
if the Government go out of their way and allot an official day for non-
official business (and that business being in the nature of an attack upon the-
Government) then the result of such opposition as Mr. Kabeer-ud-Din AhDled 
has made to-day ,will be that Government will not do such a thing in future. 
That is one aspect of the question before tbe House. 

As regards tbe adjournment of this question, I do not agree with Colonel 
Gidney that this is a subjoc-t which should be adjourned. We actually had 
a meeting-.a non-official meeting-at which Lieutenant-Colonel Gidney was-
also prcrent, when we had an informal discussion on this very subject. r 
therefore do not think that the subject will be sprnng as a surprise on aDy' 
Member of this House. Of course I know that Mr. Kabeer-ud-Din Ahmed 
has only arrived at 10 O'clock to-day and he is t er~ re ignorant of that. 
meeting. I therefore strongly protest . 

Ir. Presitlent': I have allowed a discussion to go on for i e~' quarter-
of an bour which is entirely out of order, in order to arrive at the sense of 
the House on this question. But I should like tbe House now to come to a' 
decision on the matter. There is actually QO motion before tbe House. If 
I gather the sense of the House aright, Members want a discussion at the 
earliest possible moment. I imagine that the Home Member will take the-. 
discussion as put down for to-morrow unless there is very strong dissent from, 
that course. Therefore, unless that dissent is sho\fIl now, the arran e ent~ 

stands. 

Ir. W. )I, Hussanally (Sind: Muhammadan Rural): I rise to support, 
the proposal made by my Honourable friend, l nel idne ~ The only reason 
why I want an adjournment is, that the House now is not full up and a -yery 
large number of Members who are absent would like to joiu in a debate of" 
this important chara<.1;er. I know nothing of the pdvate confel'ence which ... 
was held yesterday. I was not invited to that '~ ncla eand . I do. 
not know what decision my friends in that conference have arrived at. I was 
never called to that meeting and did not attend. 

Ir. Harcbandrai,Vishinclaa: :1 "poke to you about it. 
Ir. W.)I. Hussanally : You me-rely informed me that you wanted' 

to hold a meeting; I was not asked to attend, Therefore, I think, Sir, 
that an important matter like this should not be rushed through as we; 
know nothing about the Resolutiod except what the Home Member has. 
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just now reM to us. We should like to have a little time for consider-
ation of the subject and also to give our friends who are absent an Qpportunity 
of arriving and taking pl.rt in the debate. There is nothing lost by an ad-
journment for about a week, of an important matter like this. 

Ir. President: Unless some Honourable Member feels stt-ongly enough 
to move a motion, I must bring this discussion to an end now. 

Bhai Ian Singh (East Punjab: Sikh) : I move, Sir: 
'That the discuBsion of Munshi Isw&l' Saran's Resolution should not take place 

Ito-mon-ow '. 
In the first place, the Honourable Sir William Vincent has only just now 

read out the Resolution to us. I quite appreciate the fact that the subject is a 
very important one and requires immediate attention jbut if it could have 
.been postponed for a month since the inauguration of Government's present 
policy, it could very well be put off for a few days or a week more. There is 
no reason to say that the subje;:t is of importance and that it must be decided 
to-morrow if not to-day. ~ If the subject is an important one, it is also one which 
requires the fullest considera.tion. All the Members have a right to have due 
.notice of the Resolution at least some time before to enable them to read it, to 
.consider it, to think over the actual wards of the Resolution and see if they 
want to send in any amendment to it or not. It is not the point that we 
know the subject or that we know that repression is there j what we -wish to 
.consider is iit what words we are to oppose or to support this policy. We 
have only just now heard it and, of course, there is absolutely no time to go 
;thoroughly into it. My Honourable friend, Mr. Harchandrai Vishinclas, said 
that we had a meeting yesterday.· I was present in that meeting. If I 
mi.st8.ke not, there were not more than a dozen Members • • '. 

Ir. President-: Order, order. I clmnot allow references to private 
meetings. It is obvious ·that Members who are present at such meetings will 
probably differ as to what had occurred .and these differences have no place in 
.ou r debates. 

Bhai Ian Singh: My Honou1'lloble friend had said, Sir, that at this 
meeting, this Resolution was considered j therefore, I referred to that meeting. 
Further, Sir, we also see that the attendance to-day is very poor. It is not 
.a subject of such importance that we cannot afford to wait for two or three ' 
or four days until we get a fuller House. Therefore, Sir, I would request the 
Honourable Members tha.t we should postpone the disCllssion of the Resolution 
-till, Sl\Y, the 15th or 17th of this month. 
• Ir. X. Ahmed: To cut short the deba.te, Sir, as it was I who raised the 
.question, I will now elillIain 

Ir. President: Order, order. 
IaulTi Abu! Xasem: I understand that Mr. SeshaO'iri Ayyar has 

given n?tice of an. amendment to the Resolution .ploved by my Honour-
able ·fl'lend, Munshl Iswar Saraq" We have had no notice of that 
amendment. If that amendmtmt is to be taken up for discussion to-
morrow, then, I think, in fairness to us, we ought to have notice of 
that a.mendment. If that amendment·i#I .not to be considered to-morrow .. ,. . 
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then I think, time ought f\o be allowed for that amendment to come up for 
consideration and discussion. The question is an important one, and everyone 
of us is anxious to hear the debate, and many of us to take part in it, bnt, at 
the same time, in order to get the definite and mature judgment of the House, 
I think the House ought to have sufficient time to consider the Resolution and 
its w rdi~  As I read the Resolution, it is very wide and exhaustive; at the 
same time, an opportunity should be given to all Members to know the 
nature of any amendments of which notice may be given, so that the whole 
question may be considered in all its as~s and discussed when the time for 
discussion comes. As the Hononrable Member, Bhai Man Singh, has said, 
as these things have been going on for several weeks, the sky will not come 
down if we 40 not discuss it to-morrow morning. We may discnss it any day 
this week or in the earlier part of next week, w1:lichev.er we choose. I hope 
and trust, however, that as an official date was given, if another date is selected, 
it will also be an official day and that non-official Members will not be 
·inconvenienced by taking one of their days for the discussion of this matter. 

The Honourable Sir William Vincent (Home Member) : We hA.ve gone 
as faras we could to meet the Members of the Assembly in giving an official 
day to-morrow for this debate, but I cannot guarantee that the state of the public 
business will permit of our doing that again. I am quite ready to do what 
I can to meet Honourable Members, but I cannot give any such undertaking. 
We squeezed this motion in with great difficulty to the .. exclusion of official 
bnsiners to-morrow. Speaking for the Government, we are indifferent whether 
this debate comes on to-morrow or whether it comes on later. All I wanted 
to do was to give the House an opportunity of debating it as soon as possible. 

Sir Deva Prasad ar ad ika~ (Calcutta: ~ n- u a adan -Urban) : 
May I inquire whether it would be permissible to send in notices of amend 
-ments now. We do not know what Mr. Seshagiri Ayyar's amendment is. I 
am prepared to move a~ amendment myself. . 
The Honoura1;tle Sir William Vincent: I should raise no objection. 

I have only just received Mr. Seshagiri Ayyar's amendment myself, but I 
suppose copies of it will be set!'out to Members to-day. 

Ir. President: Before putting the question, I should like to point out 
to the Honse that the conrse of this discussion has placed the Chair in a some-
what difficult position. 

I can accept a Resolntion and put it down within the period of notice. that 
is to say, before the necessary days have expired, if I get the consent of the 
Government; but. in this case. the position is reversed. The Governn.ent. 'on 
behalf of non-officiaJ Members, approached me to allow the Resolution to ~ 
moved within the period of notice, that is to say, to suspend that particular 
Standing Order; and I was moved to do so largely on the ground that there 
were so many notices handed in asking for a discussion of this question at an 
early date and that. in view of the agreement between the non-official Members 
and official Members in this House. I should therefore a.llow this motion to be 
moved. As a matter 'of fact, the notice does not expire until the Hth of 
January, but I ha.ve no more opinion on the subject as to which is the proper 
date to take it than Government ha.s. I am prepared to take the discussion 
to-morrow or to take it within the period of notice, if it is convenient to the 
Honourable the Home Member, bltt it seemed to me when I was approached 

J, 
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[Mr. President.J 
by Government on this subject and informed that i~ was th& d~ of 80 many 
Members that the debate should take place at the earliest pOSSible moment, 
that it was essential for me to meet that desire if I could. 

I therefore put the question: 
• That the proposed debate on the Resolution standing in the name of MunRhi hwar 

Saran be not taken to-morrow. but be taken on a date to be a"crreed upon by the Homlt 
Member and the non-officlal Members of this House.' 

The Assembly then divided : 

lIr. President: Before I announce the result of this division, I want to 
know whethel' any objection is raised to the procedure under which it was 
t:l.ken. 

lIr. Ja:omadas Dwarkadas: I think; Sir, there has been a good deal 
of confusion with regard to the voting. People who wanted t.o vote for the 
postponement, I saw them going on this side, others I saw going on the other 
side; and whatever may be the decision, I hope, Sir, you will rule that the 
division be taken again. 
ltr. Presid-ent : The Honourable Member says that he observed that; 

if there is.any Honourable Member who actually did that, will he rise in his 
place and say that .. he was a victim of that misunderstanding? If so, I am 
prepared to take the divisjon again. 

Lala Girdharilal Agarwala' (Agra DiviEion: Non-Muhau:madan 
u~  : I went on one side,· Sir, first, and then I went to the other side and 

110, I think, there was. no mistake in the end. 

ltr. President: What did the Honourable Member wish to vote for ? 

Lala Girdharilal 4garwala : For the postPonement. 

Ir. B.. A. Spence (Bombay: European): I voted on the other side first of 
all and then I was told it was wrong and then I went and voted 'No'-not for 
FOstponement ; you have just now told me that I voW' Aye 'j I ask for 
another division. 

Ir. President: I am satisfied.that there p.s a misunderstanding which 
was due to • slip of the tongue on my pal"t in calling f Ayes to the right and 
Noes·to the left'. I put the question again : 
• That the debate uJlOn the Resolution standing in the name of Munshi Iewar Sal'an be 

postponed from the 11th J anull:l"Y to a date subsequently to be fixed.' . 

The Honourable Sir William Vincent: May I dI'aw your atten-
tion, Sir, to the fact that there are a number of strangers in the body of the 
Honsei in the side galleries, during the division. I Faw a lady in the 
eorridor and one or two other people who certainly are not Members of this 
House. I wish to know *bether this is in order. 

Ir. President: The entry of persons into the Chamber itself or any 
part of it, except that to which admission is made by tickets, fJit., the galleries 
above, is forbidden. Those who, not being M embers of the House, are 
admitted to the lower galleries and con-idors are the,messengers-and others 
engaged in the business of the House and certain officers of Government 
whose presence is required for the assistance of Members of the EIecutive 
Council and Secretaries engaged in the business of the Chamber. The 
presence of any other person is forbidden. 
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IIr. A. C. Chatterjee (Industries Secretary) :  I may state, Sir, that the 
lady' who was in the"cOrridor is an offieer of Government who is here to 
assist me during the proceedings late\" on. 

JIIr._ President: Then her presence here is perfectly in order provided 
-she ha.s the authority of a Member of the Government who is present, but 
not in other cases. "I am. grateful to the Honourable the Home Member 
for drawing my attention to it, because in a Chamber so constructed consi· 
.demble laxity of practice is apt to arise and must be 'severely controlled. 

Ir. A. C. Chatterjee: I may add, Sir, that the two other gentlemen who 
were there a.re there to help me in connection with. the business before the 
House to-:day. , 

lIr. President: I may add for information t a~ when a division is taken, 
1 PI[' all persons, including persons to whom a courtesy right of a.ecess 
.. is allowed, must vacate the corridors and passages so that there 

may be no interference of any kind with the liberty of Members voting during 
a division. -. 

The Assembly then divided as follows: 
, • -~  , 

Abdul Yajia, Shaikh. I Hussanally, Mr. W. M. 
.Abdul Quadir, Yaulvi. I Ibrahim Ali Khan, LieuterJant JIIl.wah It. 
Abdul Rahim Khan, Mr. • IkramuIlah Khan, Baja M. )(. 
.Abul Kasem, Maulvi. Jatkar; Mr. B. H. R. 

arw~ Lala G. L. I Man Singh, Bhai. 
Ahmed, Mr. K. I McCarthy, Mr. F. 
Ahmed Bush Khan, Mr. Misra, Mr. P. L. 
Akram Hussain, Prince A. M.  M. I Mukherjee, Mr. J..., N. 
Bajpai, Mr. S. P. I Nag, Mr. G. C. ' 
Barna, Mr. D. C. Neogy, Mr. K. C. 
Bhargava, Pandit J. L. Becidi, Mr. M. K. 
Bishambhar Natb, Mr. Benouf, Mr: W. C. 
Chauilhuri, Mr. J. Samarth, Mr. N. M. 
Das, Pandit R. K. ~ar ara  HU88&in KhaD. Mr. 
Fairu Khan, Mr. M. Sarvadhikary, Sir Deva Prasad, 
Farldoonji, Mr. R. Singh, Babl1 B. P. . 
Gidney, Lieutenant·Colonel H. A. J. Sinha, Babu Adit Prasad. 
Ginwala, Mr. P. P. Sircar, Mr. N. C. 
Habibullah, Mr. Muhammad. Bohan Lal, Bakshi. 
Hajeebhoy, Mr. a ed~ I Zahiruddin Ahmed, Mr. 

Ayyar, Mr. T. V. Ses)lagiri. 
Bradley-Birt, Mr. F. B. 
:Bryant, Mr. J. F. 
Chatterjee, Mr. A. C. 
Cotelingam, Mr. J. P. 
Crookshank, Sir Sydney. 
Dentith, Mr. A. W. 
Gajjan Singh, Sardar Bahadur. 
Gulab in~  Sardar. ' 
Hullah, Mr. J. 
Janmadas Dwarkadas, Mr. 
Kabraji, Mr. J. K. N. 
Manmohandas Ranlji, Mr. 
lIuhammail HuBBain, Mr. ,T. 

The motion was adopted. , 

NOES-IS. 
: Muhammail Ismail, Mr. S. 

J 

j 

Percival, Mr. P. E. 
Pyari Lal, Mr. 
Bangachariar, Mr. T. 
Reo, Mr. C. Krishnaswami. 
Sharp, Mr. H. 
Singh, Rana U. B. 
Speilce, Mr. R. A. 
Subrahlll&1layam, Yr. C. S. 
Thaokersey, Sir Vithaldas D., 
Viilhindas, Mr. H. 
Wajid ~ Chaudhri. 
Waji,hl1ddin, .H.aji. 
Yamm Khan, Mr. Yo 

i.'HE INDIAN ELECTRICITY (AMENDMENT) BILL. 
lIr. A. C. Chatterjee (Industries Seorebry) : Sir, I beg to move: ' 
• That the RepOlt of the Joint Ctmlnitteeon thellill furlher to amend the Indian 

E'lecbicity Act, 1910, be taken into consideratioll • 
t  • I 

• 
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[Mr. A. C. a~r ee  _ 
The House will recall that this Bill was introduced lin the House laSt 

March and was referred by it to a Joint Select Committee of the two Houses. 
The Select Committee met in September last and devoted much care and 
thought to the provisions of the Bill and has suggested a certain number of 
changes which we hope will secure the smooth worJring of the revised Act 
when it is finally lac~ on the Statute Book. I should like to take this 
opportunity on behalf of the Government, and I hope I may be permitted on 
behalf of the Assembly also, to thank the Meflbers of the Select Committee 
for the Iapour that they bestowed· on the Bill. They wel'e most of them 
business men and it meant -a senous call on their time in devoting the time 
that they did to the Bill. . The report of the Select Committee was presented 
to the House in September-last, and I now move that the Report be taken 
into consideration. 

The motion was adopted. 

Clauses 1 to 4. were put and carried. 

Clauses 5 to 10, as amended by the Joint Select Committee, were then put 
and calTied. 

Clause 11 was put and carried. 

Clause 12, as amended by the Joint ~elect Committee, was then put and 
carried. 

Clauses 13 to 16 were-then put and carried. 
Clauses 1 7, 18 an4 19 were put and carried. _ 
Clauses 20, 21 and 22 were put and canied. 

Ir. A. C. Chatterjee: Sir, I move: 

" 

• That in clause 23 of the Bill.aa amelfded by the Joint Committee: 
(1) Bub-ciau88B (/I), (6) ~nd (e) ~ re·)ettered res~i e  (!). (c) and (ti) and befol'8 Bub-

clanae (6). aa te-lettered. the folloWing be inserted, namely: 

• (/I) after the word' where' where it firat oceurs. the words • after diatlibuting: 
mains.:have been laid down under the provieionl of clause IV or clause V 
and the supply of energy through tlaoae mains or any of them has commenced.-
shall be iDserted.' 

(2) the word • and' at the end of sub,clanae (c). aa re-lettered. Bhall be omitted and 1"8-
jJlleI'l;ed at the end of sub'clanse (4) u re-lettered; and _ •  . 

(3) the following sub-elanae Bhall be added, namely : 
•  • ~e  in the fourth promo: 

• (.1 for the words • in the event of any requisition being made for a suppl:y or 
energy from&JlY ~utin  main of which ': the words • if any l'8quisition 
is made for a supply of energy and' shall be lubatituted ; and 

(i'1 for the wtlrd' it' in cla118e (a) the word. • the neaJ.'8It diatributing mAin • 
Bhall be Bubatituted. • 

Sir, we are indebted to Sir Vithaldas Thackersey for pointing out to us. 
an oversight which also escaped the attention of the Select Committee when. 
it first drafted its report. Clause 28 of the Bill whidh amends clause VI 
of the ScWule to the ..Act, as it lltands at present, might involve'the serring of' 
a requisition for the supply of energy direL-tly after the granting of a. license 
an4 before tlny works had been or could have been laid down. Nevertheless 
the licensee worud have been bound by '~ '  comply with the requisition • . . 
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It will be observed that under clause IV of the same Schedule the licensee 
is given 3 years irl which. to lay down what are generally known.as compulsory 
works. Similarly, cla.use V of the Schedule only operates after 2. yea!B 
from the commencement of the license. Part (1) of the amendment will 
make it clear that until works have been laid dot-n and supply actually begun, 
a requisition for su,ply will not be binding. -

The second and third paragraphs of the amendment are merely conse-
quential and I hope, that the amendment will be passed unanimously by the 
Assembly. 

Sir Vithaldaa D. Thackeraey (Bombay Millowners' Association : Indian 
Commerce) : Mr. President, I wrote a minute of dissent to the Report of the 
Select Committee pointing out the inconsistencies that a.rose owing to cerfain 
modifications in clauses 5 and 6, and, in order to meet my objection, Government 
propose to amend t ~ clauses by the amendments which are now before the 
House. I a.m satisfied that these amendments meet the case and hope they 
will be ~ce ted  

Sub-clause (1) of the amendment was put and carried. 

~ -clause (2) of the amendment was put and carried. 
Sub-clause (3) of the amendment was put and carried. 

Clause 23, as amend"ed, was put and carried. 

Clause 24 was put and carried. 

Ii-. A. C. Chatterjee: Sir, I beg to move: • 
, That in clause 25 of the Bill after the words 'the said Act • the following words shall 

be inBerted, namely : _ 

" (a) after the word' where' the words' after diBtributing mains have been 'laid down 
under the provisions of clause IV or clause V and the supply of energy through. those maillS 
or any of them has commenced' shall be insert-ed; and (b): 

The reasons for this amendment are the same as were mentioned by me 
in dealing with the amendment standing in my name relating to clause 23 8f 
the Bill. 

The motion was adopted. 
Clause 25, as amended, was Fut and carried. 

Clauses 26, 27, 28 and 29 were put and carried. 
Jlr. A. C. Chatterjee: Sir, I beg 'to move: 
',That the Bill. a8 amended, be p&ssed.' 
The motion ~ adopted. 

THE INDIAN FACTORIES (AMENDMENT) BILL. 

lIr. A. C. ChaUerjee (Industries eecretary) : Sir, I beg to move: 

• 
• 

• That the Report of the Joint Committee on the Bill further: to amend the Indian 
Factories Act, 1911. be taken into conlideratio •• ! 

This Bill was also introduced into this House'in March last and was refer-
red by it to a Joint Select CQmmittee of the two Houses. That Committee sat 
for several days in September last and devoted a considerabr am01lDt of time 
to a. very careful examlllanon of the provisions of the Bill. r.. The' ColIUnittIe 
!as composed. of an shades of opinion and consequently it was impossible to 

. •  • I I 

•• 
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[lIr. A. C. Chatterjee.] 
obtain a unanimous report from it, but, on the w le ~  egar& to the main pro-
visions of ~ e Bill! t~ere wa ~ c ns~dera le ~ni it The Committee has 
made certain changes In the BIll as It was orlglDally I roduced, and, on . the 
whole, we think those changes are desh'able. The Report of the Select 
Committee was presented to the House in September last aIM I now move that 
it be taken into consideration. 

Sir Vithaldas D. Thackersey (Bombay Millowners I Association: Indian 
Commerce) : Mr. President, the Members must have noticed that two of my 
colleagues with myself appended a minute of dissent to the Report of the _ 
Select Committee on two or three sections and in order that our position 
on the points may be clear, I should like to address the House a few words 
on the general question. 
It is a. matter of congratulation to the Government of India that they 

have legislated on the lines of the Washington Convention even before some 
of the other Governments have moved in the matter, and more particularly the 
British and the Japanese Governments. It must also be a source of satisfac-
tion to the Government. of India that the Indian Indnstrialists have not only 
accepted the limitatIon of the hours of work of adult workmen, but they 
have also supported the proposals. Even before the Washington Convention, 
the textile mills had reduced their hours of work from  12 to 10 a day, while 
most of the.other kinds of Factories ordinarily work less than ten hours a day 
_ many of them work not more than eight hours .. While the princi\lle of 
sixty hours a week is accepted, it must be remembered that occasions often 
a.rise when exceptions shall have to be made to this rule. These exceptions, 
after full inquiry by the Factory Commission in 1908 were included in the 
Act. £\11 these sections have been removed in the proposed Bill and provi-
sion has been made in the Bill to define the exceptions by rules 
made by the Local Governments. I do hope that a full inquiry will 
be. made by the Local Governments in framing the rules so that no 
inconvenience 01' loss should occur to the industries. 
Government have taken this opportunity . of revising some of the other 

provisions in the existing .&:t. They have raised the minimnm age of child 
labour from nine to twelve which is a very desirable improvement indeed if 
Quly we provide facilities for their edncation. Bnt the objectionable feature 
introduced in the Bill is to raise the age of half-timel'$ from fourteen to fifteen. 
I hardly think Government l'eaIised the serious (.·()Oseqnences of this change. 
In the. first place, it is going beyond the Washington Convention or the law 
now in force in England, Japan and other civilised countries, .where, after 
tpe agt. of fourteen, the boy is allowed to work up to the maximum of ten 
:Q.llurs. In fact, under the English Law, the boy, if he possess certain edu-
ea.tional tests, can work the same hours as yonng persons from the age of 
thirteen and the reason is quite clear. It is at the age of fifteen that ~ 
is taken as an apprentice or helper in the workshop and the restriction of -
time working would be most harmful on such boys. The effect would be the 
workshop ~ers who bevel! employ half-time workers will cease to employ 
these young boys and thus the boys will miss not only th4t. opportunity of earn-
ing for his own living, but also of getting the training in the workshop at least 
far a year. He will never be satisfied with half pay and he will perhaps go 
fer -work in other classes of mannallabour where in all probability he will 
a ~ to work harder for his living without getting the training. For the-

•• .. 
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boys e l ~ m textile mills, those who have got experience know that the 
class of work which these boys generally· do there can hardly be called hard 
labour. Such boys are usually employed on.ring frames where aU-that they 
have to do is to piece up the thread when it breaks and to remove the yarn 
when the bobbins al'e full, It is difficult to say that Government is doing 
_ a service to these bOYi> by these proposals. 

As regards the girl of fifteen, the effect of the proposed legislation would be 
much more harmful. As this House knows, the Indian girl attains age much 
earlier than in other countries and I leave this House to judge whether it is better 
for a girl of fifteen to be working with. her mother and mother-in-law in depart-
ments such as reeling and winding where the work is easiest and the atmos-
phere very healthy, or, to be away from the presence of her guardian and 
working as day labourer in the sun or building work or such other coolie ,,"ork. 
It must be remembered, that a girl of fifteen, often married, will never be 
satisfied with half pay when she can earn full wages elsewhere. Even 
assuming that her guardians would prevent her from working away from them 
on other classes of work, would it be advisable to keep these young women 
with the boys of fifteen in the waiting 'rooms, of tu..fa.ctory or at home 
unattended by their guardians? Anyone who has worked in the Factory will 
insist that the best thing for her is to be working with her mother. 

lIow would these young boys and young women feel when they are inform-
ed by the manager, that although persons of their age in England  and other 
civilized countries can work ten hours a day, ~ eir Indian Sircar 'I1Ia-6ap has 
ordained that they shall only earn half the wages, and if they cannot live 
• upon that, they must become the ordinary coolie on the road. I hardly think, 
that they would thank the Sircar ma-6ap for their great anxiety for their 
welfare. 

It should not be forgotten that this innovation has been introduced with-
out conSlllting a single labourer of that class. It will not do to say that 
they do not know their interests. Persons of that age know their interests 
as much alt any other person. Even in the United Kingdom, the wishes of 
the lJ&bour are first consulted. It will be news to this House that because 
of the opposition of certain sections of the British labour, that the 
British Government have not yet been able to accept the terms of the 
W as in~n Convention. My Honourable £;iend, ~  Chatterjee, has just 
returned' from England and when I asked him why It was that even the 
British Government have not yet aC9&pted the terms of the Washington 
Convention, he replied that it was because the Railway workmen were 
opposed to the limitation to their hours of work under the W Jshington 
Convention. They did not want to be deprived of the wages that theT' -are 
• earning by working overtime. Whatever may be the reason, the fact remains 
that the British Government have to accede to the objections of the workmen, 
while we are now attempting to deprive the young bo}"S and girls of their 
living and the opportunity of their training by this proposal. 

I, therefore, woutd propose when the Bill is taken, cmuse bv cmuse, to retain 
the provision of the €'xisting Act limiting the age of half-workers to fourteen. 
The other amendments, of which I have given notice, relate to the defini-
tion of the word (Factory' in order that pla,rgtoounds, school-rooms, ete., 
should not form part of a fa.ctory·.nd follow the English definition, . 

' .. 
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Ir. T. V. Seshagiri A.yyar (Madras: Nominated n-~ icial  : Sir, f r.ise 
at this stage to suggest to the Honourable Mover that this matter be put off 
till the day after to-mol"row, for this reason: Mr. Joshi who is representing the 
interests of the labourers has been unavoidably obliged to be absent from 
the meeting to-day. I believe he has telegraphed to Mr. Chatterjee that he will 
be here to-morrow and, therefore, if this matter· is taken up the day after 
to-morrow, he will be in a position to put forward his view of the matter, which, -
I do not think, can be quite as well put by anybody else. Mr. Joshi has 
been devoting his whole time to the consideration of this question and any 
Bill passed without his assistance would be regarded as inadequate. I, there-
fore, suggest to the Honourable Mover. that this matter be adjourned till the 
day after to-morrow. 

the HonoUrable ItIr. C. A. Innes (Commerce and Industries Member): I 
must point out, Sir, that if 1k ~ i is not here to-day, it is Mr. Joshi's own 
fault. The Select Committee's Report was circulated three months ago and 
though it is true Mr. Joshi went on public duty to the Geneva Conference, all 
the other people who went to Geneva have now returned, and I understand that 
the reason why M" J osbi did not return till later was that he indulged in 
private travel on the continent. At the same time, I recognise of course 
that Mr. Joshi's advice on a Bill of this kind is of great value. But the 
House must remember that Mr. Joshi was a Member of the Select Committee 
and had the fullest possible opportunity of giving his advice there. W~ have 
no desire at all to press this Bill unduly quickly through the House, but I 
cannot at this moment give a definite answer to Mr. Seshagiri Ayyar's request 
for, in a. matter of this kind, I must consult the Leader of the House. With 
your permission, if I mar make the suggestion, I should niggest that the _ 
adjournment be taken now and that I may be permitted to give a reply to 
lbo. Seshagiri Ayyar after the adjournment. 

Sir Vithaldas D. 'Thackersey: Sir, T have not the slightest objection 
whether the debate is adjOUl'Ued to to-mon'ow or the day afj;er. Owing to 
the notice I received of this business coming up to-day, I made my own 
arrangements in such a way that I must leave Delhi on the 12th. I have no 
intention of hurrying up this matter. The further discussion may be taken 
up on the 11th or the 12th 01' later on in the month, but I hope that 
the adjournment will not be in such a way that the whole arrangement one 
makes after getting notice is upset. 

Ir. President: The Honourable Mr. Innes has undertaken to consult the 
l..j,{) Leader of the House in the matter of the proposal for adjourn-

llll'· ment made by Mr. T. V. Seshagiri Ayyar. I propose, therefore, 
oow to take the adjournment for an hour, at the end of which the Honourable 
Mr. Innes will probably be in a position to give the House the information it 
desire • S'. . . 

This Assembly now stands adjourned till Half Past Two of the Clock . 

. 
The Atzsembly re-assembled after Lunch at Half Past Two of the Clock:. 

lIr. President was ,in the Chair. • 

The n ura l~ Ir. C. A. Innep': I fear, Sir, that I must 
oppose Mr. Seshagiii Ayyar's request for_ a. postponement of this deba.te. 

, . 
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I find that Mr. Joshi cannot be here till the 12th a.nd that on the 12th 
Sir Vithaldas Thitckersey has to go a.way for a. considerable period. That 
being so, it is a question whether we are to sacrifice the convenience of 
Sir Vithaldas Thackersey or the convenience. of Mr. J 08hi, and seeing that 
. Sir Vithaldas is here and has given notice of several amendments, I do not 
think that it would be fair in the circumstances if the House acceded to 
Mr. Seshagiri Ayyar's request. In the circumstances, I'hope, that he will 
withdraw it. 

Ir. T. V. Seshagiri Ayyar: i withdraw it. 
The motion: 

..IA ' That the Report of the Joint Committee on the Bill further to amend the Indian 
j!'actolies Act. 1911., be taken into consideration,' 

was adopted. 

The motion that clause (1) do stand part of the Bill was adopted. 

Sir Vithaldas D. Thackersey: I beg to move: 

, That Bub·clause (aj of Illause 2 of the Bill be deleted '. 

It provides that for the word I fourteen' the word ' fifteen ' be substituted 
in the original Act.' 

• 
Section 2 of the original ~ct runs thus : 

, Child' means a penon who is under the age of fourteen years, ' 

and the proposal in the Bill is that I child' should mean a person who is 
under the a.ge of fifteen. That is the diifet:ence. I have already explained 
to this House how it would be a hardship on the boys of fifteen aild the 
girls of fifteen if this new clause was passed. I have said that we as 
mill-owners are not much affected by this change. We do not mind what the 
House decides. I am putting this sQlely in the interests of boys of fifteen.' I 
assure you, I have authentic information that if these boys of Sfteen are not 
allowed to work full-time, the workshops would not have them. They can only 
join workshops at sixteen and for a year they will have to seek other manua.l 
labour. I do not know whether in the present industrial development we 
are right in insisting that these boys of fifteen should be prevented from joining 
workshops, when all English boys are allowed to join. 

Lala GiMharilal Agarwala (Agra. Division: Non-Muhammadan Rural) : 
I support Sir Vithaldas Thackersey's amendment. It would be tn the 
interests of the labourers as well as of. the capitalists, and it was for thji 
reason that I had already made clear my intention in the beginning as to the 
proposal. We have to compete with foreign trade and unless we can put 
our whole strength into the mills it would not be possible for us to compete. 
Moreover, if there is a labourer who has got a. son.. of, say, fifteen, and if that 
son gets only half the wage, it means that the family gets only one and a 
haJf times. On the· other hand, if the boy is allowed to work full-time, 
the family can double it, and, in this way', they will be richer and happier. 
On t ~e grounds, I submit, that the amendment is a 80uucl one. -

Ir. T. V. SesUgiri. Ayyaz :. I am unable to support the motion made 
by Sir Vithaldas D. Thacketsey. What weFve to consider is. whether it 

• • • 
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"Would be in the interests of the boys. It is not a question as t() 
what they desire. The question is as to ,whether the Government 
and the mill-owners shonld not see that these boys do not suBer 
in after-life by being compelled to work' for the full period during their 
early years. That is the l'eal question we have to consider. The Honourable 
Member from Allahablul just now referred to the fact that the trade 
being in its infancy in this country it is likely to suffer if these boys are not 
allowed to work. That is a fallacious argument. I think we have in this 
country enough of manual labour and I .do not think that the interests of trade 
are likely to suffer by these boys being regarded as minors. Even as against 
their own wishes it should be the duty of this H011se to see that these boys Jre 
properly protected. I take it that that is the attitude assumed by Government 
and I think it is a correct attitude. As far as possible we must see that these 
boys are not sacrificed to the interests of capitalists. I.therefore oppose the 
motion of Sir Vithaldas Tha.ckersey. 

Rao Bahadur C. S. Subrahmanayam (Madras ceded Districts 
and Chittoor: Non-Muhammadan Rural): It is all very well to 
say that the object is to protect these boys from being employed in 
factories, but the question is, what is it that these boys do before they 
enter the factories. Do they come from communities or from families 
which can well feed and support these boys at home and allow them t() 
grow healthy and strong, That is not so. They generally belong 'to poor 
families and if a boy doos not do any work he is not properly fed. So, if you 
prevent a boy from entering a factory before he is 15, ypu first deprive the 
family of a regular means of li eli ~  If the boy is to be allowed in some 
kind of labour till that period, he will be employed in some irregular work 
and, therefore, the question of raising the age to 15 will not be a safeguard. 
Let us stick to 14 and leave it there. 

Ir. Jamnadas »Warkadas (Bombay City: Non-Muhammadan Urban) ~ 
I rise, Sir, to oppose the amendment that has been brought forward by mv 
Honourable friend, Sir Vithaldas Thackersey. I appreciate the solicitude that 
Sir Vitbaldas Thackersey, in spite of being a mill-owner, shows for the labourer, 
but, Sir, even though the labourer demanded that his son should be admitted 
before the age of 15 as a full·time worker in the factory, I venture to sub-
mit, that it is the clear duty of the State to legislate that he shall not do so. 
Sir, this House is probably aware that so far as Indian labour is concerned 
there has been a complaint from all quarters from men who have gone int~ 
the question very thoroughly that the life of the Indian labourer i!il very short. 
The QI.imatic conditions in India are unfavourable to life in the factol'y, and 
if boys are allowed to work insiqe the factory just at a time when they should 
• grow and are allowed to make themselves machines for producing money 
for their parents, then, I do not think, there is any wonder that the life period 
of the Indian labourer should always remain short. I do not think, the boy 
who certainly. should be given an opportunity to grow into a well-built mail 
in the future, should be made a victim either of the ignorance of his 
parents or  of the in~rests of the capitalists. 'l\'.ole clear duty of the 
State here is to intervene and say, however much the ignorant parent 
may demand, for the purpose of earning money for himself, that his 
boy shall be a full-time worker, howevel' much the mill-owner, either because -
of his solicitude for the ignorant labou&r or from . the point of "iew of 
self-interest demands that t~e boy should be allowed to work as Ii. fnn-time-
.' . 
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wOl'ker, the clear dp.ty of the State, it seems to me, Sir, is to say that the boy 
shall not be a full-time worker. In admitting boys of this age as full-
time workers, we are checking their growth. Weare preventing them 
from having the opportunity of living the life outside the factory which 
shall make it possible for them to breathe the healthy air. Weare stunting 
the growth of the future labourer of this country. I do not think, it is in the-
interest of the country, that this state of affairs should be allowed to continue. 
At the same time, the argument that he is prevented from earning a 
livelihood does not hold water. He is allowed to remain a half-time worker 
and if my friends, the mill-owners, are solicitous about not depriving the 
hoy of the means of livelihood, they can BUl'ely increase the wages in spite of 
the fact that the boy remains a half-time worker. I should much rather see 
the solicitude translated into action in this way. Make the boy a half-time-
worker, increase his wages and, in the hours in which he is free, give him 
facilities for out-door life and for education which will fit him to be a better 
citizen. That seems to me to be the proper course for the mill-owners to t~ke  

That seems to be the proper translation into action of the solicitude that they 
have been good enough to show about the well-being of the labouring 
classes. I submit, Sir, that the Committee has gone thoroughly into this 
question and they have come by a large majority to the conclusion, that it is 
not in the interest of the labourer that the boy under 15 should be allowed 
to work as a full-time worker. I submit, therefore, that the House will 
throw out the amendment of Sir Vithaldas Thackersey. 

IIr. A. C. Chatterjee: I wish to take this opportunity of thank:" 
ing Sir Vithaldas Thackersey for the general welcome tlu.t he has given 
to the provisions of the Bill. We had some difficulty in both Houses in 
getting the Convention relating to the' minimum age of employment of' 
children passed, but at that time the good sense, the feeling that both Houses 
have . for the interests ~  the worbrs and specially of juven!le worke!S, 
prevllolled and the Resolutions that were placed before this House 10 February 
last were passed. The employers have accepted that position, and there has 
been no serious opposition to the question of raising the minimum age of 
employment. In the Select Committee, as well as here, ~iti n has been 
displayed to the proposal of the Government that the maximum age for half-
timers should be raised at €he same time. My task has heen considerably 
lightened by my friends, Mr. Seshagiri Ayyar and Mr. Jamnadas Dwarkadas, 
in stating the arguments in favour of the proposal that has been made by 
Government. I should like to correct one or two statements that were made-
by Sir Vithalda.s Thackel'sey in his first speech. He said that in England 
even now a child of 13 is allowed to work if he passes some educational "'Iuali-
fications. That is not tme. Under the latest Statute, that of ~  a child. 
under 14 is absolutely prohibited from undertaking any employment of any 
kind. There has been some confusion in the minds of M embel'S here regarding 
the English law. -

The definition of a child in England applies to cases where employment is 
prohibited. The definition of a. child in our law applies to cases where work 
-for half-time is allowed. There is no real analog" between the two. I' 
entirely challenge Sir Vithaldas Thackersey's statement that we are going 
beyond the English law in this matter. The English law even now is and 
~ always been far in advance ~ Indian law so far as the protection of 
children goes. As Mr. Jamnadas has ah-eadr ~ inted out, the main object 
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ilf the Government in framing this proposal was 80 humanitarian one, and 
also it was designed to increase the efficiency of Indian labour. It is quite 
untrue to say, that the labouring classes will not accept this proposal. As 
a. matter of fact only quite recently a meeting of the Trade Union 
Congress was held 80S Jharia. I was not in the country at the time, but 
I have seen an account of the proceedings, and I have seen, at least so 
far 80S I can remember, that no protest was made at that Congress or 
at any meeting of labourers. I know that a very large number of meet-
ings of labourers have been held all over India during the last 12 months 
since this proposal was adumbrated, and I have seen no opposition to this 
proposal of GoverI1ment. On the other hand, I have seen many instances 
of complete approval of this proposal. Also, Sir, I should like to say that 
if we always waited for the consent of the labourers or  of the capitalists to 
the protection of women and children, social reform in these directions 
would never be adopted ill any country. I should like to make it clear, that 
under the existing law, up to the age of 14, 80 cerlificate of physicaJ 
fitness is required before a child is allowed to be employed. As soon 80S 
he ~tta ins the age of 14, 80 cerlificate of physical fitness is no longer 
required, whereas a boy of 14 or 80 girl of 14 would, under our proposa.la, 
be at once liable to be employed for 11 hours every day. As Mr . 
.Jamnada.s has pointed ont, we in India suffer from the inefficiency of 
labour. He has mentioned the shorl life of the Indian laboureD. As a. 
matter of fact, if you go to the mills and factories in India, you will very 
seldom see anyone above the age of 45 employed. If you go to a.ny factories 
in any other country of the world, "you will see a man up to the age of 60 or 
70 employed in these f&ctories.. The whole design of this proposal is to secure 
that these boys will have a shorter period of work during the day and will 
therefore grow to be healthy labourers, and probably their longevity 80S 
workers will be increased, and thereby the capitalists will really benefit 
instead of suffering. Sir VithaJdas Thackersey has said that we are going 
beyond the .English law. He was a Member of the Factories Commission of 
I g08, and that Commission, following the English law on the subject, pro-
posed a young persons' class. We have at present no young persons' class in 
" India. In England, there are certain special rules regarding young persons 
between the ages of 14 and 18. I believe, in Select Committee, at least so far 
as my recollection goes, a suggestion was made to the Members who represent-" 
eel the employers that we might have a young persons' class. That sugges-
tion was not accepted by the Members representing the employers. Because 
we have no young persons' class, it therefore behoves us all the more to 
r ~ the" child just at that age when he or she is growing into a man or 80 

• woman. Sir Vithaldas has mentioned the case of girls. He thinks it would 
be a great hardship for girls of 14 not to be allowed to work full-time. I 
join issue with him. (A cry of '15 '.) Weare allowing girls of 15 to work 
full-time. It is only a question of whether we are to allow a girl of 14 or 15 
to work fun-time. I entirely join issue with him. As a patriotic Indian, I 
think it is our duty to see that girls grow sufficiently strong in order to become 
healthy and ca.pa.ble mothers. We shaJl not secure" that ul'lless we prevent 
their being worked for 11 hours a day or 10 hours a day just at that age. 
In England, there exists a young persons' class; it is troe that they can work 
under the law up to a maximum of 55 or 60 hours a. week.'but Sir Vithaldas is 
awa.re that by anangement between the" employers and employ6s in every . ~  

" 
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• trade in England, and in practice all over Europe, the maximum hours of 
-employment of any man does not exceed more than 48 hours a week and in 
England it does not exceed more than 44 ·hours. That is in the case of 
adults. Children or rather young persons as a rule work much smaller hours, 
.and there are many other restrictions on the employment of young persons,-
restrictions relating to simultaneous meal times, restrictions relating to overtime, 
restrictions relating to dangerous and unhealthy industries. We wanted to make 
. ·our law fairly simple in order that both employers and the factory inspectors 
might be sble to administer it properly. Therefore, the Government in 1911, 
when the present Factories Act was passed, deliberately came to the conclusion 
that a y01;lng persons' class was undesirable in this country j and I do not 
think that employers would thank Sir Vithaldas Thackersey if he now 
suggests a young persons' class in this country. The employers would snffer 
just as much as anybody else if a young persons' class was introduced, 
because the Indian system of shifts would have to be altered, and it would. be 
'One system of shifts for children on half-time, another system of shifts for 
young persons, a third system of shifts for grown-up persons. I do not think, 
'Sir Vithaldas would welcome the proposal for a young persons' class. If we 
-do not have a young persons' class, I think persona.1ly that it is essential that 
the age should. be raised from  14 to 15. However, we are in the hands of the 
Assembly. The Government have made their proposals: it is now for this 
House to say whether they will prote<* the interests of these young children, 
.or whether they will leave the age as it is at present at 14. 

• 
I may mention one other point, Sir, before I sit down. Sir Vitha.1da.s has 
3' referred to a private conversation that he had with me yesterday 
P.l{. as to the reasons why the Washington Conventions regarding 

Dours had not heen ratified in England. I ~ e him my own opinion. 
That is certainly not an autho:-ised version of the British Government, and 
I should like that to be made quite clear. ., 

I hope that the House will come to a careful decision in this matter. 

JIIr. President: The question is: 
, That. lub-clauIe (a) of clause 2 of the ~il  be deleted •  •  • 

Sir Vithaldas D. a~kene  : ') want to reply to certain points-raised in 
the debate and, I think .  .  .  • 

IIr. President: The Mover of an amendment has no l·ight of reply. 

Sir Vithaldas D. Thackeney: ~ ol·igina.1 proposition 

Kr. r~t  Order,. order. The ~ ura le lIember has alIW&d.y 
had an opportunity of making two speeches VIrtually on the same subject and 
.has made full use of his opportunity.' • 

The original question was : 
• That clause 2. aa amended by the Joint Committee. stande part of the Bill.' 

Since which an amendment has heen moved: _ 

• That lub.elause (a) of dIuse 2 be deleted.' 

The question is : 

• 'That that amendment be made.' 

The motion was negatived. 
• • 

• • 
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Sir Vithaldas D. Thackersey: Mr. President, I ~ to move: 

, That at thll end of sub-elause (b) of clause 2 of the Bill the following ·be inserted as 
clause (c) in the proposed definition of 'Factory,' namely: 

(c) Where a place situate within the premises or precincts forming a factory is used 
solely for some purpose other than the anu actutin~ process canied on in the factory, that 
place shall not be deemed to form part of the factory tor the purposes of this Act. but ahall,. 
if otherwise it would be a factory, be deemed to be a separate factory and be regulated. 
accordingly.' . 

Mr. President, my r~s n for putting this amendment is this: in the old 
~~~ ~t ~~~ ~ ~~~~ 
factories that the maximum hours of work was fixed. N ow we are introducing 
the limit of hours of work to 60 hours a week in all factories, and, therefore, it is. 
absolutely necessary in urgent cases to provide for working outside recognized 
working hours for instance, in jute mills and in some cotton mills it is neces-· 
sary to empty wagons at once as soon as they arrive 01' else demurrage is 
levied; and sometimes we have to make deliveries on Sundays of bales of 
cloth or yam. On other occasions coal is received on Sundays and clerks and 
gatemen have to attend. For this reason it is absolutely necessary that we 
should define what the precincts of the factory is. We have not the sliehtest 
objection to limiting hours of work to 60 hours a week in the factory; but if 
we have a class of work outside the working of the factory which comes ~t  

the same category of work which is net limited in other warehouses, we should 
not be prevented from meeting the convenience of merchants in t~ delivery 
of goods, when it arrives outside normal hours. I therefore think it is abso-
lutely necessary that the definition should make this point clear. At the 
same time it is quite clear that if the other pol-tion is virtually like a factory 
that portion becomes a separate factory. 

Ir. A. C. 'Chattedee: Sir, I regret very much that I should have to 
oppose this proposal· also, although I have very great sympathy with Sir· 
Vithaldas'difliculties. But he has given out the real reason for which he 
wants this amendment to go through. The object is to exempt certain 
classes of persons who work in a factory from liability to the provisions of th& 
law. I do not think Government can very well support Sir Vitha.ldas in this 
proposal. He no doubt has copied the wording of his proposal from section 
149 (4) .of the English Aut. But, in England, every workshop, every factory, 
no matter what class of work is carried on, no matter what number of persons 
is there employed, no matter whether power is used or not, becomes a factory. 
This separate portion of the flioctrOl"y under the Indian Law will have to come· 
.under the special provisions of our definition of a factory in order to become· 
a h<,'tory ; in our law we are proposing that at least 20 persons should be 
employed and power should be used in order that a place may be classed as a 
factory. So that, if power is not used in the portion that will be cut off,. 
it won't cOIqe under the definition of a factory. Therefore if Sir VithaldasJ 

amendment is carried, a large number of people employed withia factory 
precincts who ought to be under the ordinary law under the factory law-and 
who would not have then to work for more than 60 hours a week and 
would get many other privileges, would not have any of these privileges. I 
am afrd.id, for these reasons, I must oppose this amendment. 

Ir. PreSident: The question is that that a ~nd ent be made. 
The motiOlf'was negatived. • .-
Clauses 2, 3, 4, 5, 6, 7, 8 and 9 were added to the Bill . 

• • .. 
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Sir Vithaldas D. Thackersey : lIr. President, I beg to move: 
• 

• 'That in clause 10 of the Bill the following proviso be added to the new It'Ction HI-A, 
proposed to be inserted in the Indian FactOlies Act, 1911, namely: 

, Provided that yards, playgrounds and places open to the public view, school rooms, 
waiting rooms and other rooms belonging to the factory in whicli no machinery is u,ed 01' 
manufactuling process carried on, shall not be taken to be any part of the faCtory within 
'the meaning of this enactment: 

These words also are taken from the English Act. Section 19-A, as 
introduced by clause 1 ~ providetl that : 

, Where in the opinion of the Inspector the preaence in any factory or any part thereof 
-of children, who, by reason of their age, cannot, under the provision. of thi8 Act, be lawfully 
-employed therein, involves danger to, or injury to the health of, anch children, he may 
'Serve on the manager of anch factory an order in writing prohibiting the admi8sion of sueh 
ehildren to the faCtory or piirt thereof: 

N ow, as we have passed the previous section, f factory' means the 
-compound also and it will include the school room, the yards, playgrounds. 
I think if you wish the mill-owners in provide some facilities for children's 
playgrounds or schools, this definition is absolutely necessary. Otherwise, 
they shall have to do awav with all these .facilities which the mill-owners are 
willing to give to the children. 

Ir. A. C. Chatterjee: I regret very much that I have &gail! to oppose 
this amenament. This clause of the Bill, the new section, 19-A, was framed 
by Government in deference to the views expressed by the Factory Inspectors 
employed allover India. They informed us that the largest number of 
accidents in the mill precincts in which children were concerned arose from 
tram and rail sidings running inside the factory precincts. K 0 attempt 
was made to prot-ect these tram and rail sidings, and children ran all over the 
place and very often met with accidents. As I say, the clause was designed 
to prevent such accidents. The wordiug of the clause is very clear. It is 
only when the -Inspector is satisfied that there will be danger or injury to 
the health of the children that he will pass an order. Surely. Sir Yitluildas 
does not think that the Inspector will pass arbitt'8.ry orders. Apart from that, 
an Inspector's order, which is merely an executive order, is open to appeal 
under section 50 of the Act. By clause 30 of the a.mended Bill we have 
provided that this' order will be open to appeal t() the Local Government. 
I hope this explanation will satisfy Sir Vithaldas. If an Inspector passes an 
arbitrary order, the order will be open to appeal and I hope Sir Vithaldas 
will not say that the Local Government will also pass arbitrary orders in 
.cases where realty no danger is involved to little children. it 

The motion was negatived. 

~uses 10, 11, 12, 13, 14,  15, 16 and 17 were added to the Bill. 

Jlr. A. C. Chatterjee: Sir, I beg tQ move: 

" That in clauae 18 ofthe ~ill &8 amended by the Joint CommitteeJor sub-aection (3) 
(if the proposed new aeotion 30 the following sb8ll be substituted, namely: 

, (3) In BUch circumstances and subject to luch conditions a8 may be presoribed, D6thing 
in section 21 or section 22 shall apply to w8rk on urgent repairs.' . .. 

•• 

• 
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It has been brought to our notice, Sir, that the wording of sub-section 0 

(3), -as amended by the Joint Committee, is liable to be misunderstood. We 
understood that the object of the Joint Committee was to allow a special 
privilege in the case of urgent repairs that might be necessary anywhere, but, 
as a matter of fact, the words used have been ' urgent repairs executed in any 
factory.) It has been brought to our notice that this will prevent urgent 
repairs being executed, say to a ship which has just come into port, or to a 
railway engine, or anything of that sort) and so we thought that a little re-draft-
ing was desirable. At the same time we tho:qght tha.t it would be better, if 
we were extending the privilege to work of nrgcnt repairs everywhere, that we 
should allow the Local Governments to give this privilege subject to such 
conditions as they may prescribe. We also found that if we made this slight 
addition, it might enable the Government of T ndia and the Indian Legislature 
. to ratify) when the time comes for ratification, the Convention passed at the 
recent International Labour Conference held in Geneva with regard to the 
weekly day of rest. The Govemm1lnt of India have not yet received a copy of 
that draft Convention in a formal manner, and the question has not yet been 
fnlly considered, but we thought that if this slight alteration) which I think 
will meet Sir Vithaldas Thackersey's desire, wp.re made, it might be possible 
to ratify the Convention if the Legislature and the Government of India. 
thought fit to do so on general merits. We also think this amendment is 
desirable on its own merits, irrespective of any consideration of the q,onvention 
passed at Geneva. 

I therefore beg to propose that this amendment be made in the Bill. 

Sir Vithaldas D. Thackersey: Sir, there is a further amendment which 
I wish to make to this sootion. I accept the words introduced by my 
Honourable friend, Mr. Chatterjee. I propose : 
. 'That for the word. 'in section 21 or eeetion 22' the -words 'in section 21. 22. 27 or 28 • 
be BUbatitUted.' 

As was explained by my Honourable friend, this section is . provided for 
repairs of an urgentcha.racter and it may be necessary to relax the restrica 
tions imposed by sootions 27 and 28 in respect of the limitation of work 1'.& 
.11 hours per day. It may happen that at the end of the w.y or the middle 
of the day urgent repairs may be called for and we may have to employ a 
man a couple of hours longer in order to complete the repairs. Therefor& 
I propose that sections 27 and 28 be added to sections 21 and 22. 

4lKr. President: Does the ~n a le Member move t~ ~ -an addition 
• te Mr. Chatterjee)s amendment? 

SirVithaldas D. Thackeney : Yes, Sir. 

Ir. President : The question is : 
'That the word. '27 or 28' be in.erted after the wOl'd '22' in the amendment. standing-

on the paper.' 

Ir. A. C. ~ atter ee :  I will accept that amendment to my amend-
ment. 

The motion was adopted. • • 
• • 
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Xr. President: The question is : . - . 

• That in clause 18 of the Bill, as amended by the Joint Committee, for sub-section (9) of 
the proposed new section 30 the following be substituted, namely: 

• (9) In such circumstances Rnd subject to such conditions as may be prescribed. 
nothing in sections 21, 22, 27 01' 28 shall apply to work on urgent repain ': 

The motion was adopted. 

Clause 18, as amended, was added to the Bill. 

Clauses 19 and 'W were added to the Bill. 

lIr. A. C. Chatterjee: Sir, I begto move: 

• That to clause 21 of the Bill, as amended by the J oid Committee, the following be-
added, namely: , 

, (e) after clause (d) of Bub·section (l)the following shall be in&erted, namely: 

•• (e) the weekly holidays fixed under section 22 ': . 

. This was really, Sir, an oversight on the part of the Go\"ernment. When the· 
Select Committee altered section 13 of the Bill and went back to the old pro-
vision of the existing Act l'egarding the weekly rest day we ought to have 
made this further consequential c ~ e  because it is desirable-and I. under-
stand it is also the practice in all factories-to post up the days which are 
going to be observed as rest days. But, I am sorry, Sir, that I forgot to· 
suggest this at the moment and so I am proposing this amendment. This 
will alfo pnable us to comply with all the prd'visions of the Draft Com-ention 
pu.ssed al Geneva l'egarding the weekly rest day. As I have already said, 
the Government of India have not really considered those Conventions but 
if we make this alteration, to which I do not think anybody will bl.ke 
exception, it will comply with all the technical requirements of-that draft 
Convention j and as I have said already, this proposal is deSirable on its own 
merits and I believe it only embodies in law the actual practice observed. in 
all factories. • 

Sir Vithalclaa D. Thackersey: Sir, I have no objection to accept th& 
amendment proposed, but I want to make one or two points clear. It is· OUT 
practice Q) put up a notice board in the office or at the ~ of the weekly 
holiday&. At the same i;Qne, this holiday is liable. to change. We may have 
to ohange that day IIoIld we give some times a day's notice or two days' nati. 
to.the Inspector that we are changing the day to such and .8Uch date. wm 
this amendment prevent us from following the present practice? It wiJl be-
very hard on US when we. have once fixed a day not to be able.to cJur.nge-
it afterwards. 

lIr. A. C. Chatterjee: I do not think., Sir, that under the Act 811 it 
stands at present-Iection 36 of the Act-what-Sir Vithaldas want.s will })e,. 
contrary to the law j but, Sir, I cannot say what the Courts will determine later 
on: I think my Honourable friend, the Law Member, will be .able to give better 
adv¥!e. Personally I think there will be no objection at all, so far as I can 
judge the law. 

Sir Vithaldas D. Thackersey : As 'Members of this House we must surely 
know the result of any particular amendment·we may pu.ss in law. We the 
mill-owners are quite wilGng that a notice be put up in the office or at the 
gate telling the hands what the holidays will be. At the same time, under 
the exising Act, we have the powet: and the facility, in case of accident when 
the inill may have to be closed on sOJJe other day, or in ease the hands desire 

, .J 
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to fix some other day, or in the case ofMuhamma.da.n holidays when we do not 
know ahead on what day it will fallon-at present we can and do change 
the. noticelltud inform the lnSpectol' of the change. The whole object of this 
is that the Inspectol' should know when we are closing so that he may inspect 
the place. That is absolutely observed under the present practice. If we ure • 
now going to be bound down to any dates we may fix beforehand, I would 
·oppose this amendment. The Honourable Member in cha.rge of the Bill says, 
he' is not sure of the result of this amendment. I elf! not think a.ny Member 
of this House will accept the position that we do not know what the result of 
.any particular amendment might be in law. 

Ir. A. C. Chatterjee: I do not think, Sir, that Sir Vithaldas' appre-
hensions are at all well fonnded. I do not think, there will be any objection 
to his making any alterations in the dates fixed for holidays. The section, 
as it stands, does not prescribe that these notices must be posted up a month 
or a year beforehaml. Tte object is, that some notice should be posted up. 
"That is all that the section says. 

Ir . .President : The question is : 
• That to claue 21 of the Bill. as amended by the J oint Committee, the following be 

added, namely: . 

• (c) after clause (d) of su se ti ~ (l) the following shall be inserted, namely: • 

• (6) the weekly holidays fixed under section 22" 

The motion was adopted. 

Ir. President: TlIe question is : 
• That clause 21, as amended, stand part of the Bill.' 

The motion was adopted. 

Clauses ~  23, ~  i5 .. 26 and ~  were added to the Bill. 

• 

Sir Vithaldas D. Thackersey : Mr. President, I have given notice of two 
-amendments. If the first is passed, it will not be D:ecessary to move the fieoond. 
If the· first is not passed, it 'will be necessary to move the second. The first 
amendment is 'that clause 28. be deleted '. ~w  clause 28 of this Bill rons 
. as follows: 

• For ~i n 46 of the said Act, the following section shall be substituted, namely: 

'46. If a child over the ~e of six years is found in any factory or within the precincts 
• thereof. lui shall, until the conb"al"y is proved, be deemed to be employed in the 

t.ctory'.' . 

. The urde~ is thrown on the Ma.na.gers to prove that the child was not 
·working in the factory. While there was not the slightest objection to 
accepting that burden, so long &8 the factory meant the factory proper,· we 
are now bringing within onr proposal schools, playgrounds, etc. We do not 
knowwbat the result of this new clause will be. The original section 46 
"was quite clear on this })oint when the burden was thrown on us, it ran thus: 

. 'If a child over the age of 6 yean is found inside any room or part of a. faeto1"y in 
which room or part childl'en aTe em'ployed and in which any mauufacturing proce.s 
01" work incidental to any manufactu1"Ing JIl'OJl8IIS ia being cal"lied on, be el\all, until the· 
contrary is proved, be .deemed to be employed iJi the factory.' 

•• 
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That was quite· all right and we were prepared to-take that ~ n
aibility. Now it is sa.id that the Inspectors have represented to Govern-
ment that children ron away into the yards, etc., and they were not able 
to prove that they were working. I don't say that it ne e~ happens. It 
may happen sometimes. But it is a ridiculous proposition that a boy 
found in a school room or in the yard Ilhould be deemed to be employed in 
the factory. Such a boy may bring food for his father, and everybody 
knows that these men sometimes have no food before they begin work, their 
, children bring them food afterwards. We can only comply with this section, 
the Inspector shuts his eyes to the law. Do YOIl wish that the law should 
be Qroken eveJY day? It has been said that the Inspector ought to be 
reasonable. They are more often reasonable than not. But we have seen 
cases when tlJe Inspector has not' been reasonable. To ask this Assembly to 
frame a law which will every day be broken, which is broken to-day and win 
be broken to-morrow is a position that we ought not to accept. Therefore I 
move that the original section 46 be retained. 

Ir. Jamnadas Dwarkadas: Sir, I oppose the amendment moved by 
Sir Vithaldas Thackersey. If I understand it aright, his amendment aims 
at the deletion of the clause as proposed by the Joint Committe_e and to :)reep 
the clause as it was originally under the Act of 1911, 

That .is the amendment, I take it. Sir, this question wa!1 thoroughly 
discussed by the Select Committee and the Select Committee by a large 
majority came to the conclusion, that it was necessary to alter the cla1l8e 
and as a result of the discussion the clause, as it stands now in the amended 
Bill, was proposed. Sir, the Select, Committee, the majority of the Select 
Committee at any rate, thought that the clause as it stood in the original Aci 
provided a loop-hole, and a temptation, and in most cases it was the experience 
of the factory Inspectors that mill owners employed boys who were over 
the age of 6 and when the Inspector went into the jreeincts of the 
factory the boy was sent out into the yard 01' play-groun or wliatever-the 
case may be. The reason why the Committee thought it proper to alter 
the cLr.uee was, tha.t they did not want to provide any loop--hole for the 
mill-owner j nor did they wa.nt to provide any temptation for the parents 
of those children, to use their children as money-making m&<'hines at the 
oost of the health and growth of those poor children. Sir Vithaldas points 
out that it will entail a hardship on tlie labourers in the factory because 
in Indian factories boys over the age of 6 take food for their parents j well, 
Sir, I have no hesitation in saying that if the necessity for the boys taking 
food for their parents is likely to be exploited by the mill-owners or by tlteil' 
parents in some cases to use those boys as workers in the factory, I would ' 
, rathel' that those boys over the age of 6 who ought to' be either in their 
homes or in the schools should not carry food for their parents. However, 
the duty of'the Legislature, I think, is clear on the point. Everything that 
tends to the exploitation of boys over tbe age of 6 for the purposes either 
of the mill-owners 01' their greedy parents should be avoided by the Gov-
ernment, should be discouraged I.y the Government, and it was with this 
intention that the Committee pl'ovided that this .clause should be substituted 
in place of the original clause which provided a. loop-hole for ,the mill-owners 
and a temptation for the parents at the cost, as I said, of the heaJth and 
growth of these POOl' innocent children: I hope, t el'e re~ the lIouse will 
"eject the a~endllle t  • t 
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Xr. T. V. 8eshagiri Ayyar: Sir, I think a word of el[plana.tion is 
necessary in regard to this extraot-dinary provision. Of course it is to 
.. certain extent going against the -ordinary principle of law that a person 
who has been aCcused shall not be asked to prove that he is not guilty. 
This. was a matter which was very -seriously discussed, and I with 
hesitation consented, but not for the reasons which have been given 
by Mr. lamnadas Dwarkadas. I agreed to this on this· ground: it 
was mentioned to me that it was almost impossible f.r the Inspector to 
adduce prima facie "evidence whether a boy is empleyed in a factory or· 
not; whereas it would be easy for the mill-owner by producing books to 
show that the boy was not employed; it was the easiest possible thing to do 
and, therefore, I with some hesitation agreed to this provision being made 
becanse I thought it was a question of the burden of proo( after all, and the 
burden of proof must be on the person who can easily prove it, and in this 
particnlar case it could very easily be proved by the mill-owner producing his 
books and showing that the name of the boy was not on it. 
It is for that reason that I agreed that this clause should he inserted, 

and I hope that that reason would appeal to the House. 

. Sir Deva Prasad Sarvadhikarr. {Calcutta: ~ on-Mnhammadan y rban) : 
S11', I am very glad that Mr. Seshagm Ayya.r has gIven some explanation as to 
why what he properly calls this extraotdinar, provision has been in~ r ra ted  

Looking at the report of the Select CommIttee and the Minutes of Dissent I 
could not get any light. I am not convinced that what Mr. Seshagiri Ayya.r or 
Mr. Jamnadas Dwarka.da.s has said would answer the requirements of the case. 
I hope no one will take me to be a friend of mill-owners wanting to oppose 
advance labour legislation; and of conrse within reasonable bounds, I am all 
the other way. At the same time, Sir, I feel that unless facilities like those 
which Sir Vithaldas Thackersey's amendment proposes are provided, labour 
will be really at a disadvantage, and the growth of child life in which we are 
all so rightly interested, Will suffer. Mr. Jamnadas speaks of their being at 
home. He might have added about their being at school. But he knows as 
well as I and many Indian Members here do, that the average labourer has 
no 'home' to speak of in the proper sense of the term. The father and 
mother will be both away, and the children generally be left to themselves. 
I quite sympathise with Mr. la n~ that if the parents cannot otherwise 
arrange for their food being brought to their fa.<,'tol'ies, they well deserve to 
do without it. Bnt that is not all. I have seen in some mills, I know that 
mfants in arms are brought by the mothers and are left in charge of children 
older than six years of age as there is no other place to leave them in. I have 
also seen in schools provided by the mills children who are not and cannot be 
employed in the mills taking part in the lessons in those schools. Some-
times the schools are outside the factory limits. There of course the'luestion 
does not arise, but all factories have not equal accommodation and the schools 
are oftener than not within the factory limits. In those cases there will be a 
very great hardship, and the fathei"'or mother whi) had to w r~ and nobody 
with whom to leave these children would be at a real disadvantage OD the 
question of burdens of proof. Mr. Seshagiri Ayya.r has suggested that the 
production of the books by the mill-owner that the children are not 
ern l ~ would be a.mple a.nswer. WAll, an employer who is unscrupulous 
enough to exploit chilli labour can well falsify the books and child labour 
may be employed witnout its being shown on the books. Therefore, you 



can never provide &g!'inst abase. You have got to take things !'8 they are. 
The normal Indian ,I!t.bour life is not ideal. I do not know what the ideal else-
where is, but we do know that '~er  great hardships would occur if it is not 
allowed· for children to be brought in or sent to mill schools or allowed in the 
playgrounds or yards. We have not heard any facts adduced in support of 
the change. Of CuDrse we have the opinion of the Members of the Select 
Committee and { am sure we attach proper importance to it, but very con-
vincing facts have to be adduced before a cha.nge is necessary in ten years 
with regard to thia particular section of the enactment which has not so far 
failed to answer its jlurpose. 

With regard to clause 10 of the Bill in connection with which Sir 
Vithaldas moved an amendment, Mr. Chatterjee pointed out tbat the Inspec-' 
tor wo'uld have to Jnss an order which would be open to appeal. There the 
safeguard is reasona.ble, but here there is or can be no such safeguard. On 
the other hand, the un-British method of imposing tbe proof of burden on the 
employer is resorted to and the way on which it is suggested that one tihtluld 
d.ischarge that urde~ is open to abuse as much as the employment of infant 
labour. If a loop-hole or temptation is too great for the employer in one 
'direction, it will be too great also in the other direction. It seems, thereforeJ 
that we shall loose nothing by letting the sections stand as it is till at least 
~ re convincing facts are forthcoming. 

Jlr . .R. A. Spence (Bombay: European): Mr. President, I desire td 
support the amendment moved by my Honourable friend, Sir Vithaldas. 
'j:hackersey. I have listened with interest to the speech which has just been 
given by :Sir Deva Prasad Sarvadhikary who has put to the ~sse l  thd 
reasons which 1 had for supportillg the amendment. If Honourable -"Iembers 
will turn to the minutes of dissent, they will see tbat four Members wh" wen! 
on that Committee, aU of whom have a very good knowledge of factory 
conditions, are aU in favour of the retention of tbe old clauSe and are against 
the present cla.use. Honourable JI embel's will also see that Sir l~ ander 

Munay, Sir Vithaldas Tba.ckersey, Sir )Ianeckji Dadabhoy and .Mr. 
Lalubhoy SamaJdas all specially go against the clause. . 

Mr. Jamnadas Dwarkadas says' naturally', but those four gentlemen do 
know something about the conditions which affect the working people, and I 
maintain with :Sir DeVllo Prasad tha.t the inclusion of this clause will certainly 
do more harm than good to the la u~ers  We all know that children go 
to the factories with their parents. We all know that sometimes the children 
are left in or near the factories and the necessity there is that they should be 
'pl'operly looked after, and they are more often than not by elder children, and 
we a.ll know, also, in a great number of cases that the yards of fa.c!ories 
,are better places for the children to be in than their own homes. I would ~ 
ask my Honourable friend, Mr. Jamnadas Dwarkadas, who comes from' 
Bombay, hOWl during the strikes in Bombay two years ago when cholera spftl8d 
all over the place, it was that the disease spteo.d so rapidly. It was because 
of the stl"ikes, because the people were not able to work in their 
factcries which were sapitary. It was because they were in their own homes 
"here there were no sanitary conditions that cholera. spread. [think Mr. 
J amnadas Dwarkadas is probably aware, on this particular point i9 regard to 
the amendment before tbe House, tbat the Bombay Goyernment agrees wBIi 
'the views expressed by Sir Vithaldas Thackersey, and I would ask the HOUII 
to aecept the &mendmeot proposed by Sir VitbaldaB. 

3  ) 
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r~ President: I would suggest to the IJonourabJe Member that it 
would be'more convenient if he moved the amendment to clause ~  He 
will have an opportunity of voting ~ a inst clause 28 itself when 1 put the 
clause at the end of the debate. Standing Order a~ precludes a Member from 
moving a merely negative motion of this character. I t er~ re think it 
would be more convenient if he would move the amendment which he 
proposes to add. 

Sir Vithaldaa D. Thackeraey: Then, Sir, my:a.mendment would take 
this form .  •  .  . .  . 

.' ' Kr. President: I put from the Chair the question, that the clause do 
~d art of the Bill, but I think it would be more convenient if the 
Honourable :"I; ember would move the amendment standing in his name and 
alter that he would still he free to vote ~ ' inst the clause. 

Xr. Jamnadas Dwarkadaa: There is one difflculty is adopting your 
coursel Sir. In bringing forward my arguments on the amendment moved 
by Sir \" ithaldas 'l'hackersey, I restricted myself to the amendment for deletion 
of clause 28 and the substitution of the clause as it stood in the original Act. 
n the clause had been moved as you, Sir, now suggest, I should have -certainly 
taken up arguments which Sir Vithaldas Thacllersey was likely to advance. 
I therefore hope that the amendment for deletion will be dealt with first a.nd 
then the new amendment taken afterwards. 

... 
Kr. President: If the new amendment is taken first and got out of the 

way, we can get back to the main question. I omitted to point (JIlt to the 
House that Standing Order 33, sub-section (2) says: 

• Taat an amendment may not be moved which has merely the effect of a negative vate! 

It is therefore unnecessa.ty to put from the Chair the mdtion that the 
cla.nse be deleted • 

• 1'. Jamlladas Dwarkadaa: Yay I, Sir, then ask if we shall he given 
another opporlunity of speaking if the new amendment is moved? . 

llr. President: In so far as the new amendment raises a substantial1y 
di:fferent point, it seems to me a more restricted version of the same point. 

Sir Vithaldas D. Thackersey: Mr. President, I begto move: 
• That to clause 28 of the Bill the following proviso be added, namely.' 
• Provided that yards, playgrounds and places open to the J?ublic view, school rooms 

waitilljf rooms and other rooms belonging to the fad,ory in which no machinery is used or 
manufal.1:ming pr(lCllss ca.rded on, shall not he taken to be any part of the factory within the 
Dl8ani'llg of thia enactment.' 

.  I explained in my speeeh tine object of the first amendment. The second 
&JIleu.dment was necessary hem-use in m-se the House thinks tha:t we 8hO-uld, 
not give greater ~titude we are restricting it only to·t.hose children not found 
in these places. 

As has been pointed by previous speakers w~  a kn wled~e ot law; 
it would he very dangerous to presume the Manager to be guilty and throw 
'the burden of proof on him. My amendment provides that such a l'es n~ 

Slbility should not be thrown on him. The House will agree tha.t befol'e putting 
woh a great responsibility on the Mapagers which is against the comdlOD 
law of the country, greater precautions are necessary than proposed in Dther 

... ' .. 
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sections. As we linnw, every day children come to factories aadthey will 
continue to come. What we want to see is tha.t the law should not be broken 
bllt that we should protect the children in a proper way. The Bombay Gov, 
ernment themselves approve of the original section. 

IIr. President: The original question was : 
• That clause 28 stand part of the Bill '. 

Since which an amendment has been moved : 
• That in clause 28 of the Bill the following proviso be added. namely: 
• Provided that yards, ~ r undi and lace~ open to the public view, school rooms, 

waiting rooms and other rooms ~l n in  to the factory in which no mal.'hinerv is used c&. 
mannfacturing process carried on, shall not be taken to be any part of the lactory wit~ 
the meaning of this enactment', 

lIr. A. C. Chatterjee: Sir, speakers who ha.-re preceded me have 
already given the House the genesis of this proposal. It was pointed out to 
Government by ac~r  Inspectors that the existing provision of the law 
wa.'! practically ineffective. • Where a mill-owner or a factory owner or a 
~ ana er was contravening the law, then, as soon as the factory Inspector 
approached the gate of his factory, he sent word and all the children who 
were working in the work room ",ere sent to the yard or the cQmpoundand 
the factory Inspector found it absolutely impossible to prove that that child or 
childl'en wel'e actua.lly working and were not merely playing about the grounds 
of the 5a.ctory. If you are going to protect the children, it is necessary that 
the burden of proof should be placed on the person in whose premises the 
children are found. I do not think Sir Vithaldas is right when he says that 
the law would pe broken every day. As a matter of fact, the f3o(,-oory Inspector 
would have to satisfy himself that the children were really wor. ing in the 
factory before he initiated the prosecution. If he does not initiate the prosecu-
tion after satisfying himself that the children were in the grounds merely for 
the purpose of playing or beca:use they were carrying food to their. pa.rents, I do 
not think there would be any bl'each of the law, It is only a question of 
evidenoe and not of a breaoh of the law, so far as I understand the provision. 
The Government do not go as far as Mr. Jamnadas. We do not object to 
children carrying food to their parents when the parents are working in .. 
factories. Sir Deva Prasad has mentioned the case of infants in arms, • 
Infants in arms are already providecl for in the Bill. ... 

Sir Deva Prasad Sarvadhikary: I was referring to children 'who" 
were there to be looked after by the lde~ children. . 

J[r, A. C. Chatterjee: Well, the infants in arms can be looked after 
by the older children just as well outside the factory as inside, I do n~t see 
any necessity for infants in arms being taken inside a factory to be td()ked:-. 
aftel'. They will be in close proIimity to very dangerous machinery there, 
They would be much bettler off at home even if they lived in the most insani-
. tary chauls in which they appear to live ill. the advanced Presidency dI 
Bombay. ' 

The real safeguard,is. that the Government assumes that the Act will be 
administered in a reasonable manner by Factory Inspectors. In England, the 
comJ;Ilon infol'mer may initiate a prosecutiou under the Factories and W ork-
shops Act. In India, we have a special provision under the Act that no com-
plaint is to be instituted or is to h!l ~ken cogruSlionce of by a Court except with 
the previous sanction of the Inspector. The Inspector'is subordinate to the . ~  



f Mr. A. C. Chatterjee.] ,.-
LoeB Government. W e ~u e that the Inspector will act in a reasonable 
manner. No Inspector would really be able to carry on his duties if he acts 
in a dishonest manner and sets all the employers against him and initiates_ 
prosecutions when there is no real and reasonable ground for a prosecution. 
-That is the real safeguard in these provisions. I have given the reasons 
which impelled the Government to frame these provisions and it is now for 
-the House to decide whether they will protect the children by having a special 
provision or leate the proVision as it stands at present. We would much 
rather stick to the existing provision under the Act than have the amendment 
'~ic  bas been proposed by Sir Vithaldas Thzckersey. 

Ir. R. A. Spence: :Mr. President, might we have for the information of 
the House the knowledge from Mr. Chatterjee as to whether this amendment 
proposed by the Honourdoble Sir Vitha.ldas Tha.ckersey is not the same as the 
law in England, and if it is, why the Government of India should object to 

-

this amendment? • 

• r.A,' C. Chatterjee: Sir, I have already explained that in England 
the common informer may prosecute. In India only the factory Inspector 
mn prosecute. The cases are quite different. -

Sir Deva Prasad Sarvadhikary: Sir, I am afraid Mr. Chatterjee has not 
on this ocm .. ion spoken in his usually convincing manner. -It is no' answer 
to the argument that this amendment is copied exactly from the English 
enactment, and if anything it supports and does not weaken Sir Vithaldas' 
position what he said with regard to the common informer is not very helpful 
in a eountry where the informer is common and may often find the Inspector 
wrong. Let us not forget that in England, we have the great safeguard" 
the great assil'tance, of having schools to which these children not may 
but must go. Furthermore, jf the factory :Manager is enterprising enough 
to be able to get early in~ r ati n and send out the children to the yard, 
what is there to prevent him from sending them out to the street? 

Ir. A. C. Chatterjee: Jt is easier perhaps to send them to the yar d 
, ~ e factory Inspector will be at the gate. He will see the children going 
out. 

Sir Diva Praaad Sarvadhikary: If there is only one gate to the 
factory, then the factory is not worth the name. They are mostly a sort of 
rabbit wa.rren like the Secretal'iat buildings here where the children .can troop 
gut db the approach of the factory Inspector to the back alley as well Boll 

_ -to the play ground. But that is not the whole question. In a country where 
we have absolutely no arrangement for the schooling of children, where 
the labourer's' home' exists only in imagination and is a scandal and I have 
not heard that challenged by Mr .. Chatterjee or by Mr. Jamnadas Dwarka.-
das who may be following me and telling the Assembly tha.t the housing 
_ arrangement of the labourer is much better than I am depicting to myself, the 
question EO strongly urged by Mr. Chatterjee did not grise. But even in Eng· 
land; where all the facilities that civilisation has heen able to think of in the 
way of looking after children and labourer has been provided, conditioDs are 
anything but perfeut and are everyday leading to enormoUS troubles. Let 
.us not forget, Sir, that the joint family 'l ~ is breaking up in India. The 
1a ltel'slik~1 won't &foy his betters, but like-other peoRle su.ler frum , 
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this disability, t a-~ either the father.{)r the mother by themselves oonstitute 
the family, and there is hardly any other member who can look alter the 
children. Then, \\ ith regard to the infant in arms, a variety of things has to 
be done than merely looking after them at home. The mother may have to 
travel more than once a day a mile or a couple of miles to go and look aftQr 
the infant in more sense than one and that is not good for her health or for 
efficiency. But if the infant is close by and in charge of other older children 
who themselves will be kept out of mischief,  I think a great deal of the 
assurance will be provided for the mother or the father as the case may be 
and they and the children will live under happier circumstances. You 
must deal with facts anu.l,ircumstances as you find them and which can. 
be changed merely for the .asking. After all, there is lUeh a thing 
108 killing even laJrour by kindDess and you' can deal with no question in a 
-detached, isolated and ideal way when it is part of a big organic whole. 

In view of some of these considerations it strikes me that even if the 
Resolution for delt'tion of the Pl'opo.ed sectif)n is not a~reed to, the second 
amendment with all the safeguards ought to be accepted by this Assembly. 

The ~ n ura le Ir. C. A.. Innes: I think, if I may venture to say so. 
Sir Deva Prasad Sarvadhikary has tried to lead the House off on a side issue. 
He has advanced against the amendment proposed by the Joint Committee 
the ~ ent that if the amendment is carried children will not be able to 
enter into the factory in order to carr y food to their fathers or mothers in 
the factory. (Bir IJet) a Pra.ad SarvadAiltary; That is not all that I ha'¥'e 
urged.) His object is, as I understand it, to protect the interests of the 
children. Now, the whole object of this section is recis~l  that. We are 
out in this section to safeguard the ('hildren of India. We have jUf;t. rflised 
the age from 9 to 12 and our object is to prevent children under the age of 
12 from being improperly employed in factories. That is the point which the 
House bas got to keep in mind. We have got this section 46 in the existing 
Act. The Act has been in force for many years ~d it has been proved to us 
-by experience that the section does not carry out the object for which it WIIoII 
intended. Our experience as gained by the factory Inspectors. and mind you, 
our factory Inspec!to.rs are responsible men,-the experienee gained by ouI'fa.e.. 
tory Inspectors throughout India is that the section is insuffillient as it stands'. 
'All managers who go in for the infringement of the children's regulations 
have spies statioaed at convenient distances to warn off the children ....•.••.... 
The news of the Inspector's arrival is the signal for uncertified children to 
. dash into the oompound so that the Inspector finds small boys standing about 
the oompoWld.' ., 

That is the thing we want to put down. We admit that the remecV-
is a drastic one, but we think we are right in proposing it. We recognise that 
there is a great deal to be said for Sir Vithaldas Thackersey &Dd also for Sir 
Deva Prasad Sarvadhikary, and we are quite prepared to leave the decision to 
the House. All we "think is that though we admit the dange1'8 not that I 
admit that-the dan.,gers are very great, it is the right course to adopt, sUlI it 
is a matter for the House to decide. All I would Fay . s that if the House 
.,-ishes to make any I3hange it would be very much better not to accept this 
particular amendment but to let the existing section in the Act stand. 

llr. J amnaclaa Dwarbdal) Sir, I entirely agree with my Honourable 
friend,. Mr. IDJ1esl that the remedy suggested for ~~e evil is drastic in ebanCter, 
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• [Mr. Jamnadas DwarQdas.] • 
but when there are two evils presented, I should choose the lesser of the two 
evils and I should rather risk the drastic character of the remedy than leave 
the poor children of India. _ at the mercy of either ; the mill-owner or  of their 
greedy parents. Sir Vithaldas Thackersey has pointed out, that if the clause, 
as suggested by the' Joint Committee, were qgreed to by the HOWIe, then the 
poople of India. would no longer complain that the mill-ownel's did n't provide 
schools and playgrounds for the t:hildren of the employees. I want to a.sk 
Sir VithaJdas if he can tell me of any mills in Bombay which provide school 
.rooms.and playgrounds within the limits of the fact.ory. (Sir r£t/t,aldaB Tkaci-
'4f,e!: I am sorry I have no right of reply, otherwise I would have given 
a reply.) At any rate, to my knowledsle, t~ere arelvery few' mills where 
.playgrounds and school rooms are provided within the limits of the factOl'ies. 
But, apart from that, if my Honourable friend, Mr. Joshi, had heen here, perhaps 
he \fould have said, in reply to Sir Vithaldas' argument, that we can no 
longer agree to the mill-owners providing schools and playgrounds within the 
limits of the factory, in the first place beca.use we do not want the children 
to -groW' in the unhealthy atmosphere of the factory. 

Rather than contributing to their growth, it contributes to t~e  decay. 
At the same time, we also thin\c that the day is past 
when the mill-owner can continue to have his hold over 

the children of his employees by, if I may venture to say so" these 
kinds of bribes o1fered to the children of the employee. There are two 
ways of making people slaves. You may either kick them and when the 
child ha.s reached the stage when kicking is no longer tolerated, you pat it 
on the ba.<'k and make it a sla.ve The provision of school rooms a.nd 
playgrounds within the limits of the factory is a thing which is objected. to 
on that ground in principle. The provision of school rooms a.nd playgrounds 
is the duty of the State and the State can do it by compelling the mill-owners 
. to provi4le money for· it. I should therefore recommend that this House should 
not encourage the practiQtl of mill-owners making perpetual slaves of their 
would-be labourers. There is one more point that I should like to put before 
.·this House. Mr. Innes has clearly pointed out that the object of this clause is 
to protect the children of I ndia.. The clause, as it existed in the original Act, 

" ~ has proved absolutely ine1fective. I n favour of that we have the experience of 
the factory Inspectors who have told us repeatedly that the object of the Act 
is not carried out. 

4. P.M. 

Sir Vithaldas D. Thackersey : What about the Bombay Government? 

Kp-. J amnadas Dwarkadas: I know that the Bombay Government 
,.MuCl'S the a.rgument that the clause shonld remain as provided in the 
original Act. I beg leave to di1fer from the opinion of the Bombay Go vern-
ment on this question. I am just answering the arguments brought forwa.rd 
by my Honoul'8.ble friends, Sir Vithaldas D. Tha.ckerseyand Sir Deva Prasad 
Sa.rvadhikary The argument adduced that in Bombay the housing arrange-
ments al'e not good and therefore at present the clause should not be substi-
tuted does not hold much water. If the housiug arra n~e ents are not good, 
. let the housing arrangements be mademnch better than they are. The 
housing a1rangements for the lahourers in Bombay are a scandal a.nd we do 
not want that scandal to continue for a minute longer if we can help it. The 
',argument for c nti~uin  an Act which w~ encourage the continuation of 
'thpsame housing arrangemO.llt is, to my mind, arguing in a way whic,h I fail 
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to understand. ~e vicious circle will go on increasing a.nd there will ~ no 
end to it. I think the remedy suggested by the Committee although it is 
drastic should be adopted by the House so that the necessity for children 
remaining outside the House will awaken labourers to the need for demanding 
better housing arrangements and once the labourers demand them I do not 
think that the mill-owners or the e~ent can afford not to give tllem 
better houses: I submit t a~ for the pI'otection of the children of India and 
for the welfare and future well being of laboul' in India it is entirely neces-
sary that the clause, 'as suggested by the Committee, should be substituted for 
the original clause. 

Rai D. O. Barua Bahadur (Assam Valley: Non-Muhammadan): Sir, 
I beg to submit ,that under no system of jUI1sprudence does the burden of 
proof rest on the accused person except in very exceptional cire:umstanees. 
Now here, although provision has been made for the protection of children by 
prohibiting the employment of children under a certain age and by regulating 
their employment in al'ticula~ ways, no sort of system can do that fully, and 
perfee:tion cannot be contemplated by the introduction of the proposed 
provision under reyiew. So it is not de~ira le in any circuml?tances that this 
clause should he retained. Then, Sir, some remark has heen made to find 
certain rooms for the school or waiting room 01' refreshment room for the 
chiJdren, but it will be a very difficult affair' to find such rooms in factories 
where -the area occupied i; a very large one, such as tea factones and indigo 
factories. So ",hen all the facts are taken into consideration and there are 
rules enough within the provisions of this proposed Bill for the inclusion of 
tea factories and indigo factories, provision should be made so that those 
factories 01' those concerns may not be put to any serious difficulty by the 
introduction, I mean by the inclusion of thOl;e factories in the provisions of 
this Act. So taking all these circumstances into consideration, I think the 
propo!M!d, clause should be deleted, and that the old law should continue as 
before. .. 
Ir. President: The question is : 

• 
• That to clause 28 of the Bill the following proviso be added, namely : 

• Provided that yardB, playgrounds and places oFen to the public view, school roome.. 
waiting roomB alld other roomB belonging to the factory in which nr machinery is used or 
manufactul'ing proceBB carried on, shall not be taken to be any part of the factory within the 
1Deaning of this enactment.' ' 

, e. 
Sir Vithaldaa D. TbackeIBey: I ~ uld like to make, one e:J:planation. 
If the Honourable Meml:er in charge of the Bill will agree to retain th: 
present see:tion 46, I have no wish to re~s for the sec n~ amendment, and 
shall l:e pededly eatis£ed if the old clauEe 46 is retained and the new claufe 
isourltted. ' 

Ir .. A. O. Cha1!terjee: I regret., Sir, I cannc.t give any such 
111ldertaking. 

Ir. r~de t : The origin&! <iuestion was : 

• That elauae 28 be added to the Bill.' 
• , -

•• 
L 
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oSince which an amendment has been moved:. 
• 

c That to clause 28 the following proviso be added, namely: 

c Provided that yards, playgrounds and places open to. the public view,. sc ~l rOOIDB, 
waiting rooms and other room3 belonging to the factory In which no machmery l~ ~aed or 
manufacturing process C8J."1ied on, shall not be taken to be any lpart of the factory Wlthm the 
meaning of this enactment: 

The question is that that amendment be made. 

The Assembly then divided as follows : 

Abdul Majid, Shaikh. 
Abdul Quadir, Maulvi 
Agarwala, Lala G. L. 
Bajpai, Mr. S. P. 
Barua, Mr. D. C. 
Bhargava, Pandit J. L. 
Bishambhar Nath, Itr. 
Chaudhuri, Mr. J. 
Dass, Pandit R. K. 
Gulab Singh, Sardar. 
Habibullah, Mr. Muhammad. 
Man Singh, Bhai.. 
Misra, lIr. P. L. 
Muhammad Ismail, Mr. S .• 

Akram Hussain, Prince A. M. :M. 
Ayyar, Mr. T. V. Seshagiri. 
Bradley·Bin, Mr. F. B. 
Chatterjee, Mr. A. C. 

AYE8-27. 

Nag, Mr. G. C. 
Neogy, Mr. K. C. 
Pyari Lal. Mr. 
Reddi, Mr. M. K. 
Renouf, Mr. W. C. 
Sarvadhikary, Sir Deva Prasad. 
Singh, Babu B. P. 
Sohan Lal, Bakshi. 
Spence, Mr. R. A. 
Subrahmanyam, Mr. C. S. 
Thackersey, Sir Vithaldas D. 
Vishindas, Mr. H. 
Zahir·ua·din Ahmed, Mr. 

NOE8-14. 

c' 

Dentith, Mr. A. W. 
Hailey, the Honourable Sir Malcolm. 
Innes, the Honourable Mr. C. A.. 

Iswar Saran, MunshL 
Jamnadas Dwarkadas, Mr. 
Kabraji, Mr. J. K. N. 
Mukherjee, Mr. J. N. 
Rangachariar, Mr. T. 
Sapru,' the Honouranle Dr. 
Wajid Hussain, Chaudhri. 

T. B. 

The motion was adopted. 

.. 

• 

ltr. President: The questipn is that clause 28, as amended, do stand part 
()f the Bill. 

The Honourable Ir. C. A. Innes: Sir, I think that it would meet both 
the employers and certainly Government if the clause, as now ameried, were 
suppressed and if the original section of the Act, section 46 of the Factory 
Act of 1911, were allowed to stand. I think that Sir Vithaldas w=ll support 
me iJlt38.ying that that will be more satisfactory both to employers and to 
the Government; and if there is no objection and if Sir Vithalda"l is willing 
-to agree, I wish to press that solution for the consideration of the House. 

SiT VithaIdas D. Thackersey: Mr. President, I expressed my view in the 
very beginning that if Government gave an undertaking to retain the 
()riginal section 46, I would not preBS my second a en~ent  

ltr. President: The question is : 
c That the claule, as amended, do stand part of ,the Bill. ' 
:'he motion was negatived. 

Sir Yithaldas D. Thackersey: I und:eistood that Mr. Illnes' SUggestiOD 
to retain the original sectip .. 46 is accepted. 

• 
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IIr. President-: The effect of the decision of the House to-day is t{) remove 
1Iihe clause from this Bill a.nd therefore to leave the Cla.1lSe of the origiua.l 
Act where it stands. 

The question is: 
, That clause 29 of the Bill, Ilol am3nded by the Joint Committee, do stand put of tu 

Bill.' -
Tae motion was adopted. 
Xr. President: The question is : 

, That claltBea 30, 31 and 32 of the Bill, Ilol amended by the Joint Committee. do atan4 
:part of the Bill' 

The motion watt adopted. 
IIr. President: The question is_: 

• That clauses sa and a40 do stand part of the Bill." 
The motion was adopted. 
Xr. President: &lwJule I.-The question is : 

., That thie be Schedule lof the Bill,' 
The motion was adopted . 
• f. President: 8clt,ecl"le lI.-The question is t 

-4 That this be th: second Schedule of the Bill.' 
The motion was adopted. 
Xr. President: The question is : 

-4 That this be the preamble of the Bill.' 
The motion was adopted. 
Xr • .A. C. Chatterjee: It may be convenient to the House, a.nd, if 

there is no objection to it, I should like to move, with your permission: 
That the Bill, a8 amended by the Joint Committee and Ilol amended noll' by the House, 

be p81sed.' -
The motion was adopted. 
The Assembly then adjourned till Eleven of the Clock on Wednesday, tlie 

lIth January, 11122. 

• 
• 
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